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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair].

ORAL ANSWERS TO QUESTIONS

Purchase of Ore-Bulk-0il Carrier
by Shipping Corporatiop of India
from Yugoslavia

*646. SHRI PRASANNBHAI
MEHTA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
o state:

(a) whether Shipping Corporation
of India had taken the delivery of its
fourth giant ore-bulk-oil carrier from
the split shipyard in Yugoslavia;

(by if so. the total cost of expendi-
ture involved,

(c) what will be its main uses; and

(d) whether Government are con-

sidering to purcliuse one more such
ship?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) Yes, Sir.

(b) US $ 23.80 million.

(c) The ship will be used mainly
1o carry our imports of crude oil or
graing and export of iron ore.

(d) No, Sir.

SHRI PRASANNBHAI MEHTA: I
would like to know from the hon.
Prime Minister whether such type of
vessels that werz purchased earlier,
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are found satisfactory in working or
are found defective? Whether it is
true that they could not be repaired
here and were gent to foreign coun-
tries from where they were plying?

SHRI MORARJI DESAI: There
were cracks in the bottom of those
two ships but that did not affect their
working. They can be repaired.

SHRI PRASANNBHAI MEHTA:
What impact these giant ships have
made in our import and export trade
and in the economic working of the
Corporation?

SHRI MORARJI DESAI: ‘These
carriers were purchased when there
was a boom in the world market for
such giant ships. They could have
been more profitably deployed at that
time. This is how these four ships
worth about Rs. 70 crores were pur-
chased. There was profit for three
years but now there is a loss of about
Rs. 5 crores on these four ships. We
are trying to see how best we can
make use of them.

SHRI M. RAM GOPAL REDDY:
When was the order actually placed
and when was the delivery taken?
Whether three is any proposal to
manufacture such type of ships in our
country?

SHRI MORARJI DESAI: These
orders were placed in 1971 and 1973
and they were delivered in time.
There is no capacity for making such
big ships here in our yards und that
is why they were purchased from out-
side. Now the question is not of-add-
ing such ships to our fleet but how
to employ them profitably. Therefore
we are trying to put them to the best
possible use.
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SHRI JAGANNATH RAO: May 1
know the total GRT of bulk carriers
owned by the Shipping Corporation
of India and whether they are suffi-
cient to meet the requirements to
import crude from outside?

SHRI MORARJ] DESAI: Well, at
present, we have capacity to bring all
the crude that we have to bring. But
we are going on increasing our ton-
nage in bulk carriers so that ultima-
tely we can compete with the best
fleet in the world.

SHRI DHRENDRANATH BASU:
May I know from the hon. Prime
Minister whether it is a fact that
the Hindustan Shipyard at Vizag has
started manufacturing such a ship
and, if so, when the manufacture is
likely to be completed?

MR. SPEAKER: It doeg not arise
out of this Question.

SHRI VINODBHAI B. SETH: 1
want to know from the hon. Prime
Minister whether such ships can be
constructed in this country, particu-
larly, in the Garden Reach Workshop
at Calcutta which constructs ships
of 26,000 DWT and, secondly, whether
such ships can be constructed in the
ship building yards of Hazira and
Paradip which will be economical to
the country?

MR. SPEAKER: It does not arise.

SHRI VAYALAR RAVI: May 1
know from the hon. Prime Minister
whether it is a fact that India does
not have such berths at any of the
ports available today to accommodate
these super tanker ships?

SHRI MORARJ]I DESAI: These
four ships can be accommodated in
our ports.

Percentage of Harijang in BSF and
CR.P.

*647. SHRIMATI KAMALA BAHU-
GQUNA: Will the Minister of HOME
AFFAIRS: be pleased to state:
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(a) whether Government propose
to take necessary administrative
steps to assure fair chance of recruit-
ment of Harijans in the Central Re-
serve Police and Border Security
Force;

(b) what is the percentage of
Harijans in the Boarder Security
Force and Central Reserve Police as
on 30th May, 1977; and

(c) the steps being taken by Gov-
ernment to increase their percentage?

THE MINISER OF HOME AF-

FAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir.
(b) B.SF. 14.26 per cent

CR.P.F. 120 per cent

(c) Special recruitment drives are
organiseq and prescribed standards
are relaxed, wherever necessary, to
recruit more Harijans.

HWAT FRAT AP TG A
deqmrar i fFmave v E?
T o9 HITAITET 9T g fE
feqar aies fra fFIadr ¥ & gfraa)

FT 7

w) gwor fag @ 79 91 § T8Y T
g far 1 FFar & W A9 q1F '
AN T & 91 | A7 4R FH @
g 1 ¥ OUF A AT QW@
FATH TT AT T TF FAGIEE & HIX
fax27gsaasr e |39 79
TF HYT A F =7T 9@ § fgwA &)
FAE AN A 11.76 E AIN AT 4 §
33 Q®Z & | TIOS T & v
@ |

sihrt e agaon ;- & S FTE
2 ¥ 7€ g Ot smuEy faer wEY € A
T At 97 QR A Sak A gfew &
fraife feg 2 7
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ftweor fag:  eEda § FrA
ferada frar a § afew & ag @
Fg TFaT g fr gvdigat &1 wnfafs-
FWT FTH AL G AT § gIAA AN &
afFT ag & w& g gt £ fF
qUESH & I T@gO M W WA F
i

oY WRo TAo QXM IRy
were Y, § WAt g wEr S &
STTAT =TT E f B.S.F. and C.R.P.F.
Fopedz § S.C.&S.T. g1 ;v A
qWT TF WU AZN A FT g FZ HIET
7 TF I FY SATHIT 7

ggu qara qg & fv s@ B.S.F.
and C.R.P.F. ¥ ¥tz & 1 foforsa
Fwetaea a3 3 A% w3 20 AT
IFTHZ T AgTeT WEIH F AT IA
FIIH KT T TE FT AFA § q1 4T
Mg HAT A I7 AW & T frard
FIF FT qTaW 37 ¢

UK C RS2 B o ot A
F9 % U T AT FHT F ST A
ar sz41 Afewa g, afsa wifow ag
Fr Sr3m F &7 § T g7 1A
ga w1 fsgmT g ffasa Aacies
auvg & fg 7faq & ag & gy ggeg a1
AT | AA ©=s gEz F fAF s
®rz 7 g9 &1 IEAEa A =fEd,
afes wegee s & fad 5 o2 5
€9 1T ggee grza| & fay 5 €z
4 %9 | 3ges wreew & fag 2 39
F w4 3 7€ ¢ W AgaeE g F
fag sy adr &Y 7€ g | d= ¥
far stqear 37e€ & 31 39 FIX AR
33 ¥ qTT ®AM F FE | FfFA
Wgger weEw & fad 30 ¥HIT 32
39 g WX Nyges oS ¥ fad o 30
AT 32859 & | QqFew  wrsdY
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FE § FTTq @Ak AT AR Gy
wTEEH WX WegeE gveew ¥ fay §
637 TEXE |

o digwe aw gt 0 'Y
qrgw, ag fasgw adr T & fr gfemy
AT WITF® FH HIT TES0 & A/l
1 g0 dnrgRd fagdy afgd ato
THo THo HIT #Yo HITo dYo ¥ MIT
98 % § f& 9wy ok ¥ s
FIT AT A < fHaT & 1 W HA
gy AFFETAL F1 W feseaT 3
F TR F g I

- MR. SPEAKER: Does not arise.

SHRI MOHD, SHAFI QURESHI:
Why not? Justice should be done.
These are very sensitive gquestions.

MR. SPEAKER: I am not saying
that 1t is not an jmportant question.
I only say that it does not arise ous
of this.

st RIFFT AW FRET : ZH A FE
Ffaisgasad §1 wE @ §
P sToT 391 TR 21 @Y E 7
These forces are deployed on the
border in Jammu & Kashmir. Would
he consider giving representation to
the minorities also? (Interruptions)

I am not using the word ‘Muslim’
here. ;

SHRI M. RAM GOPAL REDDY:
Let the Minister say.

MR. SPEAKER: I am not allowing
it.

st gfacm st ;. WA AERR,
Faré ¥ oy FeRwe four & SEwT aWT
T & @, W WY 5 Hre7 W A
fEgeT FRIF WIT IIET & JINT A
Far€ wimy ¥ Wy g HAr qEAY
s Faan !
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st wew fag : 9UT qTT qW FEEr
¥ aqwE fr & Sg OwT @
Wr g 1 & q& ageied $@EAT )

MR. SPEAKER: I am not allow-
ing any more questions on this since
I am allowing a two-hour discussion,

I would not allow any further ques-
tion. g

qaTey Bt frawr # wegfen anfa aun
wigfer wmofa & sswmd

*g490. St T faery QA
FIT qTATY, FAT WA Tg FATH FTFA
T fF

(%) qm Fat fawm & fafws
Fmt F 93t 9v sgfas wifq a9r
gigfaa sawfs & fras wi=rd &)
L IR

(@) wagfas srfagt qar #a-
gfaa stqarfaat & far grdferg o2
FT AT § FER g FT FHATR F1
sraar 7

gam A (o Aot Far) ¢
(%) gomroy 3 fawr & fafsws safogy
& 95l 9T F1@ 7 7} wagiaa Jfaay
#1X gAgfaa sqafaat & sAarfat 1
eqr frefafaa 2 —

T gagfaa aagfaa
Ellif ECENE]

L1 28 3

S 17 2

a 1061 130

929 160

JULY 27, 1977

Oral Answers 8

(¥) =& femr & v 77 fafww
H § —

(%) @ waff & forg wma, @
AR dfgs Fregae) § g2
AT |

(@) w&F Qe sT suFEny
fas qdreror & foq Fratfa
T &Y A=y @A

() wrefa & fog gafaa gawr
F FH @AT|

(7) To 72t fag s & famma,
sl

(%) FrarE & fag sofeaa £
I weatgdi ' qrE-aer
Ec il

»t v faame a@EE & ot
T AT F FmAr g & owdt
fafa=m Suit ¥ 921 g FAFTET 7 H/A
gt ¥ 2 WS # gfdt &
o 31 £ 7 T IUE HEY
st az v w & f& awardem
Fz § 9 g

st /roeen 3§79 9T
gr @ 2, atE arfgT a1 & w7
w7 zggar 7 | g TEen faE
wmiw FEET T A A ¥
sff g SEATIINE # OFF ads
& ag@ BT AT gr fazar &
rafau ag ff F@A @ g | WA
= & w@EY foeAr yae g aearg,
fgar W@T &

st TR faeTe qEET : S R
qet F1 w0, Tz q1 5@ & O Gl
of, wiifs qww @ &1 A @
& qﬁ:ﬂﬂ%ﬁ' %1 7AAA @ﬂi'"ﬁ"
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gfomt st wifegrfaal A T3
ﬁmﬁ‘rfm ¢ R e g wH-
arfaY #Y fradfr & =@ & qar =W
smen fF gfcmm o' sfeafaat &t
feeerar sfaoa @i &0

TR AT I a8 Izar 2 fF
99 AAT T FT gwa §, wfF o
qITT Wt § WX g ¥ garsw
9 9T 2, I v feuridNz ¥ werd
grit adTgzFm g gsar & 1 uw
s a<rwr g fF gfea o mfe-
afgadt  Harm gofigar g
g #® fmar smar & 0 Aafew
THY F19 TEF & 1 W A e Ay
gfe Nt amg A § S a oY
warg F% % fzar @m@Ar § 0 o3
# fomdt mfafesag =fed, =g«
@A & HWR e, aEand g
wEr WY wgAr g, AfEA awm
J41 & ®@FT F Arawq AY AT B
fear smar &

# ggia da7 ST FTHAT qTRAT
g & 73z @ gww #1 wwEmEa
g f& w7 F faamm ¥, #1¢ fafma
R4 3lgFI, AR OF 31 A & g,
St gafaa 12 aefem fre zo & o
ST @Fmr | A% g, 37 & gfa &%
&Y smaE ?

ot it 3| ¢ IS, e,
B WEE &1 1 g AN @
T | A Al F gHAT &1 g |
¥ 71 fFgm e a9s IwiEn
qft wtar ¥ Ay fawr @ L, ag oA
ar ferpa & 1 o1 WAfEE afEy,
s fgumw aaf faw @ & WS
Ao fEas sm § A WA
g wrar foow afi v e § fev Wt
grT gee wgd § fe wf @
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:ﬁm‘ta@w I 8, A IAEY
a'mﬂﬁﬁﬁi

ot T faemw qwEm 81wy
UG 9Z 9T fF O = §,
FAT T AT F1E 0dY zgaey1 3707
fF 37 s=<egma & aifae 37 &7
Fqr@I qT4, =T F wfwwer  fegr
e, forg F ag arfawr @ e ?

s\ Zifeer amg fnt : faer wfer
TH SvF AT T2 §, TR AMA AT E
fr g5 foamd & swwr el 3 &
gl wama far amm g wfs <
¥ 7 e § zafau saEr fopedz
TE T 2 # w2y St & 5Ay
@& STAAT TE fF Far wrE 08T qQwT
fagrer mar & f& st @ ®@EE
¥ wa@ & ST wfwww 3w
T¥TE 9T ATET ATH WYL IFHT AT
gt 7 g fewredz dAsrghem otz
qifzardl  ®TE g AR W, SAHT
wne Tfmesr IwT wc s 97 AT
ST &l g guea g fE mmwen W
ar s |

st Ao | FR AEd §
T F 1T FEAFY, Y 7@ o fwi I,
T I ¥ qge 9 W oE & fed
duk &, 3% suren wfwerwr 39 & faq
W T sa—@ oW g
v FqTRT WY & |
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ot TR warT a7 ;g9 Y z¥
T ® IF " &, O fawmime S
N aTE § Tfogmdic ¥ Tl )
et & e fodmww ¥ qware aaT sman
g1 & gg s wgan £ fF owar vl
5@ & fau  fooemm #9dr H fregse
FTRH FTFIE Jr §3A1 ¢, AT LY,
gfz =€, & g werw HEr ST oz
Fr ImEEwr F@, AF FHEEU 9
F1€ AWRWW g g FE Y

st Ao qet ¢ ofsew @iEw
FT WAl ¢ & 0 @ AR &
2ar st @ fF oage

% WA §960 : IrEEd T30 g |

s Aot | - o @2,
A1 EA [T T |IeN FT FET T |
gay fougwA safegia a8 g, At
¥ geT @A FT XTH FEaO |

Committee op Turkman Gate
Incidents

*g50. SHR] F. H. MOHSIN: Wil
the Minister of HOME ATI'FAIRS be
pleased to state:

(a) whether a fact finding Commit-
tee has been constituted to go into the
Turkman Gate incidents;

(b) if so, the constitution of the
Committee and the terms of
reference;

(c) whether the Committee will
not have ag wide powers as a Com-
mission of Enquiry under the Com-
mission of Enquiry Act; and

(dy the reasons for not appointing
a Commission or ordering a judicial
enquiry into the incident?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). The Government of
India have appointed a fact finding
Committee in respect of progremmes
for slum clearance, removal of en-
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croachments, demolitions, beautifica-
tion etc., carried out in the Union Ter-
ritory of Delhi during the emergency
including the demolitions and the
firing incident in the Turkman Gate
area in April, 1976.

The Committee consists of the fol-
lowing:—

(1) Shri R. C. Jain, 1.A.S.
(2) Shri D. K, Agarwal 1.P.S.

The terms of reference of the Com-
mittee are to collect all the available
information in respect of the follow-
ing matters:—

(i) the circumstances jin which
programmes for slum clearance, re-
moval of encroachments, demoli-
tions, beautification etc. in the Union
Territory of Delhi were decided
upon and came to be given high
priority during the period follow-
ing proclamation of emergency on
25th June, 1975;

(ii) the manner in which such
programmes were implemented and
allegationg in relation thereto;

(iii) the nature of the law and
order problems which arose as a
result of the implementation of
such programmes; and

(iv) in regard to the Turkman
Gate area, in addition to (i), (ii)
and (iii) above, the specific facts
relating to the firing that took
place on the 19th April, 1976 with
particular reference to:—

(a) the circumstances which
necessitated the use of force;

(b) the quantum of force used;

(c) the number of deaths as a
result of the firing;

(d) instances, if any, of loot-
ing of property or dishonouring
of women in their houses or In
the locality on that occasion;

(e) the arrengements made for
providing medica] relief to the
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persons injured in the course of
these incidents; and
-
(f) action taken on complaints,
if any, made jn regard thereto.

(¢) and (d). The subjects covered
by the fact finding Committee come
within the purview of the Commis-
sion of inquiry headed- by Shri J. C.
Shah, appointed by the Government
under Section 3 of the Commissions
of Inquiry Aect, 1952. The fact find-
ing Committee hag been constituted
to collect all the information in res-
pect of matters entrusted to it and it
is proposed to place the material col-
lected by it before the Shah Com-
mission. In view of this, Government
did not consider it necessary to order
a judicial enquiry or to appoint &
separate Commission for the Turkman
Gate incident.

SHRI F. H. MOHSIN: The Home
Minister has stated in his answer that
the fact finding Committee will col-
lect all information in regard to the
specific facts relating to the firing
that took place on the 19th April, 1976
with particular reference to the num-
ber of deaths etc....(Interruptions).
Evidently, this is a very serious in-
cident.... (Interruptions): Some hon.
Members rose

MR. SPEAKER: Please sit down, I
am on my legs.

SHRI F. H. MOHSIN: I am thank-
ful to the Home Minister that he has
understood the seriousnesg of the in-
cident, but I am sorry to say that
while he has thought it proper to
appoint g Commission of Enquiry
to go into the death of one dacoit,
Sunder, he has not thought it pro-
per to uppoint a Commission of En-
quiry to go into this incident, which
is a very serious one, This is a very
serious incident, otherwise I would
not have put this question myself....
(interruptions). It is also 8 common
knowledge that the Turkman gate
incident was used by the Janata Party

Oral Answers 14

during its election campaign through-
out the country, but here the Gov-
ernment have not treated the Turk-
man gate incident with all the serious-
ness. (Interruptions)., Neither a
Commission of Enquiry nor a judicial
enquiry has been ordered to go into
this incident,

MR. SPEAKER: If you do not put
your question, I will disallow the
question.

SHRI F. H. MOHSIN: I want to
put my question, but I do not know,
why the Janata Party members are
allergic to the question.... (Interrup-
tions). My question is, why the
Home Minister has not thought it
proper to appoint 3 Commission of
Enquiry to go into this incident con=
sidering that it is a serious one....
(interruptions),

SOME HON. MEMBERS rose—

MR. SPEAKER: Please sit down.
Mr. Mohsin, please put your queéstion;
You are provoking the Members by
not putting your question.

SHRI F. H. MOHSIN: My first
question is: why the Home Minister
has not thought it proper to appoint
a Commission of Inquiry or a judicial
inquiry into a very serious incident
of this nature when he has appoint-
ed a Commission of Inquiry into the
alleged murder of Mr. Sunder.

PROF. P. G, MAVALANKAR: Who
was in charge at that time?

SHRI F., H MOHSIN: My second
question is this. The Committee con-
sists of one IAS and one ICS officer.
I want to know whether the Home
Minister has not thought it proper
to associate a non-official with this
committee because asg all these se-
rious incidents have happened at the
instigation of some DDA officers, they
are likely to be protected by these
IAS and ICS officers. Does he not
think it proper to associate a Judge
of the High Court for whom these
people have always a high regard?
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SHRI CHARAN SINGH: The hon.
Member opposite is wrong in assum-
ing that a judicial inquiry has been
ordered into the causes of death of
Mr. Sunder. No. It is a CBI in-
quiry. He has built up all his case
on the assumption that the jnquiry
.that was ordered into the death of Mr.
Sunder was a judicial inquiry. So all
the arguments he has advanced after
that, fall to the ground.... (Interrup-
tions).

Secondly, a judicial inquiry was
not ordered into this incident because
it is merely a fact-finding committee
and all the facts it finds will be pla-
ced before the Shah Commission it-
self. So, it was unnecessary. 1 only
said it.

I may add a word. I admire the
courage of Mr, Mohsin....(Interrup-
tions). Being himself responsible for
all these incidents, now he has the
courage to speak up and hurl charges
against the Janata Government....
(Interruptions).

SHRI F. H. MOHSIN: I have got
my second question,

I am thankful to the hon. Home
Minister for admiring my courage in
putting this question. But the Home
Minister has not thought it proper
to have the courage to institute a
judicial inquiry....

MR. SPEAKER: What is your se-
cond question?

SHRI F. H. MOHSIN; I want to
know whether this committee has
already begun its work and whether
it has got the same powers as g com-
migsion of inquiry to record evi-
dence .... (Interruptions). I know
that. Let him gay that.

I want to know whether it is only
a fact-finding committed which is
to collect information and submit it
to the Shah Commission or whether
the Shah Commission can again go
into all these matters after receiving
the report of the Comittee.

JULY 27, 1977
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SHRI CHARAN SINGH: Although
the government is not expected to
give its opinion on a question of
law—it is a question of law whether
the judicial commission headeq - by
Mr. Shah will have the right to go
into findings of this fact-finding com-
mittee and take any other action as
it thinks proper—still, I will, with
your permission, tel] my hon. friend
that the Commission will be free to
take any steps it thinks proper for
arriving at the truth,

SHR] KRISHNA CHANDRA HAL-
DER: This Turkman Gate incident
took place in April 1976 when Mr.
Mohsin was Deputy Minister (Home)
....(Interruptions), What he was do-
ing—] do not know. Whether he was
ignorant or not, I do not know....

SHRI M. RAM GOPAL REDDY: Is
it a question Sir?

SHRI KRISHNA CHANDRA HAL-
DER: I want to know if, after the
reccipt of the report of the fact-find-
ing committee, it is found that the
Deputy Minister at that time, Mr.
Mohsin or the Home Minister, Mr.
Brahmananda Reddy....

SHRI SOMNATH CHATTERJEE:
Super Home-Minister, Mr Brahma-
nanda Reddy.

SHRI KRISHNA CHANDRA HAL-
DER: ....are responsible for the fir-
ing at the Turkman Gate.... (Inter-
ruptions). What steps will the Gov-
ernment take in this regard? I want
to know the number of people who
died ©because of that firing? How
many people were wounded and the
total number of people evicted at the
Turkman Gate incident?

SHRI CHARAN SINGH: This Gov-
ernment does not know all the facts.
These facts are probably in the know-
ledge of Shri Mohsin.

SHR]I HARISHANKAR MAHALE:
May I know when the Report of the
fact finding Committee will be sub-
mitted to the Government?
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SHRI CHARAN SINGH: 1 think
. they will do so early. No particular
date has been fixed.

ot AT WY A WEqF WA,
TF FEETE ——~100 TR @& faeely
T F A, mysgIMI AT £
Tgi AT I Fr ALAET AT,
37 ®Y Fgoqdr F1, AT TFF fry
TAAR AATI@T @, 99 §B T
amA gHl——3Aq uF 7 fedr fafa-
T ¥, uF g fafrez g, alvus
g9T g fafaeer o1 & 94t wgem
q sar agar g & ¥ @ o
argt ¥ gg S o w Sty o
femidtors gar, =g fFr g9
g fafrezz A aws & gE——ar
dgoig WEY  F HET  F FHT 9T,
FIT T ArE TR F 78 A9 W 4T
srfy 7 st feareior gon, 9w awg
fedYy giw fafrezw ot g fRfAex
3 3gax f@gas &1 FEAEr @ A,
iqy #aT 9% FIT UATHZ HTH
7Y FT F@  F«@rgragEm 7

SHRI MOHD. SHAFI QURESHI: I
am on a point of order.

MR. SPEAKER: There is no point
of order in question hour. Please sit
down.

SHR1I MOHD. SHAFI QURESHI;
I would like to know whether you
are going to create a precedence in
this House that nobody can ask two
questions.

MR. SPEAKER: No, no. Unless
" other people are allowed you cannot
have preference,

SHRI MOHD. SHAFI QURESHI:
This side should also be given prefer-
ence,

MR. SPEAKER:
every side.

I am going to
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SHRI CHARAN SINGH: I have to.
repeat what have mlready said. The
Commission will enquire into all the
circumstances in which clearance and
removal of encroachment, etc. was
made in Delhi and the circumstances
in which these programmes were de-
cided upon and came to be given
high priority during the period fol-
lowing proclamation of emergency. 1
think the specific question which the
hon. member has asked will fall with-
in this term of reference.

SHRI KANWAR LAL GUPTA:
What about abetment of murder? Hag.
any action been taken?

SHRI CHARAN SINGH: ] may add
a word. Whatever is necessary and
is left out by this fact finding Com-
mittee owing to any deficiency in the
termg of reference can be looked into
by the Shah Commission jtself,

st gER AT FOATT : HETH HEIET,
7g ara facwe fag & #T 3w+
FAT FLIfAEE T AT FI FAT g
v f& fredt axdt & g9 @vd
W oge & & we) wErew ¥ S
TgaT g fF o) @7 T & A
T IT H1 w5 gErawr  femr mmw
g arfaq #1 garer @ &, 9
Oy FIFE swETgT F1ag g 7 gy
gi, @ foFay o g™ of@y #5y
aoraar faar mar i faamY &
Fargr AT ?

WEqR FEET : /T HaqT@ G ¢ |

= R W AW : B J1 4@
g Ak oA AR .
( .

FE T £ AWEIT N F
fesme ffar § R frqar qumas
fear @ ! afeadi far § @Yea W
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T FY FE STAEAT AATRARIE ?
WEHISATT goar ‘ar ¥ 2|

SHRI CHARAN SINGH: This ques=
tion does not arise out of the main
question.

ot WigeRa TR FRE C F o FEA
Tgar g e safeen &1 ga= gl
g e dafem g3 & afFT 3R
gagar  fe gue st 43§, 9 ga qARRS
e § W SEX 1§38, T a9 wiwa
g TG R T WIS
qm 438 aWrges am gL
(maxwm ) .

¥ grdfaw g fafaeee aea @
ag gor Srea g fF oag 1 g
wrEfer  FREr gAE TE g, =T
27 FAQFAFAIG  qIFT AT FT
g e g sst oo o FT
qT a3 St T 9T W 491, Iq H
T OFT AW 94T, q1 FT IAFT AR
g Har ?  9ge A a1 F ag
FrAAT qEar § |

@I FAE@ g & fF z°m
argd, s wfew, feedt §a3 segear
gar Aqmr afewz & AW { Fw
faqged ey, ANFFF I A
T A F 919 FEEIr F97

SHRI CHARAN SINGH: He asked
about the conduct of Mr. R. C. Jain.
The judge of the Supreme Court him-
self appointed Mr. Banerjee to look
into the VIP land-grab affeir and
they have come to the conclusion that
Mr. R. C. Jain was innocent and
there is no charge against him,

off sigee Tt gREM : QD
-grgg A ¢ N NF ¥ FT-
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qTET | TEHTT T AITF MA@ L
. ( ww ) |

PROF, P. G. MAVALANKAR: I
want to ask the present Home Min-
ister whether he knows that Mr.
Mohsin was Deputy Minister of Home
Affairs when this serious incident took
place last year. I wmant also to know
whether the present Home Minister
knows that the then Deputy Home
Minister had replied jn answer to
Mr. Somnath Chatterjee’s pointed
question in the Lok Sabha at that
time, and when at that time he made
a statement, he did not say that the
thing was serious at all.

SHRI F. H. MOHSIN; It is wrong.
I have never said that it was not a
serious thing.

PROF. P. G. MAVALANKAR: Sir
I would like to know whether it is
a fact that not only Shri Mohsin who,
at that time, was the Deputy Minis-
ter but also Shri Om Mehta end also
Shri Brahmananda Reddy and others
including the then Prime Minister
gave inadequate and misleading state-
ments before the House by not giving
the correct statement of facts and if
so, may I know from him whether, in
view of all this, the present Home
Minister, Shri Charan Singh wil] also
go into all these matters to find out
whether the then Home Minister had
given any wrong information?

If that were so, I want to know
whether he would come before the
House correcting the statement of
the former Home Minister.

MR. SPEAKER: I dg not propose
to allow this question. (Interruptions)
You will, please sit down. If there
was any jncorrect statement made,
there are other procedures and so,
this question will not be allowed.

PROF. DILIP CHAKRAVARTY:
Apart from the report to be recefived
from the Facts Finding Committee, is
he aware that certain crimeg had al-
ready been committed? In the Turk-
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man Gate incidents, the crimes were
commijtted against humanity. How
long is he going to wait for this?
Does he intend taking firm steps
against the' persons who committed
crimes against humanity?

SHRI CHARAN SINGH: As soon
as the report is received, Government
will consider what steps’ should be
taken.

N gER¥T AN AR ;WA
wErRa, & g wAT S ¥ 7g St wgar
g f& @ e § At o s+, o
AR WY 73, §9 TS AT WX IT A
FIAT FT FIC ATAY oY E a1 3F 92 f
Ira Fae fazm ¥ T wawr &7
Fat 737 wyrfaay 1 €19 qF3 qraT
F41 A8 IF WIAT F Ay qw fHar
ST ¢, T ALY IT 9T AHEAT IATAT
JET 27 Tg AYg-|T wEe ¥ oSN
qITTH & FIT AT & 7 AF FTETLA
safFr 9X WA g9e faara & s
FIFATE FT JEAT § I I IT AN
93 FEIET FET AL FT AT § 7

=t weor fag « wradig gwadg ft 7
I |ITT QT g, I T /Ll qATA g7
21 g Y & f5 naddz &g W@ gfaw
F SfRd gFEd FU FT IS A Y
AT § AA THAY &, THEAT AT qHalT
21 T7 Y T¥ $© AIAAT A G HFAT
F F gwar T 5 faar ar afsa
3 @& sy ¥ fwad 3o eafrar 9
WX 727 Tg7 ST A | ITH 7© fawqa
gl &1 qqT AW F fAC FHEA
fras s =0 qwen wan) f6 @
AWAT WIF A Fa&T gem fE oSy o«
qfegaz Ffasr Afemw & od 7%
Hafesrd ThHoATE oMo AT TE, ALT-
o 3 R TS Y § A T
AR ¥ el o waTea & & o )
gfre ®1 ag_wfwse § fe faar gwo
préontrto ¥, famr agfera fod @

g fedt 5 fromme w3 awdt §1
w7 &4 drodtonmo HIT oy yHgTT
# 77 #g fear § fe o oY QR AR
g v Ay Qe N fagg F7T
ferar g, =R ag feaar & a2 mam
i T g, ITH qTEHIFTT T H1E IEE
T R (=)

wt gtz faww : qmdg w4 o &
ot I3 far fF 77 3@ wear g
iz ¥ g% WX 39 awyg o gl I weft
TE ¥ | HT AAAT TG FAr A A B
wrefen FAST AFLT F § | ;T I
R 7 = wgfem &1 w1 77w faar
& FifF 3T gg art & g srwTd & 7
T 7ET forar & &1 #47 98 FAE IAHT
FATA AT AT AGE AT ?

st awor fag @ A Wigfas w1 @
qar & fF agm ar ar g & afew
AT FRET T FHEAAT AT STEC AT |

St aadl] fag 59 Wew /I
1 Fr ¥ fau § Al awE w
warfeFare qw FIATE | IQA T ¥
T T F& qg a9 A1 ¥ 5 9t 5
aY sfaat W &g w8 e W &g
AT I AT, FT A §.... (7w . .

SHR] F. H. MOHSIN: These words
should be expunged. (Interruptions)

MR. SPEAKER: Please, sit down.

The hon'ble Members should not use
harsh words.

stawfag: F aummm g &
N AT A § TAAET & | wAAT
qTg Y ¥ UF Fead Fars g
AT WY FACG TR QY FEAT W
FErt o awde & amg 99 & Ay fae
vz fowmaa @ @i
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Wit i fag : & & @=
AR FEIATH @) F@T 1 AfHx w4
FEET AT FT & AT AT A @A §
g g wEEr R R oow
wrEdy . . . (sowem) ... @ fafasx
ggaw sy 2 5 ogar & smoL ...
(vawsm®) . . & FIE F&T E

a0 gt g § 6 Wgfem amee ¥
I 33147 § AR TwH foadr I
forrra ¢ |1 SEF TR § I gre9
F FRE WHR F& IqH wighaa g
& faems oY o NS & & JE ;R
TP F TAS IqF AT A FHAAT F
T g e fag duw 27

MR. SPEAKER: I do not allow this
question,

SHRI SHAMBHU NATH CHATUR-
VEDI: Sir, I would like to know whe-
ther government will initiate pro-
ceedings on the basis of this Fact
Finding Committee’s report or after
the Shah Commission has submitted
its report?

SHRI CHARAN SINGH: 1 can't say
that yet. It may be we may send
some findings of this Commitiee to
the Commission and on others after
deliberation we may decide to take
action directly.

ot firs mmw ¢ # g fafasz
aTga & g S =g g fF ag w9
Wt 7w g€ @ @ P g
S F w7 WA gL . . (smEAwe) |
W q@ q TS99 AN TGN I | S{AAT
qrét & M B Y W9 FIA FLN

I AT F N TS gET ITN
q@ feiew W gew W Tar & amfE
gEY IA ¥ W@ ) A | T AT
qur w4 !
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%ﬁ“ﬂm:ﬁﬂﬁgﬂ oI
A FAT A T R 1 frgfe Y
WRAWFAT § TE g |

St gz} fag ;. AW weast
N, A AgfeT gEe ¥ @ g9
1 U W W AT @ qAW F A
F IR fR SR fFr &1 &, &
X g fFar 91 99 g@eE Az W
UF Waqd FA! GXHC & ATAIGA @
fenfas 7 62 17 71 o, gdwm
AT F 9ZAT AYS JATAE F W&

| WX JATE T T AGE HOGAWT F [AQ

Fraw @y & far v af 91, %) =\
zafey ot Y 7 fo@ N wowmEas @
3w F § 9 3@ axg ¥ wxar e Wy
fF ag 0 W g F fame a3
T35 qF 7

SHRI CHARAN SINGH: This is a
question of opinion.

Super Thermal Power Station in
North Bengal

*651 SHRI SAUGATA ROY: Will
the Minister of ENERGY be pleased
to state:

(a) whether he is aware of the
acute power shortage obtaining in
North Bengal impeding the develop-
ment of industries there;

(b) whether there is a need of a
super therma] power station in North
Bengal to meet this shortage; and

(c) steps Government are contem-
plating to meet this shortage?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
to (¢). A statement is laid on the
Table of the House,

Statement

(a) The present availability of
power in North Bengal just balances
the load demand in that area. How-
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ever, on days when there is a short-
fall in generation or import, load
shedding is being resorted to.

(b) and (¢). While there is no
proposal to locate a super thermal
station in North Bengal, the steps
being taken to meet the growing power
demand are:

(i) The Raman Hydro-Electric
Project with 4x 125 MW units has
been sanctioned.

(ii) Import of additional power
from South Bengal through Malda-
Dalkhola-Siligurj 132 KV transmijs-
sion line which is expected to be
completed by June, 1979.

(iii) The Rinchington Hydel
Power Station of 2xX1 MW has
been sanctioned. It is expected to

be commissioned by 1978-79.

(iv) Jaldhaka Stage II with 2Xx
4 MW units has been sanctioned.
The first unit is expected to be
commissioned during 1979-80 and
the second unit during 1981-82.

(v) Installation of two Diesel sets
each of 3.5 MW at Siliguri, One
of these two sets hag already been
commissioned in July. 1977 and the
other is expected to be commission-
ed by March, 1978.

(vi) 6 MW of power js likely to
be available from Lower Lagyap
Hydel Power Station in Sikkim for
distribution in Darjeeling, Jalpai-
guri Districts by the end of 1979
or so.

(vii) Some power is expected to
be available at Siliguri from Chu-
kha Hydro-Electric Project in
Bhutan after that project which is
under construction js completed and
commissioned.

(viii) A proposal to construct a
large thermal station at Farakka
to meet the growing power demand
in the Eastern Region of the coun-
try is under consideration.

SHRI SAUGATA ROY: I have seen
the Statement of the Minister. It
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seems to me that the Minister has not
understood my question. I have asked:
whether he is aware of the acute
power shortage obtaining in North
Bengal impeding the development of
industries there? He has said that the
supply of power just meets the de-
mand. Bu! for future it is not good
enough. I want to tell that whatever
Statement the hon. Minister has placed
on the Table of the House, it is not
enough for North Bengal and there was
a proposal to construct a  thermal
power station in Dalkhola, West Dinaj-
pur. He is saying that there is a pro-
posal to construct a large thermal sta-
tion at Farakka to meet the growing
power demand in the Eastern Region
of the country. But I want to put this
question: whether the Minister will
take a decision in a very short time
on the super-power thermal station at
Farakka and the thermal power sta-
tion at Dalkhola as they have done
with regard to a new super thermal
power station in Tamil Nadu at the
time of the budget. I want to know
whether he will give a categorical
assurance on this point.

SHRI P. RAMACHANDRAN: With
regard 1o the Dalkhola power station
it was considered and the Planning
Commission did not favour it as there
are other difficulties regarding the
availability of coal and other things.
It is only in that context that a larger
power station for Farakka was consi-
dered. For that power station, an In-
vestigaticn is going on. As soon as
the project report is finalised, a deci-
sion will be taken and with regard to
the present position in North Bengal,
the report says—as received from the
State Government and from the Elec-
tricity Board in West Bengal—that the
present availability of the power is
just sufficient to meet the demard and
whenever there is some shortage of
power due to forced outages or the
power is not imported from Bihar,
there is some load shedding. That is
the report we have received from the
West Bengal Electricity Board. With
regard to Dalkhola, it was first con-
sidered and to locate a large thermal
statlon there, the environment and
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also the availability of coal was not
favourable. That is why it was giveén
up.

SHRI SAUGATA ROY: I want to
know from the Minister whether he is
aware that the Jaldhaka Hydel Power
Station has already become silied so
that it is not giving out any output of
power,

SHRI P. RAMACHANDRAN: 1
know there is a report about silting
of the Hydel Power Staticn. I do not
have a report about that. But from
the report that I see, about 27 mega-
watts of power is being produced there.

SHRI CHITTA BASU: May I know
from the hon. Minister whether any
assessment has so far been made with
regard 1o the power need of the dis-
tricts of North Bengal so that proper
industrialisation /of that region may
take place? May I also know at what
stage the Farakka project is at pre=
sent?

SHRI P. RAMACHANDRAN: It is
only about Farakka the investigation
is going on, that is, about the coal
linkage. As soon as the coal linkage is
finalised, the proposal will be consi-
dered and when it will be completed .t
is premature for me to say now. Any-
way, the needs of the North Bengal
will be taken into consideration and
by the time these 'power stations are
completed, the needs of the North
Bengal also will be fully met,

SHRI1 SOMNATH CHATTERJEE:
West Bengal is facing acute power
shortage and lack of industrialisation
of that stage and other difficulties ere
being faced due to that. It is ~lso
well known that inefficiency on the
part of the previous administration
had created more problems than solv-
ing problems, May I know from the
hon. Minister the list of projects that
are there and also at what stage of
implementation they are? May I xnow
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whether they have been delayed beca-
use of the inefficiency on the part of
the previous administration and whe-
ther any crash programme is being
thought of for generating power at
an early date because they are all
long te:m programmes. May I request
the hon. Minister to give us the shor-

test time by which this could be over-
come.

SHRI P. RAMACHANDRAN: ‘“ome
steps are being taken for improving
power supply in North Bengal ana
by March 1978 there will be an addi-
tion of 3.5 mw of power. Again the
transmission line from Malda to
Dhalkola to Siliguri is likely to ‘e
completed by June 1979. When it is
comyleted vower from South Bengal
can be transmitted to North Bengal
when there is shortage. There sre
some small units also that are likely
to be commissioned in 1978 and i4%9
and when they are completed
power position in North Bengal would
also improve. With regard to the gene-
ral situation, I should like to inform
the hon. Member that this Government
should not be held responsible for
whatever has been done in the past.
because there was some slackness in
implementing certain schemes and w«o
are aware of it. This government will
take all steps to see, as already an-
nounced in the budget speech, :ihat
under the 6th plan we would endea-
vour to achieve self-sufficiency in
power in our country.

MR. SPEAKER: Next, short notice
question.

SHRI DHIRENDRANATH BASLU:
One minute. You are aware of tre
shortage of power all over the country.

MR. SPEAKER: No, no. I am on my
legs now. I have called the short
notice question. You are on the panel
of Chairman, Please resume your
seat.
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SHORT NOTICE QUESTION

Bitepping wp of vicleht activities by
Mise National Fromt

+

SNQ. 25. SHRI G. M. BANATWALILA:
SHRI MUKHTIAR SINGH

MALIK:
SHRI OM PRAKASH
..TYAGI:
SHRI KANWAR LAL
GUPTA:

SHRI GANGA SINGH:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government have seen
press reports in various sections of the
press that underground Mizo National
Front has stepped up its violent acti-
vities in repudiation of the 1st July,
1876 peace accord by the rebel Mizo
Leaders;

(b) if so, whether these underground
Mizos are concentrating in and around
Airwa) and Lungleh towns in the
Unfon Territory of Mizoram; and

(c) whether any preventive mea-
sures have since been adopted by
Government and if so, the details
thereof?

THE MINISTER OF HOME AFF-
AIRS (SHRI CHARAN SINGH): (a)
Yes. Sir. The Government have seen
some press reports on the subject,

(b) There i8 no such information.

(c) The Government are keeping a
close watch on the developments and
suitable measures are in force to deal
appropriately with any  situation
which may arise,

SHRI G, M. BANATWALLA: Mr.
Speaker, the reply is merely to the
eflect that the governmeni has seen
some reports in the Press, Will the
hon. Minister tell this House categori-
cally whether there has been an in-
crease in vioclent activities in recent
tmes?
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SHRI CHARAN SINGH: Not NL\, b

SHRI MUKHTIAR BINGH MALIK:
Mr, Speaker, Sir, a tendency of sepa--
ration hag been growing in Mizoram
for the last thirty years due to the
faulty policy of the Congress Govern-
ment. [ want to know from the hon.
Home Minister as to what new policy
the Janata Government wantg to adopt
to integrate this region in the interest
of the country.

SHRI CHARAN SINGH: The debris
left by the Congress is yet to be-
cleared.

SHRI MUKHTIAR SINGH MALIK:
I wanted to know the palicy of the-
Janata Government,

SHRI CHARAN SINGH: It is the-
Janaia Government which:will have-
to clear the debris and frame new-
policies, It is yet to do it.

wfam A e wem wEa £ 7

stwtrfag: mgamadr t e
sff sgredar ¥ made & @rq Ay daen
frqrar, arog s & feqw W &, 9
o @} Y, Ik gy At g
grasar § fF ag wod sl ) ot
& firz wf dardr whg wTY &
g fiedt ol ¥ qg e fr @
g1 Afer & s fivelt ot g W
qg AT o wgar g i e
W A & g §, W W o
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qft, a1 fyax WY grEws FE9 2,
AR ¥ FEW IRy, HR e
WY g F (AT FA H Tw@ N,
ag wiw EwTs FEI 1

ot R W @ ¢ § A Agiw
F iz &1 @O FQ@TE A ITF
qodt Sz  fr mm ag s & TR
TENT g Aw-faet wEaEfEEt s
qx firweare fFar mar a7, s ST ¥
BIA F 1% IF A aq afafafaai 8 T
&, 11T 7T QT THE F F 2 T I
A AT ENT I e & | o
% qrg fiysrars, sigi ag g% Sy 8,
R 2/ F FATAT I 7 [ 9L FT TH
va forar 2, fwe & ars 7% & F2r m@r
¢ % oFE F1 7 A w17 0 FA0 WA
wEem ¥z wreaEd 3 fF o amE
F 9m 5T g% FET TH F a0 AR
Y, 99 % g WIT & dfagra &
T |7 /17 a8 @ree A w2 fF fasrsm
aRa F7 fgEr & 7 FT quTA war
St & off 3§ 1 F1E ara=d gE 8, A
gh, @ Fa1 qo g5 & 7

sy oy fag : w37 9F faww
Ffermararflaaram g, 39 |
TETHZ FY T § FTE T, JT FAARY,
IT FIFAIATEA FT G TG ISAT & |
#1¢ A7 FAA Zq—ITaT HIA T AT
2 g gurq @t i & fax 9 )
afhT IF aFd qg |31 HBY aTd FX
W q——39 & I & A A F AT I )
feFa o@ g fede a & wraw g 2 5
ITFH OIS HFH g | ST hEAr
I=in fan ar, 3z 3§ ¥ fagwar &
g

Y HAICTR aWrEY : WeOed HEIed,
g ) ATASAT qTd F F TC HR JAT
AR o A I F Afafafgar aEedr
@, ® @ FE FT @Y a1 v 9w
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e et #1 wTAY guT iy A At A
AT Y daer g 99 & fafaa Y )@
g A A FA FFAH w1 G !
UgN F ag gL B AT AT B T
QAT FIE FTAST FTA TE § A IF TG
Fr U F g gewa & wr g ?

ot weor fag : gaTe A W FT aga
% A gAT @ 1 AfEw @ H A
FIA FiE 71 a9 TEY & FF A 5w
F fau fawiy #97 ga1 | FEA @
A% & H1X gfar &1 St T & 78 1%
2 fr Fr¢ gt SRy e smr T @ ar
I F fadrd FTaamE) F1 90 AFAT G |
afe agt us safe a1 &t aafwgi st
ware @ € | oF gArET ¢ fawg,
I9 F WG TITHZ FAT AT FT, I
¥ 727 Sra qEET F AT AT & |
gH F1E AHT QAT TS 971 ATET foAaw
3751 33 fwwraa g ar =1 f&ar
& fasgys @ f& @9 JeIaan
&1 HIT IAF! 9 /1FT 7G24T 1 99,
I/ WO &I MT AFAF F F1T07 O
wTHe: § FE FH T E AT T R
A fee @l o w® & 7 oSt g
®{F A1 FgaT § a8 fFeg ae a
T &, g A qma a1 @ Fgaw
2 37w anTdr #4390 § 0 zEfeg
g frarew #r a@ &

SHRI YESHWANTRAO CHAVAN:
The Home Minister gave the informa-
tion that Mr. Laldenga, after having
discussions and consultations with him
and the Prime Minister...

SHR; CHARAN SINGH: I wies
under t“ - impression that he had seea
the Prime Minister. But I understand
now thst he did not see the Prime
Minister. He met me and the officers
only.

SHRI YESHWANTRAO CHAVAN:
That does v1ot change my question.
After baving discussions with the
Homa Minister, the Home Minister
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now fecls that Mr. Laldenga jg rather
hesitating or dragging his feet #or
keeping his word. Will the Home
Minister tel] the House as to what he
thinks are the reasong for it? Does
he think that there are any indicationg
of any support or promised supp-.rt
from any foreign power? I say this
because the history of Mizoram anrd
Mr, Laldenga is such that he has al-
ways operatedq and got support from
some fureign power in his activities.
This is a physical fact of life and you
will have to take this position into ac-
count. Has the Home Minister tried
to go into this and can he share his
confidence, if at all he caw, and tell us
what exactly are the realities?

SHRI CHARAN SINGH: The in-
ference which the hon. leader of the
opposition has drawn from Mr, Lal-
denga’s conduct may well be right, but
we have no informatict, on that point.
The leader of the opposition asked
whether any foreign power js backing
him and whether the reason for .is
hesitation consists in thig fact, that is,
the suprort of foreign power. I «aid
about this that his jnference may well
be correct, but we have np information
about that.

MR. SPEAKER: Would you enquire
into the matter?

SHRI CHARAN SINGH:
to ascertain.

I will try

SHRiI YESHWANTRAO CHAVAN:
We are not dealing with the Mizo
problem properly, We must have in-
formation,
services doing about it?

MR. SPEAKER: He says that bhe
will enquire into the matter;

DR, R. ROTHUAMA: Regarding
the go-called violent activity of the
underground reported recently in the
Press, I also came across those things.
I was asked by my party-men to g0
to Mizoram and see the situation my-
self, and they requested me to go with
Mrs. Jaipal Singh. But when I asked
her to come, she said that gince the
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Lok Sabha session was going on and
since there will be rains in Mizoram,
I should go alone ang see the situation
myself, and give a first-hand ang cor-
rect report and then come back and
tell her,

Recemtly—I do not remember the
date—there was a statement in the
Press that Naik Thankima was shot
dead by the so-calleg undergrou:d
personnel, fireq from a church com-
pound at Lungleh town. The fact was
that the person who killeq Naik
Thaukima was not an underground
man, but g person belonging to tue
MRP (MIZO RAM POLICE) Mr.
Biakhula.

-

Nowadays there are certain special
forces under Mizoram Armed Police
in Mizoram. I wanteq to bring this
to the notice of the Home Minister
also. All the Mizo people are feq up
with underground activities, We don't
want violence. We want peace, but

there are some special forces of Mizo-
ram Armed Police (MAP) particularly
in Mizuram, under the guidance of
some high officials, which are out to
create an artificial law and order pro-
blem. I do not want to mention their
names. I want to know whether gov-
ernment have come to know of this
attitude of special forces as well as
high oflicials.

While going to Mizoram, before
reaching Aijal i.e. about 10 Kms. from
there, I met some people belxiging to
these special forces of MAP on the
way at 2 in the early morning. The
number of their vehicle was ZRP—186.
When they saw our people, they tried
to harass some of us. I kept quiet.
I waited silently. But I got down
when one of our drivers was threaten-
ed. They threatened to shoot him.
So, I asked; “Who are you? One of
their commanding officers, an inspe--
tor by name Lalchungnua was wear-
ing a mask. When he saw me, he
took off all those things. He told me:
“Oh, you are here? You come in my

jeep.” I refused, Along with him/

/
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there were about 6 to 10 persons in the
jeep. Thig happened 10 Kms. away
from Aijal, capital of Mizoram. After
Jeaving us, they proceeded to Sihapir
village, where they let loose their
reign of terror. They threaten to
shoot people because they say they
are above the law, ang that they can
shoot anybody.

All these facts I collecteg myself.
1 think it will take time.

MR, SPEAKER: 1 allowed you be-
cause you come from that area, Please
put the guestio.

DR. R. ROTHUAMA: Yesterday
morning I came. I should alsp say
that I dn not know the present pnsi-
tion in Mizoram completely. This is
their attitude. I don’t think the pre-
sent Central Goverument here will be
aware of all these things. I myself
did not know these things. Our party
leaders are afraid that if we communi-
cate this matter i.e. the creation of an
artificial law and order problem, those
special forces might shoot us down
anid also take revenge against those
people who report. 1 can tell the
whole thing if 1 have the time. There
are some officials who want to create
a law and order problem. In Mizoram
the special forces of Mizoram Armed
Police are doing this. I would re-
quest the Home Minister to have an
on-the-spot study of this problem by
sendjng out a team of MPg of different
political parties so that they could
appreciate the problem. During the
emergency all sorts of bad things were
done there. So far as my sentiment
is concerned, I am completely against
auy violence, But I woulg request
the Prime Minster to appreciate the
psychological character of the Mizo
people. In fact, all the hill tribeg are
taken to be head hunters. Some offi-
cials, without knowing the truth, with=
out verifying the truth, torture these
people, So, they are tempted to take
revenge. I Dbelieve they have been
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compelled to go underground because
they have been treated like this. The
armed forces have no understanding
of this perticular traits of these people.
That is why the local people are com-
pelled to use force. I am very happy
to have this opportunity to explain
my viewpoint. I would request the
Home Minister to make high level in-
quiry including M.Ps of different poli-
tical parties to go into this.

MR. SPEAKER: Probably he wants
to say that there is counter violence
by the police forces. He wants you to
enquire into the matter and ensure
that counter violence is not there.

SHRI CHARAN SINGH: As far #s
I am able to widerstand, there is only
one particular incident, to which the
hon. Member hag referred, an incident
in which Mr. Thanki was involved.
That case is still wider investigation.

MR. SPEAKER: His case is that
higher officials are using violence and,
therefore, the Mizos are reacting to

it. Would you like to go into it?

SHRI CHARAN SINGH: I do not
agree that higher officers are using
vio.ence and that is why the Mizos
want independence. That in a way 1s
a justification for the MNF, I do not
agree with that.

SOME HON. MEMBERS rose—

MR. SPEAKER: No further questions
please. 1 am not allowing any more
questions, i
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Man with Information about C.LA.
Links

“#652. DR. BAPU KALDATY:
SHRI G. M, BANATWALLA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether a person named Rajiv
Sharma had delivered a tape contain-
ing talks between some Minister and
the American C.1.A. Agents recently;

(b) whether Gevernment have in-
vestigated into the facts; and

(c) if so, the details thereof?
THE MINISTER OF HOME AF-

FAIRS: (SHRI CHARAN SINGH):
{a) No, Sir.

(b) and (c). Do not arise.

. HMT Unit at Ooty

*653. SHRI P. S. RAMALINGAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) the policy followeq by Hindu-
stan Machine Tools in expanding and
diversifying its activities;
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(b) whether there is a proposal to
set up a factory at Ooty in Tamil

Nadu; and

(c) if so. the investment proposed
and the r.:“ire of the manufacture?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The policy followed by Hindustan
Machine Tools in their expansion and
diversification programmes of activi-
ties i determineq by the present and
future demand requirements in the
country for HMT's manufactured pro-
ducts, comprising a variety of machine
tools, watches, tractors, printing
machinery, lamp making machines,
lamps and lamp components,

(b) Yes, Sir.

(c) A watch assembly unit js pro-
posed to be set up at Ooty. This will
be owned by the State Government.
HMT will assist in the setting up of
this unit ang will supply watch com-
pouents for assembly purposes. HMT
will also provide training inspection,
quality control ang testing facilities.
The watches assembled by the unit
will be marketedq by HMT and sold
under HMT’s brand name. The order
of investment is estimateq at Rs. 25
lakhs.

Refractory producing Units of Burn
Standard Co. in West Bengal

*654. SHRI SAMAR MUKHERJEE:
Will the Minister of INDUSTRY be
pleased to state:

(a) the condition of refractory pro-
ducing units of Burn Standard Co. in
West Bengal;

(b) whether there is any improve-
ment in the management, operation
and production of the refractory pro-
ducing units of Bumy Standard Co.;
and

(c) if not, the steps taken to im-
prove them?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). Although thege units are still
running at a loss, the condition of these
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miits in West Bengal is steadily im-
proving. Improvements have been
effected in management anq operations
have been streamlineq after take-over
by Govt. With decentralisation and
delegation of powers, there hag been
improvement in the speeq of decision-
making. Internal Audit ang Vigilance
Secticig have been organised to effect
€conomies and avoid waste.
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“Warranty” Charges by Private Sec-
tor Television Set Manufacturers

*656. SHRI SHANKERSINHJI
VAGHELA:

SHRI ANANT DAVE;

Will the Minister of ELECTRONICS
be pleased to state:

(a) whether Government have seen
a Press report appearing in the Eco-
nomic Times, dated the 29th June,
1977 (New Delhi Edition) to the
effect that the private sector televi-
sion set manufacturers have decided
to charge Rs. 300/- for “warranty”;

(b) whether so far they were not
charging anything for “warranty”;
and
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(c) the reaction of Government
thereto and the measures proposed to
be adopted to ask the television set
manufacturers not to charge anything
for “war'ranty"?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir,

(b) So far, except for M/s Electro-
nics Corporation of India LTD,,
(ECIL) and M/s J. K. Electronics, no
other TV set manufacturer is known
to have charged a separate fee for
service during the warranty period.

(¢) It has come to Government's
notice, that to iake advantage of ihe
concessional excise duly of 5 per cent
available only on 51 em TV sets with
an ex-factory price of Rs. 1600 and
below, TV set manufacturers have
reduced the excise clearance price to
that level, but have, thereafter, added
a charge varying from around Rs.70/-
to around Rs. 400 depending on the
the manufacturer, for servicing during
the warranty period, There is no pro-
wvision under the present industral
licensing regulations for Government
to intervene in this matter. However,
as there are over 40 units making TV
sets the competitive market forces
are expected to bring sufficient dis-
cipline to the industry. Government
will, however, consider intervening in
fhe matter if it becomes absolutely
necessary.

Acceptance of Fuel Policy Commit-
tee’s Recommendations

#§57. SHRI K. LAKKAPPA: Wil
the Minister of ENERGY be pleased

to state:

(a) whether Fuel Policy Commit-
tee’s recommendations have been ac-

cepted by Government;
(b) if so, facts thereof;

(¢) whether planning for detailed
industrial location will be consistent
with the plants for production and
movement of coal; and

(d) if so, detalls thereof?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). The Fuel Policy Committee
was appointed by the Government of
India in October 1870 to recommend
an outline of a long-term national fuel
policy and measures and agencies to
promote the best utilisation of avail-
able resources and optimum efficiency
in the use of fuel. The Committee
submitted its final report in August
1974. The recommendations of the
Fuel Policy Committee have been con-
sidered by the Government and by
and large these have been accepted in
principle. Taking into account thase
recommendations, a National Energy
Policy has been formulated, stressing
inter alia that coal should be the
principal source of energy in the coun-
try, that import of oil should be re-
duced and substituted by indigenous
production and energy production and
utilisation should be made as efficient
as possible.

(c¢) and (d). It has been accepted,
as recommended by the Fuel Policy
Committee, that the planning for in-
dustrial locations should be consistent
with the plans for production and
movement of coal. In locating in-
dustries,  availability and supply of
coal and other forms of energy are
taken into consideration. Similarly,
plans for coal production and move-

ment are formulated keeping in view
the prospective demand for coal from
industries in the various regions of the
country, Steps have been taken by
the coal companies and railways for
easy availability of coal to industries
in different locations. Proposals fur
establishment of industries. Seeking
Government clearance are required to
indicate details of fuel requirements,
specifically coal and coke, and the cor-
responding transport requirements to
enable the Government to ensure that
they are consistent with the plans for
development and movement of coal
and coke,
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Plastic Capacitors

*g858. SHRIMATI PARVATH] KRI-
SHNAN: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government’s atten-
tion has been drawn to a news item
under the caption “MNCS spread nets
far and wide” appearing in the Eco-
nomic Times on 3rd July, 1977 which
deals why an entrepreneur was re-
jected and how multinationals are
backed by the Government for plastic
capacitors in India; and

(b) if so, Government’s reaction
and details thereof?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
and (b). The news item apparently re-
fers to an application made by M/s.
Technicraft Corporation for the esta-
blishment of a new undertaking in
Kerala State for the manufacture of
8 million nos. of film capacitors and
100 MT of metallized dielectric film._ It
is not correct that their proposal was
rejected as made out in the news item.
In fact, they were granted a letter of
intent on 15-5-1976 for manufacture
of plastic film capacitors for a zapa-
city of 8 million pieces. Subsequently,
the letter of intent was modified on
24.7-1976 to include a capacity of 100
MT of metallized dielectric film. [How-
ever, later on, the party withdrew
its proposal.

It is, however, correct that a propo-
sal from an Indian resident abroad for
manufacture of magnetic recording
tape, magnetic video tape and magne-
tic tape for professional use such as
computers etc.,, has not been appro-
ved. This proposal was rejected on
the ground that a similar proposal had
been turned down in the past and that
the party had not accepted any export
obligation.

It is confirmed that an application
from a company with 50 per cent
foreign equity for the manufacture of
Casette tapes, open reel tapes, com-
puter tapes and magnetic ilm  has
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recently been received. This propo-
sal has not been recommended by the
Licencing Committee,

The news item also refers to the
alleged approval of a scheme of a
monopoly house for the manufacture
of computer terminals, It is correct
that an application for the grant of an
industrial licence for the manufacture
of 400 units of data entry systems has
been received from a company belong-
ing to a large house. A final decision
on this application will be taken after
their corresponding application for ap-
proval of the scheme under the MRTP
Act is cleared.

Shortage of Drinking water and
Quarters in the Collieries of ECL

*659. SHRI ROBIN SEN: Will the
Minister of ENERGY be pleased to
state:

(a) whether he is aware of the
fact that due to acute shortage of
quarters and drinking water in al-
most all the collieries under Eastern
Coalfields Limited, the workers are
forceq to live in inhuman condition;
and

(b) whether Government have any
scheme to construct more gquarters for
the workers and to supply them suf-
ficient filtered drinkimg water parti-
cularly in summer season?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Government are fully aware
of the need to provide adequate hous-
ing and water supply facilities to the
workers and are giving high priority
to this work, As against 22,800
houses (excluding non-standard
houses and dhowrahs) at the time of
nationalisation in the Eastern Coal-
fields, the number of houses at the end
of 1976-77 stood at 30,409 representing
an increase of 37 per cent., During the
current year, ECL propose to construct
another 4,500 houses. Similarly, the
population covered by Drinking Water
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Supply at the time of nationalisation
was only about 16,000, whereas at the
end of 1976-77 it was about 1,82,500
representing an increase of over 10
times, .The company has fixed a target
of 50,000 additional population to be
covered during the current year.

Development of Small and Rural
Industries by HM.T.

*660. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased lo
state:

(a) whether the Chairman of
Hindustan Machine Toolg has said
that HM.T. could help to develop
small and rural industries by training
workers through community work-
shop centres and also by identifying
the ways and means of exploiting
natural resources by those units; and

(b) if so, measures being taken
towards this end?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
and (b). As reported by the Chairman,
Hirdustan Machine Tools Ltd., it was
ind.cated during the Seminar on
Small Scale Industries held at HMT,
Bangalore, on the 24th and 25th June,
1977, that HMT would initiate an in-
tegrated study with a view to identify.
ing the socio-economic needs of the
rural sector. HMT has taken up neces-
sary investigation for formulation of
a definite scheme.

Know-how for 500 MW Thermal
Generators

*661. SHRI D. D. DESAI: Will the
Minister of INDUSTRY be pleased to
state whether India has  acquired
know-how to make 500 MW thermal
generators?.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): Yes,
Sir. With the approval of the Govern-
ment of India in August 1976, Bharat
Heavy Electricals Ltd. have entered
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-into a collaboration agreement with

Kraftwerk Union A G, West
Germany, for the design and manu-
facture of turbo-generator sets in the
range of 200 to 1000 MW. This iun-
cludes the 500 MW Turbo-generator
set proposed to be installed in Indian
power systems. Bharat Heavy Electr:-
cals are in the process of absorbing
the know-how and implementation of
the collaboration agreement.

Meeting of various Departmentg to
discuss Investmen{ Proposal

*662, SHRI NIHAR LASKAR:
SHRI R. V. SWAMI-
NATHAN:
Will the Minister of PLANNING
be pleased to state:

(a) whether the Planning Commis-
sion called the meeting of various
departments of the Central Ministries
in June 1977 to discuss the invest.
ment proposals;

(b) whether they also discussed the
proposal as to how to increase  the
foreign exchange reserveg and food
surplus;

(e) if so, main features of decisions
taken ip the meeting; and

(d) the guidelines issued to the
Ministries in this regard?
THE PRIME MINISTER (SHEI

MORARJI DESAI): (a) No, Sir. The
Deputy Chairman of the FPlanning
Commission had, however, informal
consultations on 24-6-1977 with Senior
Officials connected with Economic
Policy and Economic Advisers
of the various Ministries to ascertain
the studies to be undertaken on the
problems connected with short-term
and long-term planning in the context
of the formulation of the Approach
to the Sixth Plan.

(b) to (d). Do not arise.
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Night Vision Binoculars Developeg By
Bhabha Atomic Research Centre

*663, SHRI DHARMVIR VASISHT:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether a device for seeing in
the dark called night vision binocu-
lars has been dcveloped at the Bha-
bha Atomic Research Centre;

(b) if so, whether a monocular
version of the device js under design
and manufacture for security and
surveilance purposes; and

(c) whether any foreign collabora-
tion in respect of (b) above is under
study of Government?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.
(b) Yes, Sir.

(¢) No, Sir.

Expansion of Shipping

*664. SHRI AMRUT KASAR: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have any
plan for the expansion of shipping
under public sector shipping compa-

nies;

(b) it so, how much foreign ex-
change has been allocated to the
public sector companies and how
much for the private sector; and

(¢) whether the private sector ship-
ping companies have failed to satisfy
the need of the countries as regards
internal ghipping?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The Fifth
Plan target for the Indian Shipping is
(i) 6.50 million GRT in operation; and
(ii) 0.50 million GRT on order. Shipp-
ing is in the joint sector and, therefore,
acquisition of this tonnage will be
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shared between the two sectors with
public sector playing a dominant role.

(b) No separate allocations have
been made,

(c) It is presumed that the reference
is to coastal shipping. If so, the
answer is in the negative.

Proposal to prevent misuse of Gov-
ernment Machinery by Ruling Party

4944, SHRI D. B. CHANDRE
GOWDA: Will the HOME MINISTER
be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to prevent the misuse of Gov-
ernment machinery by the Ruling
Party; and

(b) if so, the details thereof?

‘THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) and
(b). Government propose to under-
take necessary legislative measures
aimed at preventing corruption, ab-

use of official position and other kinds

of misconduct gt higher political
levels.

A Bil] to this effect, called The
Lokpal Bill, 1977, which seeks to

provide for setting up an institu-
tion of Lokpal to inquire into
complaints of misconduct (as Ce-
fined in the Bill) against public
men, such as Union Ministers includ-
ing the Prime Minister, Chief Mini-
ters of States and Members of
Parliament, will be introduced in Lok
Sabha during its current session.
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..Increase in pPrices by Brylcream

4946. SHRI VAYALAR RAVI:
SHRI K. KUNHAMBU:

Will the Minister of INDUSTRY
be pleased to state:

(a) total number of times the Bryl-
cream has increased its prices during
the last two years and the details
thereof; and

(b) steps taken by Government to
prevent unreasonable price increase
of this company at the expense of the
consumers?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Government do not maintain data on
the prices of non-essential itemgs like
Brylcream.

(b) Does not arise,

Enforcement of Section 25 of Cr. P.C.

4947. SHR] AHSAN JAFRI: WwWill
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the fact that though the Cr. P.
Code '"73 has come into force since
last three years, the State Govern-
ments have not enforced section 25 of
the Act by putting Assistant Public
Prosecutors under Legal Department
instead of Police Department as con-
templated by the Act; and

(b) if so, what action has been
taken so far and what future action
the Ministry will take in this res-
pect?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):



51 Written Answers

(a) Section 25 of the Code of Cri-
minal Procedure does not contain
any provision to the effect that Assis-
tant Public Prosecutors should be
placed under the control of the Le-
gal Department.

(b) Does not arise,

Enforcement Cells to gafeguarg the
Civil Rights of Harijans

4948, SHR] SUKHENDRA SINGH:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to set up enforcement cells in
all Districts to safeguard the civil
rights of Harijans; and

(b) if so, the details thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). State Governments have
been advised to consider the setting
up of a cell or any suitable machinery
to 1look into the grievances of Hari-
jans. Special police cells have been
set up by the State Governments of
Andhra Pradesh, Bihar, Gujarat,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Tamil Nadu and
Uttar Pradesh, at different levels
according to the local conditions, to
deal with cases of violence against or
harassment of Scheduled Castes, and
for the enforcement of the Protec-
tion of Civil Rights Act, 1955.

Public Sector Undertaking in
Gwalior

4949. SHRI MADHAVRAO SCIN-
DIA: Wil] the Minister of INDUSTRY
be pleased to state:

(a) whether in the absence of any
big industry the demand for setting
up a Central Public Sector Under-
taking at Gwalior is long over due;

(b) whether it will provide em-
ployment opportunities in the region;
and .
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(¢) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES)) (a)
to (c): The location of Central In-
dustrial Projects has to be decided
on broad techno-economie considera-
tions. Subject to techno-economic
considerations, comparatively back~
ward regions are given preference in
the location of Centra] Public Sector
Projects.

At present, there is no proposal for
setting up any industrial project in
the Central Sector at Gwalior.

dIn the State Public Sector, the
State Government has a number of
projects location of which has not
been decided. Some of these pro-
jects may be located near Gwalior.

Opening of the Closeg Inclines and
Quarries of Fakka, Khas Shyampur of
Eastern Coal Fields

4950. DR. RAMJI SINGH: Will the
Minister of ENERGY be pleaseg to
state:

(a) whether on behalf of Bihar Col-
liery Kamgar Union, Dhanbad, a de-
mand notice was submitted to the
Area General Manager (Area No.
VIII) Eastern Coal fields to open all
the closed inclines and quarries of
selected Fakka, Khas Shyampur to
take back all victimised and retren-
ched workers; if so, action taken by
Government thereon:

(b) number of workers of the said
area deprived of their jobs and the
grounds on which they were remov-
ed from service;

(c) whether Government propose to
take back these workers; and

(d) if so, by what time?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDARN): Ja)
Yes, Sir. Statement I is enclosed.

(b) to (d)'. Statement II is enclosed.
STATEMENT I

The main demands contained in the
demand notice and the position in
respect of these, as reported by the
Eastern Coalfields Limited, is as
follows: —

(i) Demand for opening the closed
inclines and quarries of the Selected
Fatka Colliery re-opening the hard
coke Bhatta of Selected Fatka Colliery
iand re-opening the Khas Shyampur
Colliery.

There had been indiscriminate
mining in the Selecteq Fatka Colliery
and the mine had also been flooded.
Technical investigations to examine
the possibility of reopening the mine
have been undertaken. Some work-
ings have already been started and
by the end of May, 1977, 686 work-
men who were on the rolls of this
colliery on 31-1-1973 had been ab-
sorbed. The question regarding the
hard coke Bhatta of this colliery is
sub judice in the Caleutta High
Court. As regards the Khas Syam-
pur Section of the Shyampur ‘A’
Colliery, adverce mining conditions
have made its reopening very difficult.
All the workers of Khas Shympur
Section have been absorbed in the
Shyampur ‘A’ Colliery,

(ii) Review of the cases of the
workmen retired or whose names
were struck off on various grounds.

No workmen was retired except en
attaining the age of superannuation
or on grounds of medical unfitness.
The cases of the latter category were
given a chance to appeal. Ag re-
gards terminating the services of the
workmen, it was done only in such
cases where the worker concerned
had remained absent unauthorisedly
and without valid reasons for more
than a month. Under the standing
orders, an unauthorised absence of
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10 days or more makes a workman
liable to termination of his services.

(iii) Demand to re-open  Boka

Pahari Colliery.

This colliery does not belong to
the Eastern Coalflelds Limited and
was being illegally run,

(iv) Abolition of Contract System.

The jobs for which employment of
contract, labour has been legally pro-
hibited are being done departmental-
ly.

StaTEMENT II
statement indicates
the number of workers whose em-

ployment was terminated in Area
VIII of the Eastern Coalfields Limited

The following

during the emergency in differsnt
categories, as reported by the Tom.
pany.—

(1) Services terminated or
names struck off on grounds
of unauthorised absence
(including those who were

untraceable) 834
(2) Medically unfi:. 249
(3) Dismissed on  proved

charges of misconduct . 17

" 1100

The workers found medically untit
were given a chance to appeal against
the decision of the Medical Board. Of
the 49 workers who availed of this
opportunity, 24 were reinstated on
consideration of their appeal.

As regards others, normal channels
of redress are available to those. em-

ployees who have any grievance,

Fly-over for Nangal Raya-Delhi
Cantt. Rallway Crossing

4951. SHRI MOHAN JAIN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the comstruction of the
fly-over has been sanctioned for Nan-
gal Raya-Delhi Cantt. Railway cross-
ing long back;
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(b) whether any tenders have been
called and work entrusted to any
party;

(c) the reasons for the delay in
starting the construction work; and

(d) when the actual construction
work js likely to be taken in hand
and by what time it would be com-
pleted?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes Sir.

(b) Not yet Sir.

(c) One of the approaches of the
proposed bridge falls in the canton-
ment area and requires the clearance
of Defence authorities. This has not
vet been given and the work cannot
be started unless this clearance is
given. Efforts by the Delhi Municipal
Corporation are, however, continuing
to persuade the Defence authorities to
give necessary clearance.

(d) It is expected that after the
work is awarded, it will take about 3
years for completing the project.

Pension to the Family of Dead
Ex-Servicemen

4952. SHRI DURGA CHAND: Will the
Minister of DEFENCE be pleased to
state:

(a) whether no pension is given to
the family of those ex-servicemen
who die within one year of their re-
tirement from the service;

(b) it so, what are the reasons

therefor;

(¢) whether this facility is given to
civilian employees; and

(d) it so, whether this facility is
-proposed to be provided to ex-sgrvice-
men placed under similar circum-
stances? N
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
The widows of Service personnel who
retire with a retiring/disability or in-
valid pension are entitled to family
pension irrespective of whether -eath
takes place within one year of retire-
ment or  thereafter. However, the
widows of those personnel who retire
without earning a pension themselves
are not entitled to family pension.

(¢) and (d). The position indicated
above holds good both for civilian em-
ployees and service personnel.

Subordinate ‘Services Commission

4953. SHRI GIRDHAR GOMANGO:
will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a Subordinate Services
Commission has started functioning to
fill up various posts of Group ‘C’ in
Government offices;

(b) if so, functions in details there-
of;

(¢) whether the employees who are
already in Government service will
be given any relaxation in age or qua-
lifications etc., by the Subordinate
Services Commission as has usually
been given to the departmental can-
didates; and

(d) if so, the details thereof?

THE MINISTER OF  HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Yes, Sir.

(b) A copy of the Resolution regard-
ing the setting up of the Commussion
which indicates its functions is laid
on the Table of the House, [Placed
in Library. See No. LT-847/77].

(¢) The employees concerned will
be eligible for such relaxations if any,
as are provided for in the recruitment
rules applicable to the postis-services
concerned.
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(d) The nature of the relaxation, if
any, will depend 6n the posts/services

concerned. "

Setting up of Industries by Gillette
Industries Ltd. of Englang

4954. SHRI SHEO NARAIN: Will
the Minister of INDUSTRY be pleased
to state: '

(a) whether the Gillette Industries
Ltd. of England during the last few
years submitted any proposal to Gov-
ernment for the setting up of a fac-
tory in India either on' their own or in
collaboration with some Indian firm;
and

(b) if so, Government's reaction
thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). In 1967, the proposal of an
exisiing Indian company manufactur-
ing razor blades for technical and fin-
ancial collaboration with Gillette In-
dustries Ltd. U.K., was approved on
the following basis:—

(i) The U.K. firm will have foreign
participation in the joint ven-
ture not exceeding 49 per cent
of the total equity capital in
the form of machinery and
the balance if any, in cash.

(ii) 25 per cent of the total produc-
tion should be exported in the
first year which should be in-
creased to 50 per cent of the
total production within a
period of 5 years. The ex-
port obligation will be sup-
ported by a Bank Guarantee.

(iii) 'There should not be any in-
crease in the capacity of the
items, as already licensed and
approved.

(iv) The use of the UK Company’s
trade marks will be permitted
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only on exports and not on
internal sales,

However, this proposal did not
materialise as M/s. Gillette Industries
went back on a number of points of
their original understanding includ-
ing the export commitment. Subse«
quently, several Indian entrepreneurs,
including a State Industrial Develop-
ment Corporation as also a State Gov
ernment had at various points of time
negotiations with Gillette Industries
for collaboration for the manufaciure
of safety razor blades. But no propo-
sals has so far been received either

from the Indian entrepreneurs or from
Gillette Industries.

Production of T.V. sets in Small Scale
ang Large Scale Sectors

4955. SHRI S. G,
Will the Minister
be pleased to state:

MURUGAIYAN:
of ELECTRONICS

(a) the production of T.V. sets in
India in small scale and large scale
sector;

(b) the production of individual
units in small scale and large scale
sector; and

(¢) whether the production is not
upto the installed capacity; if so, the
reasons for the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a): The produc-
tion of T.V. sets in the small scale ard
large scale sectors during the Calender
year 1976 was 1,02,020 and 41,757 res-
pectively.

(b). The production figures for in-
dividual units in the small scale sec-
tor and large scale sector are given in
the statement laid on the Table of the
House [Placed in Library. See No
LT—848/1717].

(¢) The rationalisation of the im-
port duty on the T.V. glass shell fromr
186 per cent to 75 per cent, and intro-
duction in the TUnion Budget for
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1976-77 of a differential excise duvty
structure, with a concessional excise
duty of 5 per cent ad valorem applica-
ble to T.V. seta having an ex-factory
value of 1,800 and less, resulted in in-
creasing the demand for T.V. sets by
about 50 per cent. As a result, a num-
ber of manufacturers have been able
to consolidate their position ,and some
in the small scale sector have been
able to achieve a production even in
excess of their approved capacities.
However, there are also some approv-
ed manufacturers who have been un-
able to make much headway owing to
problems in marketing and sales.

Increase in Reservation for Scheduled
Castes and Scheduled Tribes. .

4956. SHRI MANOHAR LAL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is any proposal
to increase the percentage of reserva-
tion of posts for candidates belong-
ing to Scheduled Castes and Schedul-
€d Tribes in the All India Services;
-and

(b) the Scheduled Caste-wise re-
presentation of these Communities in
these services?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
There is no such proposal under con-
sideration of Government.

(b) The total number of Scheduled
Castes a5 on 1st January, 1977, in the
three All India Services, namely,
Indian Administrative Service, Indian
Police Service and the Indian Forest
‘Service is as under:

—_—— e

I.A.S. I.P.S. LF.S.
303 147 51

Government have no information
about the representation of Scheduled
Castes on caste-wise basis.
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Scheme of Issuing Licences to Unem-
ployed Youths

4957. SHRI R. V. SWAMINATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the scheme of giving
licences to the unemployed youths hag
been withdrawn; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
There was no scheme, as such, of giv-
ing licences under the Indusiries (De-
velopment and Regulation) Act, to the
unemployed youth,

(b) Does not arise.

Portuguese Laws in force in Goa,
Daman and Diu

4958. SHRI EDUARDQO FALEI!IRO:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government are aware
that a large number of Portuguese
laws are still in force in the Union
Territory of Goa, Daman and Diu and
thereby great inconvenience is caused
to the local judiciary, the Bar and
litigants who are not conversant with
Portuguese language and legal system;

(b) whether a Law Commission ap-
pointed by the Government of Goa,
Daman and Diu submitted its report
in the year 1971 recommending repeal
of certain Portuguese enactments in
force there and extension of corres-
ponding Central Acts; and

(c) what steps Government contem-
plate to repeal the said Portuguese
laws and extend corresponding Cen-
tral Acts so as to bring about unifor-
mity and parity with the rest of the
country?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH): (a)
The operation of all Portuguese laws
which were in force in Goa, Daman
and Diu immediately before 20th De-
cember, 1961, i.e. the date on which
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these areas were made into a Union
territory, was continued by the Goa,
Daman ‘add Diu (Administratior)
Act, 1962 enacted by Parliament, untii
amended or repealed by a competent
legislature or other competent authori-
ty. Many of those laws have since
been replaced by Central Acts and laws
enacted by the legislature of the Union
territory. A few portuguese laws 2re.
however, still in force in the Union
territory. The Government of Gwa,
Daman and Diu have intimated that no
inconvenience is caused to public,
judiciary, Bar or litiganls by reasans
of the existence of Portuguese laws,
Cases involving Portuguese laws are
disposed of by judges knowing Poriu-
guese law and language. '

(b) The Law Commission appointed
by the Government of Goa, Daman and
Diu recommended that all Portuguese
laws, except those the immediate re-
peal of which was not considerable
feasible or advisable, should be re-
pealed and certain Central laws, which
had not been made applicable to (:ra.
Daman and Diu, should be extended
to that Union territory.

(¢) A proposal for undertaking
legislation for giving effect to the re-
commendations of the Law Commis
sion appointed by the Government of
Goa, Daman and Diu is being proces-
sed by that Government.

Bajri Scandal

4959. SHRI JYOTIRMOY BOSU:
‘Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a memorandum addres-
sed to the Prime Minister by the resi-
dents of Panch Kula Maheshpur and
Pinjore of Haryana has been submit-
ted demanding CBI enquiry into the
corruption what is known as “Bajri
Scandal” indulged in by the former
Defence Minister, Shri Bansilal for
benefiting himself anq Shri Gandhi;
and
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(b) if so, the action taken or pro-
posed to be taken by the Govern-
ment?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
As per records, the Memorandum
stated to have been submitted to
Prime Minister. has not been receiv-
ed.

(b)" Does not arise.
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Retrenchment, Dismissaj of Employees
by BC.UL. and Eastern Coal India
Ltd.

4961. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) the number of retrenchment,
termination, dismissal of employees,
permanent and casual in the Bharat
Coking Coal Ltd. and Nirsa Muguna
Zone of Eastern Coal India Ltd. dur-
ing emergency and the percentage of
harijans and adivasis among them;

(b) the number of employees, ap-
prentices recruited in the B.C.C.L. and
Nirsa Muguna Zone of Eastern Coal
India Ltd. quring emergency angq the
percentage of harijans and adivasis
among them;
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(¢) whether in both the cases, ir-
regularities have been practised. and
the weaker section has become the
worst sufferer of emergency; and

(d) if so, what action the Govern-
ment propose to take to correct the
wrong steps of the emergency in the
coalfield?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) to (d).
The information is being collected and
will be laid on the Table of the House.
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Coal Belt in Bankura District of
.y West Bengal

4963. SHRI BIJOY KUMAR MON-
DAL: Will the Minister of ENERGY
be pleased to state:

(a) whether Mejia, in District Ban-
kura (W.B.) area contains a belt of
fine qualities of coal which may be
in abundance, if exploited; and

(b) if so, when the mines localed
there are to begin work for extraction
of coal?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Mejia arra in Bankura  District has
some reserves of inferior quality ceal.
Eastern (loalfields Lid.,, has plans to

open a mine in that area. But this.

could not be taken up just now due to
inadequate demand for this coal uard
lack of infrastructural facilities.

Chinese Armed Forces in Tibet

4564. SHRI G. Y. KRISHNAN: Will
the Minister of DEFENCE be pleased
1o state whether there has been :uny
increase in the overall strength nf the
‘Chinese armed forces in Tibet particu-
larly in the Indian border area?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): There arc
no indicaiions of any increase in the
overall sirength of the Chines armeil
forces in Tibel including areas :'oug
the Indo-Tibetan border.

Chilka Naval Base

4965. SHRI K. PRADHANI: Will the
Minislter of DEFENCE be pleased to
state:

(a) the 'details regarding the pro-
gress so far made in developing the
Chilka Naval Base in Orissa; and

(b) whether Government are satis-
fied with its progress; and if not, the

1785 LS—3.
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details regarding the steps Goveli.=
ment have taken in thig regard?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). A Boys’ Training Centre is being'
establishad at Chilka. The land for
the project has been acquired. The
civil works have been divided into two
phases. Phase T has been further
split intu sub-phases. The first sut-
phase, planned to make the establish-
ment functional with minimum facili-
ties, and involving an expenditure of
Rs. 2.2 crores is expected to be .om-
pleted by early 1979. The work is
proceeding as scheduled. The second
sub-phase, designed to provide other
facilities and amenities for the estab-
lishment and involving an expenditure
of Rs. 1.19 crores, is expected fo be
completed by the end of 1979, Phnse
11 of the project will be taken up sfler
completion of Phase I.

The progress of the project is 3atis-
factory.

Al India Health Service - --

4966. SHRI VASANT SATHE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is a proposal te
form All India Health Service;

(b) if so, whether the views of the
State Governments on the matter
have been sought;

(¢) the reaction of the State Gov-
ernments, State-wise to the proposal;
and

(d) what is the Government’s policy
in this regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): «a)
to (c). A statement is laid on the
Table of the House.

(d) Government have not yet laken
a final view in the matter,
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STATEMENT

The All India Services Act 1951, was
amended in September, 1963 to provide
for the creation, inter-alia, of the
Indian Medical and Health Service,

2. Forma] orders under Section 2A
of the All India Services Act, 1331,
constituting the Indian Medical ard
Health Service with effect from 1st
February, 1969 were issued, The
Rules regarding recruitment and cadre
management were also finalised in
eonsultation with the State Govern.
ments and the Union Public Service
Commission and notified in the Gazetle
ef India. However, mo action coula
be taken either to constitute the State
Cadres of the Service or to make ini-
tial recruitmenfthereto because seven
State Governments, namely, Assam,
Jammu and Kashmir, Karnataks,
Maharashtra, Punjab, Tamil Nadu and
West Bengal, who had earlier agreed
to participate in the Service, subse
quently either withdrew their consent
to participate in the Service or expres-
sed certain reservations regarding fthe
need for the formation of this Service,
The matter was taken up with the dis-
senting State Governments requesting
them to agree to participate in tpe
Service in the larger national interest
As a result of these efforts, the Gov-
ernments of Assam, Karnataka, Pun-
jab and West Bengal have since agreed
to participate in the scheme of the
Service. The Government of Mabao-
rashtra have sent an interim reply
saying that tle matter is under con.
slderauon. However, the Governments
of Jammu and Kashmir and Tar:!
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Nadu have, even on reconsideration,
reiterated their earlier stand not to
participate in the scheme of the Ser-
vice.
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Per Capita Consumption of Essential
Items

4968. SHRI S. KUNDU: Will the
Minister of PLANNING be pleased to

state;

(a) the per capita income of diffe-
rent States and the national average
of per capita income during the last
three years;

(b) the per capita consumption of
essential items during the last five
years and whether there has been any
reduction in these items; and

(c) if so, whether any steps being
taken to increase the per capita con-
sumption of essential items?

‘THE PRIME MINISTER (SHRi
MORARJI DESAI): (a) Please see
statement 1 which gives per capita
income of different states and the na-
tional average for the three years
ending 1975-76. Similar estimates for
1976-77 are not yet available.

(b) Please see statement 2 which
gives the per capita consumption ex-
penditure (at constant prices) of essen-
tial itemg during the five years anding

1975-76. There has been no reduction
in the per capita expenditure of es.
sential items except in the case of
sugar and textiles which recorded a
slight fall in the last two years of the
period,

(c) Consumption levels depend on
the growth of incomes, t{he level of
prices and the availability of essential
commodities. Personal incomes are
expecied to rise as a result of planned
development. Efforts are being made
to stabilise the prices of essential 2o.m-
modities. The availability of certain
commodities in short supply is jemg

augmented: for instance the import of
both raw cotton and synthetic fibre
has been liberalised in order to increase
the production of cloth. Arrangements
have been made to import substantial
quantities of edible oils. The supplies
of cereals, sugar and other food tems
in the market are also adequate at
present and efforts are being made to

step up production,
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STATEMENT I

Per Capita income of States and India

(Rs.)
State/UT 1973-74 197475  1975-76*

1 2 3 4
I. Andhra Pradesh B40 1003 919
2. Assam . . 641 811 850

3. Bihar . . 604 718 5*
4. Guijarat 1080 1038 NA
5. Harvana . . 1174 1217 NA
6. Himachal Pradesh . . 902 1046 1050
7. Jammu & Kashmir . 720 836 883
8. Karnataka 704 784 785
9. Kerala . 785 861 NA-
10. Madhya Pradesh . 734 830 793
11. Maharashtra . . 1091 1270 1330
12. Manipur . . 637 684 740
13. Orissa . 701 707 785
14. Punjab . 1393 1482 1580
15. Rajasthan 780 B19 NA
16. Tamil Nadu @ 814 851
17. Uttar Pradesh e e 707 817 781
18. West Bengal . . . . 944 1042 1046
19. Delhi . 1682 2135 2130
20. Goa, Daman & Diu 1284 1573 1689
All-India 856 989 1005

*gquick estimates.

@comparable figures not available.

Note :—1. The estimates of pzr capita stare dom>stic product (State income) prepared ‘bK
the State Statistical Bureaus are not surictly comparable among States and wit
those of the all-India prepared by CSO owing to differences in concepts, metho-
dology and source material used.

2. NA-Not available.
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STATEMENT 2
Per capita consumption expenditure of essemtial items at constamt prices (Rs.)
Item of consumption 1971-72  1972-73  1973-74 1974-75  1975-76*
1 2 3 4 5 6
1. Food
1. Cereals & cereal substitutes 844 774 809 770 892
2. Milk and milk products 207 21.5§ 216 213 213
3. Edible oils 115 10-7 10°6 103 112
4. Meat, cgg & fish 7-6 77 T 76 82
5- Sugar 155 141 15-3 131 135
6. Other food 386 38 -4 410 377 41 4
7. Total 1783 169 -8 1771 167 -0 1848
II. Clothing  Footwear
1. Clothing 249 25 I 255 251 249
2. Footwear 46 37 39 36 38
3. Total 295 288 29-4 287 287
*Quick Estimates,
qacE ¥ ®wa T s oAt (s Aot dw):
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Abolishing death sentence

4974. DR. HENRY AUSTIN:
SHRI SAMAR GUHA:

Will the Minister ¢f HOME AF-
FAIRS be pleased to state:

(a) whether TUnion Government
have decided to abolish the death
sentence;

(b) if so, whether mny directive
has been jssued in this regard;

(c) how many death sentences
have been awarded by the judges
during the last three years; and

(d) in how many cases, the death
sentences were commuted by the
President during the above period?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No, Sir.

(b) Does not arise.

(¢) Information received so far
from the State Governments and the
Union Territories is given in the at-
tached statement.

(d) The number of death sentences
commuted to life imprisonment by
the President during the last three
years is as follows:—

1974 i : 27
1975 . 23
1976 : 15
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STATEMENT

/

Death sentences awarded by the Judges during the last threeyearsin various states/Umion Territories
-

State/Union Territory Death sentence

awarded by Judges
during the calendar
years 1974, 1975

and 1976
Andhra Prade<h .7 . 21
Assam . . . . . . 5
Gujarat Nil
Jammu & Kashmir 22
Karnatoka 33
Kerala I9
Maharashtra 4
Nagaland . . . . . . Nil
Orissa I
Pamil Nadu . . 61
Uttar Pradesh . . 8r
West Bengal . ) . . 2
Andaman & Nicobar . . . . Nil
Arunachal Pradesh i _ . . . . Nil
Chandigarh . ’ : . . " . . " Nil
Dadra & Nagar Haveli Ni';
Delhi . . . . . . . . . 3
Lakshadweep . . . . . . . . i Nil
Pondicherry -f . . Nil

Note: Replies from the Governments of Bihar, Haryana, Himachal Pradesh, Madhya
Pradesh, Manipur, Meghalaya, Punjab, Rajasthan, Sikkim & Tripura and Union -
Territories of Goa, Daman & Diu and Mizoram are still awaited.
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Ineffectivity of T.V. sets in Pune
(Maharashtra) in Summer seasom

4976. SHRI R. K. MHALGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have re-
ceived a written representation from
Pune (Maharashtra) in the month of
May 1977 regarding ineffectivity of TV
sets in summer season;

(b) if so, action taken or proposed
to be taken; and

(¢) whether the persons concerned
were accordingly intimated?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes, Sir,

(b) The interfereace is caused by
a foreign station operating on the
same frequency as Bombay, whose
programmes are relayed by Pune.
Alternate relay arrangements through
P & T Departments rnicrowave link
are being engineered. These are ex-
pected to be completed by the end of
1977.

(¢) Yes, Sir.

sTaTfaa ATl & ITNIeAT aEgEl w1
fwtor
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Shifting of Transport companies from
Shradhanand Bazar, Delhi

4978. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government mre aware
that despite repeated &emand from
the Public, transpor{ companies have
not so far been shifted from Shradha-
nand Bazar, in Delhi although sites
had been reserved for them long ago;
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(b) whether Government are also
aware that these companies have vir-
tually converted roads into their go-
downs and the flow of traffic is
often blocked by parking trucks on
road; and

(c) the action taken or proposed to
be taken by Government in this re-
gard?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, about
55 transport companies who still have
their offices in the Shradhanand Bazar
area.

(b) There is no permanent en-
croachment on the rcads by these
transport companies in that area.
However, the road in the area re-
mains blocked by trucks for loading
and unloading of goods. Goods are
also sometimes kept on the road,
though for short periods, before they
are shifted to the transport companies’
godowns.

(c) The encroachments on the road,
as a result of keeping goods on 1t,
are removed whenever raids are or-
ganised under the relevant provisions
of Delhi Municipal Corporation Act.

Sites have been reserved at suit-
able places for the location of Trans-
port Companies under the Master
Plan of Delhi. Delhi Development
Authority has planned/developed five
transport centres, where some of the
transport companies have already
been shifted. Three sites are also
proposed to be developed by Muni-
cipal Corporation of Delhi for the

purpose.

Non-recognition of Tea garden Adi-
vasig as Scheduled Tribes in Assam

4979. SHRI CHARAN NARZARY:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether tea garden and ex-tea
garden Adivasis are not recognised as
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the Scheduled Tribes in the State of
Assam; and

(b) if so, the reasons thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). The Tea Garden and
Px-tea garden persons who do not be-
long to the communities which are
specified ag Scheduled Tribes in rela-
tion to the State of Assamm have not
been treated as Scheduled Tribes
because their communities do nct
satisfy the criteria laid down for
specification as Scheduled Tribes.

dJunior Reception Officers

4980. SHR] HALIMUDDIN AHMAD:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Unstarred Question No. 3388 on
13th July, 1977 regarding representa-
tion from reception officers and state:

(a) whether it is a fact that devia-
tion has been made in certain cases
in the appointment of Junior Recep-
tion Officers against permanent vacan-
cies and in extending their deputa-
tion period and if so, the reasons
therefor; and

(b) whether a few Hon. Members
of the House ang the officials of the
Institute of Secretariat Training and
Management have suggested to revise
the present policy of fllling the posts
of Jr. Reception Officers by deputa-
tion and it so, what decision the Gov-
ernment have taken in this regard?

THE MINISTER OF HOME AF-
FAIRS (SHR1 CHARAN SINGH):
(a) During the last five years when
the present policy has been in force,
deviation has been made only in two
cases. In the first case, absorption
was agreed to on compassionate
grounds as the officer was on deputa-
tion from an isolated post in the
Ministry of Home Affairs, where
there were no prospects of advance-
ment. In the second case, the request
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of the deputationist for permmanent
absorption was not acceded to, but
the tenure was extended beyond the
normal term,

(b) Yes, Sir. For the reasons stat-
ed in reply to Unstarred Question
No. 3388 on 13-7-77, it has not been
considered desirable to make a change
in the present policy of filling the
posts of JROs by deputation only.

Artificial Limb Manufacturing Cor-
poration of India, Ranpur

4881, SHRI RAMANAND TIWARI:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether wmgitations and strike
were going on recently in Artificial
Limbs Manufacturing Corporation of
dndia, Kanpur for pressing certain
demands of the employees;

(b) the demandg of the employees;
and

(c) steps being proposed to solve
the grievances of the employees and
to bring about harmonious industrial
relation?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) No, Sir, There was no strike or
agitation in the factory but slogan
shouting and demonstrations were
organised by a section of the em-
ployees outside Office hours and out-
side the factory area during June,
1977. -

(b) The ALIMCO WORKERS
UNION submitted a charter of De-
mands to the Labour Commissioner,
Kanpur, representing that—

(1) ALIMCO employees should
be given salary benetits at
per with the Hindustan Aero-
nautics Limited’s employees.
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(2) all the employees discharged

3

4)

(5)

(6)

(@)

(8)

(9

(10)

{11)

during Emergency be re-
instated immediatelv, and the
suspension of Shri M. C.
Gupta, General Secretary,
ALIMCO Workers’ Union be
revoked and Shri Gupta be
re-instated without delay.

all the temporary and casual
employees be absorbed as
permanent employees imme-
diately. The Canteen em-
ployees should also be given
salary: and other facilities at
part with Corporation em-
ployees,

payment may be made in
cash for the overtime work
done after the scheduled

working hours.

the D.P.C. rules be revoked
and all the promotions should
be on the basis of seniority.
Barring the lowest posts, all
other posts be filled up from
the ALIMCO

among em-
ployees.
the 1leaves prescribed in

Standing Orders, which have
been certified, be accorded
immediately.

E.SI Scheme be done away
with and Government depart-
mental medical facilities be
provided.

workers be given represent-
ation in the management.

elections to all the commit-
tees be held.

the Union should be provid-
ed with furnished accom-
modation, and Office-bearers
be spared for two hours for
Union work.

recognition be accorded to
the Union by the manage-
ment.

SRAVANA 5, 1899 (SAKA)

Written Answers 90

(12) reduction be made
prices of food
in Canteen.

in the
stuffs served

-

(c¢) The Labour Commissioner, Kan-
pur, has started conciliation proceed-
ings and the oufcome thereof is
awaited. The management took the
initiative to call the Union represent-
atives for a discussion as a result of
which issue of prices of food stuffs
served in Canteen has been resolved.
Union has agreed to abide by the

Code of Discipline for industries. The
situation is normal.
e 9T JeqreA TE o gria
4932 W WO TE:  a@T
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Hifs TEFT §99 T5T FHFRA 7

Soviet-Vietham Film Festivals held
in New Delhi

4983. PROF. P. G, MAVALANKAR:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the Soviet and Viet-
nam Film Festivals were recently
held in New Delhi;

(b) if so, the details of the films
shown and the approximate number
of people who witnessed them;

(¢) whether the said film festivals
were restricted to invitees only or
were open to the general public on

payments;

(d) who selected the said films and
what was the criteria for such a selec-
tion; and

(e) the cultural impact, if any,
that the said festivals had on the
Indian public?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). No
festival of Soviet Films was held in
New Delhi recently. Only the pre-
miere of the Soviet film entitled
“Blockade” was agrrangad in New
Delhi on 29th June, 1977. About 1200
persons attended the function.

A Viectnamese Film Festival was
held in New Delhi on 3rd (inaugural
function) 4th and 5th July, 1977.

The films shown in the Vietnamese
Film Festival were:
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Feature Films
(i) We Shall Meet
Promised.
(ii) The Young Woman of Bai~
Sao,
Documentaries
(i) The Greatest Holiday.
(ii) Winter Coats.
(iii) The Truong Son Road.

Again As

About 1,000 people witnessed the
inaugural function and about 690
people attended the Commercial

shows,

(¢) The inaugural functions of the
Soviet Premiere gnd Vietnamese Film
Festival were restricted to invitees
only. The commercial shows were,
however, open to general public.

(d) The selection of the films for
the Soviet Premiere and Vietnamese
Festival was made by the respective
countries.

(e) Such festivals, besides strength-
ening the bonds of friendship bet-
ween India and the participant coun-~
tries, provide people of India a chance
to know about the way of life in the
participating countries.

Delhi Sales Tax

4984, SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived any representation for the sim-
plification of the Delhi Sales Tax;

(b) if so, the details thereof;

(¢) the action taken by the Gov-
ernment on it;

(d) whether the distributing cha-
racter of Delhi hag been adversely
affected by the recent changes in
the Delhi Sales Tax Act and parti-
cularly by the orders of the U.P.
Government; and

(e) if so, the steps; Government
propose to take to remove this defect?
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THE M TER OF HOME AF-
FAIRS (SHR] CHARAN SINGH):
(a) to (c). The Delhi Administration
have informed that a number of re-
presentations for the simplification ot
the Sales Tax have been received
since the enforcement of the Delhi
Sales Tax Act, 1975, with effect from
21-10-75. Largely the representatinna
relate to (i) levy of Sales Tax at the
first point and (ii) declaration forms
prescribed under the Sales Tax Law:.
In go far as levy of tax at the first
point is concerned, the Select Com-
mittee of the Lok Sabha, which con-
sidered the Delhi Sales Tax Bill, 1973,
recommended that “with a view to
check evasion of tax and also to faci-
litate collection wherever pcssible the
tax should be levied at the first point.”
This recommendation was kept in
view by the Administration when tax
on various goods was shifted to the

first point. However, subsequently »
large number of representations were
received by the Administration parti-
cularly, from re=-sellers effecting inter.
State sales and small manufacturers
that the levy of tax on tirst point was
proving detrimental to their interests,
After considering the same, the Ad-
ministration removed some items
from the list of goods taxable at first
point. Regarding various declaration
forms under the law, efforts have
been made by the Administration te
streamline the procedure for issue of
the forms. The matter is periodically
reviewed.

(d) The distributive character of
Delhis’ trade has not been adversely
affected after the enforcement of the
Delhi Sales Tax Act 1975. No speci-
fic orders of U.P. Government have
been mentioned in the question.

(e) Does not arise.

wurefeafa & o soerd wiaefeat
gra fond wf affer ® o s
& forlr wmany
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(%) ®T aw F faa wwE
feafr & 2wy wiwwifay g
frar€ o wfwer &Y otw #7 F fag
TF T9F WIGHT T4 &7 §; qf% & ab
ﬁ;ﬂ'f‘{‘

(=) afz =&, at @F =& FT
t?

TE Wt (Y W few) ¢ (%)
S g, AT )

(&) (1) T G Tg HAT9T
¥ ardr #y 7 28 wE, 1977 W why-
gEAT #7 o wro  374(%) gr frye
wiw wEw (W swEnr) & faerad
faeat 771 @ s faegw & w7 SEH
Foit afwarsit qar gifeaa qoaas
gt SPFTHT 7 SggTd & IeAuq,
gfuFT & TEAEW qAT ¥ FEAI,
wRfadl w/gaar I & R
¥ qTETY FHNMCET T wraCer WEs
2 9T zafar wrf 9u% wEhr a4
qEAEF TGl § |

(2) aw1T 3g ot st & %
FP AT FHwIfAT ¥ AT WU
gfeFl #1 sfema @mat & for 3%
T ot iy agasi 7 Fa9 ST A
ST WI<ET #7 &Y g fF5ar |

No-war pact by Pakistan with India

4986, SHRI SUSHIL KUMAR-
DHARA: Will the Minister of DEF--
ENCE be pleased to ctate:

(a) whether Government of Paki-
stan is unwilling to sign a no-war
pact with India until and unless the
so-called Kashmir issue is not settled;

(b) whether that country is making
hectic preparations in increasing her
war-potential and stock piling of
weapons of description w=nd other
war-pronged materials;
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(c) the reasons that Government
has reduced the expenditure on de-
fence in the budget for 1977-78; and

(d) whether Government will re-
main aware of the possibilily of a
sudden attack and maintain defences
in readiness?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
‘Government of Pakistan have never

reacted favourably to India's proposal
‘for a no-war pact.

(b) Government are aware that
Pakistan has augmented her military
strength since 1971 and has acquired
sophisticated war materials for her
.armed forces.

(c) The expenditure on defcnce in
the Budget for 1977-78 was reduced
with a view to implement Govt.'s
decision to achieve economy without
in any way affecting operational efi-
ciency on our defence preparedness.

(d) All related contingencies are
taken into account in planning our
defence measures.

Fmfeel ® qgaw qx A fwar s=n

4%,87. &1 |&HY AT AAE :
#aT NE AAY TZ AT FT FAT FOA
fx .

(%) #a1 FHg FTWFT  TF
gt A wifa @ I F AWRE H
qg=rr 97 279X faa) FX @ R,
T

(@) a7 7@ qga™ 9@ # €afuw
ap 1fcs %7 qar, sgaa™ Wit w1 faagor
fear AT qgT IAFT KT W qAET
g !
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TE o (s wTw ) ;- (7)
St g, A o

(@) Tw 2 s=a7

Use of Atomic Energy

4988, SHRIMATI MRINAL GORE:
Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) the use of atomic energy in the
life of Indian community;

(b) in which particular activity
the use of atomic energy is must;
and

(¢) what benefit it has brought to
the Indian community?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Apart from
generation of electric power, the im=-
portant uses of atomic energy in rela-
tion to the life of the Indian Com-
munity lie in agriculture medicine
and industry.

(b) The use of atomic energy has
had the widest impact in
generation.

power

(¢) Among the bencfits brought by
the use of atomic energy, are increas-
ed power production vital to the
industrial needs of the country, im-
proved varieties of seeds resulting in
better yield of crops and higher resis-
tance to disease and pests, and im-
proved techniques of diagnosis and
treatment in the field of medicine.
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Natienal Highway in Orima to link
Berhampur with Jaipur

4989, SHRI SRIBATCHA DIGAL:
Will the Minister of SHIPPING AND
TRAN_'SPORT be pleased to state:

(a) whether the survey work for
constructing a National Highway in
the State of Orissa to link Berhampur
with Jaipur via Baliguda, has been
completed;

(b) it so, whether it has not yet
been implemented; and

(c) if so, the reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) to (c). Pre=
sumably the Hon’ble Member is refer-
ring to link Berhampur (Ganjam
District) with Jeypore (Koraput Dis-
trict) vig Baliguda through a Natio-
nal Highway. The Orissa Govern-
ment had included in their proposals
for additions to the existing National
Highway system in the Fifth Plan
the following two roads:

(a) Angul-Tikarpara - Phulbani-
Baliguda - Tunmuribandh-
Maniguda - Kamatalpeta -
Koraput Road.

(b) Gopalpur - Berhampur - As-
ka - Daringbadi - Baliguda -
Tumuribandh - Rampur -
Amat - Titilagarh - Khariar -
Nawapara - Raipur Road.

Had these two roads been accepted
Berhampur and Jeypore would have
been connected via Baliguda.

However, it has not becn possible
to accept these proposals since, due to
financial stringency, the Government
of India are unable to undertake any
expansion of the existing National
Highway system at present.

Age limit for appearing in LA.S,

and allied services examinations

4990, SHRI S. B. PATIL: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether there is a proposal
under Government’s consideration to

1795 LS—4.
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——
relax the age limit for appearing in
the I.A.S. and Allied Services Exu-
minations for the Government ser-
vants;

(b) if so, whether Government
have received any representation from
Government Servants in this regard;
and

(c) what is the decision arrived at
in this regard?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No, Sir.

(b) and (c). There have been some
representations from certain Govern-
ment Servants requesting for relaxa-
tion in the upper age limit for ap-
pearing in the I.LA.S. and Allied Ser-
vices examinations conducted annual-
ly by the UPSC. However, Govern-
ment do not consider it necessary to
grant any relaxation in the age limit
in favour of Government Servants.

WETT UTTY &7 31 &) &7 34 A
e wT=

4991. st qTOW : w7 AAgA
w\T ofvaga #dt ag I9W I w6
.

(7) =91 I TorOT HWT 31
F UL AT Fo 34 ¥ AT AW X
fagix Mz afemw s & g wra Y
gars # st gl gl o7 =9 2@,
9 A< gug § t F=a g

(@) Fa1 U TAEET 31 #Y
qfva® ST F TIATW 34 § FRA
¥ faa @ Fr7 § Ffegreamm @w<
AT qIAT; WK

() == &t ¥ fewgew HIT wA
Y gars W% s A gaw B oA
# @Y U I AT AET TN FY
W IFX Fq 45 AT T H7 5w §
AT afg 7, @ soF Fav FTOr § 7
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wum St (ot wherest k) -
(F) & (7). wrm s § fagr
ar qfew® dae Y W ¥ F-

F-Ffega-amT A" &AM §9€F
® AT FIA F GG wgaT famy
Faw § Tt F1€ A oaTw Wi gE g |
4z 1% 9IF TASq aF FT WA A0
Rk wfag ag sowfaa gdfud

T AT T | A qIF F day

¥ FET T@ERE F 9 FE gEN
e ?
Grant of licences by Electronics
Commission
4992. DR. MURLI MANOHAR

JOSHI: Will the Minister of ELEC~
TRONICS be pleased to state:

(a) the names, qualifications emolu-

ments and terms of appointment of
ithe present Board of Directors includ-

ing the Chairman of Electronics Com-

mission;

(b) the number of applications re=-
ceived by the Electronics Commission
for grant of licence in the past two
years and the number of licences
granted out of those; and

(c) the total investment in the diffe-
rent companies and net profit or loss
incurred by these companies collec-
tively each of the years in the past
five years?

THE PRIME MINISTER (SHRI
MORARJI DESAI) : (a) The Elec-
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tronics Commission is composed of
persons of standing in Electronics and
senior officials of Government. Prof.
M.G.K. Menon is the Chairman of the
Commission; and Lt. Gen. K. 8.
Garewal, Chairman, Coal India Limi-
ted, Calcutta; Shri A. S. Rao, Mana-
ging Director, Electronics Corporation
of India Limited, Hyderabad; Shri V.
Shankar, Principal Secretary to Prime
Minister; Shri C. R. Subramaniam,
Chairman and Managing Director,
Bharat Electronics Limited, Bangalore,
are the members of the Commission.
Shri P. J. Fernandes is the Member
(Finance) of the Commission. The
Chairman, who is also the Secretary
to Government of India in the De-
partment of Electronics, and the
Member (Finance), who is the Fin-
ance Secretary to the Government of
India, and Shri V. Shankar are full-
time Government officials. All other
members of the present Commission
are part-time Members; theyv receive
no remuncration from Government for
their membership, except travel and
living expenses in connection with the
work of the Commission. The service
conditions of the Members of the
Electronics Commission are basically
those which apply to the Atomice
Energy and Space Commissions also.

(b) As the executive arm of the
Electronics Commission, the Depart-
ment of Electronics is also the ad-
ministrative ministry for the electro-
nics Industry and in that capacity
the Department deals with applica-
industrial licences/small

During the year

tions for
scale approvals.
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1975-76, the number of licences issued is as below:—

Year Applica- Letters of Intent Issued Industrial Licences issued
tions outofcol. 3
received -
in 1975 Till date 1975 till date
1 2 4 5 6
1975 . 87 34 49(addl. 15) 2 12(addl. 10)
1976 . . 76 23 33(addl. 10) 3 4faddl. 1)

—

(c) There are two public sector
corporations under the administrative
control of the Department of Elec~
tronics, viz. the Electronics Trade &
Technology Development Corporation
Limited (ETTDC), and the Computer
Maintenance Corporation (CMC).
Uptil now the total investment made
in these twod corporations is Rs. 70
lakhs (Rs. 35 lakhs equity and the
rest loan) and Rs. 53 lakhs (Rs. 26.50
lakhs equity and rest loan) respec-
tively. ETTDC, which started func-
tioning in October, 1974, earned a net
profit of Rs. 7.43 lakhs in 1974-75, and
Rs. 4.17 lakhs in 1975-76. CMC com-
menced its operations only during the
current year i.e. 1977-78.

T. V. Centre at Sambalpur, Orissa

4993. SHRI GANANATH PRA-
DHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the steps so far taken by Gov-
ernment to set up a Television Centre
at Sambalpur, Orissa;

(b) the progress made in this res-
pect; and

(c) the probable date of its commis-
sioning?

THE MINISTER OF INFORMAp
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b). The
building work has been completed and

the mast erected, The equipment is
now under installation.

(c) It is likely to be commissioned
before the end of this year.

Expenditure om Badarpur Thermal

Power Project

4994. SHRI S. R. DAMANI: Will the
Minister of ENERGY be pleased to
state:

(a) the stagewise generating capa-
city created ang expenditure incurred
on the Badarpur Thermal Power Pro-
ject and the time taken to commis-
sioning at each stage; ang

(b) whether there are proposals to
create additional capacity and, if so,
full details including cost and time
factor for completion?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Stage I of Badarpur Thermal
Power Project comprises of 3 unifs of
100 MW each. Revised estimated cost
of this stage of the Project js Rs. 59.87
crores. The expenditure incurred upto
end of June 1977 is Rs. 59.66 crores.
The preliminary Civil works on first
stage were started in early 1968 and
main Civil] Works were taken uyp in
the first quarter of 1969. The first,
second gnd third units of 100 MW each
were commissioned in July, 1973, Au-
gust 1974 and March 1975 respective=-

ly.
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Stage II of the Project envisages
installation of one ynit of 210 MW at
an estimated cost of Rs. 66.40 crores.
The construction of this unit was tak-
en up in June, 1974 and the unit is
expected to be comrissioned by Fe-
bruary, 1978. The expenditure incur-
red upto June, 1977 comes to Rs. 4147
crores.

Stage III of the Project envisages
installation of one more unit of 210
MW. This proposal is estimated to
cost Rs. 64.19 crores and is expected
fo yield benefits towards the midcle
of Sixth Plan..

WA FTH & QA St fedwrow g
Y w1 A fear s
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(%) wafrr awt? & o=ro Two o FY
wors-ufeqt &1 gxEn  fefafa
§—

ad T gy wm @ o A

Tarfad gy
1974-75 391616 59600 451216
1975-76 513815 114125 627940
1976=77 1020220 144320 1164540.
rafe godFn wafa & faq @v &1 TARIT SRATTET & 1 Wi ek

TFT  FANTT AT €W TG gl R,
fee oY 29 ¥ fafaa afeqt Y Soeeemr
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T F QU F@ A faw 7€ erwar
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"W 50 @ra wfsai wfaaq g #rEer fammr g
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g g9 § I SENEC arr
SIEIER L ear qE To
1974-75 7891 877 8768 12 &=
1975-76 12911 630 13541 19 &T@
1976-77 805 17920 31 a9

17115
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Appointment of Commission Agents by
Hindustan Photo Films

4997. SHRIMATI MRINAL GORE:

SHRI SOMNATH CHATTER-
JEE:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Hindustan Photo Films
Manufacturing Company Limited have
been selling their products through
appointed agents;

(b) the total commission paid to the
agents yearly;

(¢) the reasons for appointing the
agents instead of selling the products
directly; and

(d) whether Government nropose to
discontinue the agentg immediately.

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a),
(¢) and (d). In the initia] stages Hin-
dustan Photo Films was concentrating
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on its manufacturing activities and
bad, therefore, to arrange for the dis-
tribution of its products through pri-
vate agencies who had the necessary
marketing expertise. It had, howe-
ver, all along being the Company's
endeavour to develop its own market-
ing and sales organisations with a
view to ultimately taking over direct
distribution of all its products. The
Committee on Public Undertakings
(1973-74) in its 55th report on the
working of the company had also re-
commended that the company should
consider the feasibility of taking over
direct distribution of its products after
the expiry of the arrangements then
in force till June 1975. As the com-
pany was not fully geared to under-
take direct supplies immediately, a
beginning was made by it with direct
supplies of cine films to the Films Di-
vision of the Ministry of Information
and Broadcasting and X-ray films to
Government Departments, Defence
Services and select hospitals from
January 1976. It has also decided to
take over direct distribution of 3ll cine
products from 1st October, 1977, and
the remaining products (namely medi-
cal X-ray film, amateur roll films,
photographic paper etc.) from 1st
July, 1978.

(b) The total commission paid to
the distributors during the last three
years is as under:—

1974-75 Rs. 1°11 crores
1975-76 Rs. 1+89 crores
1976 77 Rs. 2'27 crores
mia (fag) d ST el srean

ax BT
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(&) =T FTETET FITY & FRO
TR
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Closure of Shoe Manufacturing Units
in Agra

4999. SHRI YADVENDRA DUT:

SHRI MANORANJAN
BHAKTA:

Will the Minister of INDUSTRY. be
pleased to state:

(a) whether a large number of
house-hold small units manufac-
turing shoes have closeg in Agra,
rendering 50,000 people unemploy-
ed; ang

(b) if so, what steps are Govern-
ment going to take io get these units
opened and thus save 50,000 yworkers
from unemployment?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
As a result of Government of India
(Department of Revenue & Banking)
Notification dated 9th May, 1977 foot-
wares manufactured by small units on
behalf of big manufacturers affixing
big manufacturers’ brand names were
deemed to have been manufactured by
such big manufacturers, Consequent-
ly, such small units attracted the ex-
cise duty and were adversely affect-
ed. However, the figure of 50,000 per-
sons said to have been unemployed is
on the very high side,
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(b) Instructions have been recently
issued to ensure that the guty on such
footwares is paid by big manufacture-
rs and not by small units.

Twea ¥ e fammin & fasg g
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Research by BARC in Designing Mini
Nuclear Reactor using Fuel derived
from Beach Sands of Kerala

5002. SHR] C. K. CHANDRAPPAN:
‘Will the Minister of ATOMIC ENER-
GY be pleased to state:

(a) whether the Bhabha Atomic
Research Centre is doing research in
designing a minj nuclear reactor using
a new Kkind of fuel derived from
Beach Sands of Kerala;.

(b) if so, main features thereof;
ang

(c) at what stage is this research
now and when it is likely that this
kind of nuclear reactor will be made
and put to use in India?

THE PRIME MINISTER (SHRI
MORARJI DESAIl): (a) Yes, Sir.

(b) and (c). A mini research reac-
tor using the new fuel U233 is being
designed by the Bhabha Atomic Re-
search Centre at Trombay. The U233
is produced by exposing thorium rods
to a high neutron flux in the core of
a nuclear reactor. The chemical
separation of the ‘breed” uranium-233
is in a fuel reprocessing plant
and its refabrication into fuel ele-
ments for use in reactors is an im-
portant step in the utilisation of the
country’s vast thorium reserves. The
Fast Breeder Test Reactor in which it
is proposed to “breed” Uranium 233 in
larger quantities ig under construction
at Kalpakkam.

Honouring the Memory of Late Rash
Behari Bose

5003, SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Congress Government
gave assurance to the Lok Sabha for
taking suitable steps for honouring
the memory of late Rash Behari Bose,
the great revolutionary leader of
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Northern India during the great war
of 1914 and thereafter, leader of the
Indian Independence League in S.E.
Asia during the Second Worlg War;

(b) whether the Government assur-
ed the House that steps would be
taken to acquire the building at
Chandni Chowk {rom where Rash
Behari Bose hurled bomb ggainst
Lord Hardinge in 1912 in days when
the capital of India was shifted from
Calcutta to Delhi; and

(c) if so. steps taken or will Le
taken to preserve the memory of
Rash Behari Bose in the Chandni
Chowk grea of Delhi?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
No, Sir.

(b) No, Sir.

(¢) The question of acquiring the
house and the place in o!d Delhi from
where the late Shri Rash Behari Bose
threw a bomb -on Lord Hardinge has
been considered in consultation with
the Delhi Administration. It has been
decided not to go in for acquisition of
the buildings. but the suggestion of the
Delhi Administration that a suitable
plague be put up at an appropriate
place near the scene from where the
bomb was thrown has been accepted.

Atrocities on Harijans in  Village
Pathada, P. S. Shambhuganj

5004. SHRI M. SATYANARAYAN
RAO: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the landlords of village
Pathada, P. S. Shambhuganj in Bha-
galpur District, Bihar foreibly took
about 40 Harijans including women
to 3 school building anq beat them
mercilessly in a locked room causing
serioug injuries to them on the 19th
June, 1977 on their refusal to work
8s bonded labour; and
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(b) if so, whether any arrest has
been made in this connection and fur-
ther stgps taken by Government?

THE MINISTER OF HOME AF.
FAIRS (SHRI CHARAN SINGH): (a)
and (b). According to information re-
ceived from the Government of Bihar,
on 19th June, 1977, about iwenty to
twenty-five landlords of village Pa-
thada under Police Station Amarpur
jn District Bhagalpur went to the
Harijan Toli anq asked the Harijan
labourers to come for work in their
fields. The iabourers had earlier stop-
ped working as they were not leing
paid minimum wages. When the Ha-
rijans still refused to come for work
unless minimum wages were paid, the
landlords started beating the Hari-
jans with lathis and dragged them
out of their houses. They bound a
few of them with ropes, took them
round the village ang forcibly took
them to the local middle school, where
they were detained and beaten., Ele-
ven Harijans including five women
sustained injuries as a result of the
beating. The information of the inci-
dent was conveyed by the Vice Pre-
sident Kisan Sabha, Bhagalpur to the
District Magistrate on 22-6-1977, who
after getting preliminary inquiries
made by two officials, visited the spot
along with the Superintendent of Po-
lice, Bhagalpur ang the Deputy Chief
Medical Officer, Bhagalpur, The De-
puty Chief Medical Officer found that
the Harijans had been beaen up mer-
cilessly. It was also found that some
belongings of the Harijans had been
taken away by the landlords. A case
under Section 143/341/364/307/324/
452/323 and 120(B) IPC was register-
ed on 24-6-1977 at the Police Stalion.
Amarpur. Eighteen accused persons
have been arrested out of the twenty
two named in the FIR. One other ac-
cused has since surrendered in court.
Warrants of attachment have been gb-
tained against the remaining accused.
Investigation of the case is in pro-
gress,. The DIG (Harijan Cell) and
the Assistant Superintendent of Po-
lice, Banka have also visited the spot.

2. Out of the 11 injured persons, 3
were admitted in Hospital at Banka,
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but have since been discharged. Each
of the injured persons has been given
a grant of Rs. 100 by the District
Magistrate towards medical expenses.
All the Harijans of the village have
been granted two weeks rations, A
magistrate and a Police party have
been deputed in the village for main-
taining law and order and giving pro-
tection {o the Harijans, The officer-
in-charge, Amarpur Police Station
has been transferred and suspended.
The Assistant Sub-Inspector, Phuli=
tumar Outpost has also been suspend-
ed. Disciplinary proceedings have
been instituted against both of them.

Marketing of Tractors by HM.T.,
Pinjore

5005. SHRI G. NARSIMHA REDDY:
Will the Minister of INDUSTRY be
pleased to state:

(a) the nature of marketing arran-
gements made by the HMT, Pinjore
for the sale of Zetor Tractors through-
out the country during last 3 years;
and the annual expenditure incurred
for this purpose;

(b) the nature of marketing organi-
sation involved in different regions
and the areas for selling these trac-
tors; ang

(¢) whether any complaints were
received in recent days regarding
poor quality ang performance of this
tractor, if so, the getails thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). During the last three years
and over, MHT have been marketing
their tractors through the State Agro
Industries Corporation in  different
States, who were their exclusive dea-
lers till 20-3-1977. Since 21-3-77, fur-
ther marketing outlets have been pro-
vided by appointment of dealers main-
ly in northern region in addition to
the State Agro. The expenditure in-
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curred by HMT on marketing during
the last three years has been as
under:—

Year Expenditure
1974-75 Rs. 37 lakhs
1975-76 Rs. 34 lakhs
1976-77 Rs. 32 lakhs

(c) Yes, Sir. The complaints re-

lated to defects in some components
of the engine and transmission sys-
tems, mainly of tractors fitted with im-
porteg components. As a measure of
improving quality control in produc-
tion. it has been decided to obtain
random samples of tractors manufac-
tured by individual units in both the
public and private sectors and carry
out necessary tests at the Tractor
Training & Testing Station, Budni.

Promotion of Class IV Employees to
Class III Posts

5006, SHRI K. MALIANNA: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

(a) the number of clerks who have
completed more than 15 years ;ervme
in the Central Secretariat Service;

(b) the number of Class IV em-
ployees in the Central Secretariat
Service who have completed more
than 15 years service;

(¢) whether Government has con-
sidered the cases of Matriculate Class
IV employees to promote them after
rendering some period to the grade
of Class TII (clerks); and

(d) if not, the reasons thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) As the Central Secretariat Cleri=
cal Service was decentralised in 1962
and cadres are administered by the
Ministries/Departments concerned, in-
formation about the number of Clerks
who have completed more than 15
years service is not available in the
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Department of Personnel and Admi.
nistrative Reforms.

(b) There is no separate service for
Class IV employees in the Central
Secretariat. Each Ministry/Depart.
ment/Office makes its own recruit-
ment jn accordance with the general
orders issued by the Government.
Therefore, no information about the
number of Class IV employees who
have completed more than 15 years
of service is available in the Depart-
ment of Personnel and Administrative
Reforms.

(¢) and (d). Promotion from one
grade to another is allowed only when
there is a relation in the job contents
of the two grades. There is no rela-
tionship in the job contents of the
categories of Clerks and Class IV em-
ployees. Even so, with a view to pro-
viding an opportunity to the latter for
advancing their career, 10 per cent of
vacancies in the grade of Lower Di-
vision Clerk of the Central Secreta-
riat Clerical Service are reserved for
them. Vacancies in this quota are
filled on the results of a competitive
examination conducted by the Subor-
dinate Services Commission which is
restricted to Class IV employees in
the Central Secretariat, who are ma-
triculates, have rendered a minimum
of five years approved and continuous
service as g Class IV employee and
are not more than 45 years of age.
There was a demand from the Staft
Side to treat such appointments as
promotion. The matter is before a
Committee of the National Council of
the Joint Consultative Machinery.
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Deterioration in Maintenance of
Power Houses

5008. SHRI KISHORE LAL: Will
the Minister of ENERGY be pleased
to state:

(a) whether power generation has
gone down in different Stateg during
last three months;

(b) whether it is due to growing un-
rest amongst the workers and conse-
quent deterioration in maintenance of
the power houses; and

(c) steps being taken to improve
it?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The All India generation during the
months of April May and June this
year has been 7315,7314 and 7168 mil-
lion units respectively as compared to
the generation of 7834, 7260 and 8141
million units during the first three
months of January, February and
March respectively. The total gene-
ration during the periog of April to
June has been lower than the total
generation during the period of Ja-
nuary to March.
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(b) There have been reports of un-
rest amongst the workers of fpower
stations particularly in the Eastern
Region. There was also some unrest
amongst the workers in Badarpur
Thermal Power Station for a time.
However, the fall in generation dur-
ing the last three months cannot be
attributed wholly to the unrest amcngst
the workers as the decrease in
generation was also due to a number
of other factors like demand of the
system going down with the com-
mencement of the monsoons, lower
generation from the Hydro-electric
power stations due to lower reservoir
levels on account of poor inflows dur-
ing monsoons during last year and
outages of thermal sets.

(¢) Wherever unrest amongst the
workers was repcrted, the concerned
State Governmentg have been advised
to have bilateral negotiations with the
workers Unions on their demands to
resolve the issues in a mutually sa-
tisfactory manner. All recessery
steps are also being taken to im.
prove the operation and maintenance
of thermal generating ynits with a view
to optimising generation from the
thermal stations. As regards hydro-
electric stations, with the onset of
monsoons the hydel reservoirs are
filling up and generation from these
stations is expected to pick up.

Complaint against Chief Eecutive
of M/s. Braithwaite, Burn and Jessop
Construction Co. Ltd.

5009, MISS ABHA MAITI: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether any complaints of atro-
cities, excesses, unfair labour practi-
ceg and victimisation of Trade Union
leaders against the Chief Executive of
the Company M/s. Braithwaite, Burn
and Jessop Construction Co. Ltd,
Calcutta, have been received by Gov-
ernment from B, B. J. Sramic Union;

(b) if so, whether any probe is ge-
ing to be held into these allegations:
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' (c) whether Braithwaite, Buyrn and
Jessop Construction Co. Ltd. ig con-
tinuing to suffer from financial crisis;

(d) if so, action Government pro-
pose to take to revive its finance and
for its economic rehabilitation; ang

(e) whether Government promired
earlier to nationalise this concern,
render adequate financial assistance
and restructure its capital and mana-
gement; ang if go, action taken to
implement these promises?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Yes, Sir. These complaints
have been carefully lookeq into, and
it has been found that the charges
levelled against the Management ard
the Chief Executive are not sustain-
able.

(¢) and (d). Yes. Sir, M/s. Braith-
waite, Burn and Jessop Construction
Co. Ltd. is chiefly a construction ors
ganisation and bids for contrects
against tender notices for engin
ing construction projects. The de-’
mand for its services has recently
undergone a drastic change, particu-
larly because of reduced scope for
railway bridges. Government are tak-
ing steps to ensure the viability of this
company, and to place it on sound
footing. The company has also taken
measures to effect economy in expen-
diture.

(e) No promise was made by the
Government to nationalise this Com-
pany. The Government are, however,
of the view that a satisfactory long-
term financial arrangement for this
Company is needed for its future vi-
ability. The Company has been ask-
ed to submit detailed proposals for
ensuring its revitalisation and these
proposals would inter-alia cover the
financial assistance required and the
changes necessary in its capital and
management structure,

JULY 27, 19717

Written Answers 120

qifae qfeat (e 47) grer wwewre

5010. &t WX S&M cqwdt : &g
wg Wt 3z T A gm oA fa e

(F) Far aEFL *1 I@ AT A
S F fF 793 F1 GErA S
FAA T S wwew femTr ¥ agry
W ¥ A & gt vaw wx @ §;

(@) afz &, &t F39r7 578 @
fFa a1 weerd £ W= = & U
s afafy e &0 o 3 &
wfufua # @™ 9= A w1 Ao
TR F fan {9 £y @ wmE;
TR

(w) afg =&, &1 =% =W BT

3

g "= (o = fag) ¢ (7) A
(7). =8 I F AWR F 9qH
guran T qat 1 foet F afafam #18
g Jgr g1 fex s afe fafercs
qUUY T F @A, I ager
Taarfe svaded € a1 sa% faoea & fao
FIAA K T & | AIS FT WG 7T
T qqrd are |t gy fEr oW
IEEHTL &7 AT FA F fqC oF Ji=
afafa fraaa #4° 1 11¢ 57qT FER
& faamadi= /gf & |

M/s. Sharpedge Ltd,

5011. SHRI M. RAM GOPAL REDDY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether M/s. Sharpedge Litd.
are using foreign brand name °‘Eras-
mic’ for their stainless steel plades in
violation of Government's policy;

(b) if so, the reasong therefor;
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(¢) whether Government'’s colla-
boration approval is given subject to
the condition that no foreign brand/
trade’ lame belonging to the foreign
collaborators or any other foreign
company shall be used by the Indian
Company; and

(d) if so, action Government pro-
pose to take against M/s. Sharpedge
Ltd. for violating Government's or-
ders?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): ia) to
(d). M/s, Sharpedge are registered with
Directorate General of Technical
Development for the manufacture of
razor blades since January, 1970. M/s.
Sharpedge had also been registered as
Registered Users of the Trade Mark
‘Erasmic’ in July, 1967 which is valid
till February, 1978. They have been us.
ing this name on the blades manufac-
tured by them with indigenous know-
how.

They were approved of a foreign
technical collaboration with Messrs
Thibaud Gibbs, France, in June, 1975
for the Manufacture of Stainless Steel
razor blades. In the approval letter,
it has been stipulated that foreign
brand names will not ordinarily be
allowed for use on the produects for
internal sale although thereis no objec-
tion for their use on the products to be
exported. Even when they applied for
the foreign collaboration, they had
stated that they had been using the
foreign brand name ‘ERASMIC’ for
their then existing product. As this
name is not that of the collaborators,
Government cannot take any objection.
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Connections of Chairman of Maruti

Limited wity Soutp India Steel and
Sugars Limited

5014. SHRI VENUGOPAL GOUN-
DER: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Chairman of Ma-
rutji Limiteq ig connected with South

-
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India Steel and Sugars Limited
Mundiampakkam, South Arcot Dis-
trict;

(b) if so, in what capacity;

(¢) whether it is a fact that an in-
criminating document purported to
have been written by him to Shri
Sanjay Gandhi regarding investments
in foreign banks/concerns was dis-
covered; and

(d) if so, the results of the probe
made, if any?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir. Shri M. A. Chidamba-
ram has, however, resigned as Direc-
tor and Chairman of M/s. Maruti
Limited with effect from the 17th
May, 1977.

(b) Shri M. A. Chidambaram is also
the Chairman .bf Mys. South India
Steel and Sugars Limited, Mundiam-
pakkam, South Arcot District.

(c) No document purported to have
been written by Shri Chidambaram
to Shri Sanjay Gandhi regarding in-
vestments in foreign Dbank/concern
was discovered during the search of
the Maruti premises.

(d) Does not arise.

Conversioin of Adhyamankottai to
Hosur Major District Road intp Na-
tional Highway

5015. SHRI V. PERIASAMY: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased Llo statie
wheither Government propose to con-
vert Adhyamankottai to Hosur major
district road to a national highway
in view of the heavy traffic on that
road?

THE PRIME MINISTER (SHRI
MORARJI DESAI): No, Sir. We have
not reccived any such proposal from
the Govt. of Tamil Nadu nor
does the (Sovt, of India have any such
proposal under consideration.
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Injustice to Contractors of Meghalaya

5017. SHRI P. A. SANGMA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether Government are aware
that a severe injustice was meted out
to a series of genuine petty contrac-
tors of Meghalaya who were asked to
construct temporary sheds for acco-
mmodation of workers during 1971
but were not paid at all; and

(b) if so, whether Government pro-
pose to look intp the matter and make
necessary payment?

THE MINISTER OF DEFENCE
(SHRT JAGJIVAN RAM): (a) No
such case has come to the notice of
Government.

(b) Government will look into the
matter if specific cases giving details
are furnished.

Rural Electrical Cooperative Socielies

5018. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of ENERGY
be pleased to state:

(a) how many rural electrical co-
operative societies are functioning in
the country; please indicate the num-
ber State-wise; and

(b) are they running successfully;
if not, the reasons therefor?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Ten Rural Electric Cooperative
Societies financed by the Rural Elec-
trification Corporation are at present
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in operation—one each in the States
of Bihar, Gujarat, Karnataka, Maha-
rashtra, Madhya Pradesh, Rajasthan
Uttar Pradesh and three in Andhra
Pradesh.

(b) The performance of 5 Pilot
Rural Electric Cooperative Societies
which have been functioning since
1970 has generally been satisfactory.
The remaining 5 Societies commen-
ced their operation recently and have
not completed even one year of their
working. It is too early to judge
their performance,

Revised Pension for ex-servicemen

5019. SHRI BALDEV SINGH
JASROTHA; Will the Minister of
DEFENCE be pleased to state:

(a) whether Government have
sanctioned the revisedq pension in
favour of ex-servicemen who retired
after January 1, 1973;

(b) if so, whether the pension sche-
me on similar lines is under the active
consideration of the Government of
India for ex-servicemen who retired
after independence;

(c) whether the service personnel
who have been sent gn reserve condi-
tion on or after lst of January, 1973
are in receipt of reservist pension
(@ Rs. 55/- per month;

(d) whether this category of pen-
sioners who retired before the 1st
Jaruary, 1973 are getting more pen-
sion i.e. Rs, 65/- and Rs. T0/- per
month; y B

{e) whether reservist; are neither
given effect of the ad hoc relief san-
ctioned in favour of the pensioners
retireq prior to 1st January 1973 nor
new pension code made applicable to
them as has been done in respect of
other pensioners; and

(f) whether this disparity has crea-
ted discontentment amongst reser-
vists pensioners who retired on or
after 1st January, 19737
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.
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(b) No, Sir.

(c) to (f). A Statement ig attached.

Statement

(i) Reservist pensioners who retired prior to 1.4.68 and 1.1.73 are at present
in receipt of a total sum of Rs, 65/- and Rs. 70/- p.m. respectively, as under:-

Those who Those who
retired prior  retired from
to I-4-68 1-4-68 but prior
t 1-1-73
Rs. p.m. Rs. pom.
(1) Pension . . . . . 10 15
(2) Ad-hoc Increase . i . . . 15 15
(3) Ad-hoc Relief . . . . 15 IS5
(4) Periodic Relief . . . . . 25 25
65 70 -

(ii) The revision of the rates of pen-
sion of Reservisis who retired vn or
after 1.1.73 has been under considera-
tion of the Government and pending
a decision they were entitled to a total
sum of Rs. 55 '-p.m. as they ware not
entitled to the ad-hoc relief of Rs, 15/-
p.m. referred to at (3 above, which is
admissible only to those pensioners who
retired prior to 1.1.73.

(iii) The Government have now de-
cided to enhance the pension of reser-
vists to Rs. 50/. p.m, with effect from
1.1.73. In addition, they will get the
periodic relief sanctioned by Gnvern-
ment from time to time after this date.
Necessary orders will be issued shortly,
Taking into account the revised pen-
sion of Rs. 50/- and the reliefs, they
are at present entitled to a total sum
of Rs. 75/. p.m, as against Rs. 65/~ and
Rs. 70/- p.m. admissible tothose reser-
vists who retired prior to 1-4.68 and
1-1-78, respectively. Thus the anomaly
which has existed so far will be re-
moved. Arrears of pension will be
admissible.

Purchase of Aircrafi from Russia

5020. SHRI SURAJ BHAN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government of India
had purchaseq large number of AN.
12 aircraft from Russia;

(b) if so, how many, and how many
of those are serviceable at present;

(¢c) whether there is any problem
about gpare parts and engine over-
hauling? \

(d) whether the serviceability eof
these aircrafts is very low at pre-
sent; and

(e) what steps Govercment are tak-
ing to make these aircrafts service-
able?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (e).
Government have purchased some AN-
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12 aircraft fromm USSR. There are no
problems regarding spare paris and
engine ove‘rhaulins and the service-
ability of the aircraft is satisfactory.
The normal steps for maintenance are
being taken which are keeping the air-
craft serviceable.

Price of Coal before and after Nation-
alisation

5021, SHRI BIJOY SINGH NAHAR:
Will the Minister of ENERGY be
please to state:

(a) the price of coal before and
after nationalisation of coal mineg in
India; and

(b) steps Government propose to
take to reduce the price of coal?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The aver-
age coal price before nationalisation
was Rs. 37.42 per tonne. The average
price during the period 1-4-74 to 30-6-75
was Rs. 47.42 per tonne. Since 1-7-75
‘the average price is Rs. 64.92 per
tonne.

(b) The price of coal is fixed by
Government after taking into account
the cost of inputs such as labour wages,
malerials, equipments and overheads.
The Coal Companies have been ad-
vised to observe maximum economy in
expenditure and to achieve higher
levels of productivity to lower costs of
production.

Copditions governing the declaration
of a district as Backward District

5022. SHRI V. S. ELAN CHEZH.iAN:
Will the Minister of PLANNING be
pleased {o state:

(a) the conditions governing the
declaration of a districi as backward
district for entitlement to Central
assistance;

{b) whether Government propose
to treat Pudukotiah district to Tamil
Nadu as backwarg distriet; anq

1785 LS—5.
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(c) if so, particulars of the assistan-
ce proposed to be rendered for deve-
lopment of the District?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). There
is no scheme for declaring a district as
“backward” for entitlement to Central
assistance. Certain incentives are,
however, being offered for promotion
of industries in selected “industrially
backward” districts. The following
criteria were recommended as guide-
lines to the State Governments and the
Administrations of Union Territories for
the identification of industrially back-
ward districts to qualify for concession-
al finance from the all-India term-
lending institutions:

(i) Per capita foodgrains/commer-
cial crops production depending on
whether the district is predominently
a producer of foodgrains/cash crops.
(For inter-district comparisons con-
version rates between foodgrains and
commercial crops may be determined
by the State Government on a pre-
determined basis where necessary).

(ii) Ratio of population to agricul-
tural workers,

(iii) Per capita industrial output
(gross).

(iv) Number of factory employees
per lakh of population or alternative-
ly number of persons engaged im
secondary and teritiary activities per
lakh of population,

(v) Per capita consumption of
electricity.

(vi) Length of surfaced roads imn
relation to population or railway
mileage in relation to population.

2. On this basis 247 districts have
been selected as ‘“industrially back-
ward” and are eligible for concessionak
finance, Industries in these districts
are also eligible for certain income.tax
reliefs for a specified period.
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3, Uut of these districts, 101 districts/
‘areas’ (@6 districts/‘areas’ from each
of the Stateg identified as industrially
backward and 3 districts/‘areas’ from
each of the other States and Union
‘Territories) have been selected to
qualify also for the Central Scheme of
Investment Subsidy. Further, applica-
tions from small scale industries in
these selected districts/‘areas’ for im-
port of raw materials and components,
and also for machines on hire-purchase
terms, are considered on a priority
‘basis under the current Import Policy
and under the hire-purchase scheme of
National Small Industries Corporation.

4. Pudukotiah (Pudukkottai) district
©of Tamil Nadu State has already been
selected as industrially backward to
«qualify for concessional finance. Fur-
ther, one of the 3 ‘areas’ of Tamil Nadu
‘State selected to qualify for the Central
scheme of Investment Subsidy includes
4 Tatukas of Pudukkottai district, (viz.,
Pudukkottai, Thirumayam, Alamgudi
and Kulathur Taluks),

News HMem ecaptioned “Electronics
Licensing: MNCS by passing curbs”

5023. SHRI G. M. BANATWALILA:
‘Will the Minister of ELECTRONICS be
pleased to state:

(a) whether the attention of Gov-
ernment has peen drawn to the front
page reporty in the newspaper “The
Economic Times” dateq the 14th July,
1977 by its special correspondent un-
der the caption “Electronics licen-
sing: MNCS by passing curbs” re-
garding serious loopholes in the licen-
sing ruleg which multinational com-
panies exploit to the detriment of
small.scale units; and

(b) if so, the reaction of Govern-
ment thereto?

THE PRIME MINISTER
MORARJI DESAI): (a) Yes, Sir.

(b) Two cases have come to notice
and show.cause notices are being issued
in both casas.

(SHRI
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Parchase of Sateflite

5024. SHRI MOHAN LAL PIPIL:
Will the Minister of SPACE he rleased
to state:

(a) whether the Government of
India have recently decided to pur-
chase a satellite; and

(b) if so, the estimateq cost thereof,
the purpose it is likely to serve and
the country from which it i3 proposed
to be purchased?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes sir. 3. ve
ernment has approved implementatioa
of the Indian National Satellite
(INSAT) System.

(b) The total cost of the project
has been estimated at Rs. 173 crores.
Initially the system will be used
mainly for telecommunications and
meteorology. The choice of a Satel-
lite, cost and from where it is to be
purchased are yet to be finalised.

Bridge over Ganga River

5025. SHRI JANESHWAR MISHR/::
Will the Minister of SHIPPING »ND
TRANSPORT be pleased to state:

(a) whether the late Shri Lal Baha-
dur Shastri had laid foundation stone
of a bridge over Ganga river at Alla-
habad in 1965 and the estimated cost
was Rs. 3.75 crores;

(b) whether an expenditure of
more than 2 crores of rupees has been
shown thereon upto 31st March 1970
by the department;

(c) whether no work had been
starteq for the construction of the
bridge upto 31st March, 1870 and con-
struction work was not completed till
now and an expenditure of more than
7 crorea of rupeeg has already been
incurreg thereon;
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(d) if so, whether Government pro-
Ppose to conduct an enquiry into all the
irreghlarities; and

(e) when the construction of the
bridge would be completed?

THE PRIME MINISTER {SHRI
MORARJI DESAI): (a) Yes Sir; hut the
estimated cost of two-lane bridge over
Ganga at Allahabad sanctioned in
November 1964 was Rs. 225.47 lakhs.

(b) No Sir.

(c) The work on the two-lane bridge
was started in March 1968. Subse-
quently in April 1973, it was decided
to construct a 4-lane bridge instead
of 2-lane bridge sanctioned earlier and
accordingly a revised estimate amount-
ing to Rs. 651.36 lakhs was sanctioned
in December 1873, The construction on
4.lane bridge is in progress. An ex-
penditure of Rs. 685.04 lakhs has been
incurred on the main bridge (exclud-
ing approaches) upto June, 77.

(d) No irregularity has so far ~ome
to the notice of the Government and
the gquestion of an enquiry does not

anse.

(e) One two-lane unit of the bridge
is expected to be completed anc
opened to traffic by December 277
and the entire four-lane bridge by
December 1879.

Appointment of Examinersg in MI
Directorate

5026. SHRI YAGYA DUTTA
SHARMA: Will the Minister of DEF-
FENCE be pleased to state:

(a) whether some Examinerg and
Asstt. Examiners were appointed
purely on ad hoc basis in the MI
Directorate during 1971-72 for dispo-
sal of work of Indo-Pakistan POWs;

(b) whether some of these persons
have been re-employed after the ter-
mination of their gssignmentg in lower
formations of army Hgqrs., if so, the
Teasons;
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(c) whether the promotion chances
of- the regular Examiners sad: Asstt.
Examiners have been adversely aff-
ected: by the absorption: of the ad hoc
staff; and

(d) whether any representations
have been received from the regular
hands and, if so, what action has
begn taken in the matter?

THE MINISTER OF DEFENCE -
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,

(b) Yes, Sir. On termination of their
ad hoc assignments, some of them
were offered alternative appointments
in the lower formations of Defence
Establishments, under the scheme of
adjustment of Surpluses and Deficien-
cies.

(c) and (d). No, Sir.

Nows Item ‘Police rough up Newsmen
at Sunder Case hearing’

5027. SHRI BIRENDRA PRASAD:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the news item
published in the ‘Indian Express’,
dated the 15th July, 1977 under the
caption “Police rough up newsmen at
Sunder Case hearing” to the effect
that Delhi Police manhandled press
photographers and reporters ag a re-
sult of which Democracy has receiv.
ed a set back; and

(b) if so, the action proposed to be
taken by Government in the matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Government have seen the news
item. According to the information
received from Delhi Police, some civi-
lian friends of the accused persons,
who had come for hearing, had in-
terposed between I/the photographers
and the accused and that no reporter
was manhandled by the police,

(b) Does not arise.
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Effect on agricultural production due
to increase in cost of Power

5029. SHRI CHAUDHARY MOTI-
BHAIR: Will the Minister of ENERGY
be pleased to state:

(a) whether the cost of power has
gone up as a result of which agri-
cultural production will be adversely
affected; and

(b) if so, whether immediate action
would be taken by Government to
bring down the cost?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b).
Under the Electricity (Supply) Act,
1948, State Electricity Boards are com-
petent to formulate their tariffs for
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power supply. Generally agricultural
tariff is lower than the rates for other
consumers.
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Conferring of Police Medals

5031. SHRI ROBIN SEN: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) what criteria are followed by
the Government in awarding police
meda] to the police officers;

(b) whether conferring such awards
on police officer, any recammenda-
tion is necessary from the State Gov-
ernment where the police officer is
serving at the time of conferring
awards; and

(¢) the basis on which, police
medal was conferred on Shri Panchu

Gopal Mukherjee, IL.P.S.,, when he
was D.I.G. Burgwan Range, West
Bengal?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). The Police Medal is
.awarded on the recommendation of

State Governments and in accordance
with the criteria laid down in the
Statutes and Rules governing the
Medal;

(c) Shri Panchu Gopal Mukherjee
was awarded the Police Medical for
Meritorious Service, on the occasior of
Republic Day, 1972 on the recom-
mendation of the West Bengal Gav-
ernment,

Recruitment in Defence Services

5032. SHRI DURGA CHAND: Will
the Minister of DEFENCE be pleased
to state:

(a) what is the height required for
a Dogra for recruitment in defence
services as compared to that of
Gorkha;

(b) whether representations are
made to make the height of Dogra at
par with Gorkha for defence ser-
vices; and

(c) if so, what action has been
taken thereon?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The position in regard to the mini-
mum height requirement for recruit-
ment of Dogras and Gorkhas below:
officer’s level is as follows:—

Army Navy Air Force
Prior to With effect -
1-5-1977 from 1-5-1977
Dogras . . 162 cms 168 cms 157 cms 1525 ems
Gorkhas i . 152 cms 158 cms 157 cms 1525 cms
relaxable to

152 cms
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The height standard prevalent in the
Army prior to 1-5-1877 for "ogras
and the Gorkhas has been revised ‘rom
162 cms and 152 cms, respectively, to
168 cms and 158 cms, respectively,
with effect from 1-5-1977 as an ex-
perimental measure for a period of six
months. The physical standards ik-
cluding height standard of recruits for
enrolment in the Army are based on
anthropometric study of available re-
cruits of different racio-ethnic groups
in the country. As a result of a recent
study carried out of the available re-
cruits, it was revealed that there has
been a general improvement in the
physical standards, specially the
height standard, of the available re-
cruits in the country. It is in this
context that the height has been raised
upwards.

A representation has been received
requesting for reverting back to ibe
height standard of Dogras as prevalent
before 1st May 1977 and not for parity
with Gorkhas in this matter. A deri-
sion in this regard is proposed to be
taken on the basis of experience during
the experimental period of six months.

Rural Electrification Schemeg for
Triba] Districts of Orissa

5033. SHR1 GIRIDHAR GOMANGO:
Will the Minister of ENERGY be
pleased to state:

(a) wheiner the Ministry sanction-
ed the Rural Electrification schemes
in the tribal districts of Orissa;

(b) if so, the names of the districts
with the number of schemes sanction-
ed;

(c) amount released in the year

1976-77 and proposed to be provided
for the year 1977-78; and

(d) the progress and achievement
made, so far?

—

THE MINISTER OF ENERGY (S!HRI
P. RAMACHANDRAN): (a) and ‘b))
The Rural Electrification Corporation
has sanctioned so far 28 schemes for
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rura] electrification in Tribal districts
of ‘Orissa Bs under:—

Name of district Number of
schemes
sanctioned.

Balasore . - . . g

Keonjhar . . 4

Koraput - 13.

Sundergarh - . a2

Mayurghunj . . 5.

Phulbani - : 3.

TotaL - . 28

(c) The rural electrification schemes
sanctioned by the Rural Electrification
Corparation are phased for completivn.
over a period ranging upto 5 vyears-
{irom commencement. The loans are
released in instalments. The corpora-
tion had disbursed Rs. 1.66 crorss to
the Orissa State Electricity Board dus-
ing 1976-77 for schemes sanctioned.
by it in Tribal districts of Orissa.

An amount of Rs. 3.11 crores is cdue
for disbursement during 1977-78; of
this, Rs. 52 lakhs have already been
disbursed.

(d) 197 agricultural pumpsets had
been energised and 50 small industries
had been set up in 761 villages undes
these schemes upto 31-3-1977.

Project Report for Development of
Scheduleq Castes in Orissa

5034. SHRI GIRIDHAR GOMANGO:
Will th> Minister of HOME AFFAIRS
be pleased to state:

(a) whether proposals or project
reports have been received for the
development of Scheduled Castes in
Orissa; .

(b) if so, the amount released in:
1976-77 for the developmental
schetnes of Scheduled Castes; and
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(c) the schemes submitted by the
State for Scheduled Castes for the
year 1977-787
<l

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (c). Welfare schemes for the
Scheduled Castes have been included
in the Backward Classes Sector of
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Fifth Pive Year Plan of Orissa. During

1976-77 an allocation of Rs. 20.90 lakhs
was made in the State Plan f{or
Scheduled Castes which is financed on
the basis of block grants and block
loans. A provision of Rs. 19.30 lakLs
has been for the following schemes
during .b%.,/-78;:—

[ Name of the Scheme

Allocation for the

Physical targets for the

year 1977-78 year 1977-78
(Rs. Lakhs)

(1) Area development Scheme—Land 2-25 Continuance of two projects
reclamation, agricultural input and starting one new such
assistance. scheme.

[ (2) Subsidy for crafts and cottage 065 120 families will be benefited?
industries and self employment
scheme.

(3) Industrial training including 150 300 trainees will be benfited.
training in shorthand and type-
writing,

(4) Scholarships 9:007 68,500 trainees will be benefited.

(5) Reading and writing materials 5 -ooj

(6) Construction of hostel 0-90 Completion of six incomplete.

hostels.
TOTAL 1930

— -

In addition, grants are also given to the States Government for the Scheduled Castes
under the Centrally Sponsored Schemes of Post-matric Scholarships, girls hostel and pre-¢xa-

minations training centre.

Projeot Report for Development of
Backward Tribes in Orissa

5035. SHRI GIRIDHAR GOMANGO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the project reports for
the development of most backward
and primitive tribes in Orissa, the
Dangania Kandhg of Niyamgiri (B.
Cuttack), Lanjia Savara of Pattasingi
(Gunupur) and Bondas of Malkani-
giri have been received;

(b) if so, whether the reports has
been finalised; and

(c) if not, the steps preposed to be
taken to get the reports from the
Government of Orissa for the project
peport?

THE MINISTER OF HOME APF.
FAIRS (SHRI CHARAN SINGH ;:
(a) to (c). Project reports on the Don-
gria Kondhs of Niyamgirl, Lanjia
Saoras of Puttasingi and Bondas of
Malkangiri have not been received.
The State Government have been asked

to expedite these reports.
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Concessiong to Small Scale Units
producing TV Sets

5036. SHRI S. G. MURUGAIYAN:
‘Will the Minister of ELECTRONICS
be pleased to states:

(a) whether Government have seen
press reportg that small gcale units
in T.V production are producing 4,000
sets per month and are having &
turnover of 10 crores or so; and

(b) whether there is a proposal
under consideration to offer any con-
cessions to these units as small scale
units?

THE PRIME MINISTER (SHRI
MORARJI DESAI):(a) According io,
information available with Govern-
ment one small scale manufacturer
has produced more than 4,000 televi-
-slon sets per month in December ’76
.and January 77,

Ab) The unit concerned is registered
as a small scale unit, and there is no
proposal for granting to this unit any
concession not normally available to
.small scale units in general.

Recommendation of Marathe Commit-
tee on Cost of Structure in T.V.

Industry

5037. SHRI S. G. MURUGAIYAN:
‘Will the Minister of ELECTRONICS
be pleased to state:

(a) whether Government have ac-
cepted the recommendations of
Marathe Committee on the cost struc-
sure in T.V. industry; and

(b) if so, how the lowering of
price from Rs. 1800 to Rs. 1600 is
justified?

THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) Yes, Sir.

(b) The Marathe Panel on the Cost
and Price Structure of the T. V.
Receiver Industry had concluded that
simple, functional T. V. sets of 51 cm
screen size could be produced during
1977-78 at an ex-factory price of
‘Rs. 1600.
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Import of Picture Tubes by Elecironics
Trade and Technology Development
Corporation

5038. SHRI S. G. MURUGAIYAN:
Will the Minister of ELECTRONICS
be pleased to state:

(a) the reasons why foreign ex-
change is being used for import of
picture tubes by ETTDC when there
is an indigenous production of pic-
ture tubes; and

(b) the reasons why equalisation of
price structure reducing the price of
picture tubes is not attempted?

TITE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The two in-
digenoug manufacturers of T. V. Do
ture Tubes are not able to fully meeot
the demand for T.V. Picture Tubes at
the present time. The gap between
demand and supply is being met by
imports arranged through Electronics
Trade & Technology Development Cor-
poration.

(b) The equalisation of prices of im-
ported and indigenously manufactured
T.V. Picture Tubes is being attempled.
The price of picture tubes imported
by Electronics Trade & Tecnnology
Development Corporation has Le=n
fixed at Rs. 375/- (as recommended
by the Marathe Panel); the price of
indigenously 51 cm picture tube has
been reduced by the manufacturers to
Rs. 405/- ’
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Lock out in Jaduguda Uranium Mines
in Bihar

5040. SHRIMAT] PARVATHI
KRISHNAN:

SHRI K. A. RAJAN:

Will the DMinister of
ENERGY be pleased to state:

ATOMIC

(a) whether a lock out has Leen
declared in Jaduguda Uranium Mines
in Bihar; and

(b} if so, the reasons therefor and
the measures 1iaken to settle the
disputes?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) A lock-out
was declared in the Uranium Corpora-
tion of India Ltd, Jaduguda with
effect from 27th June (Monday) and
was lifted on July 4, 1977 (Monday)
-on restoration of normal conditions.

(b) The lock-out was forced on the
management as a section ©of the
workers indulged in acts of violence,
in timidation, gherao and assault on
the senior officerg of the Corporation
on 25th June 1977 (Saturday) ~ The
facts of the case are that a worker who
had lost his lien on his appointment
due to unauthorised absence insisted
on joining duty. He wwas asked to wait
till the shift allocation was completed
so that a decision could be taken in
the matter. However, the worker along
with two others assaulted the mine
officials. The aggrieved worker was
also assured that he will be reinstated
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after due enguiry. Later, a group of
workers gheraoed the senior officers of
the Corporation and assaulted them
causing bleeding injuries; one of the
officers was rendered unconscious and
could not get timely medical aid. There
was, thus, no ground for any dispute.
The acts of violence were instigated
by a rival group of workers who are
trying to undermine the relations
between the management and the re-
cognised Union. The Corporation has
been functioning normally from July 4
when the lock out was lifted.
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5043. it st W : w7 oqE
W ag FATY F FAT F4A ]

(%) 71 feest gwmas sAghaa
wifa & 9 =femal ) eragft, fafem
graar wifz fady gfaad 7& 2 @ &,
Wil YT WX §9 94T ¥ 91T &
g7 e 8-10 Iut ¥ ToTAY ®7 ¥ fEwaiy
¥ ag ¢ § AR @ ofoeaEy 3q
arfa & @ § 9gg wEaw & ; WX

(@) afz gl A TaX F F&ER
#r v afafwar &7

ng " (ot w2 feg) < (F) q
(). faeelt swrmae gTa & g gaen
& gaax wAgfaa arfaal & safeat
w, @ g FT A e far &5 9
foa Toa @ &, Fafecar So=Te aur dfes
qd Sragfaal SEr giratd s3T 1 STt
&1 afr dfarT F g=82 341 F oA
ard frg g Teafy ¥ wRW ¥ waw
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TS a9 § wifew S & fg e
wen wggfwar fifre o g &
S BTl A & ot § o faeen ®
Freafaw framt § ol ot faeeht @w
wifew & ¥ faq sglea st &
&7 ¥ wiwgfaw & o orfeat 2

Idukki Hydel Project

5044. SHRI K. A. RAJAN: Wil
the Minister of ENERGY be pleased to
state:

(a) the present position in regard to
the Idukki Hydel Project in Coimba-
tore District, Tamil Nadu;

(b) the amount invested so far, the
amount proposed to be invested and
the time-schedule proposed for the
completion of the Project; and

(c) the constraints so far for im-
plementation and the manner in which
these have been overcome or are pro-
posed to be overcome?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The Idukki Hydro-electric Project is
located in Kerala, The three Generat-
ing Units of 130 MW each of Stase I
were commissioned durlng the course
of 1976.

(b) The actual expenditure incurred
on Stage I upto the end of 1975-T8
was Rs. 109.12 crores and the antici-
pated expenditure for 1976-77 was
Rs. 5.88 crores. Stage II of the Pro-
ject is not proposed to be taken up by
the Kerala authorities as it does ncot
add energy. The Idukki Hydro-
electric Project Stage III, an on going
scheme, estimated to contribute on
annual energy potential of 376 million
units is expected to be completea by
March, 1979 at a cost of about Rs. 2
crores.

{c) No major constraints have been
reported so far with regard to
Stage-III.
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5045. SHRI (PRASANNBHAI
MEHTA:

DR. HENRY AUSTIN:
SHR] C, K. CHANDRAPPAN:

, Will the Minister of PLANNING be

!

pleased to state:

\a) whether the newly constituted
Planning Commission held its first
meeting in July, 1977 to discuss the
formulation of the Sixth Five Year
Plan;

(b) if so, the main points or schemes
on which greater emphasis will be
laid; and

(c) when the Sixth Five Year Plan
is likely to be given the final shape”

THE PRIME MINISTER
MORARJI DESAI):

(SHRI
(a) Yes, Sir.

(b) In the Sixth Five Year Plan,
highest priority will be given to agri-
cultural and rural development pro-
grammes. It is noted that a very large
irrigation Plan would be needed to
achieve a significantly higher rate of
growth in agriculture than in the past.

' The role of small and cottage indus-

tries in providing employment would
be emphasised much more than
hitherto, The broad thrust of the Flan
strategy would be to extend the scope
of area planning and maximise the

employment content of area develop-

M

ment schemes. A substantial part of
the population, which is at present
below the poverty line, would have to
be provided not only food, clothing and
shelter but also the very basic require-
menis of social services within the
Plan period. The Plan will also take
into account the need to reduce the
existing disparities in income and
wealth.

{¢) According to the programme of
wqrk and time schedule approved by

SRAVANA B, 1899 (SAKA)
Formulation of Sixth Five Year Plan
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the Planning Commission, the approach-
to the Sixth Plan would be ready for
public discussion by March, 1978,

rorgTaTy ¥ et gean ¥ o ey

5046. st et agoT: T
FEAT G ST AAT A T AT P
w0 fF

(¥) &= g@R &1 faae T+
AY & DR TS F WY T STy
TN ¥ FY TqEY X FT S
f& 3o Ta OdY oo 9=1 €Y ; W)

(&) au F@WT ¥ G &
frr & ok fem s WK
AMIUE FY HIATET § 7

g ATt aTen A=y (st ' geor
weawt ) o (F) St @

(@) AU W ¥ & oqrfea
FA & WU qUT AAGUE  JEHATH!
gwraar AR fa<ita d@gal & #IET
Torewg 3w & wfas & sfus &at §
gL JAT IUASH FTAT A |

qIATAIT HWAT WA & WIAwWT o gz

5047. S AW WIENT : 74T FAT
Al 4% qATH W FIT FT 6 ¢

(%) d=d i zfear fafeds
¥ s aqe o § qrarast #rgwr
g F fraa wfast #1 oo feafa
& ARm & & R @ ar;

(7) feax =fwsl &1 sl @
w19 T G foran v g5 AR
(7) war FTRTR T AT A

arfye A4 ) e o & fae S
FFAT T FIQW 7T 7
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Fat st (st QYo THeEm) :
(F) ¥ () wrare w1 & <O 94T
g1 Fger @ F fear o fafaa
FTMC F JAT & AT A T4 )
qgEeT @ K e @ei & wifa
g weard FrTd #1 fqaw seIa g
qT o fAar SraT & #R TE| T G T
SAFT FIG FAT T §, T
qi= frafaa sw=nfat #r Famd -
TR I F qF FIATC § /AT
fag &1 9 9T g9 FT & T 97 |
4fF 9% wme gy § @@ ¥
gafaq =7 saf¥gat &1 ager adi fear
TR

srafeq faam # wagfen onfa aan
wigfea smonfa & wdem

5048. st TW faema qEEm@

¥qT WA Wl I8 qqTT F7 FIT FGT
f& :

(7) wafes fawr & fafww
qolt & qdf 9 wagfaa afaat @
g3 srenfa & fead wiER @
T WY WX

(&) "= #7 wagieaa afadi
TqT BT Sofadt 3 fay srfaa
W WA F FF | FEAE F3
F7 faac @ ?

qq WA (st |t darg) -
(7) 30-6-1977 =¥ fufg &
O}, weafer faam & fafes
;o & 9@ qx wqgte afe aar w0
gfaa sonfs & sdamfedl # awn
T YT § —

JULY 27, 1977

Written Answers 152

ggfea wagfea

wifa ARt
w I'q;'.l . 4 —
qqg ‘@’ 7 1
qqg 193 25
TR 252 25

arg . 456 51

(@) wagf=a wfaar aar =97-
gfaa smafaat & foe o2t & sream
FaT IALT WAT g FEEET  qAF
5T WY mRW 1 s fwa
ST TR |

e ¥ wagfaa anfaat aar smgfea
wAwfaal & wRaErfat ® e

5049. st 7w fasr® qraa= .
FT qE TAT A TATH FY T FG (F ¢

(F) g warwg & fafsw =i
& g3} 9T wagfa snfadi @i wAgfaa
Sarfaat & fray 9T F 0 F7
R E R

(@) s7a anfa & aafeal &7
e #T 97 FW F fAF @R
FT FT FTEATE F F7 fa=rc @ ?

g AN (N wew faw) : (F)
fagoor g 4

(w) fafos dafsa Famd, swia
¥y afaaem #ic wfaw W@
yarsl ¥ fafew sifoat & o W<t
FA AT LAfEEt gRr W I § AR
IAF T HAGaT Afaal q4r wq-
g sonfaal st sreaw glafeg
oy s 31 .



153 Written Answars SRAVANA 5, 1899 (SAKA)
T HATE § e g ol F A

dute damal & g sl & s W Aml |

gt 8, ag ghifrwa s N araww

farow

% avde
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T ot ¢y srfae o fife

T AT (FTAF TuT FeEtTs g v s e e ada) 3 fafes
FOT & q4Y T FIA FT W@ AAGAT FfTAT 0T HTGAT ATATqGT & FHAT ET 7 H&AqT

freafafaa & —

%o Ho 9% ATH FHITICAT F1 §=7
T s
sfeat  StAwTfaat

1 2 3 4

1. fRws 1 -

2. Syafys 1 —

3. yacafag . 2 —

4. AN wieFHT/3F wfuFry 11 2

5. WEHET . . 43 3

6. u== oy fafas 23 3

7. fae sofy fafes 50 1

8.  srurferfyss Hoft ‘Y’ 5 —_—

9. smufafs o & 4 —

10.  IFFETT HfEEFTO 1 —
11, fg«“?rﬂaﬁmﬁ‘z 1 1 —_—
12, fe sqames fe-2 2 —
13. &% FITITEAT 2 —
14. feedw umex 3 —
15. FTEHAT 4T Afeee 1 —_—
16. afess am wiasTd | 3 1
17. i @ Afusr . 3 —
18. SUTET 47 16
19. SHETETL . : —_ 1
20. TEQ/TETNARE TRAG 5 3
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1 2 3 4 7

21. fFeEarEx 1 —
22. Ffrax e smaex 1 —
23. W . . 7 3
24. Y, 31 —
25. qaa (afaaea) graw 1 _—
26. VAR (%o o o) 2 —
27. B9 (Fo Fo o) . 11 2

101 14

28. faamEY (Fo Fo o)
29. %@L (Fogoas) .
30. F_@NE .

l —

J— 1

gRezifaet fawm § wgfea oot
it wagfes wawfadi & wawfeal
wt Hean
5050. st T famm qEAE:
3q7 AW TR Ay Fa F F
4 ¥ :

(%) =wifasr fawm & fafs
Aoy & o 9= wglea sfwt s
gagfaa sAarfaal & oy s
FH FC & 3; AKX

(@) wagfaa w@rfadi #R M-
gfea omenfaat & faa wrcferm o3t
FY WA F A A T T T FEATEY
FH #7 faae g 7

waR At (st Wroret ) -
(%) sl fawmr qur sowT-
Y saw & g WS a9r
favgn z= # fafww &1 & o 0%
frgwr wqgfoa wrfa aar segfea
SAaTfa & Fdwrfeat # dr §ry fa

FET § =

Fn g 9t #T wagfaa ‘wagfaa
sfa AT
1. T F — -
2. ﬁ taa 3 I
3. aTi‘ rl'[" 27
4. T ‘g 27 3
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(@) fr=fafas #1 SiF #¢ a2
FR F faaam wRed & wqEe W
‘@, o, qar ‘9’ F avfy grefem 91 9%
wgfea /s nfa & Sedreard A
g At At e & o § oW
qF W T 51 Qe @Rl
AY 6 VLT ARE, I T & 931 7 94
THF W T 223 TRRT AT A & 16
UL @1, q4T I ‘9’ & g2 § W
TC 86 U WLl § & 5 TeX
gz | 9fF faedt wifqat & aqgfea
wifa/am-afe & sogsa owiEaER
IqAs AE A WA ITA 93T FT AW A
AT gt | wfqem § # Sy qrerr W&l
F g9q grfera 931 F foro mmR Sy
T TR @rEEt § gagiaa snfa/s=-
srfa & SAfEET F1 WIAT F1 ST |

‘Araga wi afcagw daem ¥ waglea
‘afaat wtr wagfen owenfeat @
wawtfeat wY dean

5051 st yw  fasw  qrEE=
41 AYagA AT qfcaga A=t ag aq@ 1
FaqT F4r 7

(%) 7 dr=gT 71T afagT T
g ® fafam Soft & oaf 97 syl
wfaat w1 gagfed aaorfaal & A
FAAKY FTH FX W §; AR

(@) smgfea sfaat M sggfsa
Faarfaat & aw & fag s 9=
F W ¥ 47 TR T FAT FEATE
F3q F7 faame g 7

ET ] ii!t’i (s wrreet dek)
(%) s (=), wgfa onfaal =K
“sagfaa gt ¥ wafa -
fcat-sit e W afge AT

% faferw ot & 0@ T T W RY
1 deqr freafafes & —

(1) wgfem snfeat
=%
gt e .
e (fewtre)
TEAF AYTgT WA
miters Tofaac .
TETIF FATTHF SANAL

BN W e = N

-
qEATRY q’r‘aarr&
TAATT saﬁmrt”r
afcss gasH

gftss FemTEE
o fafas

1] g
-
Y W W e

£l
E

i
N
" |
—
[ = R O R - S
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-
ELHAES N 3
TR 1
FILET 25
ATEFT . 19
FN-HG-ATSHA 1
wqW . 1
g 158
(2) wghes s
"i lﬁ,
FTITHF SATAAT 1
'ﬁ JC!
3% I
LU o
fae ot forfas 1
T X 3
qATAAE AT ‘F 1
TS uT |’ 1
AFT A T T 2
‘e’
g , 1
ATEY . 1
N .11
g% g . 169

2. ¥ 9RY U @I wegiad
arfaay % fag aar 8 vl seonfaat
® IRz & fog waig ¥ 15
wrefere fefaaait Y wift frgl & wEme
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e & g g ar < 3 e
o freafafen & —

w e wrgfen wfe & awfoacE
forg wrchra qw wgvae wrd-
qrews {wtfa (fafas)

g Afa faa w «afmfaa
ot ¥ qdem, 1977 Q@
w9 & foe g9 S Far g &
afagfea # faar mm &

wagfaa sewnfa & geiteae
% fag wfem qw wguw
dtaga wfqwrt -

7z afaa faa sam ay wet
2 WX 9T & e 89 JvF Jar g
F1 wfagfas w7 frar mar 2

T ‘" ugfen wfa & st
% fag wfoa 0w afess
A

gz wrifem foad g dhdy W'
gra W o & T |9 s qar g
#1 afugfaa w7 faar mar &

vgfen wnfa & Iwiae
* fed wrfom oww fos
wATE 7497 wgfea wwwnfa
* gwitgare & oy grcfoa
W!ﬁﬁﬁ!ﬁ:

zq 2 s faa 98t 1 @Efa
T W w1 v g, foas fag -
gfaa wfa | wqgfeq sonfa o=

IATATT Iqel § WYL HeaTerd 99 9
e s wr )
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w ‘v qqfvu wfadt & fog
" wrrefe 2f=|=rmﬁm
wat wagfes oonfedl
st % fag erefwa
2 faex ot w18 |

¥ 4 fra7 *qr7 w=e9 Ga7 W
& Weaw F Y WAT ET WT W ¥
fao w1tas vd sommfar gum fawm
&1 gfugfea 7 fao &)

wiafas wifaat & fag mefes
2 wfafes. wmgfea swafagt
% fagwdwa 1 wepfefos  qa
wAgien wAarfaal & gedtandd #
foq snfara 3 afediomn @

7 ot AT o o sy e
‘Fmfer w gfugfes =7 77 ar g,
9% a wagfaa arfaat qar sgf=Es
FAAAGT & FHETAT § grAfay SwE-
A} 1 A F70 § awd 79 20 20
w3, frgif=a Fmafafa & g 7o-
syeq 1Y fA9TET F AW § qRTATK
qat # @Ar faArew 9w F<& 9T
gagfes sfaat @ gagfea sasfas
‘& §ZAT 1 99 fawe grefer gugmai
g §F 927 #1 WA F o0 w77 2@
@R

Utilisation of Allocation for sub-Plan
for Tribals in 1976-77

5052. SHRI GIRIDHAR GOMANGO:'

Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether the States have utilis-
ed all the money Barmarked by their
State Plan and assistance provided by
.the Ministry under Sub-Plan for
Tribals in the year 1976-77,

1795 LS—86.
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(b) if so, the State-wise money
released by the Ministry and the
allocation made by the States: and

(c) the steps taken by the Ministry
to utilise the money and progress
wmade so far?

THE MINISTER OF HOME AF-
FAIRS: (SHRI CHARAN SINGH):
(a) and (b). This information will be
laid on table of the house as soon as
expenditure figures for the year
1976-77 are received from all states
having tribal sub-plans, They have
been asked to expedite.

(¢) The need for ensuring full
utilization of funds has been impressed
on the State Governments from time
to time.

Incidents of Communal Trouble

5053. SHRI F, H. MOHSIN: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

na) the number of incidents of com-
munal trouble since 25th April, 1977;

(b the loss to life and property in-
volved in those incidents; and

(1) the reasons for the trouble ard
the steps taken 1o prevent recurrence
of such incidents?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH,: (a)
to (c). Facts are being ascertained
from the States Governments and
Union Territory Administrations and
will be laid on the Table of the House
in due course.

Constitution of mew Central Accredi-
‘tation Committee

505¢. DR. BAPU KAIDATY: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government have
constituted a new Central Accredita-
tion Committee;
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(b} it so, when it was constituted;
and

(c) the names of the members of the
Committee  representing
organisation?

THE MINISTER OF INFORMATION
AND BHOADCASTING (SHRI L. K.

JULY 27, 1977
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ADVANI): (a) and (b), Yes, Sir. The
Central Presg Accreditation Committee
was reconstituted on July 15, 1977.

(¢) The names of the members of
the Committee are given in the state-
ment attached.

Statement

All India Newspapers Editors’ Conference

I. Shri Vishwa Bandhu Gupta, Editor, Daily ‘T¢j’ New Delhi,

2. Dr. K. P. Agarwal, Managing Editor, Pioncer, Lucknow,

3. Shri Virendra, Editor, Daily Pratap,

Jullundur.

4. S™r1 V. P. V. Rajan, Editor, The Mail, Madras.

Indim 1ederation of Working Fournalists

t. Shri J. P. Chaturvedi, New Delhi.

t. Shri C. P. Ramachandran, New  Delhi.

3. Shri C. M. Mishra, Patna.

4. Shri Raghurama Shetty, Bangalore.

va tional Union of Jowrnalists {India)

1. Shri Kapil Verma, Secretary-General, NUJ, Lucknow.

2. Shri Tushar Ranjan Patranabis, Stafl Reporter, Hindustan Standard. Calcutta.

3. Shri Narayan Rath, Special Correspondent, Samaj, Bhubane.war.

4. Shri Nand Kishore Trikha, New Delhi.

Press Association

1. Shri 8. Dharmarajan, Spec’al correspondent, Times of India. New Delhi.

2. Shri Vijay Sanghvi, Special Correspondent, Sandesh, New Delhi.

News Cumeramen’s Association

il

1. Sori Prem Prakash, Vicnsws, New Delh .
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‘“gare” wfa Wt vgfea wfaat & ww

5055. ¥To ETEATA : FAT ¥
L) .
Al a8 TaT A FOT W F

(%) =1 ‘qe”’ wfq 1 gagaa
wrfaaY 1 faey arr @y ¥ qf=a
SCIIE LG

(F) =1 a@R N W ar &
FE wegrae faw & ; R

(v) = faedt wrfy ¥ ark ¥
FER T Afa ;v 27

g WAt (= @ fag) ;o (F)
iqaT & R8T 241 & wA T
& Wi § ‘FRT i F1 0F wAgaa
o #Agfea et #1 ffay T
Tt ¥ fag 2z @ A& &

(@) 741 (1) FER T qaEE
e U & ff “qer” awRT # A,
azreer o afamarr § gagfea
arfa/aaafa & &7 & 77 917 )

wgrre HR afeasrs § ag
qAIM FAFET et -
FY g § mfwe g F AARUET H1 qW
TE FET | FART T AT HATIEAN
¥ “qE” w1 AR sgf oifa ®
FAW FEAY FT gE & ) fEg o
EaTE T a @) fa= fpar o AwaT 3
s mAgfaa anfadt @ sgiEa
s faat # gt & smos Faa
=@ § fag #1¢ fay a7 w1 714
grg ¥ famr smo

Development of tribal people in
Nilgiri Hills area in Tamil Nadu

5056. SHRI P. S. RAMALINGAM:
Will the Minister of PLANNING be
pleased to state:

SRAVANA 5, TBUU (SAKA) WITTEWIOWwery oo

(a) steps taken so far for develep-
ment of the tribal people in Nilgiri
Hills area in Tamil Nadu;

(b) the investments made by the
Central and State Governments and
the concrete achievements so far; and

(c) particulars of any new plans
proposed for development of the area
including the expenditure contem-
plated and the time-schedule of the

project?
THE PRIME MINISTER (SHRI
MORARJI DESAD: (a) The tribal

population of Nilgiris benefit from the
State Plan and Centrally sponsored

schemes for tribal welfare and deve-
the general

Jopment as well as from
undertaken

development programmes

in the area.

(b) and (c). The outlays in the State
Plan are provided scheme/ sectorwise.
It is not, therefore, possible to relate
the outlays and the achievements se-
parately in respect of the tribal popu-
lation of this Area.

In addition to the State Plan, there
is a Nilgiri Hill sub-plan, Special
Central assistance during the Fifth
Plap under this is Rs. 7 crores while
the flow from the State’s general plan
is Rs, 7.5 crores. 7The tribal popula-
tion benefits frOm this special develop-
ment plan also. The special Central
assistance to the Hill sub-plan includes
a provision of Rs. 2241 lakhs for the
economic development and rehabilita-
tion of 250 families of the Toda Tribe.
The programme was started in 1975-76,
The expenditure incurred upto 187€-77
is Rs. 7.52 lakhs.
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fagw az fmtor wrcemn

5057. sitAalt warraa : /7 IUnT
Y 9 I FY FW A 5

(%) fear srami gra fawe
F @l T GEI AN FTA AT A9V
fosret & S Frh qr<i #v Frwor foear
ST @Y & HI THY a0 T arfue ganad
fear &

(') 7ar g7 ar<d #Y @9y wiaw
i o= 7 v o Afz g, @ s
w7 aform faser € ;

(1) =T z= AT w7 IR AT
ST aTHl % fau gl g Hi afe
T, a1 FHE FT A= FETA
FYAT AT-TETA &d § AY FTL@E] FT
TIAT FXA FTE 7

FeoIn At (st s wAifew) ¢
(%) & (7), aFa=r fas@a & Ag-
frdwmerz % €2 gu (e amy) an
FATY I 5 UFF GIFd g | A9 &
FO NFX F A< fawedt & @i WK
arit FY @Er 37 ¥ fow w@w &ownd
g1 fana @ [aut § 2w i
FT ITTET 5 THIC @I & i~

1974 3239 ¥To A
1975 50i9¥le T
1976 5125%1e aF

farsret & @t ao fastelt #1 qTEAT
F TP AW I qI ARG €] ¥
wEo THo mMEe fafwfizdi & AR
Treg faarel 1St qan dww od faem
REIFTRoTeT gIr &R AT § 1w
godr arid F fagFm gar  IWTERA
oy o F fog s forar a0
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AT AAF I QA %37 &, WA
T AT qafer wrar §F Iqey § A
TEHTC R F 77 & A1A ®F F47 g
# w15 fowrgy adr faelt &1 fagd
F gl AR faoe & ard #Y mEw
R FT 198T AR FT SR F 3G
TG 97 folt @ ¥ Ay s
T T FT F1E TeqTT T & TH
frerfeaa a8t 2

‘gfrr wzteEn a@d aAr

5058. WAl FFATEAY T
IO T A qGTH AT FAT KT OF
grawita aar fAet &=t & fFas s
fastet & are ofEs Fefen (am)
FAT T § TAT ITHT F IedreA fFaaw

37

gaw wt (st @ wAifes) -
faaqa gosfren awgei  (wmseHi) Qo
GodHlo [ToHTorqoHqTTe, GloHToHlo/
foaronmo M fama Fmat &
IATEA FIF T GOfed & & 75 UFF
fasht &7 & ®IT 2 UFF gEFTQ §F &
21 1976 F AT @I HIT FLHRIL
gal ¥ AWM 27,804 ATG TT HIT
522 TTE ¥4 FT IAGRT gHI | FTH
wATaT A9 dd F ST IAN fRAFT F
I ToHToUHOMTLo/ToT oo HIT
ari d97 FAST  FT IATEA FIA I
qAF TFF GW1Fd g |

rimwmdt e fawio

5059, SIWAY FATEAT : FFT IANT
#ell g Farw 1 FAT FG0 F

(%) T qur @ g &
% fray oA grEEET W @ §;
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(@) 5% a8 fran BTN
w1 fafor e ST wr §; AR

() =7 W & wrAEEaC 9d
W F fAu ¥ gioeray @i § qar
AT odEr FEL I E 7

Ianr /A1 (st S wAifew) ¢
(%) 7= anq wafsa &a¥F 33 UFE
fags o faawo gimea<d s faaiw
TFF AT U GERT ¥ Tq0HA qTH
7 UEF AAT &1 FF AAET, qY
gd H STHT 100 UFF AE ¥ ¥
famzor ziwel 1 faatr &7 @

g1

(@) =9 IIFT & Feq0=F 59773
FT FodloTo ¥ =T H TF WIT 3|
gafsg Aa & 71 A= 797 § Feafataa
JEATEA AT & 1—

1973-74  124.79T@ FodToTo
1974-75  124.07T@ Fod1.To
1975-76  137.8T& & d1.To
1976=77 160 0 AT@ & dAT.To

(srmfra)
a9 qO T IARA F AFET A
Iqerey TET & afew faawwr gEegd
% @Iy H 99 49 F 0@ aRam

gar 1
() <, &

wearen, gfcamon & fawe ZiawmI w1
HICATT

5060. STRAY AFTAAL : TT FJGW
HdT qg FAT F TN F G F
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(%) w1 weamem, gfanom &
frwz F§ FreamT giwmT T @
2, afz &, &t %7 ¥;

(@) =7 gimemd ¥ famfoq &
T argat # feaey wmar § g
g ®

(7) afqas  fraT  giewEEd
#1 faator fawar s 737 2 A9 v I
TOTTeRFAT T Tderr  frar war @ Wi
iz 2f, a1 39 7 afcon fawd §

(a) 71 ZARAT JAE & a9
T gAY fFoTET qiar w9 qwe §
FAT.AT AT ; AR

() 71 T/ FeEEl A F
T 73 7

Igm "/ (s s watfew):
(F) ITAT FATAT F ITAT ARF(LN
F gagr gfann ST F Faq oF
vEE AAA gfvatmr vy faadr J1F,
JAXTZ (FFEMT) 100 Fo dlo To
o ax T faaer giamad & faat
TT @I E | I3 11-8—1971 &I
nE ARAifTE AzEF S fEgr
g1 | 2000 77 wfagqd T erqqT F
far  =ArzaR fmr war ar a1 ST
200,000 Fo HTo To F AT & |
W UFF F TOAT TN F gl
o fawAr &g & el 1 aHa
T fao &Y o oAt 1 T fom orEEET
#1 fator #37 §, ¥ ¥&9 &7 § gl
e faweit @ F aa s
(Ffzz go1) F faqg @@ 1

(@) #7g qeg §7 AR
(o =To Ao HYo) zEiFFT e
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e T &9 ¥ wafer argy grewnd (F) FTETTH TH TT FY THFTY
¥ frute & fog v & ovd ol T & 5 &% 7 v fadie w9 § @i d #r
q&mmﬁmm%m FIS AT F S9T § | FIHIT Y IF
ST FTHTE F HLETC HoT 5o v I F1 ot FETY AR fE o A
g.gﬁ;%oaﬁ'oQoiﬁﬂﬁmmﬁﬁ araT WY ww uEe fFEY w7 F )

7 fav sferm ggsl 1 AT HAE

freq T & —

(1) dTo Mo Sito fqTo aﬁ‘a_,"ﬂ'—
2.1% 2.3 fFo Mo ¥ 4=/
Fo dTo To |

(2) ai@i—0.85F 1.0 fFo Mo
%a’ﬁ'{é‘:o dlo To
(wrre gre grEwAT F fO)

(3) weafaf@a—o.6 9 0.75 f&o
ATo  F &4 ﬁ‘To o To

(srefafrm are Ziawn & fa)
(4) yeE @reAa—2 ffo a0
Fo dlo To

TIEHHT faniamt #r 1971 ¥ g
frar T a1 f5 3 300 Fo dATe Tof
11 ¥o o e aF aid & T9E

TS gmq,-n’:rﬁmfaqfw
%1 foe o 9@ w0 @@ @ fadw

g 2, a7 arfeat HTEEE FIRIG F
faw gTRT § O F 8 )

(w) SR T A W A
7 gqrET o TE & —

1974... 24,660 o Yo To
(579 )

1975... 46,340 Fo dqlo Te
(738 7T)

1976... 40,175 ®o dre To
(467 77 )

w i qra fAw W
frer ¥ at g B w5 fewrw
@ faet &

(¥) =TFT FTTTT F1E AAFRT
T g

dJse of IAF planes by the former
Minister of State for Defence

5061. SHRI DEVENDRA SAT-
PATHY: Will the Minister of DE-
FENCE be pleased to state;

(a) how many times were LAF.
aeroplanes used by the former Umnion
Minister of State for Defence in
November and December, 1976;

(b) what is the State-wise break
up of these trips;

(c) whether some relatives of the
then Adviser to the Governor of
Orissa travelled by I.AF. planes;

(d) if so. whether such travels are
in accordance with rules;

(e) whether these travels were un-
authorised; and

(fy if so, whether the charges have
been recovered from the then Adviser
and has any action been taken to
prevent unauthorised use of I.A.F.
planes?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and (b).
Shri J. B. Patnaik, the former Union
Minister of State for Defence used IAF
aeroplanes on Y occasions in Novem-
ber and December. 1976. All these
flights were undertaken to and from
the Stale of Orissa.

(c) to (f). The list of passengers is
given in the attached Statement. It is
not known whether any of them was
a relative of the then Adviser to the
Governor of Orissa, Under the exist-
ing orders, the former Minister of
State rould jndent the VIP aircraff
of the IAF, He could also carry any
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person(s) whose travel in the aircraft
was considered necessary by him for

the purpose of his visit. These tra-
vels were not unauthorised as the air-

craft were indented by an authorised
Minister and the question of recovery
from the then Adviser to Governor of
Orissa does not arise.

Statement

Details of the Flights in IAF Acroplanes by the former Union Minister of State for Defence during
November and December 1976.

Date From

To

List of Passengers

3

4

6-11-76

Delhi

Rourkela

Shri J. B. Patnaik, Minister

Shri A. N. Puri

Shri Gajadham

Shri S. S. Mahapatra
1-12-76 Dethi Charbatia Shri J. B. Patmaik, Min‘ster

Shri A. N. Puri

- Shri B. C. Mohanty
7-12-76 Shri J. B. Patmaik, Minister
Shri A. N. Puri
Shri B. C. Mohanty

Shri J. B. Paina k. M nister
Shri Om DPraka:h
Shri B. C. Mohanty

Charbatia Delhi

8-12-76 Delhi Charbatia

9-12-76 Charbatia Dethi Shri J. B. Patmaik, Minister
Shri Om Prakash

Shri Jaganath Rao

Shri A. U. Singhdeo

Shri U. P. Deo

Shri J. B. Patra’k, Minister
Shri C. P. Majh

Shri A. R. Anuilay

Shri Ramakristnaya

Shri Ram Chandra

Shri Ba<ant Kumar

Shri Mano; Kumar

Shri Om Prakash

Shri J. B. Patnaik, Minister
Smt. J. B. Patnaik
Shri Om Prakash

16-12-76 elhi Bhubanashwar

19-12-76 Charbatia Delhi

Shri J. B. Patna’k, Minister
Shri Jaganath Rao
Shri M. Ramakrishnaya
Dr. G. D. Choudhry
Smt. G. D. Choudhry
Shri S. C. Bhart
Shri D. S. Mehta
Shri N. V. R. Swamy
Dr. ]J. Rout
) Shri Om Prakash

Shri L. C. Tirthani

Shri S. C. Bhatt
Shri D. S. Mehta
Shri L. C. Tirthani

24-12-76 Delhi Bhubaneshwar

25-12-76 Bhubaneshwar Dethi
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‘New Sources for coking coal

5063. SHRI K. LAKKAPPA: Wil
the Minister of ENERGY be p_leaserl
to state:

(a) whether new sources are to be
tapped for coking coal; and

(b) if so, details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) For meeting the increased de-
mand of coking coal, new sources of
coking coal are tapped depending on
the suitability of such coal for the
steel industry, Some of the major
new sources of medium coking coal
are being developed in West Bokaro
Coalfield of Hazaribagh area and
Pench-Kanhan Coalfield of Madhya
Pradesh.

In the category of semi/weekly cok-
ing coal. new sources are being tested
from Raniganj Coalfield and Churcha-

Katkona ir Madhya Pradesh. 1n addi-

tion to this, suitability of Assam Coal
in stee] plants is also being determin-
ed. Already some of the coals from
these areas are being used in limited
guantities in the coke ovens at the
steel plants whereas some nthers are
in various siages of pilot plant testing
and commercial testing 1o ascerlain
their suitability in coking coal blend.

Casua) Labourers working against pe-
rennial jobs in Eastern Coal Limited

5064. SHRI RORBIN SEN: Wwill
the Minister of ENERGY be pleased
to slate:

(a) whether thousands of casual
workers' are working in perennial
nature jobs in different areas nnder
Eastern Coal Ltd.;

(b) whether many of them have
been working for more than seven
years; and
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(c) if so, whether Government pro-
pose to decasualise them and make
them permanent where they are

working against perennial nature of
jobs?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (c). It is not a fact that thousands
of casual workers are working in
parennial nature of jobs and that they
have been working for more than
seven years, Casual workers are being
deployed or surface mainly in wagon
loading jobs to  supplement the per-
manent strength of wagon loaders.
Loading of wagons is a job requiring
intermittant additional strength due lo
changing availabiiity of railway wa-
gons. A large number of casual work-
ers have alrezdy been regularised
during the last years but it will not be
possible to decasualise all casual ioad-
ers in view of the daily fluctuation in
the suppiy of railway wagons,

Demangg of Hindustan Cable; Litd.
Shramik Union

5065, SHRI ROBIN SEN: Will the
Minister of INDUSTRY be nleased 10
state:

(a) whether he has receceived a
charter of demands dated 15th April,
1977 from Hindustan Cables Ltd.
Shramik Unjon, Hindustan Cables of
Bardwan, West Bengal; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)

and (b). A copy of Memorandum of
cemands of the employvees and work-
ers of Hindustan Cables Limited sub-
mitted {0 the management of the
Hindustan Cabies Limited was receiv-
ed from H. C. L. Shramik Union vide
letter No. SU/D/2/77, dated the 15th
April, 1977 in the Department of In-
dustrial Development. The demands
would be looked into by the Manage-
ment within the framework and poli-
cies, as decided from time to time, for
the employees of public sector under-
takings by the Central Government.
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iz wream@l ¥ IR

5067. 1 e W :
’!ﬂﬂﬁ‘ﬁl('mfﬁl!:

1 IQW HAT ag qATH FTOFAT
w fF

(%) wra & fafyw =l ®
Tegare  fFEY qqn F@t 737 W EHe
FTE@H ATZ0E ; 9 19747 1976
F IR afFad A qEed gerEA
gt famdt @r AR @ wAETad

ST F HAATY &Y ATOH IJTATEA GHT

(@) fafam <T@l #1, Tomam™
I¥ 1974 § 1976 TF quUaETT {FaaT
faa &@ridr g faar mar ;) w1k

() =7 sl & A Fan 2 93
qT & TART sea 79 draz G4 fzar
war ?

Ignr JAr (s A wAtiew) -
(%) & (7). wifam s -
fafgy g7 fagof A fr 9 2 —

(1) faaeor—I

dMHz FEEEl #1 OSTATT T,
A& Tl T AR ATIHT qra
awar 41 fzar Frn fagsn qar gz
9T @1 [ 8 [Feqrg ¥ wa@r A |
faq w=r ma H-849/77]

(2) faazor-II

ATHT WT qWAT  F 850 @
g TR 2 1974-76 #Y
wafy ¥ gu7 areafes  Ieamew feamy
T faa<or | qT A O @T M § )
[ravem & @ war 1 AT g
T d-849/77)

(3) faam-II1

fafaw gt F1aw 1974 1976
F1 wafg § fFv ¢ a9qc 0F TS gEK
iz AEe 1 feam amar fagwor
AT G 9T TE@T T [gearem ®
74T a1 | @7 g7y oA d1-849/77]

Wo ¥o XMT TQF HLAT, ITAYT
aqat

5068. St ST WE : FAT YT
HAT qZ FATT AT FAT FIq fE o

() woeam feag FEde
fomr smagT # o Fo TR Z5a
FIT@MT & 1974-75, 1975—76
F A AMGF AR SwaT Fuv ot
AT AT W HEfT F IR ariwE
TEET WHAT T WA AT 4T

(&) =W ¥, 5T Tv-20g
FTHAT & 79 F91 ¥ 74T F wEi-war
fras &; #iz

(7) 1974-76 * TTW, T9-
e At 7 @97 2907 #57 argv 397
213 T AtE e mar qar waw
o &1 faaan a1 fams qeg 71 faata
femr war aar e B fagsiy el
afs #r 1€ ?

U AR (s R wAfew)
(F) #=58 Fo Fo g2 71 AT
af=dt & T qar Zag aa ¥ fag
AL, AT SgagT § o4 o
ufAag &Y AT I UF A9 IOFA
AT PAAT FIX 2 FEAD, 1974 ®
uF Atgifar A fzar agr ar )
TN § arfufeas gearea Faer oA,
1977 ¥ & YR guT & |

(&) =T (7). 3 foaaor qur qew
W WY [awem § @ fed
T | e Fem ww f1-350/77]
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Swon of new releases of Indian
Motion Pictures by Film Federation of
India

5069. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased 1o state.

(a) whether Film Federation of Indja
has suspended al! the new releases of
the Indian Motion Pictures as protes!
against the 10 per cent ad.valorem
excise duty proposed in the New
Budget;

(b) whether the decision of the
excise duty will affect the films pro-
duced in regional language and small
budget films; and

(c) the reaction of Government
thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Some reports to
this eflect had appeared in a section
of the Press.

(hy and (c). Taking note of the re-
presentations made by ihe Film In-
dustry, the Minister for Finance has
already announced certain modifica-
tions in regard to the original propo-
sal for levy of excise duty on films,
which, it is hoped, will go a long way
in mitigating the grievances of the
Film Industry.

Cable and Conductor manufacturing
unit in Tamil Nadu

5070. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the Cable and Conduc-
tor manufacturing units in  Tamil
Nadu are facing closure due to finan-
cial difficulties;

(b) whether they are facing short-
age of raw material and power
supply; and :
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() whether Government have
taken steps to solve the problems of
the industry in order to avoid their
closure?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c¢). No specific complaints have
been received by Government of India
from any unit in Tamil Nadu manu-
facturing cables and conductors about
its facing closure due to financial diffi-
culties or ghortage of raw material
and power supply. Government are,
however, aware that production of alu-
minium in the first three months of
the current financial year was short
by about 12,000 tonnes over that of
corresponding period in the previous
year. This is attributed to power cut
and strike in Belgaum Smelter. Power
supply has since been restored to
M/s. Madras Aluminium Co. Ltd. and
strike in Belgaum Smelter called off.

Commissioning 0f Variable Energy
Cyclotron

5071, DR. VASANT KUMAR PAN-
DIT: Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the Variable Energy
Cyclotron (V.E.C.) has heen com-
missioned for use by B.ARC., Cal-
cutta;

(b) the total cost of Ehis VEC Pro-
ject, including foreign €<change used;
and ’

(c) to what uses the VEC project
helps in the field of Nuclear Research,
Industry and Agriculture?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir. The
Variable Energy Cyclotron was com-
missioned during the early morning
hours of June 16, 1977.

(b) The total cost of the VEC PrO-
ject is about Rs. 9 crores with a foreign
exchange component of about Rs. 1!
crore. .
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(¢) The Cyclotron will .be used for
nuclear and solid state physics re-
search by students and scientists from
Indian universities, national labora-
tories and other research institutions.
The isotopes produced by Lhe Cyclo-
tron *‘would be used in medicine, agri-
culture, radiation chemistry and bio-
logy. It will also be used in radia-
tion damage studies of malerials,
which studies will Ye heipful in the
designing of reactors.

‘Production of a film “Indus to Indira
Gandhi” by a Tamil Nadu firm

5072. SHRI NAWARB SINGH CHAU-
HAN: Will the Minister of INFOR-
MATION AND BROADCASTING bhe
pleased 1o state:

(a) whether a firm of Tamil Nadu
was awarded a contract worth Rs. 12
lakh for producing the film “Indus to
Indira Gandhi”;

(b) whether the payment to this
firm was made during the last days
of the Ministership of former Minis-
ter;

(c) the contents of this feature film
and whether the amount paid for the
film was too much and the money was
misused there; ang

(d) whether Government propose
to order a C.B.I. inquiry into the
whole affair?

TIHHE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND: (a) M/s. Krishna-
swamy Associates, 5 Mahatma Gandhi
Road. Shastri Nagar, Madras were
paid an amount of Rs. 11.90 lakhs for
the TV rights of the film ‘Indus Valley
to Indira Gandhi’ for a period of 50
years,

(by The payment was made on 14th
January, 1977.

(c) This is a feature length documen-
tary film for a duration of about 4
hourg with two paris of two hours
each. 1It, is an attempt to recreate
Indian history, culture and civilizatien
from the Indus Valley civilization to
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that of present times. The amount
of Rs. 11.90 lakhs paid for the TV
rights of the film for 50 years was ont
the basis of the recommendation of a
Committee constituted for this purpose
and also in consultation with the Mi-
nistry of Finance,

(d) No. Sir.

Photo Films Factory in Private Sector

5073. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether the All India Federa-
tion of Photographic Traders Associa-
tion bhas suggested a photo films fac-
tory in the private sector; and

(b) if so, the facts and Governa
ment’s reaction thereto?

'THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). In his address on the occasion
of the 7th convention of the All India
Federation of Photographic Trades
Association held a* Madras on the 2nd
July, 1977, the President of the Associa-
tion had, among other things, stated
that there was a justifiable claim for
setting up of second unit preferably
in the private sector for the manufac-
ture of roll films in the country. In
reply to this address, the then Minister
of Industrial Development had stated
that production in this field was pick-
ing up in the Central Public Sector
undertaking of Hindustan Photo Films
Manufacturing Company Limited ond
that the company had already made ar-
rangements for manufacture of roll
films in collaboration with GDR. ITe
had also expressed the view that when
manufacture under the new arrange-
ments starts, the HPF would be able
to meet the country’'s entire reguire-
ments for roll films not only for the
present but for the growing needs of
the near future as well. In the cir-
cumstances, Government do not con-
sider it necessary to set up an addi-
tional unit for the manufacture of this
item in the country either in the pri-
vate or in the public sector.
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Aqt faw g1er Feafen waaTQt wrw W
A

5074. Tlo FEHARMA qUET :
FT IOW A T FAF AV FAT FA
fv .

(F) #a1 F91 FEF FEAE G
IJeqTied MFATA FOAA F1 ARG HFT-
faa naary smx 7 whis T

(@) afz g, A1 I7& agr 90
W AR AT AR § A wUaE
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N FNGT FT I T FLA KT FEASA
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F I3 w9 2 A foa w1 gl 2
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INT AN (N A wAffes) -
(%) s, =0 1+ wadag wazrd $RF
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(@) 5w & adi I&a1 )

(1) Aar &1 wFarEy FEs fa-
fRawsagsarar7grg, fam ¥aq
1975-77 ¥ %1% gifaat agi g% &

Participation of Ministry of Industry

in the decision of Foreign Investment
Board

5075. SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that cer-
tain immediate changes are being
tontemplatedq with regard to partici-
pation of Ministry of Industry in the
decision of Foreign Investment Board;
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(b) if so, details thereof;

(¢) whether there are complaints
against the Foreign Investment Board
of helping the foreign and monopoly
industrial companies by giving undue
industrial concession in India;

(d) if so, details thereof; and

(e) the action Government propose
to take in the matter?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
No.

(b) Does not arise.

(c) No such complaints have been
received.

(d) and (e). Do not arise.

Broadcast of “Spotlight” and the
“Parliament Today” Programmes from
all Stationg of A.LR,

5076. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION
AND BRCADCASTING be pleased to
state:

(a) whether the “Spotlight” and
the “Parliament Today” in the All
India Radio are broadcast from all the
stations of All India Radio;

(b) if so, details thereof; and

(c) if not, whether Government
propose to put these programmes on
the AIR by all the stations of Al
India Radio?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) tg (¢). The pro-
grammes “Spotlight” and “Today in
Parliament” are broadcast by All
India Radio in English. It is not
compulsory for all the gstations of
All India Radio to relay these pro-
grammes. Those stations which are
located in non-Hindi speaking areas
mostly relay these two programmes.

There are corresponding program=
mes broadcast by All India Radio in
Hindi which are titled “Samayiki”
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and “Sansad Sameeksha” respective-
ly. These prpgrammes are relayed
by stations located in Hindi speak-
ing areas.

The position is that 38 stations re-
lay the programme “Spotlight” regu-
Iarly and 23 stations relay it occa-
sionally or put out off-broadcasting
recordings. As regards the program-
me “Today in Parliament”, 36 sta-
tions relay it regularly and onc¢ sta-
tion relays it occasionallv. Thiry
four stations relay the programme
“Sansad Sameeksha™ instead of “To-
day in Parliament.”

Paymernt of Boyalty by RC.CL. to
West Bengal

5077. SHRI JOYTIRMOY BOSU:
Will ile Minister of ENERGY be
pleased to state:

(a) vhether the West Bengal Gov-
ernmen! are requesting the Bharat
Coakiny Coal Ltd, for immediate
payment of royalty due to them;

(b) if so, detajls thereof; and

(c) ation taken on the same?

THE MINISTER OF ENERGY
(SHRI >. RAMACHANDRAN): (a)
Yes, Sir.

(b) and (¢). A sum of about Rs.
31 lakh: ig due to be paid as royalty
to the Government of West Bengal
by Bharat Coking Coal Limited. As
against this amount, the Durgapur
Projects Limited—an undertaking of
the Government of West Bengal—owes
a sum of about Rs. 350 lakhs to
Bharat Coking Coal Ltd.,, on account
of coal sunplied to them. Negotiations
for adjustment of these dues between
the Stite Government and the Com-
panies are going on. Pending con-
clusion of Lhe forma! agreement with
the State Government, royalty pay-
ment by Bharat Coking Coal Ltd,

« has been kcpt in abeyance.

SRAVANA 5, 1899 (SAKA)

Written Answers 186

Foreigners gtaying in Srimayapur
math Nabadwip West Bengal

5078. SHR1 JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Mr.
Charles Edwards and several other
foreigners staying in Srimayapur
math, Nabadwip, West Bengal had
been granted visas to continue their
stay in the country; ang

(b) whether Government are aware
of the fact that they are involved in
anti-national and anti-people activi-
ties and also creating law and order
problems for the local State Govern-
ment?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Some foreigners, including one
Mr. Charles Edward Bacis belonging
to the International ' Society for
Krishna Consciousness, are residing
in Srimayapur math, Nabadwip, West
Bengzal.

(b) A report has bheen received of
a clash on the 8th Juiy, 1977 between
some members of the local population
and somg residents gf the math. Two
counter cases have been registered by
the police. In one case, eleven per-
sons including six forcdigners belong-
ing to the math were arrested, while
in other five locals have been arrest-
ed. The matters is under investiga-
tion by the C.I.D., West Bengal,

Increase in the age-limit for the ranks
of Brigadier and above

5079. SHRI RAMANAND TIWARY:
Will the Minister of DEFENCE be
p'cased to state:

(a) whether age-limit for the ranks
of Brigadier and above alongwith the
corresponding ranks in other two
wings of the armed forces was caused
to be enhanced during Emergency
resulting in general resentment detri-
mental to the morale of armed forces
as a whole; and
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(b) if so, the reasons for deviation
from the well accepted past conven.
tions/rules/orders?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The position in regard to the
increase in the age-limitg of retire-
ment of officers of the rank of Briga-
dier and above, and the correspond-
ing ranks in the Navy and Air Force
is as follows:—

ARMY

The maximum ages of retirement
for officers of the rank of Brigadier
and above were uniformly increased
by 2 years for each rank, in Decem-
ber, 1976, except in the case of Me-
dical, Deatal, Remount, Veterinary &
Farms Corps and Special list officers
and Army Officers permanently se-
conded to Research, Developmen: and
Inspectiion Organisations. This re-
vision has not caused any general
resentment; on the other hand, it has
been generally welcomed by the Offi-
cer Cadre, as ages of retirement of
officers below the rank of Brigadiers
have also been increased in  most
cases,

The retirement ages have been re-
vised in order top derive optimum
benefit from the experience anj know=
ledze of officers, without compromis-
ing the requirements of physical fit-
ness,

NAVY AND AIR FORCE

There has lheen no enhancement in
the age-limit of retirement for Offi-
cers in ranks equivalent to Brigadier
and above, in the Navy and the Air
Force.

Reviving of Presg Council

5080. SHRI RAMANAND TIWARY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
refer to the reply given to Unstarred
Question No. 1330 on the 22nd June,
1977 regarding reviving of Press
Council and state the action taken or
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contemplated to be taken jn the mat=
ter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): In the light of discussions
with the representatives of leading
Press Organisations in the country,
details are being worked out.

Supply of water jn Ambala
Cantonment

5081. SHRI RAMANAND TIWARY:
Will the Minister of DEFENCE be
pleased tgo state:

(a) whether in M.E.S. Ambala
Cantonment huge amount has been
expended during the last few years
to improve the supply of water by
fixing up deep tube wells;

(b) if so, the total amount of expen-
diture made during the last three
years and total number of tube wells;

¢c) whether supply of water has
not yet improved because most of the
tube wells are remaining unwork-
able; and

(d) if so, steps being taken to im-
prove the same?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
Prior to the excision of civil areas in
Ambala Cantonment on 5.2.1977, there
were 15 tube wellg under the con-
trol of the Cantonment Board. As a
result of excision, 14 have been trans-
fcrred to the Notified Area Commit-
tee, Ambala and there is only one
tube well under the control of the
Board. This tube wel] caters to the
needs of the civil population of Thop
Khana Bazaar of the Cantonment,

2. Water supply in the remaining
areas is arranged bv MES 45 tube
wells were constructed by the Mili-
tary Engineering service till 1970.
In course of last seven years 10 tube
wells of normal depth of 150 to 180
metres were sanctioned at an estima-
ted cost of Rs. 55.07 lakhs out of which
six have been commissioned, the

,



189 Written Answers

work on three. ig in advanced
stage of progress and one is still
to be taken .up. The total expendi-
ture till 31st March 1977 is Rs. 45.41
lakhg out of which the expenditure
in course of last three years is Rs.
21.21 lakhs in respect of the six tube
wells which have been commissioned
and also towards the three tube wells
which are in progress. Water supply
position with the completion of these
wells has improved in Ambala Can-
tonment. No tube wells which have
been completed in course of last three
years are unworkable at present.
However, old tube wells, which were
constructed 10 to 15 years ago re-
quire to be' replaced on an average
at the rate of two per year as there
is shortfal] in the yield of water and
the running hecomes uneconomical.

3. In order to improve the situa-
tion exploratory work for developing
two tub:: wells bored to a depth of
400 to 500 metres has been taken up
through the Central Ground Water
Board. The possibility of participat-
ing in any lift jrrigatiop scheme that
may be taken up in the area by the
State Government will also be explo-
red in vonsultation with the State
Governnient,

Bus shelters at D.T.C. bus stops

5082. SHRI SUKHDEQ PRASAD
VERMA - Will the Minister of SHIP-
PING AND TRANSPORT be plecased
to statet

(a) whether a proposal is under
the con:ideration of the Government
to set up bus shelters at all the main
bus stops of D.T.C. in the union ter-
ritory of Delhi; and

(b) if so, the 1lime likely 1{o De
taken up in implementing the pro-
posal? |

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
Since 1975, there has been a hold up
of the wrok of construction of new
. shelters by DTC at the bus stops on
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account of a dispute with the Munici-
pal Corporation of Delhi. The Chair-
man of the D.T.C. and Municipal
Commissioner have now come to an
agreement subject to ratification by
the Municipa] Corporation of Delhi
and DTC Board. After ratification a
programme for construction of new
bus shelters will be drawn up by the
DTC, keeping in view availability of
funds and of the sites for the pur-
pose,

i

Transfer of D.T.C. to Municipa] Cor-
poration of Delhi

5083. SHRI SUKHDEQO PRASAD
VERMA: Wil]l the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government are con-
sidering to transfer the D.T.C, to the
Municipal Corporation of Delhi; and

(b) if so, what are the facts there-
of?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir.

(b) Does not arise.

TAYE ¥ @R TR

5084. st ww fag wrf a2« : v
Ataga sitt afcaga A7 gg Fae
FY F91 FIq 7 ¢

(%) =1 Qi@ 9aqd (I571d)
F ATLZHEN GTA FAT FT FE T
g §;

() afz g, A58 @ * F9
JFE QU L AT F AW 5

(W) T7 9T wa a5 fHaar =
gor Ao W@ feaar eam g€
HENTAAT §;



191 Written Answers
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Programmes of NCC and ACC at
Collegeg ang Universities

5085. PROF. P. G. MAVALANKAR:
Will the Minister of DEFENCE be
pleased to state: ,

(a) whether the programmes eof
NCC and ACC at colleges, wuniver-
sities and schools respectively are
going on as per planned targets and
with steady improvement and pro-
gress during the last three years;
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(b) if so, broag detailg thereof;

(¢) if not, the reasons for the de-
cline, particularly of NCC at colleges
and universities; and

(d) the effective steps being takenm
by Government to improve the
situation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) ACC
was merged with NCC in 1964-65.
The programmes of the NCC dur-
ing the last three years have shown
sieady improvement and progress.

(b) Some of the important aspects
of improvement and progress are as
follows: —

(i) The training syllabj have been
revisetl to meet the changing re-
quirements and aims of the NCC.
The revised syllabi are progressive
and lay greater stress on develop-
ment of leadership qualitics.

(ii) The scope of conventional
subjects like drill and weapon train-
ing has been proportionately re-
duced and greater stress is being
laid on adventure training, sports
and social serviec concepis. More
cadets are taking part in cycling
expeditions, trekking, sailing, row-
ing, mountaineering and para jumps.

(iii) For girl cadets, Air, Naval
and equestrian training has been
introduced on a selective basis.

(iv) Records of service officers
inducted into the NCC arc now
screened and only officers with
good records are taken. This has
helped in improving the standards.

(v) A qualitative requircment for
instructional staff to be posted to
the NCC has been prescribed and is
being adhered to in order to main-
tain adequate standards of train-
ing.

(c) and (d). Does not arise.
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Khosla Commission Report

5086. SHRI . ,KANWAR LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

"(a) the recommendation made in
Khosla Commission Report on which
Government have not taken gction so
far;

r

(b) the reasons for not implemen-
ting these recommendations so far;
and

(c) the action taken by Govern-
ment in regard to appointment of a
Commissioner of Police for Delhi?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
fa) and (b). Government have con-
sidered the various recommendations
made by the Xhosla Commission.
Many of these recommendations nave
already been implemented. Action
is in progress in the remaining re-
commendations which have been ac-
cepted by the Government.

(¢) This recommendation of the
Khosla Commission wag earlier con-
sidered by the Gcvernment but was
not accepted. However, thc matter
has been re-opened and is under ac-
tive consideration.

Inquiry against Gazeited Officers

5087. SHRI KANWAR LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the names and addresses of the
pazetted officers against whom CBI is
making inquiry for the last 4 months
in Delhi:

(b) the details of complaints made
egainst each of them;

(¢) in how many cases the inquiry
has been completed; and

(d) the details thereof and the
action taken by Government thereon?

1796 LS—T.
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THE MINISTER OF HOME AF-.
FAIRS (SHRI CHARAN SINGH):
(a) and (b). During the last four
months the CBI has taken up in-
quiries against 39 Gazetted Officers in
Delhi. It would not be in the inte-
rest of investigation to furnish fur-
ther details at this stage.

(c) and (d). In one of the above-
mentioned cases, investigation has
been completed; and a charge-sheet
was filed in court, this case relates
to purchase of Quick Floc Polymix
by Delhi Water Supply & Sewage Dis-
posal Undertaking from M/s. Maruti
Technica) Services (P) Limited.

Seeking of MINI Air Force by the
A‘l‘nly

5088. DR. HENRY AUSTIN:
SHR] K. LAKKAPPA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether attention of the Gov-
ernmen{ has been drawn to the ‘Sun-
day Starndard' dateq the 10th July,
1977 under the heading that Army
seeks its own Mini Air Force for
effective ground force:

(b) if so, how far this is true:

(¢) whether earlier Generals had
also demanded the same;

(d) if so, whether Government had
opposed this idea; and

(e) what ig the reaction of Gov.
ernment on thig report?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Yes, Sir. There is a proposal
for the creation of an Army Aviation
Corps.

(c¢) There was such proposal in the
past also.

(d) and (e). The proposal is being
examined by the Government.
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Utilisation of Licence
5089. DR. HENRY ATUSTIN:
SHRI NIHAR LASKAR:

Will the Minister of INDUSTRY bpe
pleased to state:

(a) whether during
licences were issued;

1976-77, 662

(b) if so, how many of them have
been fully utilized so far;

(e¢) whether all the industrial pro-
jects were set up by the licence hol-
ders; and

(d) if not, action taken against

them?

THE MINISTER OF INDUSTRY
(SHR]I GEORGE FERNANDES): (a)
641 licences were issued during the
1976-77 (1.4.1976—31.3.1977).

(b) About 120 licences have been
implemented.

(¢) and (d). An industrial licence
is generally issued with an initia] vali-
dity period of 2 years, which can nor-
mally be extended for a period of
another 2 years. The validily period
can further be extended if strong jus-
tification is available. It normally
takes 3 to 4 years to set up a new
industrial undertaking after the issue
of an industrial licence, and large
projects have a longer period of ges-
tation, and it is premature io forccast
at this stage that all projects licensed
in 1976-77 will be set up.

Extraction of Petroleum from Coal

5090. SHRI D. D, DESAI: Will the
Minister of ENERGY be pleased to
stater §

(a) whether any progress has been
made to establish plants for con-
verting coal into petroleum;

(b) whether we have also acquired
all the technology needed for this;
ang

(¢) if so, details thereof?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The report of the Expert Group on
Synthetic Oil is under examination
of the Government.

(b) and (c¢). For gasification of
coal Indian know-how is awvailable.
For synthesis of gas to oil import of
foreign know-how might be neces-
sary.

Supply of Coal Based Domestic Fuel
to Urban Area

5091. SHRI D. D. DESAI;: Will the
Minister of ENERGY hLe pleased to
state:

(a) whether Coal India has prepar-
ed a scheme for supplying coal based
domestic fuel to all urban areas;

(b) if so, details thereof; and

(c¢) savings in fuel wood expected
from the use of coal based domestic
fue] instead of fire-wood?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b). Coal India, have been un-
dertaking marketing drive to make
soft coke more readily available to
consumers in the country. Test-mar-
keting is also being done for smoke-
less domestic fuels like pallets and
briquettes.

(c) According to the Report of the
Fue] Policy Committee, firewood equi-
valent to about 116 million tonnes
coal replacement is consumed every -
year. The extent of saving in fuel
wood consumption will depend .pon
consumer preference and the avail-
ability of coal based domestic fuel.

Cement factories in Himachal
Pradesh

5092. SHRI DURGA CHAND: Wil
the Minister of INDUSTRY be plea-
sed to state:

(a) the number of cement facto-
ries with their production capacity,
and location in Himachal Pradesh;

Cd
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(b) whether Government have
conducted any survey regarding lime-
stone stocks in Dharamkot (Kangra);

(c) if so, the details thereof;

(d) whether Government proposa
to take over lime-stone factories at
Dharamkot; and

SRAVANA 5, 1889 (SAKA)
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‘(e) if so, the date?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
There is no cement factory in pro-
duction in Himachal Pradesh. How-
ever, the following scheme for setting
up cement plantg in the State have
been approved:—

SL. Name of the party Location Annual
No. Capacity
(In lakh
tonnes)
1 Cement Corporation of India Limited Rajban 200
(Distt. Sirmur)
2 Himachal Prade<h Mineral & Industrial Samloti 2:00
Development Corpn. (Distt. Kangra)
3 M/s. Associated Cement Company Gagal 400

(b) Yes, Sir.

(c) The Geological Survey of India
has proved cement grade limestone at
Dharamkot in Kangra District of
Himachal Pradesh to an extent of 18
million tonnes. But later survey by
the Geologists of the Cement Corpo-
ration of India have indicated that
the mineable deposits available at
Dharamkot are estimated at about 9.6
million tonnes. These deposit; are
located about 17 Kms, from Dharam-
shala, the district headquarters of
Kangra District. .

(d) No, Sir, -~

(e) Does vt arise.

People living below poverty line in
Himachal Pradesh

5093. SHRI DURGA CHAND: Will
the Minister of PLANNING he plea-
sed to state:

(a) the number of persons in Hi-
machal Pradesh who are living below
poverty line,

(b) whether Government have for-
mulated any special scheme in this

regard; and

(e) if so, main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No estimate
is available.

" (b) and (c). The existing plans
for the economic development of Hi-
machal Pradesh are expected to effect
some jmprovement in the economic
conditions of the weaker sections of
the population. The Annual Plan for
1977-78 has been recast to allocate
30 per cent of the funds to agricul-
tural and allied items and generate
2.5 million jobs in the rural indus-
tries sector. The strategy of the
Sixth Plan will be more specifically
directed to the alleviation of poverty
in all parts of India.
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Recruitmen; for Himachal Pradesh/
Dogra Regiment

5094. SHRI DURGA CHAND: Will
the Minister of DEFENCE be plea-
sed .0 state:

(a) whether quota for recruitment
for Himachal Pradesh/Dogra Regiment
has been reduced in the recent past;

(b) if so, the extent of reduction
made and when it was made;

(c) what was the original quota
and what are th ereasons for reduc-
tion; and

(d) whether there is any proposal
to restore the original gquota and if
s0, when?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No,
Sir.

(b) to (d). Do not arise.

Advertisments to small language
Newspapers

5085. SHRIMATI MRINAL GORE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a large number of
small language newspapers have peen
removed from the list of approved

names for receiving Government
advertisements;

(b) whether the 'Government have
advised the Public Sector Undertak-
ings not to give advertisements to
small language newspapers; ang

(c) if so, the reasons thereof?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) No, Sir.

(b) No, Sir.

(¢) Does not arise.
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Transfers in the Defence Personnel

5096. SHRIMATI MRINAL GORE:

Will the Minister of DEFENCE bYe
pleased to state:

(a) whether Government have re-
cently made several changes/trans-
fers in the Defence personnel;

(b) whether Government have
denied such transfers or changes in
the newspapers; and

(¢) steps taken to prevent such
occurrences?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Chan-
ges and transfers of Defence person-
nel have continued jn the normal
course, as in the past, on the exigen-
cies of service, to achieve turn-over,
to fill vacancies, to cater to compas-
sionate circumstances and on promo-
tion. etc. There has been nothing un-
usual jn such changes or transfers.

(b) Government have denied ga
Press report speculating on the pre-
mature retirement of a senior Service
Officer.

(c) Docs not arise.
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Tannery ang Footwear Corporation

5099. DR. MURLI MANOHAR
JOSHI: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether the TAFCO (Tannery
and Footwear Corporation) is
running in loss since it has been
taken over by Government from
BIC;

(b) if so, the amount of loss during
last three years, year-wise ang the
total accumulated loss incurred since
its take over by Government; and

(¢) the reasong therelor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir. In fact, the Cooper Allen &
North West Tannery Unit of B.IC,
now known as Tannery & Footwear
Corporation of India Limited, was
sustaining losseg since 1954, and con-
tinues to incur losses even after it has
been taken over by Gevernment in
19869.
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(b) The amount of losses jincurred
by the Corporation during the last
three financial years js as follows:—

Year Amount of losses
1974-75 Rs. 9449 1 khs
1975-76 Rs. 55-29 lakhs
1976-77 Rs. 124°75 lakhs

The total accumulated loss incurred
by the Corporation since its take over
by Government jg Rs. 573.80 lakhs.

(c) The main reasons for the losses
of the Corporation are as follows:—

(i) Under-utilisation of capacity
installed in respect of footwear, due
to lack of orders;

(ii) very high over-head costs be-
cause of large labour force and ex-
cessive staff;

(iii) heavy accumulation of fin-
ished stocks for want of adequate
marketing/facilities, resulting in
high interest burden;

(iv) old and dilapidated plant
and equipment affecting producti-
vity and quality and leading to high
maintenance cost;

(v) instability in raw material
prices resulting in wide fluetuationg
between the estimated and actual
production costs; and

(vi) weak and ineffective mana-
gement.

‘Foarrer aree fux’ w1 fawme
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Requirement of Power for Delhi and
Adjoining Industria]l Complexes in
Haryana

5101. SHRI S, R. DAMANI. Will
the Minister of ENERGY be pleased
to state:

(a) the total requirement of power
for Delhi and the adjoining industrial
complexes in Haryana;

(b) the sources of supply; and

(c) the reasons why they have
become so undependable both for
domestic and industmial consumpe-
tion?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN)- (a) to (c).
The total requircment of power
in Delhi at present varies from
6 to 6.5 million units a day approxi-
mately and the total requirement of
the industrial complexes at Faridabad,
Gurgaon, Sonepat and Bahadurgarh in
Haryana adjoining Delhj is about 2
million units a day. The require-
ment of Delhi are being met from
the Indraprastha and Rajghat Power
Stations with a total installed capa-
city of about 250 MW (excluding Har-
¥ana's share) and supply of power
from Badarpur Thermal Power Sta-
tion. Peaking assistance is also taken
by Delhi Electric Supply Undertak-
ing from Bhakra -Nangal system and
the energy so drawn is returned to
the Bhakma system during night.
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The power requirement of the in-
dustrial complexes in Haryana ad-
joining Delhi is met from Haryana’s
own generation at 30 MW power sta-

"tion at Faridabad, its share of genera-

tion at L.P. Station and its share from
power generatad by Bhakra-Nangal
system.

The reasons for difficulties occa-
sionally experienced in the supply of
power for domestic and indusirial
consumption in the area are—

(i) forced outages of newly com-
missioned generating units of the
thermal power stations.

(ii) lower generation at Bhakra
due to poor inflows in the Govind-
Sagar reservoir.

(iii) inadequate transmission and
distribution Capacity in the systems.

The inadequacies relating to gene-
ration at thermul power stations and
the deficiencies in transmission and
distribution are being rectified in
accordance with a planned pro-
gramme which is being executed in
a phased manner.

Station Director at Cuddapah Radio
Station

5102. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased io
state:

(a) whether there is Station
Director at Cuddapah Radip Station;
and

(b) if not, the reasons therefor?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). There is at
present no sanctioned post of Station
Director at All India Radio, Cudda-

pah.

Cuddapah being an auxihary Station
of Hyderabad, with some originating
programmes, a post of  Assistant
vStation Director is sanctioned.
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Purchasing of Power from Kerala by
Andhra Pradesh Electricity Board

5103. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ENERGY be
pleased to state:

(a) whether the A.P. Electricity
Board purchased power from Kerala
during 1974-75; and

(by if so, whether the Tamil Nadu
Government claimed service charges
including line cesses for facilitating
transmission of Kerala power through
Tamil Nadu grid lines?

‘THE MINISTER OF ENERGY (SHR1
P. RAMACHANDRAN): (a) and (b).
In 1974-75, Kerala banked 66.326 MU
of spilled hydro energy with Andhra
Pradesh and Karnataka. This energy
was shared by Andhra Pradesh., Kar-
nataka and Tamil Nadu Systems in the
ratio of their respective percentage
deficits during the period October,
1974 to June, 1975. The Tamil Nadu
Electricity Board did no: levy any
wheeling charges during this operation,
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Salt Industry in Gujarat

5105. SHRI ANANT DAVE: Will tre
Minister of INDUSTRY be pleased to
state:

(a) whether the salt industry in
Gujarat State is facing very hard
situation and due to rains crores of
Rupees of salt washed away; and

(b) whether Government propose
to help this industry?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
The Salt Commissioner has received
a few representations recently to the
effect that due to the heavy rains
in District Surendranagar and Saura-
shtra areas of Gujarat, in June 1977
there has been some damage to the 3alt
Works and Storage of Salt. The 3alt
Commissioner is now assessing the
damage.
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(b) Government provide assistance,
in shape of er-gratia grants or loans
to the licensed salt manufacturers
whose sall ‘works get damaged as a
result of natural calamities like cy-
clones, floods and rains, to cover 75
per cent of such damage as assessed!
by the Salt Department. However, o
assistance is provided to cover the loss
due to salt washed away by rains.

Broadcast by Opposition Partles on
Radio

5106. SHRI JAGDAMBI PRASATD
YADAV: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the basis on which Government
have given an opportunity to the
opposition parties for broadcast from
radio and the nature of provision
available in other democratic coun-
tries in this regard; and

(b) the criterion on which allota-
tion of time for political parties would
be made and the rules for allotting
time to the independents, social orga-
nisations, Commercial Organisations,
Educational Institutions, etc?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) For the recent elections
to Legislative Assemblies etc., of some
States/Union Territories, those politi-
cal parties which had been recognised
by the Election Commission of India.
were given equal opportunity to broad-
cast their view-points from All India
Radio. The Jecision to that effect was

taken after consultation with the
Election Commission of India and :he
representatives of recognised parties.

The  practice obtaining in other
countries of the world is being ascer-
tained and a statement in that regard
would be made available later,

(b) For the recent elections to Legis-
lative Assemblies etc., of some States/
Union Territories, each entitled recog-
niseq political party was allotted haif
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an hour for broadcast from All India
Radio in twoispells of 15 minutes each.
The order in which the various parties
broadcast was determined by a Jdraw
of lots under the supervision of the
Chief Electoral Officer concerned. No
time was allotted to independent can-
didates,

The question of  allotting time 10
social organisations, commercial orgu
nisations. educational institutionsg =tc..
did not arise in the context mentione:
above.

wifosa—afaads weaAy, HEraTETE W
greT frar s

5107. st AT AR FT @A
Heft aE AT FT FA KA (7

(%) Far T To THo FTITIY
¥ FAT AW { GG A F F7A 9
sfea gitadsr FFOAT FEETE F1
8 =Ta &9 ¥ wreT fauw 4

(@) Fav e sfvear (TF &
IFR)  #1 fear wam #ET FAA 3
dr@ w9C &7 91 /i< frawt F1 I
FTF o TG wYgT HATTEHA gfaEs
FIqAT  FOgTaTe &1 wfgw faar 74t
AT

() ®@T TW@ FIGE KT ARMAT
# gaafar IAT FEM! ATEd 4v 7

T A (s SR W)
() fegeam wmiferw  fafwds
¥ wre, 1977 ¥ dud safwa afraad
FofY FOREE FT HERI T FY
wo gt & fmior & fog 732 @M@ T4
¥ wex feg 4 )| 9Tg a@ W 9O
F FrE T W2 wET A @9
g F wea 9 fear war 9r )

(=) sioe qar fafma &« qsf
« #jdwd ged hew fafae & A

SRAVANA 5, 1899 (SAKA)

Written Answers 210

T wearfEe WTET 927 W@ ¥U
F 9| 3% 39 fow wrET A fear wr
FifF ITFT [T UF AT [ AT T
g waEe  AE A faadr ded
aafesa  gfrags = 1
aaT ST ¥ wAET dud gatee
afrada F¥AT &1 dF 1 T 9T
oF ar@ w9C wigw froowm g

(w) #ws  wafww gfrads
FEOAT FART §F  Fr A T fag
T F FTOT IAY ANTAT F €T H
frdY aF1T At @ FT T g9 A
Jzar |

T g 748 aman famm w1 famin

5108. MY WAET A : FT T
TEr ag FAR A T F9 f5 F#TR
forg fegeam waaferm fafwde
7 uaug 748 FEr famm &
frator fea Feoi & a= fFaT ST TET #
safs T W # gver famma 767 o
AET FATT 1T 7

T wA (st FEA W)
sz  uwgeetgms  wgar feEr o=
I /aeF & fawET & wET A
faas & #Fronr  fgrgram  ooATfeww
fafeze MR § o= wF-748 qUEY
fwam & fautr #Y faafag w2 far
Tar 2 |

Enquiry instituted against Officers
.attached to Former Ministers

5109. SHRI MANOHAR LAL:
SHRI NATHUNI RAM:

Will the Minister of HOME AF.
FAIRS be pleased to state:

(a) whether any enquiries are
being instituted against Special Assis-
tants/Additional Private SecCretaries
and other Gazetted Officers attached to
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former Prime Minister and other
Ministers of the Congress Govern-
ment;

(b) whether they have furnished
details of their assets acquired by
them during their tenure with them
and if so, the detai.s of these assets;
and

{c) how many of the Special "Assis-
tants/Private Secretaries borne on the
staffl of the former Prime Minister
and Ministers tendered their resig-
nation after the change of Govern-
ment?

THE MINISTER OF HOME AF
FAIRS: (SHRI CHARAN SINGH)
to (¢). The reference in the questinn
presumably is to the gazetted oflicers
who were employed on the personal
staff of the members of the former
Council of Ministers, immediately
preceding the last general elections to

Parliament,

The relevant information iz bheing
collected.

Officers brought to the Centre at the
{nstance of Former Ministers

5110. SHRI MANOHAR LAL: Will
the Minister of HOME AFFAIRS 1lc
pleased to state the number of
officer; of the rank of Deputy Secre-
tary and above brought to the Centre
at the instance of the former Minis-
ters dquring Emergency?

THE MINISTER OF HOME AFFAIRS
(83HR1 CHARAN SINGH): The infor-
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mation is heing collected and would be
laid on the table of the House.

Memberg of Parliament under Deten-
tion during the Emergency

5112, SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased o stale:

(a) how many Memberg of Parlia-
ment were kept under detention du-
ring the emergency, their names,
duration of detention ang places
where they were kept under custody;

(b) the facilities provided to these
prisoners in jails;

(c) the daily or monthly allowance
provided to each of them:;

(d) whether Government received
any complaint from any one of them
about maltreatment by police, while
in prison and if so, the details thereof;

and

(e) whether these Members of Par.
liament were allowed to receive their
salaries from Parliament while they

were in detention?

THE MINISTER OF HOME AF.
FAIRS (SHRI CHARAN SINGH): (a)
to (e). The required information is
being collected from the State Govern-
ments and the Union  Territory . d.
ministrations and will be laid on the
Table of the House.

According to available information
49 Members of Parliament were de-
tained during the period of emergency
from 25th June, 1975 to 21st March,
1977. ‘Their names are given in the

attached statement
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List of Members of Parliament detained during the Emergency

S. No. Names Whether detained
1 Shri Mohan Dharia MISA
2 Shri Mukhtiar Singh Do.
3 Shri Jane hwar Misra Do,
4 Shri Mahadcepak Singh Do.
§ Shri Ram Ratan Sharma Do.
6 Shri A. K. Gopalan Do.
7 Shri Sharad Yadav Do.
8 Shri Balakrishna Pillai Do..
9 Shri Jyotirmoy Bosu Do,
1o Shri Madhu Dandavate Do.
11 Shri Shyam Nandan Misra Do.
12 Shri Atal Bihari Vajpayee Do.
13 Shri Madhu Limaye Do.
14 Shri Hukam Chand Kachwai Do.
15 Shri Jagannathrao Joshi Do.
16 Shri Laxmi Narain Pandey Do.
17 Smt. Vijaya Raje Scindia Do.
18 Shri Narendra Singh Do.
19 Shri Chitti Babu Do.
20 Shri Noorul Huda . Do.
21 Shri Morarji De-ai Do.
22 Shri Ram Dhan Do.
23 Shri Pillo Mody Do.
24 Shri Samar Guha Do.
25 Shri Bhagirach Bhanwar Do.
26 Shri Murasoli Maran Do.
27 Shri P. A. Swaminathan D..
28 Shri T. S. Lakshmanan Do.
29 Shri Phool Chand Verma Do,
30 Shri Ishwar Chaudhry . . Do.
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S. No. N mes Whether detained
under MISA/
COFcPOSA
31 Smt. Shakuntala Navyvar MISA
32 Smt. Gayatri Devi . COFEPOSA
Rajya Sabha
1 Shri L. K, Advani MISA
2 Shri V. K, Saklccha Do
3 Shri Rabi Ray Do.
4 Shri Chandra Shekhar Do.
5 Shri Raj Narain Dao.
6 Shri Krishna Kant Do.
7 Shri K. Chandrashekharan Do,
8 Shri Shambhaii Rav Angre Do.
9 Shri Brairon Singh Shekhawar Dao.
-10 Shri Banarsi Da: Do.
11 Shri Mahadev Pra:ad Verma Do.
12 Shri Viren J. Shah Do.
.13 Shri S§. S. Mariswamy Do.
.14 Shri M. Kamalanathan Do.
15 Prof. Ram Lu! Parikh De.
16 Shri Sunder Singh Bh Do.
17 Shri K. Nagarpa Alva Do,

—

.Distortion of facts in “Freedom at
Midnight”

5113. SHRI MRITUNJAY PRASAD
"VARMA: Will the Minister of HOME
AFFAIRS be pleased to refer to the re-
ply given to Unstarred Question No.
.222 on the 11th August., 1976 regarding
distortion of facts in “Freedom at Mid-
night” and state:

(a) the most important damaging,
flagrant distortions and falsifications
of facts in the book “Freedom at
Midnight”;

(b) what facilities, if any. such as
that of travel, residence, reference to
:printed records and to Government

files, correspondence or other manu-
seripts in the National Archives or
some other offices or places were ex-
tended to the authors;

(c) whether this book has been
approved for libraries etc,, and how
many copies thereof were purchased
by Government or other Government
aided institutions; and

(d) the steps taken or proposed to
be taken to discourage such scurrilous
writings and to counter their evil
eflect by projecting correct history
true facts, and the real image of our
country?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
This is a matter of opinion.

(b¥» According to available informa-
tion, no such facilities were afforded
to the authors by any Government
agency.

(c) There are numerous libraries in
the country which are either owned
,by or received aid from Central #ni
State Governments. Books are pur-
chased by the libraries according to
their own procedures.

(d) In a democratic society, every-
one is free to give his own interoreta-
tion of historical events, However, if
any publication infringes any law,
action can be taken to prescribe the
publication and in appropriate cases
launch prosecution.

Export of Political Literature

5114. SHRI SAMAR GUHA: Will tke
_Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether every year thousands
of political literatures, books and
periodicals are exported to India by
Russia, Eastern European Communist
countries, Cuba, North Korea, U.S.A,
U. K. and West Germany:

(b) whether most of these political

« literatures neither fall to the category

of classical political literature nor to

any standarg criterion buy are found

to incorporate subjects of cheap poli-
ticul propaganda;

(e) if so, number of such political
literature exported to India by the
said countries during the last three
years;

(d) whether such literatures are so'd
either free or at a subsidised rate; and

(e) if so, the companies or persons
in India who received such exports
from the above countries and the
terms and conditions of such import
trade?

THE MINISTER OF
FAIRS (SHRI
(a) Yes, Sir.
[

HOME AF-
CHARAN SINGH):

(b) It is a matter of opinion.
(c) Question does not arise,

(d) According to available infor--
mation, some such literature is distri-
buted free of cost and some such pui-
lications are sold at cheap rates.

(e) Such information is not being
collected hy the Government.

Publication, of Periodicals by Foreign
Embassies in India

51153. SHR] SAMAR GUHA: Will the
Minister of INFORMATION  AND
BROADCASTING bhe pleused to state:

(a) whether foreign Embassies in
India like U.S.A., USSR, East Ger-
many, North Korea, Cuba, UK. and
West Germany published books, bro-
chures and periodicals (monthly, fort-
nightly and weekly) during the last
three years;

(b) if 50, (i) names of such printed
or cyciostyled literatures published by
them ang (ii) the Dbreak-up of the
figurcs of different books, brochures
ang periodicals publisheq by them
separately during the same periods;

(c) the names of Indian printers and
publishers of such books, brochures
and periodicals; and

(d) the nature of legal! formalities
required to fulfil by the above Em-
bassies for publication of their books,
brochures and periodicals?

THE JINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) to (d). Foreign Missiong
are not required to gect their publica-
tions registered or declarations filed in
respect of 'such publications under the
Press Registration of Books Act, 1867.
However, such of theze publications in
respect of which, the Mission want to
claim postal concessions, are required
to be registered with the Registrar of
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Newspapers for India. ‘Therefore, in.
formation in this Ministry is available
only in respect of those periodicals
which have been registered with Regis-
trar of Newspapers for India for pur-
pose of postal concessions. The requir-
ed particulars in  respect of such of
these periodicals for the years 1974,
1975 and 1976 are contained in the
statement iaid on the ‘Table of the
House, [Placed in Library. Seec No.
LT-851/77].

Preparation of Uranium from Radio-
active raw materials found in Sea
beach of Kerala

5116. SHRI SAMAR GUHA: Will the
Minister of ATOMIC ENERGY &we
pleased to state:

(a) whether Atomic Energy Com-
mission has succeeded to prepare
Uranium 233 from the radio-active
raw materials found in sea beach of
Kerala;

(b) if so, facts about the scientific
process of its preparation;

(c) whether the AEC hag achieved
the technique of jts large-scale pre-
paration and stockpiling;

(@) whether any new type of reac-
tors, including breeder reactor will be
required for its utilization; and

(e) if so, facts thereabout and the
scheme for utilization of TUranium
2337

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Thorium separated from ihe
beach sands is mude inte fuel and
irradiated. The irradiated Thoriuin
fuel is dissolved and Uranium-233 is
separated by & chemical solvent €x-
traction process.

(¢) The process was first iried rn a
laboratory scale and then on pilat
plant scale. Neccess=ary technique and
expertise have heen developed for
largescale processing, when the i.eed
arises.
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(d) and (e). By using the irradiated
Thorium blanket in the Fast Breeder
reactor under construction at Kalpak-
kam, it is proposed to breed Uranium-
233 for use in advanced thermal reac-
tors.

Hindustan Photo Films Manufacturing
Unit in Madras

5117. SHRI R. V. SWAMINATHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the Hindustan Photo
Filmg Manufacturing Company has
plans to set up a new factory at Mad-~
ras for undertaking conversion of cine
colour positive, expansion of X-ray
Films and manufacture of industrial
X-ray and graphic art films;

(b) if so0, the date by which the
factory is likely 1o et up; and

(c) its estimated total eost?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): %a)
Yes, Sir.

{b) Ten month after final clearance
of the project by Government. ’

(c) Rs. 210 lakhs.

Issue of Letters of Inient

5118. SHRI R. V. SWAMINATHAN
Will the Minister of INDUSTRY ki
pleased to state:

(a) whether during the last finan
cial year 545 letiers of intent wer
issueq by the Government;

(b) if so, out of it how many hav
so far i.e. upto cnding of June, 197
the replies have been received;

(¢) what is the procedure for await
ing the reaction of the persons t
whom these letlers of intent &I

issued;
(d) how many of them were issue

licences and when they are likely 1
be issued; and



221 Written Answers

(e) whether Government are consi-
dering this year n6t to issue any
letters of intent unlesg the quotas
‘of last year are fully utilized?

THE MINISTER OF INDUSTRY
(SHRI GEOGRE FERNANDES): (a)
The total number of Letters of Intent
issued during the calendar year, 97t
was 547,

(b) and (o) The validity of the
Letters of Intent is usually 12 months.
Within this period the parties are re-
quired to fuifil the conditions stipulat-
ed in the Letters of Intent. As soor
as the party has fulfilled the conditions,
he applies to Government for conver-
sion of the Leiter of Intent into Iu-
dustrial Licence. In case the Govern-
ment is satisfied that the party has
fulfilled the conditions, an indust'risl
licence is issued.

(d) Out of the 547 Letters of Intent
issued during the calendar year, 1976,
106 Letters of Intent have so far been
converted into Industrial Licences. In-
dusirial Licences in the remaining
cases will be jssued as and when the
parties concerned comply with the
conditions laid down in the Letters of
Intent.

(e) The reecipt of Industrial Licence
applications and issue of Letters of
Intent is a continuous process and no
annual quotas or targets are fixed in
the matter of grant of Letters of Intent.
The question of suspending issue of
further Letters of Intent, therefore,
does not arise,

Purchase of Ships

5119. SHRI R. V. SWAMINATHAN:
DR. HENRY AUSTIN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether shipping companies had
purchased ships; valued at Rs. 350
crores from abroad during the last
two years of the Fifth Five Year Plan:

(b) if so, whether 16 major ghip-
ping concerns have charted out a de-
tailed expansion programme; and
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(c) if so, the details of the same?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The value of
ships acquired or ordered from abroad
in 1875-76 and 1376-77 comes ftc
Rs. 372 crores. (We are still in the
4th year of the Fifth Plan).

(b) and (c) In all 23 shipping come
panies have tentatively indicated that
they propose to acquire 88 ships of 1.4
million DWT valued at Rs. 588 crores
approximately, Broadly, the companies
propose to buy liners, bulk carriers

and specalised vessels.
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Work load at Ordnance Factories

5121. SHRI SAUGATA ROY: Will
the Minister of DEFENCE be pleased
to stale:

(a) whether his Ministry are aware
of the dearth of work joad at the
Ordnance  factories manufacturing
small arms at Ichapur, Kanpur, amd
Trichi;
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(b) if so, what steps the Ministry

are taking to give work to these fac-
tories; and

(c) the details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (¢)
There is sufficient work load on the
Rifle Factory. Ichapore, the Small Arins
Factory, Kanpur and the Ordnance
Factory, Trichi. to cover the period up
to 1978-79. However, there is lack of
future orders. To meet this problem,
production of some additional items in
the family of small arms is being estals-
lished in these factories. Manufas-
ture of components for sister ordnancc
factories as well as other public sector
undertakings iz also being planned.

New building for D.G.O.F. Office in
Calcutta

5122. SHRI SAUGATA  ROY- w:hL

the Minister of DEFENCE be pleased
to state:

(a) whether there is any proposal
for having a new headquarters build-
ing for DGOF office in Calcutta;

(b) whether lang has been acquir-
ed for that purpose; and

(c) the details of the progress made
in the matter?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) Yes, Sir.

(c) A new huilding for DGOF head-
quarters is proposed to be constructed
at 10-A, Aucklard Road, Calcutia
Necessary Planning work for determir.-
ing the requirements of floor area,
power supply etc.. hus been complzlzd
and a preliminarv estimate prepared,
which is under the consideration of
Government.

Representation of Bihar  Colliery
Kamgar Union of B.C.C.L.

5123. SHRI A. K. ROY: Will the
Minister of ENERGY  be pleased to
state:
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(a) whether the representation on
behalf of Bihar Colliery Kamgar Union
on Amlabad Colliery of Bharat
Coking Coal Limited (Dhanbad)

dated 26th June, 1977 has been receiv-
ed; and

(b). if so, action taken thereof?

THE MINISTER OF ENERGY (SHRT
P. RAMACHANDRAN): (a) A rcpre-
sentation dated 28th June 1977 fron
the Amlabad branch of the Bihar Col.

liery Kamgar Union, has been recetv-
ed

(by A statement giving the points
raised and the action taken is attashed.

(1) Transfer of workers:

The representation mentioned eleven
names of persons who have been ‘rars-
ferrec: from Amlabad. These persous
were transferred consisdering the exi-
gencies of work to meet specific re-
quircments . of manpower in other
mines. However, two workers have
been transferred back to Amlabad on
compassionate grounds, consideri.g
their age, etc. Another person has
been transfcrred to Jealgora on his
own request,

(2) Regularisation of casual workers:

In accordance with the company's
policy, such of the casual employees
who had put in 240 days attendance
on surface or 190 days underground
against permanent vacancies, were
regularised with effect from 1st Octo-
ber. 1976. Casual workers who put
in a similar number of atiendances
working on different jobs were also
regularised subsequently. The case of
of Shri Shatrughan Mahato and Sari
Ram Jatan Bhuiya fell in the latter
category. Accordingly, these two per-
sons were regularised from 8th January
1977, and 2nd March, 1977 respectively.
The cases of Shri Rajendra Kouri,
Smt. Nehali Rajwarin and Smt. Sarothi
Bourin, are under consideraﬁon. for
regularisaton alongwith other simi-
larly placed casual wagon loaders.
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(3) Removal of Shri Jokhimah Hari-

jan: '

His services were dispensed with
following an equiry in which he was
given full opportunity to defend him-
self. However, on compassionate
grounds, he has been taken back in
service.

(4) Case of Shri Sitaram Prasod.

He had tendered his resignation
under the Voluntary Retirement
Scheme of the Company, which was
accepted. It was later found that he
could not be covered under this
Scheme. His reguest for withdrawal

of his resignation was conceded.

(5) Case of Shri Bahal Chandra.
Underground Trammer:

Management have issued instruc
tions to fake him as a regular employec.

(6) Implementation of Award of In-
dustrial Tribunal No. 1 in respect of
Shri Dharamdeo Singh and Shri Tralbir
Singh:

The maller is under examination,

7. Building of Co-operative sociely
and Canteen used by  Security Per-
sonnel;

Steps have been laken to start a
canteen shortly and also to revive the
Co-operative Society.

Confixmation of Stenographers in
Mibistry of Defence

5124. SHR[ A. K. ROY: Will the
Minister of HOME AFFAIRS be

pleased to state:

(a) whether persons junior to ste-
nographerg Grade III working in the
Ministry of Defence on loan basis
from other C.S.S.S. cadres nave ‘been

L : .
confirmed;
1795 LS—8.
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(b) whether it is a fact that the
Department of Personne] ang Admi-
nistrative Reforms issueq instruction
for confirmation;

(c) whether iy is a fact that despite
instruction, the confirmation has been
denied to the stenographers working
in Defence on loan basis
great financial loss; and

inflicting

(d) if so, what steps the Govern-
men¢ propose to take to do justice.to

the stenographers working on loan
basis?

THE MINISTER OF HOME AFFA-
IRS (SHRI CHARAN SINGH: f(u)
to (d). This relates to six Grade III
Stenographers—five belonging to the
Depariment of Food and one fo fhe
Department of Education—who have
been working in the Ministry of De-
fence on loan basis from dates earlier
than the initial constitution of this
grade with effect from 1-8-1969. The
Ministiry of Defence
guested to  absorb
graphers on a

has been re-
these Steno-
permanent basis.
While they are agreeable to .do
so, the point at dispute is aktout
the date from which the S@mographens
are to be absorbed and confirmed as
their seniority, vis-a-vis that of the
Stenographers in that Ministry, who
have alreadvy been confirmed, depends
upon the dates of absorption 4nd con-
firmation, The matter was considered
in ‘inter-depatmental meetings and by
the Central Secretariat Services Beard.
On the basis of the advice of the Cen-
tral  Secretariat Service Board, f_.he
Ministry of Defence. were requested.to
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absorb these Stenographers from a
date prior to 1-8-1971 the date on which
Stenographers in the Ministry of De-
fence were confirmed, so that they can
be confirmed in the cadre ! that
Ministry with effect from 1-8-1971 and
their senority protected. The matter ix
being considereq in the Ministrv of
Defence.

Freedem Fightergy amongst Govern-
ment Servantis

3125. SHRI R, K. MHALGI: Will
the Minister o HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
that there is a large number of Gov-
ernment servants who were freedom
fighters and who enteregd government
service before 31st December, 1951
at anp advanced age without getting age
relaxation under Government orders
of November, 1848 and February,
1981,

~(b) whether these Government ser-
vants are being denied the benefits
-of addition, upto five years to their
pensionable service under Government
orders of July, 1975; and

(c) if so, what steps are being taken
to. remove this injustice?

THE MINISTER OF HOME AF-
'FAIRS (SHRI CHARAN SINGH):
“(a) to (¢). The concession of weight-
‘age in qualifying service for pension
ws contained in the Government
‘orders dated 11th July, 1975 is ad-
missible to those Government ser-
'vants 'who participated in the natiénal
movement. and who entered Govein-
ment service by availing themselves
of the concession of relaxation of age

in terms of the Listructions dated
29-11-1948 and 14-2-1951. .The ques-
tion of allowmg a similar concession
to those who enter Government
‘'servite within the prescribed uge
limit, does not. arise. as by.the time
t retire or retir they would
ht%{. earned tull’ penui%i. g4
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Freedom fighters who had entered
Government service at an advanced
age would have ordinarily done so
after availing themselves of the age
relaxation ellowed in their favour
under the Government orders. The
Department of Personnel and Admn.
Reforms had no information about
the cases of those who entered Gov-
ernment service at anp advanced age
but without age relaxation.

= & 7w | gf; & wrew faweht W
A qX faaa

5126. S{Y ST T &Y 2 a7

Fut Har 78 IO F FUO FT 0

(F) a1 w2 WA Wi
IARF M GA: AT F A AIM
o faua &7 ®@ & sﬁ'{wmﬂ%‘r
sife ¥ F oww qW F fawer A
atraqtfﬁrumwmw F¥ faar
g; aR

(w) afe g, a1 ¥ T 37
faor & F41 FAEEY AT F WWaAT
¥4 F7 fa=z 27

Fut @ (ot do THEHA )
(7) g felt 3 7 w9 @@
w7 wgE gIE WA X qEel
s, 1977 § F=4 Jq A I
& 50, @ afg FT & | TE g
% fy difqga &a, dgFa e Al
ife 3w Frfeem q@Y & 0 & &C&A0
¥ JUm FT W@ 8
””‘#)a‘#ﬁ#zﬁwwtﬁﬁu
It A o agﬁwﬁ'-’n%f*%?r
gaur Afq F1 qeq g W@ F
araT’ #F  FEYr FEA 9T AW
IeTed Ft wfawaw FWET WIT T

- R aFEy | qar mrfew gfe
| W%‘iaazﬁaa‘wﬂﬂ

o % G B AT WEL FI
frr - geEl A el w
q'tﬁmvrwirmﬁm!ﬂ?



229 Written Answers

F15 A8 aofeTs HA1 F IWW WY
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Tezu-Sadia Roag in Assam

5127. SHRI K. B. CHETTRI: Will
the Mipister of SHIPPING AND
TRANSPORT be plcased to state:

(a) whether Tezu-Sadia road in
Asscm has been maintained by

CFW.D,;

({b) if so, the amount of expenditure
incurred for the repair of this road
during the last three years;

(¢) whether the movement of the
vehicles are very often hindereq on
this road; and

(d) if vo, what action Government
.proposed to take in this regard?

SRAVANA 5, 1899 (SAKA)
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (u) The road
falls within the States of Assam and
Arunachal Pradesh and is maintained
by the respective Stateg in their juris-
diction and not by the C.P.W.D.

(b) Does not arise.

(¢) No report to this effect has been
received by the Central Government,

(d) Does not arise.

Employment in the Proof Experi-
meutal Establishment

5128. SHRI S, KUNDU: Will the
Minister of DEFENCE be pleased to
state:

(a) how many people are employed
directly and indirectly in the Proof
experimenta] establishment located in
Balasore in the year 1967, 1971 and
on March, 1977; and

(b) whether there are any expan-
sion schemes of the proof and experi-
mental department at Balasore and if
so, what are they?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (u) The
personnel employed in Proof and Ex-
perimental Establishment Balasore
are as under:—

Year Gazetted Non-
Gazetted
1967 * 17 691
1971 23 932
26 1057

(b) There is a scheme to modernise
and up date range facilities apnd ins-
trumentation. There is no expansion
scheme at present under consideration.
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Price of HMT Tracters

5129.. SHRI G. NARSIMHA RED.
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) the cost of HMT tractor per
HPFP. when compared to Escort and
Swaraj Tractors on H.P, basis;

(b) what was the price of imported
Zetor tractor in the last year of its
import compared to the present cost of
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this tractor; and the reasons for such
a high cost when it is being made
here; and

(c) the rnumber of times the prices
of HMT tractors has ben increased
from the Pinjore
unit and the reasons for such frequent
increase in the prices?

inception of the

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The required information is given
below:

Model

— ——

HMT—Zctor

Escorts—3036

Swaraj—724 g :

— s eaem e -
—— e ——

1P, Current scelling
price (f.o.r. desti-
nation per H.P.)

25 Rs. 1,542 80
35 Rs. 1,167-34
236  Rs. 1,549 87

(b) and (c). The ex-factory price
of Zetor tractor last imported against
1989-70 requirements was Rs. 17,380.
The current ex-factory price for the
indigenised tractor is Rs  33,700. The
incrcase in the price is due to escala-
tions in prices of raw materials and
components. It is mainly due to such
escalations that the price of the HMT
Zetor tractor has been increased
seven times since it was first fixed in
November, 1972.

Foreign Collaboration with HMT for
Production of Tractors

5130. SHRI G. NARSIMHA RED-
DY: Will the Minister of INDUSTRY
be pleased to state:

(a) whether there was any col-
laboration agreement/arrangement
with any foreign country for the pro-
duction of HMT Zetor tractors; if so,
the details thereof;

(L) whetl.er the HMT tractors were
supplied in recent days without hydr-

aulic arrangement; if so, the number
of tractors so supplied to different
States; and

(c) whether there was any dispute
belween the foreign collaborator and
the HMT due to which hydraulic
devices could not be manufactured
without the technical assistance of the
collaborators, if so, the present state
of relationship?

" THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir. M/s. Hindustan Machine
Tools Ltd. are manufacturing Zetor
tractors in collaboration with M/s.
Motokov Foreign Trade Corporation
of Czechoslovakia. The agreement
was approved on the basis of royalty
@ 2} per cent (taxable) and lumsum
payment of Rs, 9.80 lakhs for supply
of technical documentation and
Rs. 412 lakhs for preparation of
Detailed Project Report, ¢
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(b) Yes Sir. 1543 tractors were
supplied tby M/s. HMT without hy-
draulics to the State Agro Industries
Corporations. The State-wise break-
up is given below:—

m— T L —

Himachal Pradesh 20
Andhra Pradesh . 28
Bihar - . 84

Chandigarh . . . 35
Gujarat ' 14
Haryana d 299
Jammu & Kashmir 5
Maharashtra 7
Madhya Pradesh - 126
Dcthi - 10¢
Punjab . . 341
Rajasthan 76
Karnataka - . £ 133
Uttar Pradesh 27§

ToTAL . _HI-,EE
~

o —— i — 1 - e

The hydraulics have since been sup-
plied and fitted on all these tractors.

(¢) No, Sir. Technical assistance
was provided by the collaborators to
enable indigenous manufacture of

hydraulies.

Production of Tractorg in HMT

5131. SHRI G. NARASIMHA
REDDY: Will the Minister of IN-
* DUSTRY be pleased to state:

SRAVANA &, 1808 (SAKA)
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(a) the total investment made in
HMT Pinjore so far and the rate of
retuzn for each year during the last 3
years in break-up figures;

(by the number of tractors produc-
ed in each year upto 31-3-1977 as
against installed capacity; and the rea-
son for under-utilisation ©f the cap-
acity in different years; and

(c) the proposed measures for im-
proving the performance of thig unit
alongwith the improvement of quality
of tractors?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (4)
The tota] investment made by HMT
in tractor division at Pinjore as on
31-3-77 is Rs. 1196 lakhs. The rate of
return during the last three years has

been as under:—

Rate of Returu

Year

1974-75 2295
1975-76 4%
1976-77 Accounts not yet

finalised.

(b) The required information is

given hereunder:

e

Year Production Installed
Capacity
— —
1974-75 6.800 nos. 8,000 nos.
1975-76 7,000 Nos. 8,000 nos.
1976-77 4,500 nos. 8,000 mnos.
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The under-utilisation of capacity is
partly due to improvement in availa-
bility of tractors manufactured by
other units in this range and partly
due to delay in the supply of hydrau-
lics from indigenous sources.

(c) Steps have been taken to estab-
lish indigenous sourceg for manufac-
ture and supply of hydraulics. The
manufacture of critical components
like elements of hydraulic housing
das been established at Pinjore. The
production is being diversified to 1n-
clude manufactury of tractors in the
higher HP range. Steps have also
been taken for establishing R&D fuci-
lities.

Effect of Shortage of Sheet Capacitors
on Rura] Electrificatiop in Karnataka

9132, SHKI G. Y. KRISHNAN: Will
the Minitser of ENERGY be pleased
to state whether there ijs a shortage
of sheet capacitors in Karnataka
thereby impeding the tcinpo of rural
electrification?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): 'The
reference in the question gpparantly
is to “Shunt Capacitors”. The tempo
of rural electrification in Karnataka

is not, impeded due to shortage of
Shunt Capacitors.

Utilisation of Capacity in Smal] Paper
- Plants

5133. SHRI G. Y. KRISHNAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the small scale paper
producing plants are being run accord-
ing to their installed capacity;

(b) if not, the reasons therefor; and

(c) the steps Government have
taken to ensure the capacity utilisa-
%ion of the plants?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The capacity utilisation of
the small paper mills has been about
60 per cent. only during 1876, us
against an overall capacity utilisation

JULY %7, 19%%

Written Answers 236

of about 80 per cent in the paper
industry. The main reasons for this
are;

(i) reported lack of demand

(ii) compelition
paper miiiy

irom the iarge

(1ii) power shortage

(iv) uneconomic cost of produg-
tion.

(¢) As regards power shorlage, the
Central Government have impressed
upon the concerncd State Govern-
ments/State Electricity Boards {nhe
need to en.ure un-inierrupted sunpiy
of power to the parer indusiry bouh
generally and in soecific cases.

In order to enable the small paper
mills to compete successfully with
large mills and lo jmprove their eco-
nomic viaLility subsiantb.al excise con-
cessions have boen announced during
the current ycar's budgel. The capa-
city utilisation of the gmali pape:
mills is expected 1o inerease on ae-
count of the demand situation, whien
is showing signs of improvement,

Civil Rights Commission

5134. SHRI D, B. CHANLRE
GOWDA: Will the Minister of IIOME
AFFAIRS be pleased to state:

(a) whether Central Government
have decided tp appoint a Civil Rights
Commission to protect ihe interests
of the Scheduled Castes and Scheduled
Tribes and other minorities but the
proposed Commission cannot protect
the rights of some of these groups
because they had not been properly
identified as yet;

(b) whether some States have also
identified the backward classes; and

(¢) if so, the names of such States
and the criteria Government have ad-
opted in this regard?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) A decision to set up a Civil
Rights Commission to ensure that the
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Scheduled Castes, Scheduled Tribes
and othen minorities do not suffer
from discrimination or inequality has
been taken by Government. The ob-
ject is to ensure better protection of
their rights with due regard to the
relevant Constitutiona] provisions.

(b) and (c). A statement is laid
on the Table of the House. [Piaced
in Library. See No. LT-853/77].

Development of tribal areag of Madhya
Pradesh

5136. SHRI SUKHENDRA SINGH:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the amount which Government
propose to spend to develop the tri-
bal areas of the Madhya Pradesh;
and

(b) the details in this regard?

SRAVANA 5, 1899 (SAKA)
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THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). For Madhya Pradesh,
a tribal sub-plan has been prepared
covering all areas having moreg than
population. The
flow of funds from the State Plam,
to the tribal sub-plan of Madhya
Pradesh will be Rs. 210 crores in the
Fifth Plan. gpecial Central Assist-’
ance of Rs. 50.57 crores will also be
provided by the Government of
India. The total outlays dor the
triba] sub-plan for the current fin-
ancial year ijs Rs. 67.60 crores, out
of which Rs. 53.24 crores is from
State Plan and Rs. 14.41 croreg is
Special Central Assistance. vl
"~ The sector-wise break up of the
Fifth Plan outlay as also for the
current ywar is given in the Stata-
ment. 1

Statement

Sector-wise break-up of the 5th Plan outlay and also for the current financial year of State Plan

and Special Central Assistance

(Rs. in Crores)
State-Plan Special Central Assistarice’”
Sector )
5th Plan OQutlay for s5th Plan Outhuy Yok
Outlay 1977-78 Outlay 1977-78
1. Agriculture 6750 1577 2526 g'o{o .
2. Co-operation . 700 1-56 850  §7)
3. Water & Power Dev. 56-50 1557 — -
4. Industry & Minerals 533 123 300 ""‘3‘75
5. Transport & Communication 2000 342 3-00 0P8
6. Social & Community Services 50-62 12-69 781 273
7. Economic Services 3-00 — 3-00 A
ToTAL 210°00 5324 50-57 1441
Jantg Refrigerator (b) if so, its price and the date

5137. SHRI K. MALLANNA: Will
the Minister of INDUSTRY L: pleas-

ed to state:

(a) whether a low-priced ‘Janta’
Refrigerator has recently been manu-
factured by the Andhra State-owned
Allwyn Metal Works Utd.; and

on which it is likely to come In the
market for the public use?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (e)
and (b). A refrigerator called “Pre-
serve” (Capacity 85 litres) manufac-
tured by the Andhra Pradesh Stmte-
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owned M/s. Hyderabad Allwyn
Metals Works Limited was put in the
Mearket for sabe 'all over India in

October/November, 1976. Its ex-
factory price is stated to be Rs.
1,188/-. Its price fer customers

differs from place to place depending
upon freight, handling and other out-
station expenses like stocking, in-
terest, zonal office gelling and other
expenses, sales and other local taxes
etc.

QA q TR WA WX safexadt )
L{AVGLE] :
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Relay fast by Union leaders of C.S.10.

5139. DR. VASANT KUMAR
PANDIT:

DR. LAXMINARAYAN
PANDEYA:

SHRI BHAGAT RAM:

Will the Minister of PLANNING
be pleased to state:

(a) is it a fact that the Union
leaders of the Central Scientific Insa.
trument Organisation, g Public Sector
Unit, are on relay fast for the last
15 days;

(b) what are their demands and
what efforts have been done to nego-
tiate them with the Workers’ Union
and Employees' Association;

(¢) is it a fact that the Uni‘ons in
other C.S.I.LR. units are supporting
the demands of the CSIO employees;
and

(d) the steps taken by the Govern-
ment to avert further agitation by
the workers?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). A
Statemcent is laid on the Table of the
House.

Statement

It is reported that some persons
styling themselves as “Union” leaders
of the Central Scientific Instruments
Organisation (CSIO), Chandigarh are
on relay fast since 23rd June, 1977.

Their major demands and the posi-
tion of the C.S.LR. relating to them
is reproduced below:

Major Demands of the “Union”

(i) Declaring CSIR a+ Statutory Body

C.S.1.R. position

The question was con.idered on various
occa:ions and it was not found to be
appropriate for a research body.

(ii) Recognition of the Federation of CSIR CSIR not being an ‘industry’ the question

Employees* & Worker»* Union and Avso-

ciations and its affiliated Units

of recognition of Trade Unions does not
arsc.

(iii) Removal of victimisation on account of There had been no victimisaticn for Trade

Trade Union activities.
(iv) Uniform Promotion Policy

Uni n activities.

CSIR being engag=d in R&D activities,
employing scientific, technical & Auxi-
liary technical, Administrative and Class
IV Staff, it is not passible to have a uni-
form promotion policy for all categories.
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The above decisions of the CSIR
have been communicated to all the
National Laboratories/Institutes of
the CSIR.

Their other grievances refer to
Elections to the CSIO Club, proper
canteen facilities, confirmation of staff
and likewise etc. which are being iook-
ed into,

The Senior officers of CSIO,
Chandigarh and the CSIR have had
a series of meetings with the various
members of the “Union”. The
“Union” leaders had also met the
Director-General, CSIR at New
Delhi. The Vice-President, CSIR and
Minister of Education and Social
Welfare also held talks with the re-
presentatives of the “Union” and the
CSIR on 13-7-1977.

The CSIR has received communi-
cations from the following unrccog-
nized Union/Associations:

(1) Central Drug Rescarch Ins-
titute, Lucknow.

(2) National Metallurgica] T.aho-
ratory, Jamshedpur.

(3) CSIR Scientific Worker's As-
sociation.

(4) National Physidal
tory, New Delhi.

(5) Ceniral Electronics Engineer-
ing Research Institute, Pilani.

(6) Central Electro-Chemical Re-
search Institute, Karaikudi.

The onus lies on the so-called
‘Unions’. They have to recognise the

Lahora-
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position that in a scientific body they
cannot function as Unions but must
conform to the formalities and condi-
tions of recognition of Service Asso-
ciations:
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. TS FIEAT HIEG

2. (¥) fa=T arFar T&1
(@) awgd fagma fasm

faqx 1. USY gIoAT are
o. @z faxma gfafaar
FaT T 1. 7T5F QIFAT HIEAR
2. (%) war. dFrar sfefan

(@) f& 1 @rzar wvafega sfuafear

(a) va7wm i fasm 49

(a) @15 @dm fasra aftad
(z) warw fagm fans

af w7 am= 1. TS AT

faar A afafart

12

gatan sifadi st cagias armfaat
& sTaEg N 9% T AR ST

5141, Y URATR TET : FT NG
w41 4g qame a3 79 I
(%) #ar magfas =t - oo
AEAFT T 9% QA UG ANT [
grafas wfagi & sga & &
FATAT W4T 4T
(@) a1 wrgFT § HOA1 w4 QU
wT fagr & W # IAFT 9% WAW
g qeT F fAAw 9T Fur faar ar
@ ;AR
(w) afz 7@, @ S¥T W@ A
qArT FWAX F w71 FA E 7
ng At (=t 9w fag)  (F) ¥
(7). waghem it v segie
sl & fag  fads sfasra &
' frgfes dfaurs & w798< 338

)
7) guz an fawra a
V) qET ga faw arg

fafea soayl & waam &t et &
384 T, TN 7 w8 & frifa
fxa a §, magfas o o saafaa
sawfagi & fau sew  Ave ¥
vafag w0 mEar &7 SiF q=2de
FOAT A Aegdfa & fARwmET
FIATIT T7 ZH HIUT F  FTH-
FWO X SA&l A w9ET §
g 9% Agw Uwww ¥ fEEy fRw
QA AT FATAT AT § WX SR
frew o< g¥  gHTT FA T T AG
ITAT | '

Use of foreign brand names in Indi-
genous Products

5142, SHRI M. RAM GOPAL RED-
DY. Will the Minister of INDUSTRY
be pleased to state:

(a) whether Government had de-
cided not to allow the use of foreign
brand names to be used for products
indigenously manufactured;

(b) if so, the names of firms who
are using foreign brand names for
their products indigemously manufac-
tured; and
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(c) action taken agminst them?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
to (¢). Under Government’s current
policy, foreign brand names are not
ordinarily allowed to be used on pro-
ducts meant for internal sales while
there is no objection to their use on
products for exports. This policy is
followed both when permission is
given by the Foreign Investment
Board for foreign collaboration and
while dealing with applications re-
ceived under Section 28(1) (¢) of the
Foreign Exchange Regulation Act
(FERA). Seclion 28(i)(c) of FERA
is, however, applicable only when the
use of the foreign trade marks in-
volves a direct or indirect outgo of
foreign exchange. The term “foreign
trade marks” is not defined in the
statute. But the general concept of
a foreign trade mark is that it is a
trade mark owned by a person whose
legal statug is that of a foreigner and
it is on this basis that several pon-
nationalg have registered their trade
marks in India and continue to apply
for the registration of their trade
marks. QOut of a total of 88,010 trade
marks on the Register of Trade Marks
ag on 31st March, 1976, the number
of foreign trade marks is 28,427. Not
all the 28,427 registered foreign trade
marks are in use in India. The ques-
tion of the use of a trade mark arises
only if the goods to which it is ap-
plied are available for sale or any
purpose of trade in the country, for
without vendible goods a trade mark
doek not exist. Under the Trade
and Merchandise Marks Act, registra-
tion for the use of trade marks (whe-
ther Indian or foreign) is not com-
pulsory. Even if the registered pro-
prietor of the registered users of
trade marks/brand names do not get
themselves registered under the Act,
they are free to use these trade marks
and no action can be taken under the
Trade and Merchandise Marks Act.
Non-registration under the Act de-
prives them only of the legal protec-
tion which is available under the Act.
However any infringements of their
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brand names can be taken up by
them under the Commop Law.

Chargeg against Chiet Minister of
Assam

5143. SHR] PRASANNBHAI MEH-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that Union
Government had received memoran-
dum containing charges against the
Assam Chief Minister;

(b) if so, whether Government
have decided to hold the cnquiry;

(c) when the Enquiry Committee
is likely to be appointed;

(d) whether all the Chief Ministers
who were holding this post at the
time of Emergency have been charged
and there is a great demand for set-
ting up of an enquiry against them;
and

(e) if so, the reaction ¢f the Union
Government?

THE MINISTER OF HOME AF-
FAIRS (SHR] CHARAN SINGH):
(a) to (c¢). Yes, Sir. The memoran-
da of allcgations are being processed
in accordance with the usual proce-
dure,

(d) and (e). No, Sir, All the per-
sons who were holding the office of
Chief Ministers of States during the
period of emergency declared in June
1975, have not been “charged”.

Memoranda of allegations have
been received against some Chief
Ministers and former Chief Ministers;
and these are being processed in ac-
cordance with the usual procedure.

Two Commissions of Inquiry,
headed by Shri J. R. Vimadalal, a
Retired Judge of High Court and
Shri A. N. Grover, a Retired Judge of
Supreme Court have been appointed
to inquire, respectively, into the alle-
gations against the Chief Ministers
and other Ministers of Andhra Pra-
desh and Karnataka.

348

4
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12.25 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT OF MoGUL
Ling LimiITED For 1975-T6

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 beg to lay on
the Table a copy each of the follow-
ing papers (Hindi and Epglish ver-
sions) under sub-section (1) of sec=
tion 619A of the Companies Act,
1956: —

(1) Review by the Government
on the working of the Mongul
Line Limited, Bombay, for
the year 1975-70.

(2) Annual Report of ithe Mogul
Line Limited, Bombay, for
the year 1975-76 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No. LT-

831/717.]

ANNUAL GENERAL ADMINISTRATIVE Re-
PORT OF THE ANDAMAN AND NICOBAR
ADMINLISTRATION FOR 1975-76 AND
NOTIFICATIONS UNDER ALL-INDIA SER-
VICES AcCT.

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): 1
beg to lay on the Table:—

(1) A copy of the Annual Gene-
ral Administration Report
(Hindi and English versions)
of the Andaman and Nicobar
Administration for the year
1975-76. [Placed in Library.
See No, LT-832/77.]

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-sec-
tion (2) of section 3 of the
All-India Services Act, 1951:

(i) -The Indian Administrative
Service (Appointment by Promo-
tion) Second Amendment Regula-
tion, 1977 published in Notifica-
tion No. G.S.R. 864 in Gazette of
India dated the 9th July, 1977.
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(ii) The Indian Administrative
Service (Recruitment) Amend-
ment Rules, 1977 published in
Notification No, G.S.R. 865 in
Gazette of India dated the 9th
July, 1977.

(iii) The Indian Administrative
Service (Fixaiinon of Cadre
Strength) Tenth Amendment
Regulations, 1977 published in
Notification No. G.S.R. 867 in
Gazette of India dated the 9th
July, 19717.

(iv) The Indian Administrative
Service (Pay) Sixth Amendment
Rules, 1977 published in Notifica-
tion No. G.S.R. 863 in Gazette of
India dated ‘he 8th July, 1977.

|Placed in Library. See No. LT-
833/717.1

ANNUAL REPORT ET:. OF NATIONAL
FiLM DEVELOPMENT CORPORATION
Ltp, NEew DELHI FOR 1975-76.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): T beg to lay on the
Table a copy of the Annual Report
(Hindi version) of the National Film
Development Corporation Limited,
New Delhi, for the period from 1st
May, 1975 to 31st March, 1976 along
with the Audited Accounts and the
commenis of the Compiroller and
Auditor General therean, under sub-
section (1) of section 619A of the
Companies Act, 1956. [Placed in
Library. See No. LT-834/77.]

NOTIFICATION UNDER PAPER (CONSERV-
ATION AND RrecuLATION oF Usg)
Orper, Parer (CoNTROL OF ProDUC-
TION) AMENDMENT OrRDER, NOTIFICA-
TION CONTINUING ORDER Te ANDHRA
ScrentiFic Co., L1D, MACHILIPAT-
NAM, CERTIFTED ACCOUNTS ETC. OF
KuaApr AND VILLAGE INDUSTRIES CoM-
MISSION FOr 1974-75, ETe,



251

THE
(SHRI

Papers Laid . JULY 27, 1977 Papers Laid 252

MINISTER OF INDUSTRY
GEORGE FERNANDES): I

beg to lay on the Table:—

(1)

(2)

(3)

A copy of Notification No.
S.0. 243(E) (Hindi and Eng-
lish versions) published in
Gozetle of India dated the
18th March, 1977, i-sucd under
clause 5 of the Papor (Con-
servation and Regulation of
Use) Order, 1974. [Placed in
Library. See No. LT-835/77.]

A copy of the Pape- (Con-
trol of Production) Amend-
ment Order, 1977 (Hindi and
English versions)  published
in Notification No, S.O, 416(F)
in Gazette of India d.ted th-
27th .June. 1977. under :sub-
section (6) of secelion 3 of
the Essential Commoditics
Act. 1955. [Plecced in Library.
See No. LT-835/77.1

A copy of Notification No.
S.0. 407(E) (Hindi and Eng-
lish wversions) published in
Gazette of India dated the
22nd June, 1977 containing
the Order regarding conti-
nuance of control over the
management of Messrs, An-
dhra Scientific Company
Limited, Machilinalnarm. under
sub-section (2) of scetion 1CA
of the Industrics Develop-
ment and Regulation) Act,
1951, [Placed  n  Library.
See No. LT-337/77.]

(4) (i) A copy of the Certified

Accounts of the Xhadi and
Village Industries Commis-
sion for the year 1874.75
together with the Audit Re-
port thereon (Hindi and Eneg-
lish wversions) under sub-sec-
tion (4) of section 23 of the
Khadi and Village ndustrics
Coammission Act, 1956.

(ii) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the
above papers. [Placed in
Library. See No. LT-838/71.]

ReponTts ofF COMPTROLLER AND AUDITOR
GENERAL OF INDIA FOR 1976—UNION
GOVERNMENT (COMMERCIAL) PARTS
IV AND V AND NOTIFICATIONS UNDER
GovT, SAVINGS CERTIFICATES ACT.

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, on behalf of Shri W. M.
Paiel. T beg 10 lay on the Table: —

(1) A copy each of the following
tieperte (Hindi and English versiong)
uncer uarlicle 151(1) of the Constitu-
lion -

(1) Report of the Cuomptroller
and Auditor General of India for
the year 1976—Union Governmoent
(Commereinl)—Part TV_Indivi-
dual points of inlerest and a Re-
sume of the Company Auditors
Reports.

(ii) Report of the Comptroller
and Auditor General of India for
the year 1976—Union Covernmoent
(Commercial)—Part V—Mazausan
Dock Limited, [Placed in Library.
See No. LT-839/77.]

(2) A copyv each of the following
Nolifications  (Hindi and Tnglish
versions)  under  sub-seetion (3) of
section 12 of the Government Sav-
ings Certificateg Act, 1059

(i) The Post Office Savinrs
Certificates (Amendmoent)  Rules,
1977, published in Wotification
No. G.S.R, 914 in (Gazette of India
dated the 16th Julw, 1977.

(i1) The National Savings Cer-
tificates (Fourth Jssue) (Second
Amendment) Rules, 1977 publish-
ed in Notification No. G.S.R. 915
in Gazette of India dated the 16th
July, 1977.

(iii) The National Savings Cer-
tificate (Fifth Issue) (Second
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Amendment) Rules, 1977 pubdish-

ed in Notification No. G.S.R. 916

in Gazette of India dated the 16th
July, 1977. [Placed in Library.
See No. LT-840/77.]

ReviEw AND ANNUAL REPORT, FrC. OF
CoAL MINEs AUTHORITY LTD. (COAL
INpIA, LTD.), 1973-74 AND STATEMENTS

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRA): 1 Yeg to
lay on the Table:—

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956;

(it Review by the Government
on the working of the Coal Minrs
Authority Limited, Calcutta (now
known as the Coal India Limited)
for the period from lst May, 1973
to 31st March, 1974.

(ify Annual Report of the Coal
Mines Authority Limited, Calcutta
(nows known as the Coal india
Limited) for the period from 1st
May, 1973 to 31st March, 71974
along with the Audited Accounls
and the comments of the Comp-
troller and  Auditor Yencral
thereon. [Placed in Library. Sec
No. LT-841/771.

(2) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in laying the above papers.
[Placed in Library. See No, LT-
841/77].

(3) A statement (Hindi and Eng-
lish versions) showing reasons f{or
delay in laying the Annual Report®
of the Bharat Coking Coal Limited
for the year 1974-75. [Placed in
Library, See No. LT-842/77].

———
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12.28 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoURTn REPORT

SHR] M. RAM GOPAL REDDY
(Nizamabad): I beg to present the
Fourth Report of the Committee on
Privated Members' Bills and FKesolu-

tions.

=t 7R TR AT (79.7T) e
e, & UF wre 9%
FARPIT I5MT FEar § 1 S
T TR WS AT R, IART FIE
Sarg 7@t faear @ fF ey a ¥
Far gwet fFor om0 o &7 oo
T = fa T2% awferT wra-a=t v
FIA-TIF(F 7@T 47 | HT FUTT FaT
St ¥ wew dfedt 1 FEEE e
g .

quue WEET . JT AL FAL F
OTTT, 7 TAF!T feraa F3 |

SHRI JYOTIRMOY BOSU ((Dia-

‘mond Harbour): I have givea you

notice

MR. SPEAKER: Will you kindly
come and discuss with me in my

Chamber?

SHRI V. ARUNACHALAM (Tiru-
nelveli) : In connection with the
letter written by the Prime Minister
to the Chief Minister of Madras... .

MR. SPEAKER- Piease come and
discuss with me. No, discussion here.
Plecase come to my Chamber,

SHRI JYOTIRVOY: BOSU: I
have written to you.

MR. SPEAKER: You have written
to me but I would like to discuss it
with you before I allow it,

*The Report was laid on the Table on the 11th August, 1976.



255 PMB&R Comm. Report

SHRI JYOTIRMOY BOSU: Where
is the time for us that way? I have
written to you before 10 O'Clock. 1
want to mention the matter for gett-
ing a clarification.

MR, SPEAKER: Not today.
SHRI JYOTIRMOY BOSU: 1 am

sorry jou cannot shul me out. I
have written to you. I am within my
rights, under thec rules.

MR. SPEAKER: It can be done
only with my permission, not other-
wise

SHRI JYOTIRMOY BOSU: 1 have
not been told what has happened to
it,

MR. SPEAKER: 1 have agreed to
consider the matter.

SHRI JYOTIRMOY BOSU: I have
not been informed.

MR. SPEAKER: You will be dulv
informetl.

SHRI JYOTIRMOY BOSU: The
informaiion has to come before 12
O'Clock. It has not come to me.

MR. SPEAKER: Pleasg come to my
Chamber.

SHRI JYOTIRMOY BOSU: 1 want
only one¢ minuute,

MR, $PEAKER: 1 do not allow.
SHRI JYOTIRMOY BOSU: How?

MR. SPEAKER: 1 will copsider
the metter. If you want, you can
disouss it with me.

SHRI JYOTIRMOY BOSU: It is
about....**

MR. 3’EAKER: Nothing will go on
record.

——
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12.82 ‘hrs, !
MATTERS UNDER RULE 377

(i) REPURTED CLOSURE OF JUTE MILLS IN
KATIHAR, NORTH BIHAR RESULTING
IN UNEMPLOYMENT TO 3500 wWOR-
KERS,

ot gFTe (FfEg) : weae wekEy,
T4 3w w1 939 frwzr wog fage @ w9l
Iq5 IO feew # sfege qmw S
# UF Ao Ao uFo wHo T faw
g A1 7gg A% 9z faq @, der 9%
3500 WAL FIAFTA L | 8—3—76 F1
Fra s af % T ForIEAT WX
nifuF HFZ § 94, TZ TT7AFTA1 &2 &1
Ir AT FEEE F TR g A Fg
LAY HAGT FH FT | T F JUF-
TMT FY AT | ZAAT &Y AE, I
faz # FTAT 80 WA HATAET A
gETE & da faet, qfman, sfegre
A WITAT & FI9F7, fRasr oF-
q1d AFE T AZ g, IAF qEA A
vE wfzA AEear oA g o g
faa z=9% 1 oFAE FHd w6 92
2, AT qZ F FTO@A ¥ aE 21T &
grafre wagd & ama ay §@9e
g afFa framt & ama g )

wea wiEw : & wOE  qnegw
¥ ag W frazw war wmgan § fEa
FAU FTL@AT A & 41, g8 W 14
TAE ¥ & g wgr § W} AT &=
FRATAT8—-3—76 § T3 2, I FLEIA
F1 oF Afgar A9gT AR TF AT qSZL
W3 A WT A7 g WX SAF afwardy
F1 A 781 fHar mar 1 Frforsy w&r
ST F favvr & geadig gg A\ 20
¥7 Ay fraza fear ar o q@AE
qgra waY v w1 W Y mragw fzav

**MNol recorded,
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a1 | qfew  wlafafu & amez fow
faamr & oy ag F9 & IwA SEET
& F§ oW Tl faar) m osad
fagre & w1 v 7€) & agi 9z & DA
@A T G T | FEr fFAw
S[g #1 waw 947 Fva 2 AfeT IwE
THT F T FIE AT A qqX @GN
g 1 #Y Frfusy daEm #Y @i Ox
9T g4 AR 9@ oY wA wr e
#7 =@ AR @ grHiaa fFarg fF
Sod fage & Wt ® ozEE TR
qaaE g o

# gmafuag §@4r F1 oA wNE
qieaw & femrar wwear § o oaw
AT afvwm swe 7 famrEwr @
feZ1T § wege 99 A7 17 g | &
TET AT HIA THAT TG F AN
¥ WGl 7Y E | WY WA qTEHTCEA
FITEFI F1 SFAET FTIF TR TGN
IO q1 gl zEwr gd wfatuan
ARIT | AT FZT ANZT TE-ILAT I
ar @ 2\ & & frEr & 9%
FAT TEN 52-55 ¥U gfq Iew
fret & fgama ¥ fagAr 4 o Frd
39 FET FT 32-33 FT F WA IT
FA T FET & FWIF AT &Yo UHo
e 9z fRew szac fAo wfegr
A Ffegiz sz faew araz fafaes
Ffegre a= & IHT 2 )

EHA WAGT § FI9 A FT qTUET
fear ar ¥fFT o3 o1 FeE@E TG
TZ R IAY ANGL FE1T T W &
suv fagre 1 dW FUT A H
Tq A9 f9et 7 AEEry go v )
W W@Hl ¥ 9987 ZOT WG
FH OFT 2 | TR FI g EwRA,
IgF wrfas sfavay 3, I9F ¥99
HAT ¥ JIETT VI TFR S faae]
AT g arfe #1 8 R faee @
1795 LS—9.
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Fx ¥t feufa Qar a5 & fF a@g o
FLE@ET F ATT TAT g%, TEEAC
EES ITANIHE WS AT TAT
N G 187 F W TW FTC@EI
FT AFT WILT TCHT TAT qFall & |
WL WG qHC 37 FI@EI *T
FFT T T AT oA W OAR
g FT FqqT § LA FHA G |
FATY ATHIT F Fwar ¥ qae feard
fr ag ITomRY F1 g FO AR AR
F OFTH I | ATH THH ART @GN
giw 2 1 femmEt #Y gew w@E}
TE &, Wegx I I A T Ar
2

ol

@
safqe & wet St ¥ wnwT F@v

g 7 @ fa=i &1 3% fag & A%

T & AT {WNET TRAN HX J4E 2,

A% it faer S ST 3T A

qITT FL |

(ii) REPORTED STRIKE IN JUTE INDUSTRY

oF WEsST BINGAL FROM JULY
28, 1977.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Sir, I want to know
when the Report of the Commissioner
of SC&ST is to be discussed. I am
told that it is being postponed.

MR. SPEAKER: After the Tea Bill
is over. Probably, it will be after
lunch.

SHRI SAUGATA ROY (Barrack-
pore): I would like to draw the
attention of the House to the strike
that is going to take place in the
whole jute industry of West Bengal
tomorrow. Over 2 lakh workers
working in 62 jute mills in West
Bengal are going on strike from to-
morrow. They belong to all shades of
political opinion and all trade unions
to protest against the retrenchment
and lay off in the jute industry and
for the payment of bonus, We have
raised this question of crisis in jute
industry a number of times in this
House and the Commerce Minister
had given wus an assurance that he
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[Shri Saugata Roy]

wouldltake firm steps so that further
retrenchment would be stopped.

Now, yesterday in the newspapers,
we saw a statement of the Chief
Minister of West Bengal that when the
Commerce Minister went to Calcutta
on 3rd July, the industrialists had
given a Pertain commitment but that
word has not been kept. The industry
has violated their commitment to the
Commerce Minister, I take ]eave of
the House to bring to your kind notice
that a very serious situation has been
created, that tomorrow all the jute
workers will go on strike and that
there will be no production tomorrow,
resulting in loss of several crores of
Tupees.

That is why I request the Commerce
Minister to take immediate steps so
that the commitment made to him by
the industry on 3rd July, when he
went to Calcutta, is fulfilled by the
industry and kept. Not only that. The
basie problem of the bonus of workers
in the jute industry is to be solved.
Also, the retrenchment that is taking
place till today is to be stopped. I
also bring to your kind attention that
after the Commerce Minister went to
Calcutta, two more jute mills have
declared lock-out, creating an un-
precedented situation in which the
Government does not seem to have
any control on the jute industry. I
hope, today or tomorrow, the
Commerce Minister will make a
statement on this matter in the House
specially whepn all the jute workers
in West Bengul are looking to the
Commerce Minister and hoping that he
will make some statement so that
their problems may be sloved.

=t gw ¥ ATCRW ATRE (HEAAT):
qegey wgey, d3 oft faa faar g
WL qgi 9% AHE 98T FATE | -
W Oy Y T T W g A
wa@i W | )

W WERY : Jg T gEAaE g |
¥ wr &< a%ar § | fagR ¥ qvaz.
FT 20
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o gwR A ATOAW AT : T AGF
a g

TEA (AMENDMENT) BILL—Contd.

MR. SPEAKER: We pow take up
further consideration of the Tea (Am=-
endment) Bill. Shri Purna Sinha.

SHRI PURNA SINHA (Tezpur):
Mr. Speaker, Sir, tea is the natural
growth of Assam ang the eastern parts
of India, Prior to 1833, the East India
Company had the mgnopoly trade 1n
Chinese tea. It was only subsequent-
ly that the tea industry developed in
India and tea gardens were started
in 1833.

Prior to this, China had the mono-
poly trade in tea in the world. The
Chinese tea used to go to London
market and there it used to be auc-
tioned and sold. Subsequently, only
in 1938, tea grown in Assam was
reported, I can tel you, from the his-
tory of tea growing, that the first
consignment of 12 boxes of Assam
tea was sent oul to Calcutta in
January, 1838 which reached Calcutta
in May following and was shipped to
U.K. in September and was sold there
in January, 1839 together with
Chinese tea by auction in London
market for the first time in history.

Since then, the tea business has
come to stay. The East India Com-
pany in those days formed a Tea
Committee to investigate how tea cul-
tivation could be developed. The Tea
Committee remained a monopoly of
the planting houses, foreign compa-
nies and others,

After the Independence, the Tea
Board has come to take the position
of the Tea Comm.ittee or it has be-
come the sole statutory body to look
after the tea industry. The tea in-
dustry recruited labour from Adivasis
of Chota Nagpur, Bada Nagpur and
Orissa. They were recruited to work
in tea plantations. Their initial salary
was three annas a day and they were
made to serve there compulsoriiy for
a number of years. Now, their po-
pulation in and around tea industry.
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has grown to about 25 lakhs out of
which only 6 lakhs are resident work-
ers. Their highest daily wage 1is
Rs. 499 today. They have task rates
also. They live in one-room tene-
ment without any attached bath-
room, latrine or any compound worth
the name. In 30 years of indepen-
dence these Scheduled Castes and
‘Tribes compositely termed as tea gar-
den tribes are not treated as Schedul-
‘ed Castes and Scheduled Tribes in
Assam, though they are so in thei
own home States,. They have re-
‘mained so backward that in 30 years,
‘they have not been able to produce
‘30 Managers in 1,400 tea estai2s of
the State or 30 Lawyers. 30 doctors,
‘30 teachers, 30 Assistant Managers. 30
Engineers and even as many head
clerks of tea garden officers though
they have been told that thev were
frec people for 30 years now. Surh
ie the development of the economy of
the tea garden population. They
have onlv a primary school wa gach
garden, but the buildings are in a di-
lapidated condition. As far as these
statutory primary schools are concern-
cd, there is no proper attendance;
there are mo teachers. The teiichers
who are kept for the purpose »f tra-
ching are working in the oftice, s0
much importance is given tn erluca-
tion.

If you go there—some of the Parlia-
mentary Committees shouid zome2.
{imes go there- -vou can see ‘h2 cor-
ditions of the tea garden workess
and how they are living; thev are liv-
ing in some gardens no bettes than
the average ghettos of I.egros in the
most neglected areas of USA or other
parts of America or even in Africa.
The Tea Board of which perhaps the
Tea Committee of the last century
was the nucleus, has overall control
of the plantations and indirecily it
-was armed with the Plantation La-
‘bour Act. Its offices are spread all
-over the world. The enormous funds
‘that the Tea Board gets to spend are
spent after some bureaucratic nomi-
ness such as the Chairman, the De-
puty-Chairman, the Secretary, the Di-
rectors of Tea Development, of Tea
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Promotion, Controller of Licensing,
Financial Adviser & Chief Accounts-
Officer, Assistant Secretary and regi-
onal offices at New Delhi Bombay,
Madras, Coonoor, Cochin, Siliguri,
Jorhat Palampur, Kottayam, Tezpur,
Silchar and Berinag. There are cver-
seas cffices at London, Brussels, New
York, Sydney, Cairo, Kuwait besides
tea centres in London, Cairo, Syd-
ney and Bombay,

The Directorate of Tea Develop-
ment provides loans at the rate of
Rs. 11.250 per hectare of plain land
estate and Rs. 13,750 of hilly land es-
tate at low rate of interest and re-
bate for replacement and extension of
tea areas and outright subsidy of
Rs. 4,000 and Rs. 5,000 per hectare
tfor replanting. 'There is no check
on proper use of the provision of pay-
ing subsidy for replantation of tea
gardens is Rs. 4000 for every hectare
in case of plain tea gardens and
Rs. 5000 for hily tea gardens,
There is 4also a scheme for sale
on hire~purchase of tea machinery,
irrigation equipment, tractors and
trucks all sorts of vehicles. For this
also, the rate of interest is the same.
The interest is as low as Rs. 9.3/4 per
cent with a rebate for prompt repay-
ment of 1/2 per cent—whereas the
normal bink interest rate is 19 per
cent for investment of the Scheduled
and the Nationalised Banks. The dis-
tricts of Assam which are otherwise
backward but due to the existence of
the Tea Estates, are considered to be
forward and advanced in_ trade, busi-
ness and industry-—the young entre-
preneurs among the public do not get
loans from the banks at a low rate
of interest. There are other resson
why the Tea Board is a clog between
the growers of tea and the consumers

in my opinion.

The tea as it is produced in the gar-
dens is not sold outside and in Delhi
algd. The tea which we in Delhi drink
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is not the tea which is produced in
Assam because of the intermediary
agencies. The Tea Board sells the tea
which has got no taste, no flavour and
not also the colour. Though they are
selling it to the hon. Members at 30
paise per cup, I would submit is no
tea—I can prove it—the tea which is
produced in Assam, if it is offered to
the hon. Members here, they will say
that there is 500 times difference bet-
ween the tea produced actually and
the tea which the Tea Board has giv-
en us ag best tea to consume. The
best tea is exported.

SHRI HARI VISHNU KAMATH:
(Hoshangabad): The best tea is being
exported. Where? .
(Interruptions)

SHRI PURNA SINHA: Assam tea is
the best tea in the world. Again I
can prove it if it is necessary. I
have already given some proof of it to
the hon. Members of the House who
have taken it and they have appre-
ciated it. The Tea Board has not
helped to develop the tea; it has help-
ed to deteriorate the tea which has
been actually produced by the produ-
cers ipn their factories. So, I submit
that the Tea Board should be com-
pletely overhauled. This small Am-
endment Bill about appointment of
officers and about emoluments of De-
puty Chairman will not do. The
hanging circumstances of the present
demand of the Commerce Ministry to
completely overhaul the Tea Board
and bring in to it game amount of
democracy. I €an show you the dis-
tribution of the members of the Tea
Board. The Tea Board has got seven

" ecivil servants, including the Chairman,

a Deputy Chairman, these two are
IAS officers—two M.Ps., seven plan-
ters. five workers' representatives,
two exporters and internal traders,
two manufacturers, two consumers
and two others of other interests—per-
haps also of the management. So. 1
fing that 20 of them are Government
and industry-cum-trade interests as
against only seven of the labour and
consumers, The Tea Board has to be
re-congtituted in order to give equal
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representation to consumers, labour,
Government and management. There-
fore, the Tea Act has to be overhaul-
ed, and a composite Bill should be
brought in the next Session of Parl-
iament giving due representation to
the interests who are concerned with
this industry and trade.

The planters of Assam, I under-
stand, have made an offer to the hon.
Minister that they are prepared to
sell good Assam: tea out of the 20
per cent that is released for internal
consumption at Rs. 14 to 15 per kg
so that it is available to the common
man in Delhi at that price as against
what the Tea Board is selling in Delhi
and here in the Canteen in Parlia-
ment House. The tea which is worth
Rs. 6 per kg. in Assam is sold here
at Rs. 31 per kg.—and that too the
tasteless blends, but in colourful ls-
bles and packets. :

I submit that the whole thing, in-
cluding the business aspect, has to be
overhauled so that really good tea is
availube not only to the hon. Mem-
bers of this House but also to the
lakhs of people in Delhi, Bombay and:
other metropolitan cities, For this
purpose not only the Tea Act has to
be amended and compleely recast kut
also the machinery and the system of
working of the Tea Board have to be
completely overhauled; new blood
should be brought in, so that pea]?ler
get the real tea produced in factories
and not something by blending—by
defective blending, not only the flavour
but every other quality is lost. .A
cup of tea the cup that cheers, whlf:h
is known the world over has lost its
value here at home. What we ar¢
com.pelled to drink here is not worth
being called tea at all.

1 submit, once again, that the Tea
Act should be completedly overhauled
and amended, and as has been pro-
posed a new Bill should be brought

in every quickly.
MR. SPEAKER: Mr. Kachwai.

SHRI N. SREEKANTAN _NAIR
(Quilon): Sir, on a point of infor-
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mation. I want to know how much
time the hon. Minister will take for
his reply, so that when Mr. Charan
Singh moves his motion, I should be
available here to move my substitute
motion. The order of business, as you
conceive now, may please be given to
the House, so that we can arrange
our programme accordingly.

MR. SPEAKER: How much time will
the Minister take?

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND COO-
PERATION (SHRI MOHAN DHA-
RIA): 1 will take about twenty mi-
nutes.

MR. SPEAKER: Mr. Kachwai will
be brief.

SHRI N. SREEKANTAN NAIR: 1
want to understand the position. Af-
ter Mr. Kachwai has spoken, there
may be at the most oniy five minutes
for the lunch break. Will the Minis-
ter reply after the lunch break? I
want to arrange my programme....

MR, SPEAKER: It will be only af-
ter the lunch break.

SHRI N. SREEKANTAN NAIR:
Will the Minister speak after the
lunch break?

MR. SPEAKER: If there is time,
he will speak now. After Mr. Kach-
wai, there is no other speaker.

SHRI N. SREEKANTAN NAIR:
There is lunch break at 1.00 p.m. He
will not be able to finish....

MR. SPEAKER: Then he will con-
tinue after lunch break.
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13.04 brs.
BUSINESS OF THE HOUSE

MR. SPEAKER: Now, the Minister
will reply after lunch. Then the other
discussion we can take up at 2.30 and
go on till 3 p.m. when we will take
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up both the motions regarding un-
employment, for which 3§ hours are
allotted.

The discussion on SC & ST report
will be adjourned in the sense that
it will be taken up and continued
later, if the House has no objection.

SHRI HARI VISHNU KAMATH
(Hoshangabad): On g point of clari-
fication. The motion on unemploy-
ment, I believe, has been allotted two
hours.

MR. SPEAKER: We will take it
up at 3 O'clock. The other motion,
Mr, Chandrappan's motion is given
13 hours. We shall continue with
both of them together. We can dis-
cusg together the motions of Shri
Jyotirmoy Bosu and Shri Chandrap-
pan. These arise from the same sub-
ject.

(Interruptiong)

Of course it is in the hands of the
House to decide one way or the other.
This Bill is likely to be finished by
230 P.M. We shall take up the Re-
port at 230 P.M. and we shall go
on till 3 O’clock.

ot fammae waw g (sw7ET) -
oAy Wiy, =9 faw &1 ofeqw Hid-
fras & fad agoe o w1 771 wieHe
2

MR. SPEAKER: The present esti-
mate is that this Bill will be finally
decided by about 2.30 P.M.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): As
has been put down in the Order
Paper, the two motions—one of Shri
Jyotirmoy Bosu and another of Shri
C. K. Chandrappan—are scheduled to
be taken up at 2.30 P.M. on the ad-
vice of the Business Adivsory Com-
mittee. That was accepted by this
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House. Of course, the House is
sovereign and cap decide on a change.
But it will be rather strange if we
decide not to take up these motions
at 2.30 p.M.

MR. SPEAKER: We will be sug-
gesting that this may be taken up
at 3 O'Clock if the House so agrees.

SHRI P. K. DEO
There is no quorum,

MR. SPEAKER: We should not go
into these technicalities. ] have no
objection to decide after we re-
assemble. After all we are arrang-
ing the business of the House for the
convenience of the House.

SHR] P. K. DEO: This will be an
encroachment on the time of the
Private Members business.

(Kalahapdi):

MR. SPEAKER: Suppose the Re-
port is taken up at 2.30 P.M.

_SHRI HARI VISHNU KAMATH:
Will the House sit beyond six? Dis-
cussion for three and half hours
means 6.30 p.M.

MR. SPEAKER: If the House so
desires, it will sit beyond six. If
the House does not desire, it can con-
tinue later. It is a matter for the
House to decide. It is not for me
to decide. 1 am at your disposal.
You decide.

SHRI P. K. DEO: Let us stick to
this List of Business.

MR. SPEAKER: That is all right.

SHRI RAVINDRA VARMA: May
I suggest that we may stick to the
Order Paper.

MR. SPEAKER: I will stick to that,

SHRI HITENDRA DESAI (Go-
dhra): We want to know whether the
Reports on the Scheduled Castes and
Scheduled Tribes will be taken up?
Otherwise, we may not weit here.

MR. SPEAKER: That will be taken
up.
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SHRI VAYALAR RAVI (Chirayin-
kil): We will go as per the sugges-
tion of the Minister of Parliamentary
Affairs.

MR. SPEAKER: All right.

That Report will be taken up after
the Motions are disposed of.

SHRI HITENDRA DESAI: That is
tomorrow, OQOtherwise we will have
to wait unnecessarily.

MR. SPEAKER: Tomorrow.
13.19 hrs.

The Lok Sabhg adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assemnbled after
Lunch at seven minutes past Fourteen
' of the Clock.

[MRr. DEPUTY~SPEAKRER in the Chair.]
TEA (AMENDMENT) BILL—Contd,

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND (CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, I am very grateful to the
House as also to the hon. Members
for attaching this importance to a very
important Board in the country. A
reference has been made regarding
the functioning of the Board and I
know that there are certain deficien-
cies and may I, however, bring to
the notice of the House. ...

ot fammaw swarg argw : SuTeqsy
A1, §4 sweRe faar av, 9T w41 gay?

MR. DEPUTY-SPEAKER: It will
come when we consider the Clauses.

SHRI MOHAN DHARIA: May I
bring to the notice of the House the
progress that the tea industry has
made in this country? So far as
acreage js concerned, the land under
cultivation of tea which was to the
tune of 3,42000 hectares has gone
up to 3,64,000 hectares which jis the
highest in the world.

As regards the yield which was of
the order of 1,089 kgs per hectare it
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has gone up to 1,355 kgs per hec-
tare. In the Souﬁ'nem areas, it 15
more than 1,400 kgs per hectare.
The foreign exchange earning, which
was of the order of Rs. 156 crores in
the year 1968-69, has gone up to Rs.
295 crores in the year 1978-T7.

Similarly, the production of tea in
the country was of the order of 512
million kgs last year. It was also
the highest in the world. Besides, the
House will be happy to know that
we are continuing our efforts to add
more value as was suggested by Shri
Jyotirmoy Bosu. It is in this regard
that I want to tell the House the
special efforts made by the Tea Board.
In 1971-72, the export items of add-
ed value were of the order of Rs.
6 crores which have gone up to Rs.
23 crores. Here I would like to bring
to the notice of the House the efforts
made in regard to the tea package as
also to have instant tea. So. whai-
ever has been achieved, that should
not be undermined. I can very well
understand that there are deficiencies
and it is in this context I may sug-
gest that it is not the amendments
to this Tea Act which may bring
swome new returns or revenues but
it is our whole approach towards this
tea industry, namely, how we operate,
how we have better cultivation and
certain other efforts being made in
this respect which will bring better
returns. It is not only in Bengal and
Assam but we have gone to Megha-
laya, southern parts of Tamil Nadu,
some parts of Karnataka, Kerala or
wherever the conditions are similar
including Himachal Pradesh. Efforts
are being made to grow tea wherever
it could grown. This is an area
where we can not only meet the do-
mestic needs but also we can earn
foreign exchange of a great order.
When these efforts are being made—I
may with the permission of the House
say—we should not condemn the
bodies that were created to serve this
cause. So far as Tea Board or Tea
Trading Corporation of India are con-
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cerned, they are the public gector un-
dertakings and it shall be the policy
of the government to see that these
public institutions function to have
speedier achievement of our objecti-
ves. For the socio-economic transfor-
mation of the country these jnstitu-
tions can play a catalyst role and it
is how we should look at these boards.

Mr. Deputy-Speaker, Sir, several
members have brought to my notice
several grievances. One was regard-
ing the hold of a few monopolists and
large houses over this whole indus-
try. Then a point was made about
the sterling companies and the multi-
nationals, The government has al-
ready asked the stérling companies to
come before the government with
their proposals by the end of Decem-
ber, 1977 with a view to get them
Indianised. I am sure the proposals
will come forward and so far as the
defaulters are concerned, a stern view
will be taken by the government.

Regarding the other hold I do not
want to go into the past but I can
assure the Members that these boards
will never function under the thumb
of big monopolists in the country.
They are the autonomous bodies of
the government and we shall see to
it that their autonomy is preserved
and they function in the industry as
such and not for a few monopolists.
To that extent if some more changes
are necessary, including the consti-
tution of membership, that will be
taken care of by the government.

Sir, the pitiable condition of the:
workers in these areas has been
brought to the notice of the House.
It is true that go far as the workers
in all these plantations are concern-
ed, most of them belong to scheduled
tribes. They are the people from the
backward areas and, as we saYy,
from the backward communities
because they could not get that
sort of lift in order to improve

-
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their livelihood and the stan-

#dards of living. Sir, there is the
Plantation (Labour) Act, 1951. How-
ever, I do agree with the hon'ble
Members that this plight of the work-
ers shall have to immediately im-
proved. It is in this context, whether
it is the responsibility of the State
Government, whether it ijs the res-

< ponsibility of the Central Govern-
ment, instead of going into the con-
troversy, I would very much like
to give all possible co-operation to
the concerned State Governments.
May be the Government of West
Bengal, may be the Government of
Assam or the government of Tamil
Nadu or other State Governments,
wheraver the tea is grown, we
would like to give all possible co-
=pperation so that these workers' plight
is immediately improved. And we have
taken one important decision. This
House may be aware that there are
several schemes. One is regarding
the Tea Plantation Finances Scheme
under which we have given loans to
the tune of Rs., 11,750 per hectare in
plains and in hilly areas it is of the
order of Rs. 13.750 per hectare for
the finances required for taking addi-
tional tea plantation. There j5 a hire
purchase scheme where we give loans
to the ture of Rs. 10.0 lakhs per plan-
tation for tea machinery and Rs. 5.0
lakhs for irrigation equipment. This
loan is made available at cheap rates
of intereat,

Similarly, there is a re-plantation
subsidy scheme according ty which
we Eive a clear subsidy of Rs. 4,000
per hectare in plains and Rs. 5,000
per hectare in hilly areas. So, these
are the schemes meant for this plan-
tation industry.

SHRI M. SRIKANTAN NAIR (Qui-
lon): Whether the question of pro-
viding housing facilities to these work-
ers will be made a pre-condition for
&iving aid to these estate owners?

SHRI MOHAN DHARIA: After tak-
ing charge of this Ministry, I have
discussed the matter with the Chair-
man of the Tea Board gnd other offi-
cers concerned and we have taken a
decision that for those who want
to take the facilities out of these
schemes, we shal] prepare our guide-
lines jn the interest of the workers
and those who are prepared to exe-
cute and go according to those guide-
lines in the interest of the workers,
they alone will be given these facili-
ties and not otherwise. I have already
taken that decision.

NI Twax g (framege) -

wefast Efefasmuan #1 3 av #Frum-
Hema w17
ot Atga wifear: W gsfadr
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ST HAT qAT AW TAET & | AL
% 72 9% F TV FeT1 ¢ fF gwra ar
& uae g foad warfas gaw ag &
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We shal]  encourage co-operatives.

That js one of the duties of the Tea
Board.

SHRI M. N. GOVINDAN NAIR
(Trivandrum): How many companies
are still under foreign ownership?
Whether thev are benefited from all
these facilities which you are offer-
ing them?

SHRI MOHAN DHARIA: As I have
said, these sterling companies will
be necessarily Indianised and the
Government has already asked them
to submit their schemes jn that direc-
tion by the end of December 1977.
So, so far as the relevance of the
question of the hon. Member is con-
cerned, he will be pleased to appre-
ciate that when there ig a massive
programme of Indianisation, natu-
rally, whether it goes to this Com-
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pany or that company, it is immate-
rial.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): Is it the equity part
«of it or the personnel part of it?

SHRI N. SRIKANTAN NAIR: I; is
~equity. ...

SHRI JYOTIRMOY BOSU: No, it
“is both.

SHR] MOHAN DHARIA: I was re-
ferring to the start made with re-
gard to the cooperative movement in
these areas. I must say that no dent
"has been made by the Tea Board
so far as boosting up of cooperatives
is concerned. But as the minister in
charge of civil supplies as well as co-
operation, I am very much interested
in this subject and I have already
discussed the matter with those who
are in charge. We shall take care and
see that more and more of coopera-
tive activities are given all possible
.encouragement in these areas....(In-
“terruptions) I am not yielding.

MR. DEPUTY-SPEAKER: If you
go on interrupting like this, there will
be no reply at all.

SHRI MOHAN DHARIA: Regard-
ing the auction system, this House
may perhaps not be aware that tea
auction in London market is a small
percentage; it is 7 per cent of the
‘total tea production in India; 7 per
cent of tea produced in India is auc-
tioned in the London market. The
rest, 93 per cemt of tea produced iIn
our country is auctioned in our own
country. I may also appeal to the
hon. Members to take into considera-
tion the working of tea industry in
other countries. And if we want to
have international markets for our
tea, we shall have to be cautious be-
fore we take any drastic decisions.
“However, if there are any construc-
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tive and concrete suggestions from
the hon. Members, I shall be happy
to have them.

My friend Mr. Bosu has made a
suggestion regarding brain trust. Of
course when members like Mr. Bosu
are here, I do not think some other
brain trust is necessary. Even then,
I should like to say that whatever
cooperation or ideas could be given,
we can think about jt. This House
may be aware that there is 3 consul-
tave committe¢ of the members of
Parliament for this ministry. It has
been divided into five groups. One
group is :upposed to be in charge
of plantation subjects, such as coffee,
tea, cardamom, rubber, etc. Those
members of Parliament who are at-
tached to that group will certainly
function as the brains trust and peo-
ple who are taking interest in the
welfare of the country would guide
us in the right direction.

SHRI JYOTIRMOY BOSU: You
have stated that 7 per cent of the
total tea produced in our country is
sold in the London auction. Perhaps
you have lost sight of the faect that
a lot of tea is sold on consignment
basis on the High seas and it does
not get printed in the catalogue. A
lot of forward sales are finalised and
deals are struck and they are not
printed in the catalogues here or
there; they also do not repatriate
foreign exchange. It is not so simple
as that.

SHRI MOHAN DHARIA: 1t is not
just that tea is allowed to go out.
We have imposed an export duty of
Rs. 5 per kg and we are very much
interested in every kg of tea that
goes out of the country so that ex-
port duty has to be paid on that. Se-
condly, we ared Indianising all the
companies and ag soon as they are
Indianised apd their head offices also
come to this country, that will help
us in having the kind of control that.
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the hon. Member desires.
*  So, Sir, I world not like to go into
further details because I have already
assured the House that I will not
take more than twenty minutes.

Though TTCI is not the subject of
the day, some comments are made. I
shall look into them. The Bill that way

" is very simple. The Deputy Chairman
is already there. Now what we are
doing is legalising that institution. We
are now legalising that post because
it will be possible for him to take care
of the functions of the Chairman, Tea
Board, during his absence,

Regarding the pay scales, I have
already said that it is upto Rs. 1700
that we would like to give this autho.
trity to the Board and above Rs. 1700,
the authority will vest with the Gov-
ernment and not with the Board. So
far as the third aspect is concerned,
it is just the procedural aspect sug-
gested by one of our Parliamentary
Committees. It is in this context....

SHRI C. K. CHANDRAPPAN
(Cannanore): What about naiionali-
sation of sick tea gardens?

SHRI MOHAN DHARIA : So far as
the sick Tea Plantations are concern-
ed, the House may be aware that the
Government has taken over the Vah

« Tuk Var Tea Estate in Darjeeling, the
Pashok Tea Estate in Darjeeling and
the Looksan Tea Estate in Jalpaiguri.
Besides, the Kumai Tea Estate was
taken over on 18-6-77 by an order
dated 17-6-77 and the management
handed over to the West Bengal Tea
Development  Corporation Limited,
Calcutta,

Further. Government have issued
order under the Tea Act, 1953 for in.
vestigation into the affairs of the fol-
"lowing sick tea gardens by a body of
persons consisting of two representa-
tives of Tea Board. one representa-
tive of the concerned State Govern-
ment and one representative of Bu-
W reau of Public Enterprises:

Okayti Tea Estate in Darjeeling,

Monteviot and Edenvale Tea Es-
tate in Darjeeling,

Nahorjan Tea Estate in Sibsagar,
Chargola Tea Estate in Cachar,

Sephinjuri Bheel Tea Estate in
Cachar,

Docria Tea Estate and
Tea Esiate in Assam.

Chenijan

These are seven tea gardens where
we have started our investigations. I
can assure the House that we would
like the whole tea industry to pros-
per. It is one of our major indus-
tries, It is very much widened so far
as the Indian economy is concerned
and in this context, we would like to
strengthen the Board. If there are any
complaints against the Board, the
Government shall certainly look into
them, These public institutions are
the cclalyviic agents for the new socio-
economic transformaticn and in this
context iet us try to strengthen them.

With these comments, I would now
plead with the House that the Bill be
passed.

MR. DEPUTY.SPEAKER : Before I
take up the amendments and put Mr.
Vinayak Prasad Yadav's omendment
to vote, T would like to say that at
2.30 p.m. we are supposed to take up
the discussion on unemployment.
Hence, 1 would suggest to the House
that we devote another five or ten
minutes to dispose of the process
through which the Bill has to pass
through.

The question is:
“That the Bill be circulated for

the purpose of eliciting opinion
thereon by the 15th  October,
1977.7(3)

The motion was negatived.

MR. DEPUTY-SPEAKER: The
question is:

«That the Bill further to amend
the Tea Act, 1953 be taken into.
consideration.”

The motion was adopted.
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MR. DEPUTY-SPEAKER: Now we
take up clause by clause considera-
tion.

Clause 2.

Mr. Lakkappa is not here. Mr.
Sayeed, do you want to move
amendment No. 1.

SHRI P. M. SAYEED
dweep) : No, Sir.

MR. DEPUTY-SPEAKER: Mr.
‘Chettri is not here. Mr. Rajagopal
Naidu. do you want to move your
.amendment?

SHRI P. RAJAGOPAL NAIDU: No,
Sir,
MR. DEPUTY-SPEAI{ER : The
others are not hevc. Jne ¢ wiion is:
“That clause 2 stands part of the
Bil”

The muotion was sderfer,

(Laksha-

Clause 2 was added to the Bill.
MR. DEPUTY-SPEAKER: The
-question is:
“That clauses 3 and 4 stand part
-of the Bill.”

The motion was adopted.
‘Clauses 3 and 4 were cdded to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI MOHAN DHAFRIA: I beg to
move :

“That the Bill be passed™
MR. DEPUTY-SPEAKER: The
question is:

“That the Bill be passed.”
The motion was adopted.

14.32 hrs.

MOTIONS RE. UNEMPLOYMENT
PROBLEM

MR. DEPUTY SPEAKER: The
House will now take up Shri Jyotir-
moy Bosu’s motion on unemployment.
The time allotteq is 34 hours. Mr,
Bosu, you will have only half an hour.

JULY 27, 1977

Problem (Motns.) 234

SHRI JYOTIRMOY BOSU: I will
try to be as brief as possible, but -
will require a little more time, I
understand the Prime Minister is rep-
lying tomorrow.

I beg to move:

“That this House takes serious
note of the Prime Minister’s promise
that the unemployment problem
will be solved within ten years and
strongly recommends that ‘right to -
work’ be enshrined in the Constitu-
tion to be made effective from a
target date and in the meantime.
subsistence allowance be given to
all the unemployed, invalid and old
people.”

Sir, in November 1969, 1 moeved a
similar motion on the Hocer of this
House on this biggest and most ex-
plosive problem of the country. To-
day, we are actually sitting on a live
volecano. The 1969 resolution resulted
in the constitution of a Committee on
Unemployment, but Mrs. Gandhi took
13 monfiis and with great reluctance
and under severe pressure, the Com-
mittee was born on 19th December,
1970. 1 was made a raember theresf.
The terms of refercnce of the Coim-
mittee were watered down. On 12th
February, 1972 an interim report was
submitted and for the last two years
of the fourth plan an allotment of
Rs. 250 crores was recommended.
Indeed it was a modest sum. In that
interim report more ctress was laid
cn rural and economic regeneralion. -
The recommendations included minor
irrigation, soil reclamation and con-
servation, rural roads, expansion of
primary education, expansion of rural
public health facilities, rural housing,
inland water transport, drainage for
cultivation and flood control, expan-
sion of area under multiple cropping,
and agro-based cottage and small.scale’
industries,

Our expectation was that these will
generate about 40 lakhs of jobs. The
final report was given on 15th May «
1973. I gave a note of dissent because
as a Marxist, ] had certain basic d-
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ferences with the recommendations.
‘There  wete 221 recommendations.
There were eight working groups and
many talented academicians were
harnessed for this job. In spite of all
that, the entire document remained
untouched and unused by the erst-
while Congress Government. There
was no mention of it even in the
fourth or fifth plan documents. In the
meantime, Mrs. Gandhi in 1971 sud-
denly ecame out with her brain child,
without any blue-print or fact find-
ing, of rural employment crash
scheme. And, it really crashed itself!
Rs. 150 crores were spent during
1971-72, 1972-73 and 1973.74. But
regretfully I say that much of the
money found its way into the pockets
of the henchmen in the ruling party!

The report of the Public Accounts
Committee clearly says:

“The crash programme is a good
example of how an important pro-
gramme should not be undertaken
in haste so that we will have to
repent at leisure what we are doing
now.”

The same Committee went on to
say:

“The Committee hav~ heen in-
formed by the representative of the
Department during evidence thal
Government did not have a precise
cstimate of unemployment and the
stipulation that every distriet should
be given an equal amouunt of money
was not correct.”

That is their conclusion wfter exa-
mining many witnesses, Then the
same Mrs. Gandhi brought in this
Emergency Agriculture Production
Programme, As usual, much of the
money found it way into the same
pockets as I mentioned before. Un-
employment went on mounting both
in the urban and the rural areas
amongst educated and uneducated
population at great speed. But Mrs.
Gandhi’s Congress government under-
played the problem in a planned man-
ner, Poverty and unemployment are
one; and these two things cannot be
isolated or separated.
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Regarding the conditions in the poor
countries in the world, I am quoting
from an issue of the TU.N., Weekly
Newsletter. It says:

“How poor are the puor? In 1972,
700 million people or 39 per cent
of the population of developing mar.
ket-economy countries, were desti-
tute and suffering from severe mal-
nutrition; 67 per cent of the popu-
lation were seriously poor. Prelimi-
nary ILO estimates for 1975 show-
ed that 40 per cent of the popula-
tion of the developing countries
either had no work at all or did not
have work that provided adequate
incomes,

The number of poor have in-
creased over the Jast years........
Figures show that the number of
‘destitute’ people increased in 17
countries in 1963—72 and the num-
ber of persons suffering from ‘seri-
out poverty’ increased in 14. Among
other indicators of deprivation,
UNESCO estimates that the number
of illiterate adults rose from 700
million in 1960 to 760 million in
1970.

The problem of povecriy is also a
problem of inequality. In most de-
veloping countries the richest 10
per cent of households typically re-
ceive about 40 per cent of personal
income whereas the poorest 40 per
cent receive 15 per cent or less,
and the poorest 20 per cent re-
ceive about 5 per cent....”

This is what the position is. In India,
Plan allocations for agriculture and
allied subjects viz. irrigation and vil-
lage and small industries amounted to
a total of well over Rs, 17,000 crores;
but since 1951-52 poverty has been on
the increase in absolute term:s. Ac-
cording to the National Sample Sur-
vey of 1975, one Indian cut of every
5 is a severe destitute, 1 in every 3
is a destitute and nearlvy  half the
population of the country is below the
poverty line. According to the latest
World Bank estimates, 500 million,
out of a total third world population
of 2600 million, live in a state of ab-
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solute poverty. The unemployed num-
ber 300 million and 900 mililon earn
less than three rupees a day. In the
circumstances, the revelation that a
thousand millions suffer from mal-
nutrition should not come as a sur-
prise.

India today has no less than 75 per
cent of its population living below the
poverty line, because there is no scope
for gainful and productive employ-
ment. The Economic Survey of 1976~
77 circulated by the present govern-
ment clearly pointg the finger at the
issue; and ] am glad that they have
taken the irouble to do this.

Finally, the question of unemploy-
ment, The earlier discussion does give
some idea of the problem in the
organized sector, though it fails to in-
dicate the full contours of the prob.
lem. With regard to rural unemploy-
ment, no up-to-date information is
available regarding tiic magnitude of
the problem. However, sufficient evi-
dence exists to show that the volume
of unemployment in large and that it
is growing. It should, therefore, be
the primary endeavour of policy to
remoave this evil.

We welcome the Prime Minister Mr.
Morarji Desai’'s and government's
policy announcement on unemploy-
ment. It says:

“Government is pledged to the
removal of destitution within a de-
finite time frame of 10 years. To
achieve this objective, (fovernment
will follow an employment-oriented
strategy in which primacy will be
given to the development of agri-
culture, agro.industries, small and
cottage industries, especially in
rural areas. High priority will also
be given to the provision of mini-
mum needs in rural areas and to
integrated rural development.”

We welcome this; but we, Marxists,
have reservations in the context of
the present socio-economic structure
prevailing in this country, There
every gperation is conducted to maxi-
mise prafits and 95 per cent of the
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means of production is outside the
scope of State planning. Full empioy-
ment, under the circurnstances, is not
possible at all.

I do not rely on the flgures avail~
able from the erstwhile Government
sources, because they were all the
time grossly under-playing the whole
thing. Even highly industrialised
countries like America, because of
their capitalist structure, failed to
solve the problem of unemployment.

According to the 1971 census—now
it is much more in India—the number
of agricultural labour was 47.48 mil-
lion and 15.6 million were share-crop-
pers, making a total of 63.8 million
out of 150 million work force jn this
country. This lot is virtually under-
employed. They get employment for
100 to 150 days a year and in the
eastern region and in other backward
areas and also in West Bengal it comes
sometimes as low as 90 days.

The rural artisan force comes to
10 million. They are grosslv under-
paid. Khadi enterprises brought about
15 lakhs under its fold when it start-
ed, Now it is much less. The khadi
works structure gives only below sub-
sistence  working conditions. The
position in West Bengal is still more
acute.

Coming to employment and labour,
two important characteristics of the
emplovment situation in West Bengal
are (1) a gradually declining propor-
tion of people finding scope for any
employment. In 1951, 34.8 per cent of
the people of West Bengal were em-
ployed. The corresponding proportion
in 1971 was only 28.4 per cent. In
both the years, the proportions for
India as a whole were substantially
higher; (2) during the last 6-7 years,
the absolute volume of employment
in” the organised sector was also dec-
lining. West Bengal's Approach to
Fifth Five Year Plan says further:

“It may be considered that 95 per
cent of adult males and 30 per cent
of adult females are actually
or potentially seeking employment;
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they constitute the labour force. Its
size in 1971 was 15.4 million in
West . The corresponding
working population being 12.6 mil-
lion, the balance labour force of
2.8 million on the basis of above
assumption, can be considered as
tully unemployed in 1971.”

This is the position during the last
decade., The position is as gloomy as
possible, T do not want to burden you
with too many quotations.

1 had written to all the Chief Min-
isters of States in the matter and the
facts and figures given by them are
revealing. In Kerala the distribution
of work-seekers by educational levels
is as follows:

31-312-66 31-12-76

Below SSLC
SSLC -

70,946 | 3,44,461

79;261 3,15,552
Pre-degree - 2.923 38,175
Graduates . . 3,581 49,749

Similarly, the total work seekers in
1966 was 1,57,156. In 1976, after the
glorious Congress rule for three de-
carles it went up to 7,53,579.

The Kerala further
say:

Government

“It may, however, be emphasized
ihat the employment exchange re-
gistrations do not reflect the full
picture of the magnitude of un-
employment, especially in the rural
sector. ‘Taking into account this
factor, the total unemployment may

well be in the vicinity of a million
persons.”

Employment in the private sector in
Kerala in 1966 was 4,34,562. By 1876
it has gone up to 4,87.048 only. 7This
is the position with regard to Kerala.

A Report of the Kerala Government
on Unemployment says: )
*-1795 LS—10.
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“Unemployment has always been
one of the foremost problems of
Kerala. Of late the problem has
attz_alned crisis proportions, It is so

pressing that action on this front can
wait no longer. Effective measures
to combat the problem require suffi-
cient data on the magnmtude of
unemployment and detailed know-

ledge of the age, sex, education gnd
mobility ete.

“Information available at pres
sent on the above as yet is not
adequate, A study in depth of the
magnitude and dimensiong of the
problem should be undertaken as
early as possible.”

Then it say:

“The survey also provided data
on under-employment. Any defini-
tion of under-employment involves
the adoption of some arbitrary
norms jinterms of ‘working hours.
In the 1965 Survey, 42 hours of
work per week wag considered a nor-
mal work week. On this basis 25
per cent of the employed, or 13.78
lakhs persons, were estimated as
under-employed.”

In India Employment in the orivate
sector was as follows: 1966-67: 68.13
lakhs; in 1975-76 it has come down to
68.04 lakhs,

The number of applications on the
live registers of the employment ex-~
changes were: 1970 40,689,000; 1977
March: 102,38,000. You can well im-
agine the rise.

Number of educated job-seekers,
matriculates and above were as
follows—I have got State-wise figures,
and in fact, it is most horrifying—
Andhra Pradesh: 3175 thousands;
West Bengal: 688,000; Kerala: 409,400;
U.P.: 633.7 thousands.

The following is a statement show-
ing the total number of job workers
retrenched, and laid off during the
period July, 1975 to December, 1975,
only six months; Andhra Pradesh:
21,467, Guijarat: 8,199; Haryana
8,684; Karnataka: 6,386; Kerala:
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6,803; Madhya Pradesh. 45,948 (July
to November, 1875); Maharashtra:
45,521; West Bengal: 221,209; Central
sphere (I really do not understand
what is meant by the Central sphere}:
111,670,

Then I come to lockouts, establish-
ments affected and workers :nvolved
during the period January, 1976 10
June, 1976. Lockouts in transport,
storage and communications: 3,470,
manufacturing. 66,894.

Number of units and number of
workers retrenched/affected industry-
wise during the period January, 1976
to May, 1976, i.e., five months: Trans-
port, storage and communications:
3,032

Number of workers affected by
closures: Kerala: 42,221; Karnataka:
3,290; Tamil Nadu: 3,102; West
Bengal: 3,237.

Coming to gheraos and closures
people have been talking about West
Bengal, but I have got a Government
publication here on the Labour Depart-
ment, “Labour Mood in West Bengal”
It is generally said that gherao is con-
nected with closure, but it is not so.
The number of gheraos in 1967 was
311, but the number of closures due
to gherao was only 2; in 1968 the hum-
ber of gheraos was 30 and the num-
ber of closures due to gherao was only
one, In 1969 the number of gheraos
was 517, but the number of closures
due to gherao was only one. In 1970,
the number of gheraos was 60 and the
number of closures due to gherao was
only one.

The number of man-days lost due
to lock-outs were: 1967. 34.83,518;
1968: 35.65.840; 1972 (Provisional)—
when the Congress Government was
very much in the saddle—26.76, 567.
This is the position with regard to
lock nutg and gheraos as against the
malitious propaganda that the vested
interests have been carrying on.

The figures of unemployment due to
closures and lay offs from 1st April,
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1976 to 31st March, 1877, are not
available.

Now, [ will read out the figures
about farm workers as per cent of
total workers in West Bengal.

District 1961 1971
Malda - . 14-9 33-3
Nadia 19.8 27.2
Birbhum 32.3 41.8
Bankura . 25.9 28.6

These figures are from the Report of
the '‘Labour in West Bengal’, a Govern-
ment publication.

Per Capita Income, and average earn-
ings per member of the family per day
calculated on 365 days in a year is ns
follows:

Birbhum—15 paise, Nadia 33
paise, Jalpaiguri 37 paise, Maldah
21 paise, 24—Parganas 25 paise.

Percentage of earning is: Birbhum
9.25 per cent, Nadia 25.58 per cent etc.
ete.

This is the picture that I am able to
produce before the House. Hon. Mr.
Prime Minister, the country should
note what you and your Government
have inherited from the last (Govern-
ment. The people will cooperate with
all your good moves for doing gnod to
the people for solving the problem of
massive unemployment and we will
support You unconditionally. (ondi-
tion amongst minorities and backward
classeg is even worse. In Eastern UP.
after 30 years of our Independence.
even today, people dig up undigested
grain from cowdung. clean it #nd hoil
it for eating and if these things are
shown on the television in foreign
countries, my head hangs in shame.
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In Sunderbans, the concentration of
Scheduled Castes ig as high as 76.54
per cent andi of Scheduled Tribes as
high as 22.18 per cent.

Occuptional Characteristics: *“The
total number of persons in the work-
ing age group i.e. 15 to 59 years is
1,22,225. Of this labour force, actually
60,464 persons are employed. The por-
centage of employed persons, lhere-
fore, stands at 49.46 per cent which is
indeed high but it again underlines
the poverty of the region DLecause
abnormally high rate of particination
suggests subsistence economy and iack
of little specialisation modernisatinn.”

Economic condition; They have
given it thana-wise, but I will not go
into that. The average income ef
households per month varies [rom
_Rs. 176.64 to Rs. 194.22; the average
expenditure of households per month
varies from Rs. 176.50 to Rs. 214.78
and the average outstanding loan ner
family varies from Rs  154.84 to
R's. 195.89.

Proper land reform is the Jirst pri-
ority for rural economic growth and for
releasing rural production force. I
will read ocut. This is from the Re-
port of the Task Force on Agrarian
Relations—a document published by
the Planning Commission:

“Enactment of progressive mea-
sures of land reform and their effi-
cient implementation call for hard
political decisions and efleclive
political support, direction and con-
irol. In the context of the socic-
economic conditions prevailing in
the rural areas of the couniry, no
iangible progress can be expected in
the fleld of land reforms in the
absence of the requisite politiral
will” which was not in existence.

“The sad truth is that this
crucial factor has been wanting.
The lack of political will is amply
demonstrated by the large gaps
beween policy and legislation and
between law and its implementa-
tion. In no sphere of public
activity in our country since In-
dependence has the hiatus between
precept and practice, between

—

policy-pronouneements and actual
execution, been as great as in the
domain of land reform.”

This is self-explanatory.

Then, the minor irrigation pro-
gramme is the most important thing
that you really need. In reply to U.S.
Q. No. 4622 dated 25th July, 1977,
addressed to the Minister of Agricul-
ture and Irrigation, to state the gross
irrigated area, Statewise, as at present
of gross cropped area as in 1949-30,
1974-75 or 1973-74 and the chare of
minor irrigation projects on this total,
the reply is that the required informa-
tion is given in the annexure and that
the share of minor irrigation jn the
total gross irrigated area roughly
comes to 58 per cent during 1949-50
as well as 1974-75. The figures given
in the annexure are as follows:—

In the case of Assam, in 1949-50,
gross irrigated area was 537 thousand
hectares; gross cropped area Wwas
2,587 thousand hectares and the per=-
centage of gross irrigated area to gross
cropped area was 20.8, whereas in
1974-75, gross irrigated area was 572
thousand hectares, gross cropped area
was 3,104 thousand hectares and the
percentage of gross irrigated narea to
gross cropped area was 18.4 only.

Similarly, I have got the figures in
respect of West Bengal. In 1949-50,
gross irrigated area was 1,158 'housand
hectares, gross cropped area was 5,701
thousand hectares and the percen'age
of gross irrigated area to gross ~ropped
area was 20.3 and the percentage of
gross irrigated area to gross :roppued
area, in 1974-75, was 20.

The All-India percentage of gruss
irrigated area to gross cropped area
was 25.4.

Out of 22 States, 11 States are helaw
the all-India average. They are:
Assam, Gujarat, Himachal Pradesh,
Karnataka, Kerala, Madhya Pradesh,
Maharashtra, Orissa, Rajasthan  Tri-
pura and West Bengal. That is the
position.

JI"I'he lack of genuine land reforms
has caused this gallopping growth in
unemployment and it can certainly be
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easily checked. Mutiple cropping,
even if it is uniformly increased oy at
least 10 per cent within the target
date, will go a very long way. There
should be easy availability of long
term and short-term credit and in.
puts to peasants. There should be
stopping of all labour saving devices
in agriculture as well as in industry
wherever possible. There should be
export of finished goods only at a
profit. We should have g two.tier pro-
duction policy. The heavy and core
sector of industry is very much need-
ed. But we should evolve our tech-
nology. This abject dependence on
fcreign technical know-how is Yringing
slavery on us.

The hon. Prime Minister, $Shri
Morarji Desai, should revive the call
for use of Swadeshi. ] suggest, let us
start the Swadeshi movemen! in {he
same spirit, that we buy Swadeshi
and use Swadeshi, nothing other than
Swadeshi, The growth of ancillary in-
dustries should be encouraged. There
should be reservation of all possible
scctors for small-scale and cottage in-
dustries. The big multinationals and
big business houses have swallowed
the people who are making a living
through hard labour.

15 hrs.

Take, for example, the production of
soap. With the coming in of the Lever
Brothers, all the small and medium
soap-producing units have gone cut
of existence. Coming to the Batas, the
shoe-makers have gone -<ut of
existence. The Batas have even
started repairing services. An crdin-
ary mochi, the shoe repairer, cannot
make a living because the Batas are
grabbing that business zlso. Again.
take Coca Cola. They have sent all
other soft-drink makers out of
existence.

Is Coca Cola something essential for
our survival: Is it very essential for the
growth of the nation? Is it something
absolutely indispensable for the coun
try? Take, for instance, Britania Bis-
cuit Company. They are producing
things which could have easily >een
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produced in cottage and small scale
sector. Bread makers and biscuit
makers have gone out of existence.
Unless you curb monopolies and the
multi-nationals and go in for produc-
tive investment, the investments which
are not going to yield any good to the
common poor people and the weaker-
sections of the society, we are not
going to get anywhere. Putting money
for expansion of airlines, competing '
with the developed countries any try-
ing to be equal in this sphere of runn-
ing airlines or having five star hotels
network is not going to take the coun-
try anywhere. All labour saving -
devices and automation must be Jone
away with at once. I lay special empha-
sis on rural roads. There are 3 lakh
villages which are not even connected
with feeder roads, minor irrigation and
ground waler survey, soil reclamationr
and conservation, cultivation of hill
arcas, horticulture, poultry farming,
sheep breeding, dairying, ete. Expan.
sion of education, all out drive against
illiteracy, will create a lot of jobs. Lx-
pansion of rural public scheme rural
housing, inland water transport, drain-
age, flood control for cultivation, agro-
based cottage and small scale indus-
tries, massive all out rural works woro-
gramme are needed to mop up and
mobilise the potential of hidden sur.
pluses. OQur problem is not lack of
resources but making them available
for produetive purposes.

"

Our work force is the biggest asset
of the country. Earmark now Mr.
Desaisahib Rs. 500 crores—set the b.a]l .
rolling now. Life Insurance Corporation
Unit Trust, General Insurance, Nation-
alised Banks should come forward to
pay this little modest sum,  Though
these will be quick in yielding results.
it will cause no problem, no back-lash
in the economy. You should form l?e-
giona] Development Authorities n-
voiving people for real implementation
of the plan. Otherwise, it will not suc-
ceed.

I request the hon. Prime Minister
to visit China once and it will be 2
new and freshening experience for
him. Please see China once and ‘hen
come and take a decision. I once again
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request you to enshrine in the Con-

~stitufion now jthe “Right to Work"” with

the target date as a fundamental right
and at the same time make a provisivn
for giving subsistence allowance as
mentioned in my motion.

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House takes serious
note of the Prime Minister's ; ro-
mise that the unemploment problem
will be solved within ten years and
strongly recommends that ‘right to
work' be enshrined in the Constitu-
tion to be made effective [fron: a
target date and in meantime sub-
sistence allowance be given 1o all

the unemployed invalid and cld
people.”
. Mr. Hukmdeo Narain Yadav, you

move your amendmenis 1 and 2 and
then speak later on.

SHRI HUKMDEQO NARAIN YADAV
(Madhubani): To the motion of Shri
Jyotirmoy Bosu, 1 beg to move!:

That in the motion,

for “a target date”
substitute

“15th August, 1978”7 (1)
‘That in the motion,—
udd at the end—

“and it should be made compul-
sory for all  able-bodied persons

v whether in Government service, poli-

tics, business or armed forces to do
physical labour for one hour every
day for public works and clean-
liness” (2)

SHRI C. K. CHANDRAPPAN (Can-
manore): 1 beg to move:

“That this House do resolve that
the Government should take con-
crete steps of immediate nature #na
also of far reaching consequences
for finding partial and lasting solu-

¢« tion to the problem of unemploy-
ment which has grown into menac-
ing proportions.”

While moving this motion I agree
with many of the points raised by my
“friend, Shri Jyotirmoy Bosu, but I
must muke it very clear that the ap-
préach to the problem of unemployment
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and its solution should be very clearin
our minds, in the mind of the Govern-
ment, in the mind of this House, Sir,
I think, unemployment is another
manifestation of poverty: it is povertly
itself. Recently, in a report presented
to the United Nations by the Centre
of Economic Growth, they have said
that unemployment is another mani-
festation of poverly. Yojana, the jour-
nal published by the Planning Com-
mission, in its issue May, 1, 1977, had
said:

“It is estimated that the number
of unemployed would be near about
29 million at present.”

That is the magnitude ol the problem.

“The Central Employment Direc-
torate has  estimated that the un-
employed and under-employed re.
spectively, would be 60 million and
3 million at the end of the Fifth
Plan.”

That is, in 1978-79. This is the big oro-
blem that we have to tackle in our
country. It is in this context that Shri
Morarji  Desai, after assuming the
office of Prime Ministership, has made
a very important declaration. Prime
Minister Shri Morarji Desai has said:

“We have to see that unemploy-
ment comes to an end and there is
no unemployment anywhere. But ali
this takes time and cannot be 1lone
overninght; it has to be done over
a period.”

Then he says, ‘It will take ten years'.
This is a very good promise, if he will
be able to bring about a condition in
our country where there will e no un-
employed in a decade. The Janata
Party Manifesto has also stated that
they will include in the Constitution
the right to work; it has been explain-
ed further in their Manifesto:

“This can become a realisable
ideal only if we move towards the
establishment of an economy in
which agriculture and cottage and
small industries have primacy and
are not sacrificed to the big machine
and big cities.”
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I have my own reservations dbout this
statement. But anywhere these are
some of the important declarations
which have been made by the leaders
of the Janata Party after assuming
office.

Sir, I do not think that unemploy-
ment was growing in this country
because Mrs. Indira Gandhi was the
Prime Minister, and I do not think
that unemployment will ind a solution
within ten years if Shri Morarji Desai
continues to be the Prime Minister of
this country. There are more funda-
mental issues involved in it.

The International Labour Organiza-
tion convened a Conference in Geneva
I think, last year, and that Conference
came out with this statement after
making a thorough study in which the
delegate from our country also parti-
cipated; they have said that the basic
reason for unemployment is the failure
of the countries to bring about a con-
dition under which fundamental re-
forms are introduced, basic structural
changes are brought in in the society.
So, the solution of this is linked witn
the structural changes in the economy.
That is why, you can see that mere
economic growth will not bring a con-
dition where no unemployment will be
there. If that were so, then the United
States should have been a country
without any unemploymeni—or Britain
or Japan or any such country, for that
matter. Here I have certain igures.

Here, I have certain figures ahoul

those countries which are highly affi-
uent. According to the ILO Report
of 1976 Japan has 10,50,000 unemployed,
Canada has 8,00,000, USA has 81,00,000,
France has 10,00,000 and West Germany
has 13,00,000. These are countries
which are considered to be very affl-
uent, very modern, with highly develo-
ped technology industry, science znd
everything else: but, in spite_ of that,
there is unemployment. At the same
time, you can see another picture
there is no unemployment in any socia-
list countfy. Just now Mr. Bosu was
sugpesting to the Prime Minister to
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make a visit to ‘Chfma. ‘He will find
that there is no unemployment there.
Two years ago, I visited Viet Nam, a
country which was just coming up,
after trying to recover from the war.
The war over only about six months
earlier, but they told me that there
was no unemployment there. This is
because the whole society is planned
in such a manner that no section of
the society will be able to amass wealth
and, on the other side, the poor
people cannot be pushed further and
further into poverty. If such condi-
tions can be created, then there wuil
not be any unemployment. That is
why I said in the beginning—and my
friends on the other side got an-
noyed—that it is not a question of who
is the Prime Minister of the country.
The question is what path of econo-
mic progress it is that you are choos-
ing. As a Communist, my contention
is that in this country there is a
malady of unemployment and it is
growing into menacing proportions
because this country is pursuing the
crisis ridden path of capitalist develop-
ment. Ag long as you pursue that path
of capitalist development you will :aud
into further miseries. As poverty is
the offspring of capitalist evelop-
ment, there will continue to be poor
people and there will continue to bc
unemployment. So, it is a question ef
choosing a different path, if you are
serious about fighting unemployment.

In this regard, I beg to differ from
my friend Shri Jyotirmoy Bosu who -
attributed everything to Smt. Indira
Gandhi. He has said that now that
Smt. Indira Gandhi has gone and Shr:
Morarji Desai has come, the country
will have a brighter further I don't
believe that. (Imterruptions). There are
certain hard realities of life to which
you cannot close your eyes. Therc
fore, my point is that, basically, the
guestion is what path you are choos-
ing. If you are choosing the path of
capitalism, you will continue to create
conditions which will give rise to more
poverty in this country and, therefore -
to more unemployment. That is what
1 wanted to mrake clear at the outsel.
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Now, coming to the other aspects of
the problem of unemployment, I may
say that there are certain minimum
measures the Government will have
to take. Shri Jyotirmoy Bosu has ex-
plained himself at length and so I wii.
not go into the details of it. First of
all, from where will the Government
find new resources for investment?
This country is a rich country and no-
body has any doubt about it: somebody
has described India as a rich country
but inhabited by poor people. If you
want this rich country to be inhabited
by people who will become rich, then
you will have to invest more and more
resources into our economy, so that tre
rate of economic growth will be higher
and there will be social justice. That
is where the question of path comes.
If more money could be invested, we
can make our people rich. Take the
case of Madhya Pradesh, which is tue
economic geography of this country.
Now the people of that State are very
poor even though that State has im-
meanse natural resources.

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): Why
are you forgetting Orissa?

SHRI C. K. CHANDRAPPAN:
Orissa is very rich. Kerala is immen.
sely rich. In fact, our whole country
is rich. But the question is how we
are going to exploit the natural re-
sources and for that where will you
find the money from. Though there
could be difference of opinion on this
question, in my opinion there is money
in this country. The question is
whether we have the political will, the
seriousness and determination to tap
those sources.

My first suggestion is that we have
to break the monopolies. There :re
75 big business houses. Now 20 to 23
business houses have been added tO
them. They constitute a big empire
who amass nearly 75 per cent of the
total wealth of this country into their
exchequer. Will you make it the pro-
gerty of this country is the fundamen-
tal question,

SHRI BLFJU PATNAIK: Will that
increase employment?

SHRI C. K. CHANDRAPPAN: It
will. I know you have a different
theory. It will increase employment.
Let us see how these big companies
amass wealth. I will cite only two
examples. In 1963-64 the total wealth
of Birlas amounted to Rs. 282 crores.
In 1975-78 it increased to Rs. 1,064
crores. This was during the period
when garibi hatao was the slogan.
Then, take Tatas. In 1963-64 their
wealth amounted to Rs. 375 crores. By
1975-76 it increased to Rs. 974.6 crores.
nearly three times.

SHRI BIJU PATNAIK: You were
in the vanguard of the Government.
What did you do?

SHRI C. K. CHANDRAPPAN: That
question will not help, If you are in the
vanguard of something else now, it will
not help. Unless you change the basic
policies, you cannot change the 00si-.
tion. That is why I say that money is.
there and money can be found out if
you break the backbone of the bigz;
business houses.

Shri Biju Patnaik was emnquiring
whether the break up of the monopolies
will provide or generate more employ-
ment. It will. As we all know, mono-
polies are interested only in making
more profits and further profits. They
are not interested in providing employ-
ment or reasonable standard of livirg
to the people. They are interested orly
in profits. That is the law of capita-
lism. There is no vegetarian tiget. In
the same way, there is no capitalist
whose motive force is not higher and
higher profits. So my concrete sugges-
tion is to nationalise all firms and com-
panies owned by the monopoly hous=:
And you have to nationalise a159 the
companies owned by the multi-na-
tionals and their subsidiaries. Put a
moratorium on the repatriation of
profits immediately as also on royal-
ties and dividends of foreign com-
panics. Break the parallel economy
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«of the black money by taking all pre-
ventive measures including demo-
netisation ebout which the Janata
Party was discussing the other day.
Collect arrears of tax. Confiscate the
hoarded gold and other wealth of
the rich people in the country.

Then, completely take over the im-
port-export trade. Utilise fully the
installed capacity of the industry and
minimise foreign collaboration.

If these steps are taken—I am not
saying that this is a panacea for all
our ills—but if these steps are taken,
vou will find that there will be new
resources which you can invest.

Then there is the question of pri-
vate sector. They should be told to
behave in a disciplined manner. Ac.
cording to your own report submit-
ted to this House, there are certain
interesting things. In March 1975
the total number of people employed
in the public sector was 130.38 lakhs

as against 68 lakhs in the private
sector.

The public sector was giving more
and more employment to the people
because the public sector will not
have that character of profit motive.
So they gave more and more em-
ployment to the people whereag the
Indian privete sector gave less and
less employment during the lasgt few
years. So you will have to call the
private sector and tell them to be-
have properly.

There are other steps which are of
immediate mature which are neces-
sary. There may be a time-bound
programme for rapid industrialisation
of the country.

There should be land reforms be-
cause in our country without land
reforms you cannot imagine the bulk
of the unemployed people. If you
take Mr. Raj Krishna who is now a
Planning Commission Member, we
have 19 million wnemployed of which
nearly 8 million are in the cities and
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the rest are in the villages. So, you
have to implement radical and re-
forms and distribute the surplus to
the poor peasants....(Interruptions).
There is surplus; only the assessment
of the surplus steadily came down.
That is all, but the surplug is there.
That is all details and I am not going
into them.

Arable land should be distributed
among the peasants for cultivation.

Then, promotion of agro industries,
cottage industries, small-scale indus-
iries and undertaking large-scale pub.-
lic works, road construction, rural
electrification. ...

SHRI P. RAJAGOPALA NAIDU
(Chittor): Rural housing.

SHRI C. K. CHANDRAPPAN: Yes,
rural housing.

SHRI K. LAKKAPPA
But nothing is going on.

(Tumkur):

SHRI C. K. CHANDRAPPAN: And
take steps for primary education, to
implement the constitutional provi-
sion regarding primary educatien and
also a massive scheme to eradicate
illiteracy. That will create job oppor-
tunities for many many milliens of
young people who are educated but
are unemployed.

Then there should be a plan to
fully exploit our natural resources, to
develop fisheries and forestry.

There shwitld be an efficient social
service scheme including a country-
wide health service scheme even to the
remotest village and our educational
system should be re-oriented accord-
ing to these needs. That meang that
more vocationalisation wil] have to be
there. '

Now, the question is that apart from
generating jobs there is another job of
defending the jobs which are already
there beacuse there is a large-scale '
closure, lock-out and retrenchment
going on in our country.... -
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S.H_.Bil BIJU PATNAIK: Also strikes.

SHRI C. XK. CHANDRAPPAN:
Strikeg are there. Tomorrow we will
discuss how the strike in that Kiri-
buru mine is going on.

SHRI BIJU PATNAIK: I just re-
membered.

SHRI C. K. CHANDRAPPAN: You
just remembered. Last year 76 per
cent of the total mandays Jost in this
country was due to arbitrary lock-
out, closure and retrenchment.

I do not hold you responsible for
that. But that is the fact and even
to-day that continues.

SHRI BIJU PATNAIK: How much
is in China?

SHR] C. K. CHANDRAPPAN: I do
not know. We will make research
together. In regard to automation
there should be more rational ap-
proach. It should not result in large
scale replacement of labour.

All casual and temporary workers
may be confirmed. Contract labour
system should be abolished. All those
who are in these systemsg should be
made permanent workers.

Employment should be ensureq to
apprentices and trainees. Statutory
provision gshould be made so that
there is no eviction of land tenants
and share Cropers.

These are some of the measures by
which you will be able to provide
employment to many more people and
at the same time protect employment
opportunities which are already there.

Certain measures were proposed by
the Janata Party before the forma-
tion of the Government. These were
good proposals. I think an assurance
will come to us from the hon. Minis-
ter that there will be food for work
or employment scheme. But noth-
ing big is being done. There may
be small things which are being done
here or there.
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In this House we were discussing
yesterday that nearly 21 million ton-
nes of foodgrains are in the godowns.
Now we are facing a problem of find-
ing additional godowns. Lot of it is
going waste. It is rotting and js not
good for human consumption. It is
in this context that the programme
becomeg irrelevant. You pay the
worker in kind and ask him to work
in nationally important schemes.
You mobilise people in a"big way for
the construction and completion of
Rajasthan Canal. You ask them to
work in Nagarjuna Sagar or to come
and complete the work in Kerala. in
Orissa, etc. Have some big schemes,
There should be proper approach.
Have you got that approach? You
have never spelt out what it will be.
If you have that approach of mobilis-
ing the people and bringing them
in a big way for construction work
and providing them food instead of
wage and asking them tg work, that
will not only provide them relief but
also it will add to the national wealth
of our country. Are you serious
about the scheme—food for work. If
you are serious about it, then what
are the projects that you have in
mind? We f{ried it in Keralas. It
was successful.

Here, there is no political bar. You
can approach everybody and you
can mobilise the whole country pro-
vided vou can give them leadership
and provided you can inspire them.
That inspiration will not come by
making speeches. There should be
programmes and there should be
guarantee that you work in Rajas-
than Canal and the area will not be
taken by kulaks but that will be
given to the people for cultivation.

Shri Raj before he became 3 Mem-
ber of the Planning Commission, pre-
sented very interesting schemeg before
this country. That was liked by the
framers of the Janata Party mani-
festo. What was the scheme? He
said.—If you take the 20 million un-
employed people and caleulate in
termg of man-days lost how many
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days do you lose? They are unem-
ployed. There are 20 million people.
Give them Rs. 4 @ day. It is a relief®
measure. You provide them this
amount of Rs. 4 a day. You ask them
to work im nationally—important, high-
ly productive schemes in the coun-
try and in 5 to 10 years if you have
a scheme like that you will be able
to make progress. You will have
to spend Rs. 150 crores a year. Well,
it may appear to be a big amount but
I have suggested how the money
could be found. If that point of
view is accepted and if the program-
me js undertaken I think Govern-
ment will be able to make a break-
through in the matter of creating more
employment opportunities and pro-
viding more relief to the people. If.
you fai] in all these things, then I
think you will not make any differ-
ence in the approach which was made
by Mrs. Gandhi.

SHRI BIJU PATNAIK: I am in-
tervening as I want one or two clari-
fications. He referred just now to
what Shri Raj, Member of the Plan-
ning Commission had said. If you
take 2 crores of people and if you-
give them Rs. 4 a day, it amounts to
Rs. 8 crores a day. If you have it
multiplied by 365 days it comes to
nearly Rs. 3000 crores and not Rs.
150 crores a year. This is number
one. Number two is this: Supposing
all the private sector is nationalised
today, this morning, would it provide
one more job? That is the question.

SHRI C. K. CHANDRAPPAN: In
calculation if I made a mistake, I
stand corrected. But in relation to
that second question T am very clear
in my mind. The tiger will not
change itg colour. There you may
hold a different view but I don't agree
with jt. I wish that the Prime Min-
ister succeeds in implementing the
programme and the scheme about un-
employment being wiped out in 10
years.
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If you are:able to do that, I will be
the first man to be happy wbout it.
The people will be happy about it.
The whole country will be happy
about jt.

But, unless you pursue a policy by
which you make fundamenta] changes
and departure from the capitalist path
which this country has been purus-
ing for the last 30 years, this pious
wish will remain a mere wish, which
will never be fulfilled,

With these words I conclude my
speech.

THE PRIME MINISTER (SHRI
MORARJI DESAI): I would be away
both from capitalism as well as from
communism and I say this very force-
fully and very emphatically.

SHRI C. K. CHANDRAPPAN: 1
could not hear him.

MR. DEPUTY-SPEAKER: He gaid
that he would be away from bhoth
the capitalist and communist paths.

SHRI C. K. CHANDRAPPAN: No-
body succeeded in that way.

SHR] MORARJI DESAI: You will
see that now.

SHR] C. K. CHANDRAFPAN: I
wish you all success but I have my
own doubts.

SHRI MORARJI DESAI: Doubting
Thomases have never succeeded.

MR. DEPUTY-SPEAKER: Motion
moved:

“That thig House do resolve that
the Government should take con-
crete steps of immpediate nature and
also of for reaching consequences
for finding partial and lasting solu-
tion to the problem of unemploy-
ment which has grown into menac-
ing proportions.”

Now, Shri Saugata Roy.
SHRI SAUGATA ROY (Barrack-

pore): It is with pleasure that I rise
to participate in this debate on the
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Motions moved by Shri Jyotirmoy
Bosu &nd Shri C. K. Chandrappan. If
it had not been for his peculiar rela-
tionship with our erstwhile Prime
Minister, Shri Bosu’s proposals would
seem to be very laudable, but, some-
how or other, he relates anything and
everything in the earth,—whether put-
ting a man on the moon, or unem-
ployment in India,—to our erstwhile
Prime Minister, to which I cannot very
well agree. But, though I am not a
rommunist, I agree with Shri Chan-
drappan that there cannot be a total
solution of the unemployment prob-
lem unless there is socialism.

Sir, recent data show that even in
the advanced capitalist countries, un-
employment js on the increase,

In Britain, the jobless number tou-
ched 14.6 lakhs; in the undeveloped
countries, specially, in Bangladesh, 20
per cent of the people are wunem-
ployed; there are six million people
in Pakistan who are unemployed. To-
day, in the U.S., unemployment has
gone up to 9 per cent and in France
and West Germany where they used
to import labour for hard work, this
spectre of unemployment is raising
its head. Ii only shows that there is
a crisis even jn the advanced capita-
listic  countries. They are facing
this problem anew. I have no illu-
sion about the Janata Government
that it is going to usher in socialism
within a short time.

But, at the same time, within this
limited perspective, T welcome the
Prime Minister, Shri Morarji Desai’s
announcement that unemployment
would be wiped out from this coun-
try in 1en years. To-day, when we
study this problem of unemployment
in all seriousness, we have to note
down first of all the figures which are
growing. According to present esti-
mate, the unemployment in India is
Toughly 23 to 24 millions. The Bhag-
wati Committee which went into the
problems of unemployment in 1970,
in its report put the unemployment
figure at around 18.7 million; in 1971;
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16.1 millions were unemployesd in the
rural areas while it wag 2.6 million
in the urban areas. It iz no wonder
that the unemployment figure goes on
increasing; from 18.7 million in 1971,
it has come to nearly 23 to 24 millien
in 1977,

This is a problem which we should
all take into consideration in all
seriousness. The unemployment prob-
lem has now assumed its explosive
proportion that it has to be studied
in depth., We are all agreed about
one basic thing when Prof. K. N. Raj
says in his book on ‘The Problemg of
Unemployment in India’ that the
weakest part in our planning in India
has always been the employment plan-
ning.

In the first Three Plans it was
supposed that employment would be
a corollary to development. They be-
lieved that it will be a corollary to
investment and, towards the end of
Fourth Five Year Plan, we began to
see that investment alone did not gen-
erate employment and the problem
was assuming a dangerous propor-
tion.

So, towards the end of the Fourth
Five Year Plan, the whole country
was seized of the problem and it was
at that time when the Government
appointed what was known as the
‘Bhagwati Committee’ to go into the
problem of unemployment and to
suggest solution to this unemploy-
ment problem.

Sir, the interim Report ‘of the Bhag-
wati Committee laid emphasis on
certain programmeg for solution of
this unemployment problem and this
remains as valid to-day as it was in
1972 when the Report was first adopt-
ed. It said:—

“In the execution of the Plan,
importance should be laid to the
following schemes which ware-
labour-intensive: —

(1) Minor irrigation;
(2) rural electrification;
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(3) construction of roads and
inland water transport;

(4) programmes of
ing;

rura] hous-

(5) rural water supply and

(6) education.”

Besides, to solve the unemployment
in urban areas, they suggested ccr-
iain things; they said that the urban
youth will have to be helped for self-
employment. For that two thingg are
10 be done, firstly maximum utilisa-
tion of installed capacity in industry
.and reopening of closed units and
secondly promises of providing em-

ployment for the educated unemploy-
ed.

Accordingly, at that time, around
1972, the Government had taken up
some new schemes. At that time the
Small Farmers Development scheme
had come up; also marginal farmers
agricultura] labour scheme also had
come up. There were certain sche-
mes for the rural employment which
were first conceived by Shri Mohan
‘Dharia when he was the Minister of
:State in the Planning Ministry which
»put the target of unemployment at
12.5 millions for every district; allo-
«cation was made in the budget and,
/in the Plan, for that purpose. But,
-unfortunately, this scheme misfired.
In respect of basic unemployment, the
crash scheme was not linkeq up to
the total development strategy. We
‘wanted to have a crash scheme and
-30, the total development strategy in
India was not linked to this crash
-scheme. Although a large npumber
-of people were given employment in
these schemes, the unemployment
problem did not show any gign of
solution. So, to-day, when we are
“thinking of solving the unemployment
problem, we have to think a new of
-our experiences in the past. Here I
do not agree with Shri Bosu when
he said that during Shrimati Indira
Gandhi’'s time nothing was done to
:solve the unemployment problem.
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It wes in her time that the Commit-
tee on Unemployment was constituted
and Shrj Jyotirmoy Bosu was a Mem-
ber of that Committee at that time.

Such a scheme was taken up at
tha{ time. Whenever you think of
more employment, you have also take
inlo account the mistakes that were
commitied formerly. To-day I see no
signg of solution for wiping out this
mistake. I say this because in spite
of the Prime Ministers assurance that
unemployment will be wiped out in
ten years and, in spite of a very acn-
aral and vague talk that there will
be decen:ralisalion of economic power
and unemployment-less planning, ihe
budget has not shown anything to
solve the problem of uncmployment.
In the Approach Paper to the Fifth
Five Year Plan the goals of the -
tion were laid down. They were re-
moval of poverty and attainment of
self-reliance. But in the six months
of the Janata government no contours
of the basic development strategy to
solve this problem gf unemployment
has been laid down.

There ig lot of talk today about
giving incentive to industries for em-
ployment. If that is to be done, the
first thing that has to be done when
you give subsidies to industries in
rural areas and backward areag is
that you have to give them pot in
terms of how much they have invest-
ed but in terms of the number of
people employed by them. You have
a look at the budget. The fiscal mea-
sures do not suggest anything where-
by incentive will be given on the

basis of number of people employ-
ed.

Then I come to the point of prio-
rity development. To whom we
should give the jobs? The priority
should be given to the poor. How
that can be done? Such a scheme
is already before the people. The
Maharashtra Government has come
forward mwith a Bill—The Employ-
ment Guarantee Bill—in which every
work seeking person in the rural
areag will be provided with a job
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or a dole of Re. 1 per day. This is
,an extension of the Employment Gua-
rantee Scheme which was already in
operation in Maharashtra. This sche-
me has even been commended by
the ILO. Today Maharashtra Gov-
ernment has the courage to come
forward with such a Bill which has
gone to the Select Committee which
is due to submit its report in a day
or two.

Sir, 1 quote from what Mr. Raj
Krishna has to say about the grow-
ing unemployment problem and Mr.
Raj Krishna is an economist who is
very close to the Janata party. In
thi. article he asks what is the chal-
lenge and says:

“A nation-wide work guarantee
programme will certainly be an or-
ganisational challenge. But it is
indispensable and feasible. It can
be organised so as to meet all the
cbjections which are raised against
such programme: high cost, low
productivity and the risk of infla-
tion and corruption.

“The only way out is the exten-
sion of a work guaraniee program-
me to the whole country within
five or ten years. It will cost about
Rs. 3,300 crores a year which s
only gne-third of the annual plan
outlay. This is not an excessive price
to pay for rooting out the evil of
unemployment and ensuring 1o every
able-bodied worker in India a
minimum daily wage.

Again he says:

“Thos¢ who oppose a work gua-
rantee have failed to produce any
concrete policy to eliminate the
backlog of massive unemployment
within a short, definite period.
They merely keep harping on
traditiona] growth policies. But
these policies continue to swell the
army of the unemployed. A work
guarantee on the other hand can
attack the unemployment problem
directly and eliminate it within a
decade or less. And a sincere com-
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mitment to a full employment p;
gramme, involving a huge outlay,
will indirectly force more progres-
sive resource mobilisation and the
choice of more appropriate products
and techniques. Without a pro-
gramme commitment there has been
no pressure to adopt a really em--
ployment-oriented strategy of
growth”.

Sir, today the government has been.
good enough to admit this motion.
Sir, the Prime Minister is here and
I say to him that here is a challenge
before the government and here is a
challenge before the Prime Min-
ister; let him accept today on the
Floor of the House a work-guarantee
programme for the whole country and
a work-guarantee programme whicn
wil] ensure employment to the rural
poor for the next ten years. In a
country like India where there is so
much of soil conservation work to
be done, where there is 0 much of
monsoon and floods here where affo-
restation is so badly neglected, we
have not been able to utilise our
technical people to solve these prob-
lems. As Mr. Raj Krishna pointed
out, I hope that the present Govern-
ment will take up the challenge.

I want to speak on one more thing.
I have not been able to speak on the
problem of unemployment in urban
areas. In our country where all the
resources have not been tapped, where
flood-control problems have not been
solved, where power generation prob-
lem has not been  solved, technically
qualified men remain unemployed to-
day. What is neacessary is the re-
orientation of our whole technical,
not only vocational, but the whole
technica] education system. It js ne-
cessary to recognise that today, a new
orientation ig to be given where
urban employment and the need of
the country have to be linked toge-
ther.

Today the Government has to come
forward with certain concrete mea-
sures both in the rural areas and imr
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the. urban areas; it has to break the
stranglehold of monopoly houses; I
say this not because I want to speak
against monopoly houses, but the sta-
tistics show that the growth of em-
ployment in the private sector has
always been slower than the growth
«of employment in the public sector.
Never in the private sector wag there
any growth with regard to the em-
ployment of men. It js a sad com-
mentary on the system of education
that in a country where there are
s0 many unfinished tasks of develop-
mental work, power generation flood
control, soil survey, etc. we have
not been able to provide jobs to the
educated unemployed; matching of
developmental needs and content of
-educationa] programme at thig stage
is necessary. I hope the hon. Prime
‘Minister will attach great importance
to the giving of employment to both
the educated and uneducated work
force. I hope he will take wup this
challenge both in the urban and rural
areas, and a detailed scheme like the
one taken up by Maharashtra as re-
commended by the LL.O. will be
taken up to provide employment.
Otherwise the unemployment prob-
lem will not be solved within 10
years as is claimed by the Govern-
ment.

Nt wAme faw (TwEER)
IIPAS REIRq, T ANG AT IIHEY
T @ g AR fawdr 99w @
¥ & TS Al 920 7 g9 A F A
7T oY WO wTE ¥ 98 oaE frar
fF 2o ¥ Q9D FT qAF A 2
¥ 10 gr FAq A A F FAS Far
7w, N faed 30 & ¥ weuw F
¥ T ¥, 7@ A fawar Frg wf )
# w7 w4y S FT F9TE AT, AAH-
Az ZaT FF daar ol Y FEF 9T 2
¥ I 9T AW Y WETRAR qaET
o I7 93 qa& Iz e v,
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AR I ¢ 5 ow widw 9t @
ot sitaey gfy Tt areft sidw ot
FT UF ATHT T54E § &1 QT 4T, AR
TR IqH WeqE ¥, IR wim fear
qr Fra€ § oY M AR wE F war
g1, e or@f, fee aAQEENe |
g ¥ &Y ey o A S 1942 A
fraz zfrear &1 aro fear av g%-
FTA-FTET A qrar fF ;o< ey o &
oF I} frae Fgr & O gwEr @) A
FgaT w1ey, &Y AT ITF € g1 A |
HIT T § TaT 39 e gausgag-
#T F I ¥ W FTATSEAE 6, 7 9 TF
Fgd € AWAT ¥ WOH! aTE TG
FTAT @T | STH! F@1 FW (A 30 a1
#1 fa=ar IF €t | wvE FW A F A
it frr, zad A1 o Y &1 § wayd
FATYT I 9% F1E aEAET FT 9=
TG AATIAT, TAAT &Y FE fF IH 7A
F ot a9 W@ grlt gw & At &1
g faer ) few § &/ 9a@ R
FIA 4, UF TTh TG FHET T g FI4
IHA 4 AT ITF WG A9 AT FH
gW 2T 31T & & g FA 9T W@ ¥ IS
AT FT ST FTIT &1 F1F T ard § 7
Fifow F@ ¥ 1 gre A ITT AW H
fag aEm SQITR J19ET &7 =9
a9 w9, gu R aF qx oo #
d1 gTF 9¢ UF GAHCHT FT qreAars
Fmr @A § fF gum w=r sfwer
gfrmr et g afvanfas gismr &
yweta  fafwa wor wnt 1 ag AT o
¥4 aFSl, AU g J|W@T g | FIF
A 7T F FAAT o7 HIT HITTHT FT 779G
q2A T T 97 | AAAT fFq T g,
Iq¥ wFEg 91 F Alamt #11 F9
fear sz, afew i § @a: &1 99
gAT T AT\ TART NATCHAT HA
I AN F I TE F AT |
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o ' €7 ¥ feed e
g 3w ¥ 3, 7g e nfeww & | fawelt
T FY A -aforr & daem firar or
i a8 aeFTCaTe WY A 5 A Ao
T FTH AAFT NFAT 947 @Y &) I
feAt o aga i §arm s A
fray a0ame &1 AT F TR
¥ ot wiwe faed ¥ g 90, 92 ¥w
& faea &1 Sa¥ Tw & a QAT FT
wFY TEY 9T, 98 W WiEs TGl 9|
afer 1975 & mfex a% 92 @
F P T, ATOFA 42 1 FAT 10,
12 9rg &1

%" ag g 5 a9 W & 5
TG F FTH &, T gH A9 A, @ v
FW A f5 5 FM@ 71 519 I F oF 99
AT A1 1 FAT F1 FT7 37 7 20 a7
T 1 FUS 12 AT T FTH 37 | 22
g AT | FT FTHT ATH ATH IS
FAT &, 98 T qF ST &1 A4 AT
Iagr femdz Y 37 =1 SuE )

IR AT WAl AT 27 IR H
draar g ar J@ar & fF gr 9T ¥ ga
UF AFTT A%T | FYAT 23T ¥ 60
FUS FTEITATE AT 5 FILHT T H1™T
TfXgIT AT FEAT S ! M ST a@H 12
FUT ofe@r 20 ) T 9T ¥ swa oF
AT AT 3T qT7E & 12 FUS aF1C &
T | frady gf=r Ty F7 ogvwe A
I WT F 5 M@ AAGET KT FTH I
F AT FATE oY, 97 fggw ¥ R
dT 12 FAT AW FT FH 37 F fopaan
Fag a7 ! 7T 34 feAqi a% sfew
ST I AFGT 1 FT FHET 9T 4T | TE
gidt a1 FAGEIIEAT  FT &lET
wAT IAF A & AT ? WAL T
faat a= fgrgeama &7 QoA 99 g S
@ 3IF F faw srar 1 fFaeT warw
g ATART AT, T AR FT 7 511 307 &7
Avam wr G & aeAfa &

#1§ 7€ T a3 W foadr e-agr g
@ ag VI F w9 T
TEHTEE B2 9T ¥ 0 WE A
2

R T T *Y yawar & fr gt
varg g A ¥ fafvwa gox s@m@r
2 fF 10 @9 ¥ AT &7 qAH T
&Y ST | U q<E 10 /I WK FEA
JIF 22 I | Ig WY QFATIHE T
Had AN F wiwel » fgwe ¥ w@qa
FTFX T AT AR FY TAML
T A A ) Fg AT LT WAL AYT ATHT
qa7 7 BT, §F FT AFAET HAL T &
E ZY |

I FAF T GVEAT AV FT TELT 9T
fFadamd A FFET R T FH D
faz et @ & A= ® AT AW
2Y, TAY FTH JOT AT HT ATIE HIA
HIT F7 g A | IJAHT WA ZHA
S ¥ 73T 4T, S T AT HT Fieqw
ff aEed ¥ W 9w awg ¥ A9
77 a1 fF ag w1 wrfE S | @
g

st wmoga St w7 & f aely At
HFo T FBIFTA LN &, A 7 T IFTX
ghT T 1 9g 59 fog @ fe afeae
Fag IR TR A g e A
F® AT FFq a7 WA | IW qE
T TEg AT@ AN dt I @A | B
g3 Sarar foeaT #39 FF qEVEEAT @
g

afFrga S faararamaag g
f foret o @S grest F71 dzr 79 91
aFTT 7@ faar &1 gaem 1, ©R
1T Feaw Hor F AEH! & 32 F1 FH
78} fasrar 81 gETE & wwgw aAf,
Far, SArfE Ak a8 AVF T W oET
FE T Fgr GoT 9T ¥ QT § 1 AT
WEY § T HISHT FT &7 THATIAS
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Ry ¥ fefer #fac & s ¥
T AT ], W A a< wr am @
& o w5 arg 2T, @ e AT
F1E A¢ (o TAMT—uR faw W H
X ¥ 9 wrar § fF A A e
quaT |

AR W A 4§ GHEAT HIH WAAF
&7 # &1 T Q¢ H A Aras WE
9 Q9 fFar g, 3w AT IAAT X I AT
ae-fest & @rm fear 21 faam
aaral & frew FamEi F = Frwn
T ¥ I UM 7 qgd 79 far
&Y F FTI0 FFAT 7 TAAT TTET F7 HIAT
Tags e &, FifF oF a7 ¥ T
T IATET ¥ OF BEy "7 &9 AL 97

TARINH 1S avg & 17 2
o ot farzw awe & o w81 #1
Fw 7§ faear @ H1T gAY wEIFT
&, wafq w< fFaT & T19 & ey &Y
HI a1 Y 9 FT @9 2, I T@ FE
H &0 FIA qAT | S61< AIGHT & 74
et ¥ ™ 9 F1 Fifaw F@T g,
afFr wFIF woAr awmw fae
SHY 929 § g SAdIq FI4T §, Wi 7T
IFA ARG T=T g1 &, a1 q o1 I
HAATA HA 7 &, 91X 38 aE &
AT $T TR ST FAGT T TS
g1 & srgw fF ag ge7 wEEAFd &
e ¥ wear ¥ fasre 20

W FHIR UWAEHT TFEES A
am fommd &, § saREY 08 AtFaE
A E, ot W aga g A E
for war-femr ot e IwAT
% A fomma 7Y mar € | S S A/
T 9T AT foaTd §, 5 fFq a1
Fw foqr ond, ag WY uF GwET |
ZAR WA # Fgrad g f6 s e
w127 97T, AT ZN A AT, WY T A WIATH
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o T ¥ IR §, R W gy
qqT, A W A T | AT ATHT AT
¥ WA § 71w vy o € @g g,
T T TFT P ¢, W A W ITS
FH, INTIH =W, TE F qHAT &,
ag A wau-fany, T-ITS, wH
FT qFAT E 0

39 faog & qwwar g f5 & aw
LT & THAA A oo 7797 o &,
T Ig FIW 2 | faar 9o, 9 3w
# IW F IR # oSS afg @9 arer
2, 39 W AA wT §, ;itF F A
FILGM, @ a7 THAT § AT FT F9A
TAATH  FT FIH &7 T4 +, IUTEA
FT FH TG T TFA 2 199 T07 TH
T ¢ ogifE e & agan
T@A AT @, ATFT AATA F I
FY AT arew g qw F &Y 5w g,
IAT A AWAT TE A, AT I F g
St #E ot AFE= AT grm, 9 i
THIEH FTH FIA AT ATHAATT gHIT |
AT W F wewae ¥ fou maeT
g 42T &Y WA | gEY a%E Tt
&Y 78 fr ag I3+ orer 93-foa @ar &
zafay farear & 1 garr 2w 9 a@
F HE] A TLT £ | AT JATRA A
e F W # 927 g 1 oF qv "o
farert swaewt foad g@@ SuTT HAS
FT T § ATHT WA AU, I3 ~@T &
qr ag w{E 9w T FET AT,
FqE F1 K9 7 fawred qF @@ I &
FTA FAT & | [T FTAT 1T HAT
fowr g TEmiT  tAREw § AT
T FCAT A@T & | FAT & Svfa 1§y
TIEHT  §AS Qg9 AT § WA AW A
IF AR A AN Fgr oA fF e gw
© AT AT THRT TAS ARaT g1 G
o e g &t 1 fom ol & o
25-50 FATT ¥ FAT AT g T I8
s g1 & faedy Y w9 AT =TEar )
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AT TeT ¥ o § —ahh, W
uiT a4+t |
16° 00 hre.

JaT qrEf #t §EC ¥ uw far
tH mwma ¥ AT & A
F1 TH FA FTXGTH F4T | 7 719 &Y
3q YA KiET & W AT AT 99T |
7g A 5w ol F A A q|rar qEa
g v dw aral o oo Im #r o
§3ig ¥ ST FT 9@ § WY AR a=7Y
G F A FAT g A g Iy
qTH T Y AT T & A wEn
WY arfgn & wmo gt & 9% qra @
¥ 1-2 gAY ¥ §U &AW FEA |

TET gATT AT 4z g 5o
1T #Y faw awg ¥ ew & van far
¢ A1 e ag & gwra T WiNwn 9@
¥ IHF FAI A U FTAT Y q¥W
fr fegeaam &1 @t #1€ ft i
gRT JEE! g9 OFTH WY MTE &
gt it T T fR TW Ao ¥ W
a%g #1 &3 §3a @Y At ar wa @t
T F Joe ar fews gvFe FT A
30 8T FT FIT 97 JAH! {IG FA J
& 7 T | T gw g A1 IR
FEFE@ E A A IFTE 1 FFQ
& A X g AT FT FW FA
N EY A gw AW AR gy e ¥ F|
affm zo% o & gg WY guE o
SUTR FAY WX HUHT FCH A AT
ar g7 ® w1 W FfAoga g &
STt AfFT w7 g7 au w99 w7 A
fez ag 78 @ i Tow amgE wT A
AT TN § F2r fF gH AT Iy
A IEET HAERT § FATIT AT T
ara 7Y fY | SEEY T w7 avg Y
FATT AT TFAT §, TTHY TR § U
WY TATAT AT {FHAT § | FTH K ALY
g% FR T IE ATY-ATY g A IETT
grlt ag ® W | I W @
Jw afedegd g & s &% ) 2 off
1795 LS—11.

& grm & W sredr wi) ¥ s
g @ e g fF wweT waTey
frds # g g 1 Sfew aw
T T T a1d arg TE w@Y qw aw
FH TH T8 |

TF A9-9T9 UF W qq e
3 fr oF @ ool ¥ qrg g
&, a8 Mg # ATHT TR § A w@r
g B Y mE< & et A1 H 0w WY
HY ZEF T@T FAT 2 | A ag W JaAv
g fF oF Tt 8 oF Jamre——
T G T A1 | @Y, A A7 =qT-
HEHl 8 0F QIme |

AT A AT FToAAT Y
WA LA F A 7 o W
fom a2 Za #Y ToET EFw ) e Aw
g F AN T TIT FATA & IeMEA
F 1 g A 6 ofe der agw a3
THT 9T Wl F<H A HE TH 30 G
¥ 5 9T §o §H FTH AT 1 1 FT
0 fFar 91 @ 91 SAN W @F
TN ANE F 1 AT o X FF 5
AT FT FTH F4AA FT A&F Jq0q7 et
® qEE Ty | foray Aw Fr fawrd
1 T fawea 9%

w & & 3w F Aloraal AT 0w ¥
Fgar, #ife e 15-20 A= & A
fomT % @2 ¥ @ & www-eTey o
3w ord, f6 2w & Ao & fggem
N AYAE  qOATAr FTIGAR T W
g avra A feay @Y e o @
fe S v fored fadi awaTd g Iy
w17 qrat # F g 7 1 & =g
geits ¥ & wx qrar # Mo A, Y Fr
AT 9 Az w3 Afaw, et F
T T g g 1 off W qgER
T T AT TEATT K TN T LA A
T < fgge 4T & Afodr A
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g vl s ¥ o s S
AAFL WA & a1 | ¥ awmar g
fred o 7 qav frew el o=mg
¥ § W AlE Ygee a9 0T
aTaT # 71U 9 FHY BT § fF A=ar ardf
F GIHL W SEF NGH Hell =Y
O A R 77 g § Wax
TAIMA & a7 FI gA F4 & (¢
fegeam &t smar & W Ow A
| ¢, FAAIHgT #Y AT AL 39
TE 9T WA @7 9X MG g AAAA
TEIR @A | 7T Rl & wrg & IR
F@ g & owar qdf &1 S S

g T fegwm &Y argTovr SEar &y
el AR wwwT & afwefwa 2

7aH ¥ g faindy avn & WY agw
fs 3 Wt &7 fxor ¥ wew @M T

SHRI BEDABRATA BARUA (Ka-
liabor): Mr. Deputy Spearker, Sir, it
is good that this House discusses the
unemployment problem of this country
Mostly we discuss rather the problems
arising out of employment. The or-
ganised labour; constitute possibly a
very small fraction, They may not
constitute evemn 10 per cent of work
force in the country today. 1 in-
clude in this all the office-goers who
have multiplied to such an extent to-
day that the work force is increased.
But the attention on the organised
sector is because the organised sector,
first of all, can pay trade union dues
and get the service of the leaders.
This is ne aspersion on anybody, but
I say thit is more important. I am
saying abe it trade union leaders only.
This is how the cause of the unem-
ployed, the vast unemployed work
force in the country, goes completely
by detault except in the speeches.

16.00 hrs.
[SHRI SONU SINGH PATIL in the Chair]

It is no use blaming the Congress
Party although I do admit that dur-
ing the regime in which our Prime
Minister was also a Minister and one
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of our leaders, during all these years,
the unemployment rate has gone up
every year. It is true. But it is
not true that the removal of Congress
Party would make any difference to
this unless there is a large difference
made in the drive for economy in
different directions. It is true that
as my friends who moved this motion
said, this is an endemic sort of situa-
tion in all capitalist countries, but it
has got the evils of capitalist sys-
tem and we do have this problem in
an endemic manner, in a much more
ingoluable manner. It is no use
talking about the unemployment pro-
blem of Swedon or Japan or even
England although Englang is almost
borne down by ¢ Me payments, but in
those countries where vast wealth is
created, they can possibly pay be-
cause they have surplus money. They
can pay to anybody for having more
babies. They can pay money to a
mother who perhaps has got 10 chil-
dren because what they lack is not
money. They can pay money to 10
per cent or 20 per cent of the unem-
ployed work force. = But how can we
pay this money which we do not have?
Therefore, all talk about paying do-
les is very suicidal.

In all developing countries, where
they have to pay doles they do it
symbolically, to satisfy the unemploy-
ed, and the most wvocal get it, and
the rest of the section gets farther
down. It happens. In Ceylon,
when they wanted to give subidized
rice, the economy could never go up.
In Burma also, it happened so.
It could happen anywhere.
It is mnot a question only of
unemployment, If we try to start
‘welfarism’ without getting work
from people, we are going possibly
to create problems. In a developing
economy, the dimension' of the pro-
blem is very vast. It can be faced
only by @ new drive in the economy.
China possibly is a good model; and
we say this in spite of the differences
in the two economic gystem. I do not
think this country will ever go the
China way, just as China never went
the USSR way, nor did Yugoslavia dg
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it. If we want to develop our econo-
my, we should take a lesson from
CHina. In China they fed the entire
work-force and it was wused in
building activities. In our country,
we do not have, like the Western coun-
tries, a vast amount of wealth and
a very difficult labour situation. We
have the opposite. @ We have a vast
labour force; yet we have channels
and canals to be dug and vast rivers
to be tamed. For all this huge
amount work, a vast capital is requir-
ed. This capital is our labour force
which is our capital and our curren-
cy. We are supposed to be a coun-
try where every day a few crores of
people are idling away their time.
They are not happy about being idle.
It is a pain to them. This is the pe-
culiar situation, We are a capitalist
country in our own sense. We are
capitalists in the matter of labour
force. We have a vast labour popula-
tion and a vast amount of work; but
our economic System does not en-
able the labour to be utilized, and
payment made for the work.

It is true, ag Shri Chandrappan has
said, that we will need Rs. 3000 cro-
res to do something effecting but
these people who will be paid Rs, 3000
crores will bring about a produce
worth Rs. 10,000 crores. It is very
good economics. If we spend Rs. 3,000
crores only and get that amount of
produce. But the question is one of
finding resources. This can be done
only if we can divert the resources.
To-day the entire resources have been
diverted towards industry. All the
advances of State Bank flow in one
direction. = Sometimes government
comes forward and says that they
must give 5 per cent of the advance
to the small-scale industry; and then
those institutions say that these peo-
ple do not succeed and that they do
not know how to use the money. We
must first of all be clear about one
thing: if we really want to employ
Iabour, we must use our currency,
viz., labour. Our currency is not the
printed money, but labour. We must
first of all ban all labour saving pro-
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jects. 1 do not say that this should be
done in every case. .For example in
Lal Imli woollen mills, they employ
4000 pedple; they produce the same
quality and the same quantity and
make some profit. We have also al-
lowed some mills to have ready-made
and turn-key J{actories which can pro-
duce the same quantity, with just
200 persons. But we will be investing
10 times on capital and machinery
which we don’t have, and replace
labour which we have in plenty.
Technology woulq still be required,
because it is sophisticated industry.
This is not good. Technology should
be suitable to our needs.

I do not think that the Prime
Minister will succeed in removing un-
employment in 10 years; firstly be-
cause it cannot happen, even if we
try our best. But what is the direc-
tion given to the economy in the new
budget? This budget, as I said ear-
lier, serves a different purpose. The
investment allowance has been given
sophisticated industries. For Indian-
male know-how which replaces labour
also, allowance will be given. Any
investment on labour-replacing tech-
nology will also be given fhe allow-
ance. Import of consumer goods,
what does it mean? We can produce
anything. We have the technology
and we can produce any type of con-
sumer goods, but not consumer goods
to the taste of the sophisticated peo-
ple. Since we can produce consumer,
goods, can we not say: let ug not im-
port consumer goods, let us invest our
mohey here? But the proposal is to
import Rs. 800 crores- worth of con-
sumer goods.

If we really want employment, we
must be prepared to make sacrifices,
not only small people, but big people,
everybody, It also means that sophis-
ticated production has to go. It must
be the culture on our part not to de-
mand sophisticated .produetion and
sophisticated goods. Because, on the
one hand to say that black money has
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to go ahﬁ. on the other, to allow so.
phisticated production is not possi-
ble.

Then, s0 far as self-employment in
rural areas is concerned, I support it.

Instead of a free choice economy,
I think an economy functioning under
the nationalised system would possi-
hly do good to us. I know that in the
socialist system the labour has no
choice. He will have to be employ-
ed. The defect in the capitalist sys-
tem is that a man is given the choice
where he is going to work. So, there is
a certain amount of unemployment. 1f
you want employment for all you
cannot naturally have job suitable to
all.

It is sound economics to nationalise
the bigger concerns. Now a com-
pany may purchase § per cent shares
of another concern, whose capital is
Rs. 10 crores, since Indian shares are
widely distributeq over the couniry,
and earn Rs. 2 crores by doing some
dirty tricks. If you nationalige that
industry by investing Rs, 40 lakhs or
50 lakhs, Government can get much
more, in fact in crores, in one year
by way of taxation and other things.

Then, there should be some housing
programme and rural literacy pro-
gramme. Also, there must be a
change in the direction of our educa-
tion. Now we are producing doctors
who are migrating to other countries
and serving the patients there. We
are giving them English education,
which comes in handy for going ab-
road. Why should we produce doec-
tors who are going to serve only
other countries? So, instead of pro-
ducing big doctors and engineers, let
us produce artisans and utilize them.
Therefore, our technical education
should be. oriented towards that. Un-
less the Janata Party Government is
prepared to do that, they will be no
nearer to the solution of this problem.

MR. CHAIRMAN: Shri Biju Pat-
naik.

wt et e fieamét (s
& qzarms ot ¥ wgw fF & o2 A
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I am intervening in the discussiom.
'!_[fhlis is only a discussion on a motion
and not a Bill before the House.

Since this is one of the most vital
points confronting the nation, I am
grateful to the members of the oppo-
sition for the keen interest they are
taking on this subject. It is as much
of interest to the Government, which
have mooted this gigantic task of
providing satisfactory employment to
our masses within 5 period of the
next ten years. Naturally, it is gra-
tifying for the Government to know
that the different sections of the
House are taking equally, if I may say
so, responsive interest. It is a good
augury for the success of this great
adventure that the nation is going to
embark upon. I would like to, let
us say, provoke s discussion on this
subject and place certain parameters
before this House. I will take a few
instances to show how and where we
have become lavish in our thinking,
in our action, resulting in the usual
losses. Every rupee lost in any ven-
ture is really taken out from the
empty stomachs of the poorest of
this land. If we stay and function in
a House like thls, this money Hhas
been brought from the empty sto-
machs..of the poorest of our land. If
our Members of Parliament or Minis-
ters or the Raslitrapati or the Gover-
nor or the Ministers. in the States and
Assemblies have all this parapherna-
lia, all this is spept by cutting the
poor stomach and.msaking it poorer.
This realisation must, also dawn on
us. If we wish to enthuse the masses
of our people te work, with really;
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that we expect them tq work
for eight hours on four hours' wages,
this House has to determine whether
the life style of the nation, particu-
larly the affluent section of the na-
tion, must undergo a drastic change
or not. This has to be one of the ma-
jor parametres of thinking.

Secondly, today we have 125 sick
texile mills. Why have they become
sick? This is a matter which can be
discusseq and debated. @ We have
taken over the sick mills in a corpo-
ration, Whatever name you give it,
it  is a gsick mill corpo-
ration. Today we give subsidy {cr the
import of cotton and nylon yarns
for making fashionable textile goods
and other materials, and we also sub-
sidise the loss on the sick textile cor-
poration to the order of Rs. 160 crores
a year, Subsidy paid by whom? By
Government, Where does the Gov-
ernment get the money from? Again
from the empty stomachs which cons-
titute 50 crores of our population.
Suppose I put it to the House thai for
the next 20 years Indians must wear
one type of cloth, not a thousand va-
rieties, woulq the nation accept this
proposition? Russia passed through
it for 50 years and their ladies had
one type of cloth. We have a thous.
and varieties.

It was suggested that nationalisa-
tion of a certain part of the private
sector or the entire private sector
was the open sesame to the prosperity
of the nation. I put it to my learned
#riend, my communist friend, that if
I take over the entire private sector
today by a stroke of the pen, I do not
think that tomorrow I can employ one
more man. Only the assets will change
hands, but it will not give me the
possibiliy of employing one more
man. If that Ye the determination of
the nation, I would then ask: do we
still continue in this system of par-
liamentary democracy or not? Would
my hon. friend sitting there, my com-
munist colleague, be allowed to en-
courage a strike in  the mining
belt of Kiriburu where the minimum
woge of a worker is Rs. 417,
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along with house rent allowance, medi-
cal facilities and everything whereas
only two miles away in that belt, en
average man gets Rs. 4/- per day? The
answer is no. Will there be trade
unions? Not in the new system. W\'-
Chitta Basu, you will not prosper there.

SHRI CHITTA BASU (Barasap): We

will not tolerate that that will be
dangerous.
SHRI BIJU PATNAIK: We inust

learn to live dangerously if we want
to change the fate of the nation.

Statistics were quoted that Rs. 3000
crores would be required at the rate
of Rs. 4/ per day for two crores of
unemployed. But, if I may say so, if
you take the unemployed and under-
employed, it will be of the order of 10
crores of people. So, it will need much
more rupees than that. Then the gues.
tion will arise: where are these rupees?
Would you not need it for better in.
vestment? A thought was brought out
here that we have got mountains of
raw materials which must be conver-
ted. Sir, just for the knowledge of the
House I would like to say that 15,000
young engineers and one hundred
thousand young technicians come cut
of our institutes every year. How to
marry this unlimited wealth and unli-
mited technical manpower, although
young technical manpower? You zve
away these Rs. 3000 crores not in doles
but make them work in big dams. big
roads, big projects? In doing all this,
where will you get funds for this
development? Do we give a go-oy to
the heavy industries and engage all -!
them for 30 years in this? What sort
of pattern of employment or product-
mix of the investment would be made?
I would beg of this House to consider
that also because out of such policies
will emerge a varied and complex
society which is known as modern in-
dustrial society. If land is the machine,
then our attitude must change for land
to be the producer machine. If we
were to say that instead of 80 per cent
of the population engaged directly cr
indirectly in agriculture, it should be
reduced to 10 per cent as in Russia or
4 per cent as in America, then all sorts
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of machines will go to the field and
all sorts of tools should go to the field.
All sorts of machines and tools should
be designed to go to the field so that
the men can move out of the field to
produce those tools and those tools
should be available for maximising
output which we call modernisation of
agriculture. These alsp will have 1o be
taken into consideration. So, it is goin;
to be a vast complex of work. You have
to think whether the modern society
is changing over to the feudal society
which pervades India and not to ~ap:-
talist society. This paramount House
has to take into consideration all ‘hese
complexities of thinking. Only when
we get out of this cobweb and create a
policy which is clearcut, not hide
bound, not bureaucratic bound but anly
lime bound, that we can really make a
dent in this great adventure of finding
massive employment for our people.
Therefore, I will not take much time
of the House. I merely projecied 1he
angles or thoughts in the way through
which this nation must wade collec-
tively in this massive programme
which we are discussing today. 1f 1
may say so, on behalf of the Govern-
ment, there is no politics involved. It
is the question of the growth of a
nation and the Janata Party presents
the programme before the House for
a collective discussion, for a collective
wisdom and for a collective work.

SHRI SAUGATA ROY: What is that
programme? (Interruptions)

MR. CHAIRMAN: No
please.

SHRI SAUGATA ROY: On a point of
clarification. I want to know what 13
that programme.

SHRI BIJU PATNAIK: I gave the
parameters of thinking. I am expect.
ing the programme to come from the
Opposition.

PROF. R. K. AMIN (Surendranagar):
Now that he has provoked others tc
speak, will you extend the time on
this discussion?

MR. CHAIRMAN: We will consider
that when the Clock strikes 6. It will

discussion
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go upto 6 O'clock. There is no other
business today. If the House desires,
we can extend the time.

Shri Asokaraj.

SHRI A. ASOKARAJ (Perambalur):
Mr, Chairn.an, Sir, I rise to support the
Motion of Shri Jyotirmoy Bosu de-
manding that the “Right to work”
must be incorporated in the Chapter
on Fundamental Rights in our consti.
tution.

I shall give certain statistics to im-
press upon you the magnitude of the
unemployment problem, In fact, it
has become a dreaded scourage in our
country. I will re-phrase the Malihu-
sian Theory this way that while the job
opportunities increase by arithmetical
progression, the unemployment in.
creases by geometrical progression. On
30-6-76, 49,33,000 matriculates, unds--
graduates and graduates are on the
live Register of Employmeant Exchanges.
Besides this, under various occupalis-
nal groups, 96.09,000 pecople are on
the live registers of Employmen: Ex-
changes.

In the period January to August,
1976, some 513 Employment Exchanges
in the country are reported to aave
found placemenis for 3,26,000 job
seekers out of a total of 1,46,42,000 ve.
gistrants for jobs. At this rate, it
may lake a century more to get the
registers cleared off the names of job
seekers. The generation of employmert{
opportunities in the Central Govern.
ment, State Governments, guasi-gov-
ernment establishment and local bodizs
is well-nigh impossible because the
total number of employees in them has
come to the astromical figure of
1,28,89,000. Already, 1,96,72,000 penple
are employed in both public sector and
prvate sector industries. So, em-
ployment potential in the oub-
lie  sector and also in the
private sector industries has been com-
pletely exploited. Only agriculture in-
cluding plantation remaing the only
source of employment-generation, We
know that the entire population of
our country is dependent upon apri-
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culture both for livellhood and for
sustenance.

In this background, I am surprised
how the Prime Minister could have
proclaimed that within 10 years the
scourage of unemployment will ke
eradicated from the nation, Though I
wish him all success, yet I am sceplic
about the possibility of success.

All the social security schemes be-
ing implemented by the Government
benefit only the organised sector of
the labour force. The unorganised
sector of the labour force is left high
and dry ang this sector has nearly 10
crores of '-bcr. In these circums-
tances, the extension of social security
to the unemployed in the couniry is
just a piper's dream.

Unless there is constitutiona} com-
pulsion for both the Central and State
Governments for getting the livelihood
for the unemployed, the Prime Minis-
ter's ten-year rlan will be just a paper
plan. “Right lo work” must bLecome
a justiciable fundamental right. I
wish to warn the Government that we
are sitting on a volcano and it may
erupt any time, swallowing all of us
together. In Tamil Nadu the film in-
dustry can absorb a few lakhs of
educated unemployed. But because of
the crippling taxation policy of the
Central Government, the film industry
is on the verge of annihilation, The
Central Government’s taxation policy
contributes greatly to the creation of
further unemployment by the closure
of industries. This also must be look-
ed into by the Janata Government
and usher in new vistas of life for our
young men and women who today are
out on the streets.

In my Perambalur Constituency,
weavers must be given all sort of aid
as they are living in a pitiable condi-
tion. State Government must be pro-
vided all sort of help by the Central
Government in this regard. Agricul-
tural workers must be given aid to
start cottage industries to substantiate
their meagre income.

As Mr. Chandrappan told, voluntary
social service scheme should be intro-
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duced for all students in High Schoouls
and colleges so that they could under.
stand the dignity of service. Big in.
dustries should be nationalised so thet
the vast amount they are getting as
profit may be utilised for national can-
struction. To link Ganges . with
Cauvery, unemployed men may be em-
ployed for work. By this scheme, the
gigantic programme of unemployment
and poverty may be eradicated to u
certain extent, Also the drought hit
Tamil Nadu would be getting more
benefits.
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correct it. If we produce one type
of cloth, that will be the cheap cloth
for the poorer sections who cannot
buy any cloth today. These were
the considerations. I have said that
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there arer always contradictions in
those things.

AN HON. MEMBER: I{ has noth-
ing to do with varieties.

SHR] BIJU PATNAIK: Making
varieties ‘would cost Imore money.
That is what I said.
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T IEIT ] ARG ¥ 60 F guAR
50 wefRal & ot Sler @ & 1 ™
TFX 150 H FH § | AT Fary,
#ﬁri\‘m?#ﬂfmﬁamﬁamg,
TR FTAT A E 1 & =g R w A
& e groa ¥ gaae w=wi a7 &
FARAT fF w1qde aFm T A @
R ey ae ? & Q) faeh Fedigfior
T g, FATH AT O 4G F 1 g
# wFT € wg ¥ 7 ggt ox HfEAT &
aF 9757 43 &, 9T W F2 fF wiaw
¥ wfus a9 § foed & dwa) w1y 2
T @& faq faeme & smdan

SHRI F. H. MOHSIN (Dharwar
South): Mr. Chairman, S8ir, 1 very
much agrec with the spirit of the mo-
tion moved by Shri Jyotirmoy Bosu
and Shri C. K. Chandrappan. Though
I do not agree with all that they have
stated, I agree with the spirit of the
motion.

It is true that the Janata Party in
its 13-point economic charter, which
was released before the Lok Sabha
poll, provided for such @ kind of
scheme which would provide em-
ployment and eradicate destitution
within a period of ten years. It rei-
terated by the Prime Minister, Shri
Morarji Desai, when he assumed office.
So, the Prime Minister has only reite-
rated what was contained in the 13-
point economic charter pf the Janata
Party. I very much doubt whether
the Janta Party would survive for
ten years to achieve this objective. It
cannot. Shri Morarji Desai may sur-
vive, even though he ig now 82 years—
in fact, I want him to live not only
for 100 years but even 200 years—
but I cannot imagine for a moment
that the Janata Party would remain
in power even for five years.

wiwt wenite fax : ag o@mE, -@T
T -
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MR. CHAIRMAN: Kindly do not
be provocative. You will also lose
time.

SHRI F. H. MOHSIN: Sir, I have
the right to speak. Why should they
be allergic to it? This is a very
serious matter. I have got the right
to speak and I have the right to be
heard also.

Now after ten years are over we can
know the performance of the party.
But what is the scheme for eradicat-
ing unemployment which they have
placcd before the country during the
last four months? There is no sche-
me. They always think only of ap-
pointing commissions and criticising
the Indira Gandhi Government and
the emergency. They have no other
programme. Who will be there after
they are in office for ten years? Peo-
ple can ask them. We will ask them.
But they will not remain in office
after 10 years. By this announce-
ment they wanted perhaps to have the
blessings of the people to remain in
power for another 10 years but I am
sure they will not .be able to fulfil
this promise, they have given to peo-
ple.

They have said during the election
propaganda that they would also
give an unemployment allowance but
soon after the election they have
backed out from this assurance. This
is mentioned in their election mani-
festo which so soon they have for-
gotten. Sir, I put a question in this
House—No. 2288, unstarred question
asking (a) whether thg Janata Party
had promised to pay unemployment
allowance to all the unemployed per-
sons in the country and (b) if so, an
outline of the scheme and when it
is likely to commence, to which they
have given a categorical reply that
there is no proposal to grant unem-
ployment allowance to the unemploy-
ed youth. This is how they stand by
their assurance. They went on pro-
* pagating that they would give un-

empoyment allowance to the unem-
ployed people during their election
campagin. But soon after they came
into office, they backed out. Thig is
the reply which their Minister for
Labour, Shri Ravindra Varma has
given. I will read the reply for your
benefit:

“While no proposal to grant un-
employment allowance to unemplo-
yed youth is at present under con-
sideration, Government has stated
that it would remove destitution
within a time-frame of 10 years...”
You want {5 remove unempoyment
within 10 years but you do not want
to provide unemployment allowance.

PROF. DILIP CHAKRAVARTY
(Calcutta South): Because you did
not leae anything in the coffers.

SHRI F. H. MOHSIN: I know un-
employment is a very big problem.
It is not a party question. It is a na-
tiona] problem before us. Let us not
play politics in that. But the Janata
party people are playing politics. They
have made it a round to propagate
against us. During the elections the
unemployed youth of the country were
instigated to rise in rebellion against
the Congress Party and they have
rallied round. They are playing po-
litics with the youth.

What is the unemployment prob-
lem to-day? It is very much there.
The rural unemployment problem is
much worse. We have to think of
solving this. Unless we tap all our
irrigation potential, we cannot do
that. Irrigated land gives much
more employment than an unirriga-
ted land. We have to develop our
irrigation to the maximum extent so
that the village unemployed can en-
gage themselves and get employment.
I am glad that Shri Morarjj Desai
has also announced that more im-
portance will be given to the deve-
lopment of rural sector industrieg and
village and khadi industries. I very
much appreciate his statement but
there should be a scheme to promote
them. Merely gaying that they want-
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ed to develop the rural and village in-
dustries will not help. Mr. Biju Pat-
naik has said that everyone of wus
should wear onl]y hand-woven cloth.
I think he meant hand-woven as also
the handloom cloth. That ijs a very
good proposal. 1 say that it should
begin with the Janata Party mem-
bers who are very fond of terylene
garments. ...

AN HON.. MEMBER: And their
families also.

SHRI F. H. MOHSIN; Let them be-
. gin wearing thig khadj or hand-woven
cloth. That will at least solve the
unemployment problem to a great
.extent,

NG awAre fag: aroFT qiEr I
FT @ AY A WX FT F@T (77 |
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The only way that ] propose
is a change in the system of educa-
tion. An educated unemployed is
not able to earn his livelihood. Edu-
cation has to be changed in such a
way that it should be job oriented.
They may be in a position to start
small industries. We cannot solve
the problem unles: there is a change
in the policy of education.

17.00 hrs.

Population control is another impor-
tant thing. Every year we are pro-
-ducing 1 crore 33 lakhs. This is equal
to one Australia. That must be
brought to same kind of stability,
otherwise I am afraid, even Shri
Morarjj Desaj or Shri Biju Patnaik
cannot remove unemployment in 100
vears. They are talking of ten years,
they will not be able to achieve the
goal in 100 years if they do not bring
inty practice the suggestions given by
me.

PROF. P. G MAVALANKAR (Gan-
dhinagar): Thig discussion has come
never a minute too late! It is good
‘that the House and the nation pays
'gserious and urgent atiention ‘to the
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pressing and perplexing economic
problems and chellenges faced by us
all to-day. It seemg to me that in-.
the first short Session of this new
Lok Sabha and now in Budget Session
which js about to end, we have given
far too much time proportionately to
the political problems and the nation
is perhaps getting an impression out-
side this august House that we the
representatives of the people are con-
cerned predominently with political
problems and comparatively less with
the economic problems. I, therefore,
welcome this discussion and I hope
the House takes the problem of un-
employment seriously which is of
course & twin problem with that of
poverty.

The new Janata Government has
very rightly put emphasis on Mahatma
Gandhi and Gandhian methods. That
does not mean that we want to go
back to 1948 or 1908 when Mahatma
Gandhi started experiments jn South.
Africa. We do not want to go back
to the date. We want to go back to
the spirit of Mahatmaji. We want to
go back to the message he gave which.
is live and fresh to-day. Indeed it
is much more live and much more
fresh now than it was when Mahatma
Gandhj lived and practiced in the
ideals he believed in. Therefore, I
feel that this emphasis by the Janata
Party in their manifesto, which I
broadly endorsed &t the time of
the last election, is good. Because it
does mean a change in direction, It
means a change of face with a certain
shift in emphasis. Some of my friends
from the opposition Benches were ask-
ing what difference does it make whe-
ther it is Shri Morarji Desai or Shri-
mati Indira Gandhi. It does make a
difference. It all depends upon the
leader who is leading the team—who
is a captain. It depends upon the cap-
tain as to the direction in which he
wants to take the entire team and
through that the entire nation. So,
this emphasis on Gandhian ideals and
methods is all the more welcome. I
say it is welcome and very good. But
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we will fow hive to see that gradu-
glly, but not too gradually, we do
implemeént it in the next five years
which are at the disposal of this Gov.
ernment. T hope this Government will
be able to do that in a gignificant way
in terms of plan formulation.

The Planning Commission has been
newly set up. Prof. Lakdawala is
Deputy Chairman. He is a distinguish-
ed economist from Bombay. We have
Prof. Rajkrishna also ag a new Mem-
ber. Besides them, the Prime Minis~
ter will be ably assisted by his senior
colleagues as well. I, threfore, urge
that the new Planning Commission
before long will give us some kind of
re-formulation of plan priorities; we
further hope that it will also give
a direction in terms of righting the
imbalances created between urban
excesses, including urban economic
excesses, population excesses and so
on, on one hand and rural deprava-
tions, inluding rural poverty, on the
other. In this country unfortunately,
Mr, Chairman, we find that although
in the last 30 years things have grown
and developed in terms of production
and wealth, the tragedy has been that
it has not grown in the direction in

it ought to have grown in terms
of distribution, Although there is
greater wealth and greater produc-
tion the distribution has been far too
unjust and imbalanced with the result
that a very minority of people in this
country have become richer and richer and
the vast majority of people are grow-
ing increasingly more and more poor.
That we want to change. And if we
can do that, I think, that will be one
significant step in the direction of
eradicating unemployment and pover-
ty from this country in the next five
and ten years.

Now,. Sir, the problem is that un.
employment is fast growing and
galloping. In the previous Prime Min-
ister’s regime—the so-called Decade
of Development, the former Minister
of Information and Broadcasting said
that Indian history h&d never seen
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greater progress in one thousand years
than what if saw in 10 years of Mrs.
Gandhi’s, regime. Of course therg was
no limit to sycophancy and flattery
and all kinds of foolish things said
both inside the House and outside the
House. But we know, of course, how
that so-called Development Decade
was nothing else but a perod of deve-
lopment of more poverty, more un-
employment and more dictatorial ten-
dencies. Thank God, those trends and
tendencies were arrested by the last
Lok Sabha election.

Unemployment in India is a two.
faceted problem. It is both uneducat.
ed unemployment and educated un-
employment, The educated unmployed
are fewer in number but more vocal
in their demands and agitations. But
the uneducated and illiterate unem-
ployed are far too great in number
and we shall be indifferent to them
only at our own peril. Simply because
they cannot be articulate or wvocal in
their demands, we shall be doing it at
our peril if we do not give immediate -
attention to this vastly growing bat-
talion-size illiterate unemployed per-
sons especially in our rural areas. A
volcano is already building up and”
therefore I want to say that.
unemployment policy of the Gov-
ernment will have to be tackled
from this point of view and
urbanisation has got to be mini-
mised. It is a pressing problem. There
is the city-village imbalance. How to
reduce that is the question. From that
point of view 1 want to suggest that
apart from ' the economic aspects of
the matter, the social educational and
political aspects and the social, educa
tional and political manifesiationg an:t
the social, educational and political
dimensions of the problem—the twin
problem of unemployment and under-
employment—have got to be tackled
very effectively and very quickly. Re.
garding the social unrest that it creates
and the grave social ill that is causad
by mounting unemployment, I do not
have to spell out greater detalls to 1his"
honourable House.



347 Re. Unemployment

[Prof. P. G. Mavalankar]

Sir, it is said that ‘An idle mind is
a devil's workshop.’ Idle people, ur-
employed people get frustrated, dep-
ressed and agitated and they turn to
all kinds of violence, all kinds of un-
desirable methods and techniques. We
want to avoid that,

This is also not a problem peculiar
to India alone. It is a problem which
1s lhere in all developing as well as
developed countries, indeed, it .s a
problem of the entire world.

So, when we discuss this problem,
the House must take into consideration
the global plane and the global pers.
pective of this problem of unemploy-
ment, because it is a problem every-
where among the richer countries as
well as poorer countries, developed
-countries as well as developing coun-
tries. In fact you will see that n
richer countries like Italy or France
or Germany or Great Britain or vven
for that matter, USA or Canada or
Australian all these developed coun-
tries, if unemployment figure goes up
beyond a certain point, if the baro-
meter shows a steep rise, then Gov-
.ernments have fallen, Governments
are toppled and Governments change,
because, the political articulation and
public opinion is so seriously applied
tothis menace and to this problem.

Fortunately, in a way, that stage has
not yet come in our country. But,
that stage will come here alsq, and
perhaps, sooner than later, when un-
employment will grow beyond the fole-
ration limit. People will just say that,
whatever good things you may have
done, even though you have restored
democracy, if you do not restore the
economic health of the country, you
are out!

So, Sir, whatever gooq things might
“have been done by this Government
-would be wiped out. Ultimately, the
people will judge you not in terms of
what the Government says but in
terms of what it does, If that is so,
-then I want to say a word finally.
“That is: what can we do in our coun-
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try when the Janata Party’s manifesto
says, the Prime Minister, Shri Morar-
ji Desai has also said, that the unem-
ployment problem will be wiped out in
ten years time? Some people may
make fun of the statement made by
Shri Morarji Desai and his colleagues.
But, at least they have given an hon-
est assurance to the House and the
country that they mean business, and
that they are in earnest about these
things. If that is so, then, I would
request that the new Government’s
economic policies, programmes and
projects do get into the implementa-
tion processes as early as possible.

I just want to say a word about the
right to work because my hon. friend,
Shri Jyotirmoy Bosu’s resolution says
that the right to work should be put
in our Constitution. I think all of us
will like to say that let us take out that
right from the Chapter on Directive
Principles and put that right to work
in the Fundamental Rights Chapter.
Are we, however, able to honestly im-
plement it? If we are not able to ho-
nestly implement it, why do we deceive
ourselves the House and the poor peo-
ple of this country? So, let the Gov-
ernment go slowly, but let them go
in that direction. In a matter of twe-
nty years or may be at the end of the
century, the right to work will be in-
corporated into the Chapter on the
fundamental rights in our Indian
Constitution so that the people whe
may still be unemployed get some
kind of unemployment allowance as
it is done in other countries.

Therefore, to conclude, I want to
say what we are required fo do. In
our educational efforts, we should
think in terms of new courses, new
syllabi and the emphasis should be on
vocationalisation, on polytechnics and
training institutes, and not so much as
the formal, liberal education. In a
country of our size, at the time of
its economic development we must
see that the vocationalisation is en-
sured, and gyllabi are in terms of im-
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proving the craft of the people—our
education can go a long way in this
direction of eradicating the problem
of unemployment, All education is
not necessarily or always job-orient-
ed.

No education can give the people
everything so as to qualify them for
jobs. | Certainly, no education will
qualify you to have this or that job.
But education must enable the people
to qualify for jobs.

Then, Sir, I want to say that small
scale industrieg must be properly de-
veloped. This must be done in terms
of decentralisation. That must also
take place. Land reforms and minor
irrigation schemes must also be imple-
mented in such a way that they may
generate more and more employment
in the rural areas. And youth must
be employed on developmental pro-
jects and, particularly, as my fri-
end Shri Chandrappan said, on litera-
cy and adult education campaigns.
What is required is “political will”
I can tell you with great honesty that
that “political will was lacking in the
last Parliament but I am now hope-
fu] that that “political will” doeg exist
today. That is my hope and that is
a sign of optimism. That is why I
hope that this Government can per.
haps deliver the goods to some extent.
If that is so, then may T ask: how do
you go about solving this problem of
unemployment which js increasing and
deepening? And, along with that,
there is the population growth which
is also phenomenal. Then, how do we
face this challenge? It is perplexing
us all. -

Shri Biju Patnaik appealed to the
House when he interevened in the de-
bate and said exactly what I want to
say in conclusion. Let us carve out
some common areas—in our country
today we may have acute political
differences—where we all work as one
nation and bring to our country great-
er prosperity leaving aside our poli-
tical differences. There are certain
problems of great urgency, and so I
think there should be a certain na-

tional consensug and a certain funda-
mental unity of objectives and pro-
grammes. It is in that context that I
say that this House and this Parlia-
ment will give a good lead to our
country which is so badly needed to-
day.

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, Sir, it is
admitted on all sides (Interruptions).

AN HON, MEMBER: It is an uto-
pian dream!

SHRI SOMNATH CHATTERJEE:
Sir, there are some persons who can-
not rectify themselves, It has gone
into their marrow. Everybody ad-
mits that this is a very very important
subject which has come before the
House and we must thank Mr. Jyotir-
moy Bosu and Shri Chandrappan for
bringing it up. The problen: has rea-
ched such dimensions that we want
an immediate solution. We are at least
thankful to the present government
that it has indicated a time-limit, that
is, within ten years it promises to pro-
vide employment to all able-bodied
persons in this country. We must see
that it is translated into action; at
least that steps are taken in that di-
rection,

Mr. Chairman, Sir, we nmust first
try to find out as to why such a si-
tuation has been created? Why dur-
ing the last 30 years we have seen
unemployment mounting in such a
fashion gnd at such a rate? We have
had a particular system of economy.
It has not been able to deliver the
goods. Can we afford to continue
with a similar system of economy or
with the status quo. Then, we have
to decide whether it ig the responsi.
bility of the government to find out
jobs for the people of this country or
not? How is it to be achieved? Sir,
right to work has been provided in the
Directive Principles of State Policy but,
unfortunately, the State Policy has
not been directed towards that. There
is a fundamental right to be deprived;
fundamental right to starve, funda=-
mental right to remain unemployed.
These things have been there, But
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what is the direction you want the
country to take? I had expected when
d present energetic Minister, a man
of ideas, Shri Biju Patnaik intervened
in the debate that he will give some
idea or some direction which will give
to the people of this country some
real hope of finding jobs. It is no
good saying that we must continue
with the mixed economy. If you can-
not do away with the capitalist sys-
tem and if you cannot afford to na-
tionalise industries, what do you want
to do? Please tell us. We feel that
the present system of economy has
not been able to generate scope for
employment in this country. We have
greater and greater manpower; there
are people who are willing to work;
people who wish to produce materials
and goods for the country but they
are not given opportunities. Educa-
tion is being wasted. Those persons
who have not got the benefit of hav-
ing education are remaining idle.
They are not being utilised. This vo-
latile situation has to be met. Land
reforms, we believe, have to be done
because rural unemployment has rea-
ched such g proportion. There is an
urgent need for land reforms, There
is an urgent need to help the rural
section of the people to be gainfully
employed in the agriculture sector,
handloom sector and other rural and
small industries sector. So. the ideas
are there. You have youself promis-
ed decentralisation of industry, You
have promised small scale industries.
You are having greater and greater
manpower but you are encouraging
computerisation even in the nationa-
lised sector of industry. When there
are people to work, you are creating
a situation where job potential is go-
ing down. This technologicai advan-
cement is good. But you can do away
with such a technological advance-
ment if it creates more unemploy-
ment problem. If you require 50 per-
tons to do a job, let us have 50 per-
sons to do that instead of having a
sophisticated machine to do that job
with one person to run that machine.
So far &s industtial production {d
concerned, wé have seen fow the ot~
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ganiseq industry in this country works
how the monopoly houses work, how
the funds have been diverteg by them
etc. Why industrial licences have bee:;
given without assurance of employ-
ment, guarantee of employment from
any person? I am not disputing or
doubting for a moment the sinceri
of this Government, but as in the case
of price rise, people have become res-
tive. It is pinching every minute of
their existence. Then you have to
think and adopt crash programmes.
It is not good saying that after 10
years we shall achieve full employ-
ment. Let us see what you are doing
and I am sure the people will bear
with you, but bear with you for
sometime not indefinitely. There is
a change in the Government in vari-
ous States. So far as the West Ben-
gal Government is concerned, we are
happy and proud that the leftist
group has come to power. It repre-
sents the aspirations of the people.
We have also promised them of tak-
ing measures to reduce unemployment
problem: as much as possible. Now,
I would request the hon. Prime Mi-
nister to take note of that.

You have to evolve a procedure,
you have to involve the State Govern-
ments into it. From Delhi you carm-
not do everything. I would request
the hon. Prime Minister and the Mi-
nister who is present here, to think on
these lines. You are going to have a
discussion with the Chief Ministers
on the question of price rise. But on
the question of unemployment  you
have to have a full consultation with
the popular Governments in the Sta-
tes. In the States, at preseni, there
is not only a change in the form
of the Ministry, but there are changes
in the content of the State Minis-
tries. Previously, everything was
done from Delhi. The fiat had gone
only from No. 1, Safdarjung Road
and all these Ministers who are now
uneémployed and are shedding croco-
dile tears for the teeming millions of
this country, used to bow down to
that. Whose policy has created un-
employment in thig country? Now
fHese people are saying that they ave
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so much cocerned for the ooor peo-
ple of this country! I would request
the Government to change this style
of functioning aiso. You have to
evolve such procedures which wull
give short-term: returns, which will
bring out immediate results. Bui let
us involve the people in some nation
building projects, Even if it is a
small project like road buildiag pro-
ject, you have to give them sonie
work. It is no good saying “it is only
Rs. 140 per month, what will you do
with that”. No doubt the Govern-
ment is aware of the magnitude of
the problem. I believe sincerely that
you are thinking seriously on that and
you want co-operation, suggestions
from all sides of the House. It will
not be lacking at least so far as my
group is concerned. OQur ncw Minis-
trv in West Bengal is very keen on
this and they have repeatedly said in
a matter like that which is of nation-
al importance. We want the fullest
cooperation between the Centre and
the State. We do assure co-cperation
to the Centre and we also expect that
in return for which assurances have
been given. Therefore, take sector by
sector. Say, this is our promise this
is our assurance. this is all what we
want to do. Whatever discussions,
whatever consultations you want, we
are prepared for that. Mr, Mavalan-
kar has said that the Planning Com-
mission has to apply its mind; bul
what will happen at the end of 5 years
or 10 vears. Well that wul not sa-
tisfy the people. What will happen at
the end of five years or ten years will
not satisfy people now. People have
reposed faith in you, hopes and aspi-
rations have been raised in the
minds of the people. If you try 0
bring about something, cooperaticn
will not be lacking.
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WX gH IHIA FT IFT FT 94T 39
ST A1 W Ar9A 9 ang gn fw gd
FFEEY F1 FFTQ FT WAT A7 98T g,
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W 29 FY foar grh, =gwar g
¥ JI@ ¥ FFTA FT FAN WY WM F
fagm & faeem #iT sa=Tr O I
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TEY Wl F §r9 F [IAT WG
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MR. CHAIRMAN: Now, before we
proceed further, we have hardly got
eight minutes at our disposal and I
have before me twenty-four names on
the list. 1Is it the desire of the House
that we should extend the time for
this debate, so that more Members
can speak?

SEVERAL HON. MEMBERS: Yes.

SHRI K. LAKKAPPA: We may sit
till 6.30,

MR. CHAIRMAN: I am ascertaining
from the Government whether it is
possible to continue this discussion on
tomorrow, but there is no definite an-
swer from the Government side. We
can sit for the present upto 6.30.

AN HON. MEMBER: Let us sit upto
7.00.

SHRI VASANT SATHE (Akola):
There is meeting at 7.00 p.m.; let us
sit upto 6.30 only.

MR. CHAIRMAN: I.et us sit upto
6.40 if the Government agrees,

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, we
are aware that this is a very impor-
tant subject and many hon. Members
want to express their views on fMis
subject. As the Business Advisory
Committee has advised and its report
has been already approved by the
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House and in view of the state of
Government business that we want to
get processed during this session, I
would suggest that if the House feels
like devoting more time to this sub-
ject it might sit for a lopger period
this evening. But tomorrow morning,
the Prime Minister may be permitted
to start with the reply.

MR. CHAIRMAN: We will sit upto
6.45.

SHRI K. LAKKAPPA (Tumkur):
The main Motion has been moved by
Shri Jyotirmoy Bosu on an issue of
very great importance and interest,
hut 1 think he has not made any
serious attempt to focus the attention
on this country on the problem. The
pvast performance of his party's Gov-
ernment in West Bengal is a high
examnrle showing how the unemploy-
men! problem has not been solved.

The present Government is not
serious enough to understand the ex-»
plosive cituation caused by the un-
emp.ocyment problem in this country.
The proclamation in the manifesto of
the Janata Party that they will eradi-
cate destitution in ten years is nothing
hut a half-baked idea. I can say that
it has no relevance after seeing the
budget presented by them to this
House,

18 hrs.

The dimensions of the problem are
indeed grave. So, the Bhagavati
Committee was appointed by the pre-
vious Government to go into it. The
Plannlng Commission, which was
controlled by Shri Mohan Dharia, the
present Minister of Commerce in the
Janata Government, then initiated a
programme of half a million jobs, but
it could not make even a dent so far
as this problem of unemployment is
concerned. The Bhagavati Committee
estimated that there were more than
180 lakh unemployed persons in the
country in"1971. Of them, about half,
nearly 90 lakhs, were completely un-
employed and another half were em-
ployed for less than 18 hours a week.
In urban areas, about 16 lakh males
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and 10 lakh females were unemployed,
while in rural areas the number was
76 lakh males and 85 lakh females. I
think it is an under-estimate. The
enormity of the mounting problem of
unemployment has not been realised
by the day dreamers of the Janata
Party and its leaders have made some
adventurous statements. They have
said that in the next ten years they
will fully eradicate destitution. This
word “destitution” is being used in
place of poverty, just as for “family
planning” they have now got “family
welfare.” If they are responsible,
they must be that the people of this
country are provided the basic needs
nf the society as js adumbrated in our
Constitution. The Janata Party is
saying that we have mauled and
destroyed the edifice of the Constitu-
tion. But how far these people have
solved the question of unemployment
in West Bengal? These are  half-
baked ideas of the Janata Party in the
economic field. The estimated addi-
tion to the labour force by 1986 will
he about 65 million. This alone is
more than three and a half times the
present level of unemployment in
the entire organised sector including
both the public and private sectors.
In addition, there is the huge backlog
of unemployment, under-employment
and thin employment,

Employment is going to be the most
important challenge not only to the
Planning Commission but to the
Janata Party. The strategy to deal
with the problem is likely to be
altered if the threat by the new
policy-makers to bring about a whole-
sale change in the direction of eco-
nomijc policies is put into practice.
However, no novel ideas have so far
been put forward by the leaders of
the ruling coalition at the centre,

Shri Dharia wants to arrest hoar-
ders, black marketeers, smugglers, etc.
under MISA whereas Shri Advani
and Shri Patel say that it is an
obnoxious law. I do not know whe-
ther the CPM will also join them in
this. Mr. Jyotirmoy Bosu says that
it should be repealed, Then how can
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the monopoly houses work when then
are encouraging black-marketeers, the
Joint sector and the mixed sector?
How can you introduce a special pro-

gramme to fight unemployment in this
country?

Since the mushroom growth -f the
Janata Party, the sons of the soil
theory has slarted, In Maharashtra
the Siva gena is doing that. Wherever
these things are developing, these are
very dangerous signs,

SHRI JYOTIRMOY BOSU: There

is alliance between Naik and Siva
Sena.

SHRI K. LAKKAPPA: The Janata
Party has not come out with any
programme. Therefore. 1 feel that the
Janata Party cannot fulfil the pro-
mises. They are only having day-
dreams and half-baked ideas. We will
take it up not only inside the Parlia-

ment but outside also and meet the
challenge.

——

BUSINESS ADVISORY COMMITTEE
FourRtH KRErORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRKS AND LABOUR
(SHRI RAVINDRA VARMA): Sir, I
beg to present the Fourth Report of
the Business Advisory Committee,

MOTIONS RE. UNEMPLOYMENT
PROBLEM—Contd.

PROF. R. K. AMIN (Surendra-
nagar): Mr. Chairman, Sir, 1 think
the statement of the Prime Minister
has been more misunderstood than
understood. To understand it proper-
ly, we have to examine it in vertain
context. We have to take for granted
certain things in order to understand
the statement given by the Prime
Minister., He meant by the Statement
that this promise is not iike lhe prumise
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which has been given by the Congress
in 1971 for abolition of poverty. The
mandate of the people should also be
taken into account while understand-
ing that statement. The mandate is
that we want bread and freedom both,
not freedom alone and not bread alone.
But we want both pread and freedom.
That is why the way my hon. friends
from CPM or CPI go, the way Chiua
or Russia goes. that way has cen
ruled out and the way America goes,
that has also been ruled out. The
stress has been put on the Gandhian
way of adopling our policy for ecvczo-
mic development. That must be taken
into account,

SHRI JYOTIRMOY BOSU: 1 ouly
made a request to the Prime Minister
to go and visit China and come hack
refreshed.

PROF, R. K. AMIN: The statement
of the Prime Minisier must be viewed
in this context that the pcople want
both, freedom and bread. Thercfore.
any discussion on  unemployment
should be with a view to achieving
freedom and bread both and not free-
dom’ alone and not bread alone. Both
must be simultaneously achieved.

Another confusion found in this
discussion is that most of the peuple
have understood the question of un-
employment as understood in the
advanced countries—8 hours work for
300 days in a vear, all people ahove
the age of 16 being employed and all
that. That sort of a definition will
not be applicable to our country in
which 70 per cent of people are living
on agriculture and 80 per cent of
people are living in rural areas, That
employment or unemployment defini-
tion will not be applicable to nur crun-
try. We have to give a new definitinn
of unemployment. Otherwise, we will
be circling round and round. If I cven
ask the Prime Minister what is the
total number of ynemployed people ‘n
our country, he cannot give the exact
fizure. Not even Dr. Lakdawala or the
Planning Commission can give the
exact number. The Planning Commis-
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sion itselt has abolished the defini‘ion
of unemployment by appointing the
Dantwala Committec and that Crm-
mittee has also said that the defini-
tion of unemployment as understood
in advanced countries is irrelevant in
so far as our couniry is concerzd.
Therefore, we have to give a rew
definition of unemployment as would
be relevant to our country.

In my view, such a definition,
should be related to the poverty line.
A significant aspect of unemployment
which we can discuss can be of two
types. One is that we should see :hat
no one who would like to work chould
be denied the work and the second is
that unemployment should be to the
extent the family or the household is
below the poverty line. To that
extent, the household is unempl:ved.
The moment the housshold ig out on
the poverty line or above the pover:y
lineg, it should not be considered as un-
employed. If you accept this cdefini-
tion, then it can be an operative defi-
nition. If this definition is accepted ang
if the Janata Party follows the prilicy
which it has recommended then vithin
10 years it can abolish unemployment,
and for that it must begin frem now.
Therefore, any concrete slep which
should he suggesied should not ie an
communist line nor on capitalist line
but it should be on Ganchian lines.
It should be such that we can rnsure
that we are removing the poverty
gradually, putting most of the fami-
lies on or above the poverty line.

AN HON. MEMBER: The poverty
line is also artificial

PROF. R. K. AMIN: Then, the
scheme of establishing work places all
over the country as suggested by Frof.
Schumacher ig already there znd it
should be started right now in our
country.

Now, according to the scheme in the
radiug of 3 kilometre work place is
to be established. We should say to
everybody that those who want wworlE
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and are willing to work should go to
the work place say, at 9 O'clock in
!the morning, The government should
also give a promise and an assurance
that those who come tp the work
place before 9 O'clock will be given
work and they will be given Rs. 4

or day or whatever quantum of cash
plus kind, we decide, which would
be sufficient to put a man or a family
on or above the poverty line.

Having given that assurance the
work must also be given to them.
We have enough work if we start
Ambar Charkha, we have enouzh
work if we start minj forest scheme,
we have enough work if we begin
digging wells, we have enough work
if we start building roads. If these
plans are ready in the district or
even in those work places, the work
could be provided. You are also giv-
ing ventilation te the grievances of
those people who are so far unem-
ployed and would like to have work.
The people who would like to have
work will go to the work places early
morning before 9 O'clock,

The State should also ensurc that
we are giving them enough to remain
on or agbove the poverty line and at
the same time you are also ensuring
that the type of work which could
be done in the villages is being given.
Simultaneously, our policy at the
Centre should be on the Gandhian
lines. We should produce goods and
services which the poor people require;
we should not bother about the gnods
and services which are required by
the rich people. But it would be
easier for us to estimate what would
be the need of the food-grains, if we
want to give enough foodgrains to
everyone to eat. It would not be
difficuly for us to calculate what is
the need and how many dhoties,
chappals, kurtas and other things are
required if we want to give to those
who are below the poverty line, That
could be calculated and the techmique
of production should be adopted as

suggested by the Gandhian principle.
We should have not mass production
but production for the masses on the
Gandhian lines. If it is done, then
there is no exploitation. The goods
and services which are required by
the poor people should be produced
by the help of the poor people; they
should help themselves; they should
have their own production. Why
should we not adopt that thing in our
country so that we can put as many
people as possible and as early as
possible on or above the poverty line.
That is what the Gandhian principle
teaches us and that is the policy that
should be adopted.

I can ask straightway my Janata
Government why do they give invest-
ment allowance? That would lead to
capital intensive industry. We want
labour intensive industry. You give
allowance to those who employ more-
people. Those who employ more peo-
ple will be given a tax rebate. That
sort of system should have been
adopted. I would have appreciated
from every corner of the House if
therc would have been some talk on
the Budget regarding giving tax re-
lief to those who give more employ-
ment rather than giving investmont
allowance. Why we should not have
labour laws diffcrently applied? But
in this country, we have metropolitan
centred industrialisation whereas we
want urban centred industrielisation.
Why differnt labour laws be not
applied to those industries which go
to the rural or semi-urban areas?

My friend has suggested that there
is a mine in which Rs. 500 are given
as a wage per month to a miner.
Only two miles away, there is a
labour who is not getting Rs. 2 a day.
Why we should have that sort of
situation? Let us ask the industries
to go to the interior where the labour
laws will not apply so that they get
some work and some 7votti. At the
same time, if we have provided work
place, then there will be no exploita-



375 Re, Unemployment JULY 21, 1977 Problem (Motns.) 37

[Prof. R. K. Amin]

tion of labour because they will have
to be given at least more than Rs. 4
or whatever they get in the work
places. That sort of labour laws could
be there,

Our taxation policy should be such
that small scale industries should be
encouraged and not the large scale
industries. I am not against the large
scale industries or the rmall scale in-
dustries but so long as I can produce
goods and services by small units, I
will not go in for the bigger units
and so on. The Gandhian principle
wants that sort of decentralisation.
They want to avoid exploitation; they
want to decentralise industry so
that everybody gets work. It is only
on this principle that we should be-
gin. It could be started just now,
and if it js started now, within ten
years it could be finished. But my
hon. friends must remember that the
mandate of the people has categori-
cally shown that the Indira wave of
1971-77 is not acceptable to them,
neither the Russian way of dictator-
ship in which only bread is assured,
but bread with freedem is acceptable.
And that is what I recommend to the
Prime Minister to follaw.

= gwR T AT TE (AT ) :
qvrafs wERT, a8 S SFTS FT HA
§ @ & A ¥ 7w AN X FY A
foar & affm & 7@ & 7w ag
e @A F2AT 2 5 IS A oww
T g @t 99 & oo AT a3l ok
e & oo a1 sfew | A,
@ AT qEl ) 9 W gEE 3T
wifge 6 g7 Y ar9WT &7 dFTC FY
w3 ¥ foag 9w & fow dar A @
ST §1fF F1E 78 F@ER AT ey
& ¢, ag e s u 3w Ay &
THETA F TR FH TG F O Awag
R § ¥ WX Awda "aR § g3
W forx 77wz W ¥ ot T8 @
FANY | T FFTO FY W@ TW I A

diraa & faer w7 guz w5 o ar
srft | wEfew S9dim woret &
T & @ g el 2 fv e
T 9 & FL

U I\ A oF & w9 & fF Ewew
ATl qYFTC Gl WX qAST F997  ATAT
FER AN FE IT I A 8 | T
queaT &1 e fFar v aFar g
AfFT T F AamT T Y & uE AV
78 fF a5 F1 FW oA FFTQ
WA &7 FT AT F4A ql gHa qa<, s
geafs & it wfwswe & o9 #1749
Fgr fx afquw § ged =& & @
IaEr WY gITAT 937 | Fwgfe qad)
gfaF I @ aa et aFar 2 | 99
og @wfa w9y g ¥ O, 399
wfgsre ¥ 39 #1  afaw w1 a7 ar
T I¥ FEfa F FOAT =T &
AT SR F AT qIAT a4 A
FTH 39 F AT 92 | TATAT T/ FI7 1
Y TF AT FqAT T2 |

A I AFH AT wiwTaw,
9 ¥ 7 o ufaw & ofus a1 & )
# o #zgm & MR 3@ gAY
| qsaE g1, A0 & uF aftewr
g Ffer Star g At gy frardy
STY 3 FgT Ew @m0 Y 3fee Arw f 1 3f
F o2 T WIS H qSrarE 1T ey
T FY ow e § | 98 T® Ana-
&Y T &Y ATE AT W, A
T gfeat & W@ HUN  TROSgars
F AT RNGATR | TE 38 WA
g a1 ®A &, A9 AAF! gHAE! AE!
&1 =T & FT F QAT az¥ A
g | Zafom F woe gdEEEdT ®9-
Fa s e | safae wfewaw WK

fe 7w & wamEr fedt w A AT WX
A @A W™ §
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I faadft oY @ S ® & o=
"X IF ® FH I F I@ GO W
FmEr | gt 93t g { o =
& AT a8 R

el g g § F g9 ¥ =G
A TaFr § wgwm f5 Q@ a@ ¥ @w
fFar ST @FaT & 1 oF A w9 fam-
fwor sfwy foad  aro aoa Gar
g g FIAT HIT FEW THARHT
g 2 e ew o ¥ | &
IE FTH g7 F1 fawr 7w § 1 qW
a8 w8 & s fafa = goet @y
g3, FIAT FIA FOT g7 T W
FET IJA F qgr ARG FT AN
T ¥ fafmm s & @1 gW 99
T8I (34 {5 az fara Ff § @Q AW
aa% fafa % w39 g A IFA
gq 9FT7 & I €T ¥ o5’ A
1 FH 37 A 7@ Ay v 3« fafg
F a1 gw I§FT fagdFa FTIT)
7% d 1Y A I9F W ¥ 93 4°
ST ) wwIX g #T Iw  fasir
gefrafadi #1 a1 &Y 37 4¥ F AL
# T gem 4t feT ag 9|r AT
S | AY 3g O os gfew &
gear & fF arard 9w 9@ &1 S
FTFH IT § FI77 AL AT D
¢y w aifvg ¢ afaT )

Raradwrzaer 2 F ogw &
a1 qFT & IAR FIWG | FW FY
qEEATH] FT FATATA  FET & ORI
FOAMI FT GHLAT FY FA FAT € av
gH 99 AT qSqAT| §F Tz FHT AT
at g aTdl A FAAT S A | T8
F o # faA & FEd 97 1 FieT
FEMAT § FATAT TAT 4T | 38 shogE
AT E | N A W W F &
QA FT FTH AT AMEF § A gH
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Ty oY F TR 9T, W F TR 9
F gy ? feeeht F FGT A gHwr wha-
farg ot s o3 femet & wie
frerat af Qameit @ &1 A
M T AT FT FATITT G @Y
aFaT & 1 zafow ATy v v
FE g WY, W, e, W
Fa a7 foamr qrar @« & wWr @
I WO FH #E | wR 3w
FT TAHT BIZ-BI2 AT T7 T4 |
oq Fga § & qar a9 & afew &
FEAT 5 A Faw FT AT w9 wTE
Fa 2, Ifcfam, Zfme, IFTm,
fafres, rFET, FFTFIEL T AT ST
fadvit T &, ITFr Fav WEE@EAT
¢ ? T gW Aw-Ed w9 A7 A% F
wI4 FAT FT JTE TET T RS, A
FEAET & I ATE FL ! gHTT TET
T A FEET T A A W ARy
o qET RN | ' F g 49,
g9 9% Fe T, w7 §# gy gy
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¥ g7 7di, fafres § goar 77 <0
F& qaT W g1 frar |, afea

zafaq s & FAT & & ar |@F
T FT TAT &1 A1 FL | zHiT
F agar § f& dww F1 fagar «
TOAA AT ZIAT §——IF AL qTATT

FT T FEAT TS [T IF X F AW
¥ A9 I FT AGTOAT AT ZY |
ot gar IR A 2 | @wT-
q17 F1 Fgar & fr srafwsor w3
oY Wiy o & Fgr ar 5 AWl @w
grafrawmmr G2, afes SEmY
# IEAFTT FET OERT 1 W
BRI AWM 91 FT TA F gL
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Y R & DHG o wTw WM A 11
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AW F FTH 7Y | IR T9F AU
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T, Wl ST | F1 FTR A
W ¥ AR q@r , Fomsr g &
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AUt & faw QoM F e
WITEH | AT HHeT AGT LRI AT {4
Wi Iawsw TEY EM 1 IW@ AT W
Ve w&27 faar smower— ag gt
FIER F I3 TFH4 g | TgMA /ar |
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AT T AR F AR #fqy )
fAow & smmE ® §8g & S
HFdd 9T W @I qA AT e HK
IZ AU ATE FT & ALY AVhadA BT A
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1 5@ 1 fremr @z9 &Y wEww
2

Y weut w7 (RW) . qamafy
wgRd, Agl 9T F91 qt T g AR
gt 9t 93 339 uF o7 gag
&t @ | § wearfaa geedt & faasm
FAT Jrgar g 5 7 fergram & qfc-
feafa #1 ga8 1 fergram v 9
afifeafs o o= & 1 wadET Wk
&g &1 affigfy fegeam #r afvfeafa §
faw & 1 981 9% q9¥ sarer afcaaT s
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¥ Tt WYX ag afegdw § awdre &7 0
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aqg ST 7 FEr fF ARG W A=
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21 TE B IAMI a7 STATEHT 2 |

gamafa wged, AW WA gATT
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F Ade A FAIrS w7 faer
FFA § —HT9 ITHT 9T AF AT
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o 9T O wand | WA A% fegem &
IR O AF 7 AEA, @w 9T O
T wf, @ F faww o @I,
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qqY waEm, war Wk wheerd m I
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AT 9T W FT IgT W1 WA ghw
KX A A IS g9 q@T § Jreaq |
FE ST FAIT FT T qBA | wUAT A
g AT FT AMA FT FE TIFAT AL
2 | fom uFx ¥ foew g @ &
T Ag A g T faw g, T
g G A @1 W fad waar
qEf & WXER A AGT AT AT
F ag fFar —gw Wy S
S W, WIEERrT FFaT gt 7 A
w e ow gng — e
TR qE AT ARG WG AF S
WA A 7T WY AfeA 3@ OF
are qg L qEAT | 99 F VI HH
2 wFd 239 ¥ fan & 7 3% gam wEr
fa@ & afv gav arfagi 7 & 597 AqwA
ges foa & | fr awg & gw feegem
FY FaT F7 2T 2 F4 &, 3 FTEA g/
QTS Wi fgrgeama 7 staar &1 e 3 )

AT Fg T F FHTA F@T E

SHRI CHITTA BASU (Barasat): I
take this opportunity to mention
certain aspects of the problem.

On the other occasion I presented
to the House a profile of poverty and

on this occasion many hon. Members.

have sought to provide a profile of the
unemployment situation in the coun-
try. As the time is very much short,
1 would not like to discuss that.

But I would very much want to
say that the magnitude of the pro-
blem is not only alarming but jt is
becoming more alarming with every
passing day and year In order to
prove that, I only want to mention
one figure. The Bhagavati Committee
mentioned that the total number of
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unemployed persons in 1971 was like-
ly to be 18.7 million and this figure
included 16.1 million jn the rural
areas gnd 2.6 million in the wurban
areas, thereby implying that the bulk
of the unemployment is in the rural
areas of our country. More recent
figures say that the number would
prove that the proportion or the
magnitude is increasing year by year.
The wmumber of applicants on the
live register has gone up from 9.27
million at the end of October 1975
to 9:39 million at the end of October
1876. 1In this connection, I only want
to mention that this is the resuit of
the development decade as hag heen
mentioned by some of the Members
here. Therefore, it implies that the
number of the unemployed hasg in-
creased by 3.4 per cent between these
two particular points of time. In this
context I want to say that I have got
every belief and confidence that the
Prime Minister means what he has,
that he wants to eradicate unemploy-
ment during a period of 10 years.
Here my point is that if the figure is
correct that there is a 3.4 per cent in-
crease every year, then if there is no
frontal attack right from now, the
problem would become all the more
big and it will become insurmountable.
In that context, the burden of the
motion was very simple, The Prime
Minister made a statement and a
solemn announcement to the country
that it is the intention of the Prime
Minister and the government to eradi-
cate destitution and poverty within a
period of ten years. The burden of the
motion was to spell out in concrete
terms to begin with what steps the
Government propose to lake in 1this
major direction.

In this question of choosing the
direction, certain very vital questions
arise. I am in complete agreement
with my friend, Comrade Chandrappan
that there should be a reversal cf the
policy, a reversal of our economic
policies because the result of our
economic policies has been this back-
log of unemployment. What I meam
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js that there should be a reversal of
the direction of the economy. Hav-
ing that In my view, I say that by
maintaining the status quo the ques-
tion cannot be solveq and in this con-
nection I also would not like to join
issue with Prof. Amin when he says
that the question of poverty line has
to be stabilised, that is very much
preposterous. He says that the object
of the government is to stabilise the
poverty line, that is, nobody should go
off the poverty line. They want to
perpetuate poverty in our country.
They want to perpetuate slavery in
our country and want to make our
country a nation of the poor and
slaves.

I am afraid the Prime Minister
should not listen to or should not have
that advice from his own partymen
who seek to prove that poverty is lo
be stabilised. Slogan of all the sec-
tions of this House should be—poverty
should be fought out poverty should
be eradicated. There should be war
treatment against poverty which is the
greatest enemy and the greatesi 1acons-
ter in this country. I hope the hon.
Prime Minister will not be misled by
the so-called sophisticated theory.

In this connection, J also want 1o
mention that there is a popular under-
standing—investment mecans employ-
ment. I disagree. I repudiate that
fully because certain trades are
discernable.

During the six months ending June
1975, the average daily employment
stood at 5.66 million in 98,963 working
factories. But in June 1974, the
average daily employment stood at
5.57 million in 98.983 working fac-
tories. It implies that while there was
a 5.5 per cent increase in the number
of factories, the increase in employ-
ment was only of the order of 1.7 per
cent. Therefore, it is not only the
question of investment, it is the ques-
tion of duration of investment which
has been referred to by my friend Shri
Chandrappan, I am in complete
agreement in this regard with some

‘1795 LS—13.

Problem (Motns.) 386

of the hon. members and particularly
the Prime Minister and the wvLolicy
statement of Janata Party—primacy
is to be given to the rural sector, rural
economy, etc. In that case ] also want
to remind the hon. Frime Minister
that if there is a frontal attack on the
subject the result will not be very
much encouraging. I want to mention
that the thought provoking speech
given by Shri Biju Patnaik on the
question of nationalisation is danger-
ous. I gay that there should be con-
trol over the private sector. That will
yield some result. I quote from the
Economic Review 1975-76—

“Employment in the organised
sector increased by about 2 per cent
in 1974-75; the rise being almost
entirely associated with the public
sector.”

Employment in the private sector fell
down.

The question of having some con-
trol over the private sector means
that it should not be a private affairs
of certain managerial personnel or
certain monopoly sector. Therefore,
some amount of control should be
there and in that direction the question
of nationalisation comes. Otherwise
we are not enamoured of the word
‘nationalisation’ or ‘State Control’. It
is the State control which can provide
certain direction.

1 would only mention that land re-
forms constitute the only key to the
problem of industrialisation, Indus-
trialisation shoulq be rapid and in “he
correct line. Ohly this can provide
employment to ever increasing zrmy
of unemployed. Unlike the predecessor
Government, this Government should

‘exercise the necessary political vision.

The previous Government lacked this
in respect of implementing the land
reforms., This is the key to all the
basic problems. The experience of the
previous Government should be an
eye-opener for this Government, which
wants to provide work to all the able-
bodied persons of this country.
Poverty should not be stabilised but
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poverty should be fought back and
poverty should be eradicated. That
should be our objective.

&t gao TR Atare P (Fremmae).

FaT qret 7 Fvey fFar @ f5 qm o ®
IS ® =@ w7 feam Soar
AT WaAT 3% ¢ fF 9 ¥@R W
T JE AT 333 AT 2 AT TAFY
&1 z9ToA faee Tifgd | afEa g
A T FFT AT FIE AT A TG
T2 F¢ 957 2 FF aUard ¢ A
MY FTETF | ZT AT HIOFT 79 TA77
TR g FAT =1fegd /R g7 A =
q7de AR &1 sqTeT 18 faaar afza |
F FUT BT AT a=9 G371 £ A §
wqET qrfedt F fogre &1 37 AW 1
o w7 faean =anfeg + a2 w9 7 A3
g TFar &1 5= aF AT Ffuer A
H17 AFAEY AZN FET 3T IAT AF I H
A qFAT HITY A 741§ IAFT AW
q1 g F7 qERA | A THFE T qTOHS
AT gAm gt @@ gom fF as aman
JTTAT ST YT ST JJT F4T | 99 TS
WY FX gg I FgaT AT | I H
UFAIEH FT HEAT § AT IAFT 4g HaTAT
2 f& 2o % wrardy o= FOT 7 A
QY grY wrfed, ag 3w d awr Y FFAT
mifl T warEy 60-62 FALT 3T
€ 1 3" W SqTET AEEY § SIATHT
& g wfed

ganfa #gica, s W & foaw
fezd P § I § wq feasane
1 FTH §1 @T 9T G IART ATETEY
gzt Tt o oY | & §, I4 F,
AT ¥ qa sag gefy W+ T o7 )
AR ag * W@ aga oo afq &
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WAL TRIE IA AR
TS 39 & OF FUT 9 AT §T TR
ZXAT IET WAT & | WT WTGHT AT qrieEy
2 3I9% g AT ZT AT & FAT FT TATH
AR IEECE L R T E sy
W FT SUTET Y ATAY | FA T qAAA
g & % 9w @ FT N W @
T & 3w Wy w0 s e
BT 1 | FAT "y AU WO wgE
AT F IAHT WY e Frear sfgd
T SIW W9 & A% ZY dweT & 1 g9 ared
TG FHTL FT 19 HETBET I | qIHT
JFFA AOF T G w0fzd arfw Ao
AT | 39 J9E A AW F T |y
N A @ A | ¥ gAEary
AT FT Feq 777 F1 straay foa=y
faeqart & wieive ¥ 3uv ot ag
foaardr wrdt & | W W HFIT I
% fAq da § | afw aEvaEr 7%
T gET AW ATETE AT IHA Y S0
F7 72 2, gfoe & ®T v ¥ & qraay
AT qET FEAT AMEE | AW AR AT 3@
fefaqrig w 3qar Y a9 @ g1
ag fqafaar av a0 aw@me [9ar 7gAr
ATfed | W9 39 A F A AT
1 @H FT FHT WAL A JEEW AW
Y &7 ¥T AT ¥ "I |

MR, CHAIRMAN: Now the flouse
stands adjourned to meet tomorrow at
11 A.m, The Prime Minister will /reply
tomorrow.

18-45 hre.

The Lok Sabha then adjourned till
Eleven of the Clock omn Thursday,
July 28, 1977/Sravana 6, 1899 (Saka).



